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RAJYA SABHA  
Wednesday, the 14th December, 2022/23 Agrahayana, 1944 (Saka) 

The House met at eleven of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

OBITUARY REFERENCES 

MR. DEPUTY CHAIRMAN: Hon. Members, I refer with profound sorrow to the 
passing away of Shri Yoginder K. Alagh and Shri R. C. Singh, former Members of this 
House.  

Shri Yoginder K. Alagh passed away on the 6thof December, 2022, at 
the age of 83 years.  Born in February, 1939, at Chakwal in Punjab of undivided India, 
Shri Alagh taught Economics at several prestigious universities and institutes in India 
and abroad.  He served as Vice-Chancellor of Jawaharlal Nehru University, from 1992 
to 1996 and also served as Member, Planning Commission of India, Government of 
India, from 1987 to 1990. Shri Alagh also served as the Minister of State (Independent 
Charge) holding portfolios of Planning and Programme Implementation; Science and 
Technology; and Power in the Union Council of Ministers during the period 1996 to 
1998.  

Shri Alagh served as a Member of this House representing the State of Gujarat, 
from November, 1996 to April, 2000. In the passing away of Shri Yoginder K. Alagh, 
the country has lost a noted educationist, an eminent economist and an able 
parliamentarian. 

Shri R. C. Singh passed away on the 10th of December, 2022, at the age of 78 
years. Born in November, 1944, at Sahajadpur in Mau District of Uttar Pradesh, Shri 
Singh, an agriculturist and a social worker, was actively associated with the trade 
union movement. He served as a Member of this House representing the State of 
West Bengal, from June, 2008 to April, 2012. In the passing away of Shri R. C. Singh, 
the country has lost a veteran trade unionist and an able parliamentarian. 

We deeply mourn the passing away of Shri Yoginder K. Alagh and Shri R. C. 
Singh. 

I request Members to rise in their places and observe silence as a mark of 
respect to the memory of the departed. 

(Hon. Members then stood in silence for one minute) 



 

MR. DEPUTY CHAIRMAN:  Secretary-General will convey to the members of the 
bereaved families our sense of profound sorrow and deep sympathy. 

 
Now, Papers to be laid on the Table. 

 
 

PAPERS LAID ON THE TABLE 
 

Notification of the Ministry of Women and Child Development 
 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN 
IRANI): Sir, I lay on the Table, under sub-section (3) of Section 39 of the National 
Food Security Act, 2013, a copy (in English and Hindi) of the Ministry of Women and 
Child Development Notification No. G.S.R. 766 (E), dated the  6th  October, 2022, 
publishing Integrated Nutrition Support Programme – Saksham Anganwadi and 
Poshan (2.0), Rules, 2022. 

[Placed in Library. See No. L.T. 7880/17/22] 

 
I. Notifications of the Ministry of Road Transport and Highways 
II. Report and Accounts (2020-2021) of NHAI, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (GENERAL (RETD.) V. K. SINGH): Sir,  I lay on the Table— 
 

I. (i) A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Road Transport and Highways, under sub-section (4) of Section 212 of 
the Motor Vehicles Act, 1988, along with Explanatory Memoranda:- 

 
 (1) G.S.R. 586 (E), dated the 25th September, 2020, publishing the Motor 

Vehicles (Driving) (Amendment) Regulations, 2020, along with Delay 
Statement. 

 (2) S.O. 1655 (E), dated the 16th April, 2021, appointing the Joint Secretary 
(Transport), Ministry of Road Transport and Highways, under sub-section 
(5) of Section 110A of the said Act,   as the "Designated Officer" and 
specifying his duties, along with Delay Statement. 

 (3) G.S.R. 615 (E), dated the 6th September, 2021, publishing the National 
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Road Safety Board Rules, 2021, along with Delay Statement. 
 (4) G.S.R. 413 (E), dated the 2nd June, 2022, publishing the Central Motor 

Vehicles (Ninth Amendment) Rules, 2022, along with Delay Statement. 
 (5) G.S.R. 479 (E), dated the 28th June, 2022, publishing the Central Motor 

Vehicles (Tenth Amendment) Rules, 2022, along with Delay Statement. 
 (6) G.S.R. 617 (E), dated the 4th August, 2022, publishing the Central Motor 

Vehicles (Eleventh Amendment) Rules, 2022.  
 (7) G.S.R. 625 (E), dated the 12th August, 2022, publishing the Central Motor 

Vehicles (Twelfth Amendment) Rules, 2022. 
 (8) G.S.R. 640 (E), dated the 18th August, 2022, publishing the Central Motor 

Vehicles (Thirteenth Amendment) Rules, 2022. 
 (9) S.O. 3896 (E), dated the 22nd August, 2022, amending the Principal 

Notification No. S.O. 1365 (E), dated the 13th December, 2004, by 
substituting certain entries in that Notification. 

 (10) G.S.R. 660 (E), dated the 26th August, 2022, publishing the Central Motor 
Vehicles (Fourteenth Amendment) Rules, 2022. 

 (11) G.S.R. 680 (E), dated the 2nd September, 2022, publishing the Motor 
Vehicles Non Transport Vehicles Visiting India Rules, 2022. 

 (12) S.O. 4143 (E), dated the 2nd September, 2022, amending the Principal 
Notification No. S.O. 1365 (E), dated the 13th December, 2004, by 
substituting certain entries in that Notification. 

 (13) S.O. 4144 (E), dated the 2nd September, 2022, amending the Principal 
Notification No. S.O. 1365 (E), dated the 13th December, 2004, by inserting 
certain entries in that Notification. 

 (14) G.S.R. 695 (E), dated the 14th September, 2022, publishing the Motor 
Vehicles (Registration and Functions of Vehicle Scrapping Facility) 
Amendment Rules, 2022. 

 (15) G.S.R. 703 (E), dated the 15th September, 2022, publishing the Central 
Motor Vehicles (Fifteenth Amendment) Rules, 2022. 

 (16) G.S.R. 714 (E), dated the 20th September, 2022, publishing the Central 
Motor Vehicles (Sixteenth Amendment) Rules, 2022. 

 (17) S.O. 4567 (E), dated the 28th September, 2022, amending the Principal 
Notification No. S.O. 1365 (E), dated the 13th December, 2004, by 
substituting certain entries in that Notification. 

 (18) G.S.R. 797 (E), dated the 1st November, 2022, publishing the Central Motor 
Vehicles (Seventeenth Amendment) Rules, 2022. 

 (19) G.S.R. 809 (E), dated the 10th November, 2022, publishing the Central 
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Motor Vehicles (Eighteenth Amendment) Rules, 2022. 
[Placed in Library. For (1) to (19) See No. L.T. 7846/17/22] 

 
(ii) A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Road, Transport and Highways, under Section 10 of the National 
Highways Act, 1956 :- 

 
(1) S.O. 3698 (E), dated the 4th August, 2022, levying user fee for the project 

of four and more lane section of Sangli-Solapur section from design 
kilometer 182.556 to kilometer 378.100 (Existing kilometer 182.195 to 
kilometer 370.452) of National Highway 166 in the State of Maharashtra. 

(2) S.O. 3727 (E), dated the 8th August, 2022, levying user fee for the project 
of four lane of Panvel to Kasu Section from design kilometer 0.000 to 
kilometer 42.300 (existing kilometer 0.000 to kilometer 42.300) of National 
Highway 66 (Old National Highway-17) in the State of Maharashtra. 

(3) S.O. 4153 (E), dated the 5th September, 2022, levying user fee for the 
project of six-lane Eastern Peripheral Expressway (National Highway No. 
NE - II) from km 1.000 to km 136.000 (starting at 1.00 km distance from 
Km 36.083 on NH-44 (old National Highway-1) and ending at 1.00 km 
distance from Km 64.330 on National Highway-19 (old National Highway-
2) in the States of Haryana and Uttar Pradesh.  

(4) S.O. 4350 (E), dated the 16th September, 2022, levying user fee for the 
project of four lane of Partur to Majalgaon (design chainage Km.51.262 to 
km. 101.740) section of National Highway-548C (Length- 50.478 km) 
developed to two lane with paved shoulder /4 lane standards in the state 
of Maharashtra.  

(5) S.O. 4351 (E), dated the 16th September, 2022, levying user fee for the 
project of four and more lane of Narasannapeta to Ranastalam section 
from design kilometer 580.671 to kilometer 634.861 (existing km 580.700 
to km 634.00) of National Highway 16 in the State of Andhra Pradesh. 

(6) S.O. 4366 (E), dated the 20th September, 2022, levying user fee for the 
project of four and more lane of Chandikhole - Bhadrak Section from 
design kilometer 62.000 to kilometer 136.500 of National Highway 5 (New 
National Highway-16) in the State of Odisha. 

(7) S.O. 4367 (E), dated the 20th September, 2022, levying user fee for the 
project of six laning of Chitradurga Davanagere including Chitradurga 
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Bypass from Existing Chainage Km. 189.000 to Km. 260.000 (Design 
Chainage Km. 0.000 to Km. 20.700 & Km. 208.000 to Km. 260.000) of 
National Highway-48 (Old National Highway-4) in the State of Karnataka. 

(8) S.O. 4400 (E), dated the 21st September, 2022, levying user fee for the 
project of Section from Km. 0.000 to Km. 228.748 (Stating at 0.00 km 
and ending at Fee Plaza at Ch. 228.748) of National Highway No.  NE-4 
in the States of Haryana and Rajasthan. 

(9) S.O. 4721 (E), dated the 4th October, 2022,  levying user fee for the 
project of Four/six lane of Jamshedpur- Mahulia Section of National 
Highway-33 from Km. 233.350 to Km.277.500 in the State of Jharkhand. 

(10) S.O. 4722 (E), dated the 4th October, 2022, levying user fee for the 
project of four lane section from Km 0.000 to Km 76.590 (Design Length 
76.590 Km) of National Highway-151A in the State of Gujarat. 

(11) S.O. 4866 (E), dated the 13th October, 2022, amending the user fee 
Principal Notification No. S.O. 1388 (E), dated the 19th June, 2012, for 
shifting the location of fee plaza at Km. 168.300 to    Km. 181.250 of NH-18 
(New NH 40) at Patimeedapalli village of YSR District in the State of 
Andhra Pradesh. 

(12) S.O. 4867 (E), dated the 13th October, 2022, levying user fee for the 
project of four and more lane of Panipat to Shamli Section from design 
Km. 0.000 to Km. 35.580 of National Highway - 709AD in the States of 
Haryana and Uttar Pradesh. 

(13) S.O. 4875 (E), dated the 14th October, 2022, levying user fee for the 
project of four lane of Ayodhya - Gorakhpur Section from design Km. 
137.970 to Km. 252.860 of   National Highway-28 (New National 
Highway-27) in the State of Uttar Pradesh.  

(14) S.O. 4876 (E), dated the 14th October, 2022, levying user fee for the 
project of four and more lane of Bareilly-Sitapur Section from design Km. 
262.000 to Km. 419.590 (existing Km. 262.000 to Km. 413.200) of NH-24 
in the State of Uttar Pradesh. 

(15) S.O. 4937 (E), dated the 19th October, 2022, levying user fee for the 
project of four or more lane of Borkhedi-Wadner-Deodhari-Kelapur from 
Km. 36.600 to Km. 175.000 of National Highway-44, old National 
Highway-7 in the State of Maharashtra for the Tolling, Operation, 
Maintenance and Transfer (Inv IT mode). 

(16) S.O. 4938 (E), dated the 19th October, 2022, levying user fee for the 
project of four or more lane Sections of Shivpuri to Jhansi from Chainage 
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Km. 1305.087 to Chainage Km. 1380.387 of National Highway-27 in the 
State of Madhya Pradesh for the Tolling, Operation, Maintenance and 
Transfer (Inv IT mode). 

(17) S.O. 4939 (E), dated the 19th October, 2022, levying user fee for the 
project of four or more lane of Agra Bypass Section from    Km 0.000 to 
Km 32.800 taking off at km 176.800 of National Highway-2 (Design km 
0.000 of bypass) and merging at km 13.030 (Design km 32.800 of 
bypass) of National Highway-3 in the State of Uttar Pradesh for the 
Tolling, Operation, Maintenance and Transfer (Inv IT mode). 

(18) S.O. 5068 (E), dated the 28th October, 2022, levying user fee for the 
project of two lane with paved shoulder Repalle to Eeppurpalem Section 
of National Highway number National Highway-214A [New National 
Highway-216)] from design Km 122.725 to Km.184.855 (Existing 
km.129.927 to km.195.000) in the State of Andhra Pradesh. 

(19) S.O. 5069 (E), dated the 28th October, 2022, levying user fee for the 
project of two lane with paved shoulder Takoli to Kullu Section and Kullu 
to Manali Section from Km. 205.098 to Km. 263.418 of National Highway 
21 (New National Highway-3) in the State of Himachal Pradesh. 

(20) S.O. 5154 (E), dated the 4th November, 2022, levying user fee for the 
project of Nokha to Bikaner Section from Km. 215.130 to Km. 269.260 of 
National Highway-89 (New National Highway 62) in the State of 
Rajasthan. 

(21) S.O.  5155 (E), dated the 4th November, 2022, levying user fee for the 
project of Nagaur Bypass to Nokha Section from Km. 161.00 to Km. 
215.130 of National Highway - 89 (New National Highway 62) in the State 
of Rajasthan. 

(22) S.O.  5156 (E), dated the 4th November, 2022, levying user fee for the 
project of four lane of Fagne to Mah-Guj Border Section from design Km. 
510.000 to Km. 650.794 (existing Km. 508.790 to Km. 649.000) of 
National Highway - 53 (Old National Highway - 6) in the State of 
Maharashtra. 

(23) S.O. 5245 (E), dated the 11th November, 2022, levying user fee for the 
project of four and more lane Section from Kilometer 358.000 to kilometer 
375.300 of National Highway No. 17 (New National Highway - 66) 
(Surathakal-Nantoor section) and 1.60 Km. of bypass length from 
Nantoor towards Padil in the State of Karnataka. 

(24) S.O. 5289 (E), dated the 14th November, 2022, levying user fee for the 
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project of four and more lane of Talcher to Duburi Section from design 
Km. 8.500 to Km. 14.800 of National Highway -23 (New National Highway 
-149) and from design Km. 301.474 to Km. 388.000 of NH-200 (New 
National Highway -53) in the State of Odisha.   

(25) S.O. 5290 (E), dated the 14th November, 2022, amending the Principal 
Notification No. S.O. 5245 (E), dated the 11th November, 2022 by 
substituting certain entries in that Notification. 

(26) S.O.  5306 (E), dated the 15th November, 2022, levying user fee for the 
project of six lane of Davanagere-Haveri Section from design Km. 260.000 
to Km. 338.923 of National Highway - 48 (Old National Highway - 4) in 
the State of Karnataka. 

(27) S.O.  5307 (E), dated the 15th November, 2022, levying user fee for the 
project of four lane from design Km. 493.300 to  Km. 521.825 and design 
Km. 545.176 to Km. 567.400 of Teleibani to Sambalpur Section of National 
Highway 6 (New National Highway - 53) in the State of Odisha. 

(28) S.O.  5308 (E), dated the 15th November, 2022, levying user fee for the 
project of highway starting from its junction with new National Highway - 
54 near village Chautala in Haryana connecting Hanumangarh, Suratgarh, 
Loonkarsar, Bikaner, Jodhpur, Thob, Pachpadra, Balotra Sanchore in the 
state of Rajasthan, Tharad, Vav and terminating as its junction with 
National Highway - 27 near Santalpur in the State of Gujarat from Km. 
206.867 to Km. 968.865 of National Highway - 754A in the States of 
Haryana, Rajasthan and Gujarat. 

(29) S.O.  5309 (E), dated the 15th November, 2022, levying user fee for the 
project of four lane from design Km. 216.200 to Km. 237.100 of 
Biramitrapur – Brahmani Bypass end Section and design Km. 0.100 to 
Km. 3.300 of Brahmani Bypass and from design Km. 240.350 to Km. 
287.200 of Brahmani Bypass to RajamundaSeciton of NH-23 (New 
National Highway - 143) in the State of Odisha. 

(30) S.O.  5311 (E), dated the 15th November, 2022, levying user fee for the 
project of four and more lane of Ranastalam to Hanumanthvaka Junction 
Section from design Km. 634.000 to Km. 700.544 (existing Km. 634.000 
to Km. 700.544) of National Highway -16 (Old National Highway - 5) in 
the State of Andhra Pradesh. 

[Placed in Library. For (1) to (30) See No. L.T. 7847/17/22] 
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II. (1) A copy each (in English and Hindi) of the following papers, under 
Section 24 of the National Highways Authority of India Act, 1988:— 

 

 (a) Annual Report and Accounts of the  National Highways Authority of India 
(NHAI), New Delhi, for the year 2020-21, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Authority. 
 
(2) Statement (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) (a) above. 
[Placed in Library. See No. L.T. 7647/17/22] 

I.  Notification of the Ministry of Home Affairs 
II.  Reports and Accounts (2020-2021and 2021-2022) of NHRC, New Delhi; CDRI, 

 New Delhi; and NIDM, New Delhi and related papers 
 
गृह मंतर्ालय मȂ राज्य मंतर्ी (Ǜी िनत्यानन्द राय) :  महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर 
रखता हंू :- 

 
I. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. 

G.S.R. 160, under Article 309 of the Constitution of India, publishing the Ministry of 
Home Affairs, Directorate General (Fire Services, Civil Defence and Home Guards) 
Canteen Attendant Group -'C' Recruitment Rules, 2022, in the Weekly Gazette 
dated the October 30 - November 5, 2022. 

[Placed in Library. See No. L.T. 7727/17/22] 

 
II. A copy each (in English and Hindi) of the following papers:- 
 

(i) (a) Annual Accounts of the National Human Rights Commission (NHRC), 
New Delhi, for the year 2020-21, and the Audit Report thereon, under 
sub-section (4) of Section 34 of the Protection of Human Rights Act, 
1993. 

 (b) Statement giving reasons for the delay in laying the papers mentioned at 
(a) above. 

[Placed in Library. See No. L.T. 7720/17/22] 

 
(ii) (a) Annual Report and Accounts of the Coalition for Disaster Resilient 

8 [RAJYA SABHA]



 

Infrastructure (CDRI), New Delhi, for the year 2021-22, together with the 
Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Coalition. 
[Placed in Library. See No. L.T. 7721/17/22] 

 
(iii) (a) Annual Report and Accounts of the National Institute of Disaster 

Management (NIDM), New Delhi, for the year 2021-22, together with the 
Auditor’s Report on the Accounts. 

 (b) Statement of Objectives and Reasons pertaining to the above-mentioned 
Report. 

 (c) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7722/17/22] 

Report and Accounts (2021-22) of CCI, Navi Mumbai and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA 
VIKRAM JARDOSH): I  lay on the Table, under sub-section (1) (b) of Section 394 of 
the Companies Act, 2013, a copy each (in English and Hindi) of the following 
papers:— 
 

 (a) Fifty-second Annual Report and Accounts of the Cotton Corporation of 
India Limited (CCI), Navi Mumbai, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 7840/17/22] 

 
Report and Accounts (2020-2021) of NIOS, NOIDA, Uttar Pradesh and related 
papers 
 
िशक्षा मंतर्ालय मȂ राज्य मंतर्ी (Ǜीमती अƐपूणार् देवी) : महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक-
एक Ģित (अगेंर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखती हंू:- 
 

 (a) Annual Report of the National Institute of Open Schooling (NIOS), 
NOIDA, Uttar Pradesh, for the year 2020-21. 

 (b) Annual Accounts of the National Institute of Open Schooling (NIOS), 
NOIDA, Uttar Pradesh, for the year 2020-21, and the Audit Report 
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thereon. 
 (c) Review by Government on the working of the above Institute. 
 

 
(d) Statement giving reasons for the delay in laying the papers mentioned at 

(a) and (b) above. 
[Placed in Library. See No. L.T. 7675/17/22] 

 
I. Notification of the Ministry of Home Affairs 
II. Report and Accounts (2021-22) of the Institute of Correctional Administration, 

Chandigarh and related papers 
III. Report and Accounts (2021-22) of REPCO BANK, Chennai and related papers 
 
गृह मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजय कुमार) :  महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर 
रखता हंू :- 
 
I. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. 
G.S.R. 708 (E), dated the 19th September, 2022, publishing the Criminal Procedure 
(Identification) Rules, 2022, under sub-section (3) of Section 8 of the Criminal 
Procedure (Identification) Act, 2022. 

[Placed in Library. See No. L.T. 7745/17/22] 

 
II. A copy (in English and Hindi) of the Annual  Report  and Accounts of the Institute 
of Correctional Administration, Chandigarh, for the year 2021-22, together with  the 
Auditor's Report on the Accounts. 

 
III. A copy each (in English and Hindi) of the following papers:— 

 (a) Fifty-third Annual Report and Accounts of the Repatriates Co-operative 
Finance and Development Bank Limited (REPCO BANK), Chennai, for 
the year 2021-22, together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Bank. 
[Placed in Library. See No. L.T. 7747/17/22] 

 
Reports and Accounts of various organizations for various years and related papers 
 
सामािजक न्याय और अिधकािरता मंतर्ालय मȂ राज्य मंतर्ी (सुǛी Ģितमा भौिमक) : महोदय, मȅ 
िनÇनिलिखत पतर् सभा पटल पर रखती हंू :- 
 

(A)(1) A copy each (in English and Hindi) of the following papers, under 
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clause (6) of article 338B of the Constitution of India:— 
 (a) Tenure Report of the National Commission for Backward Classes 

(NCBC), New Delhi, for the years 2019-20, 2020-21 and 2021-22. 
 (b) Explanatory Memorandum on the above Report. 
(2)   Statement (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) (a) above. 
[Placed in Library. See No. L.T. 7774/17/22] 

(B) A copy each (in English and Hindi) of the following papers:— 
(i) (a) Annual Report and Accounts of the Sisu Sakha Sangha, Khordha, 

Odisha, for the year 2012-13, together with the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Sangh. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7748/17/22] 

 
(ii) (a) Annual Report and Accounts of the Child Guidance Centre, Hyderabad, 

Telangana, for the year 2021-22, together with the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 7760/17/22] 

 
(iii) (a) Annual Report and Accounts of the Manasika Vikasa Kendram, Andhra 

Pradesh, for the year 2021-22, together with the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Kendra. 
[Placed in Library. See No. L.T. 7761/17/22] 

 
(iv) (a) Annual Report and Accounts of the Akhil Bhartiya Viklang Kalyan Samiti, 

Ayodhya, Uttar Pradesh, for the year  2012-13, together with   the 
Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Samiti. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7750/17/22] 
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(v) (a) Annual Report and Accounts of the Parents Association for the Welfare of 
Mentally Handicapped Persons, Telangana, for the year  2021-22, 
together with the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Association. 
[Placed in Library. See No. L.T. 7762/17/22] 

 
(vi) (a) Annual Report and Accounts of the Foundation for Ability Improvement 

and Technology for the Handicapped, Palakkad, Kerala, for the year 
2021-22, together with the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Foundation. 
[Placed in Library. See No. L.T. 7763/17/22] 

 
(vii) (a) Annual Report and Accounts of the Residential School for the Blind, 

Gadwal, Telangana, for the year 2013-14, together with   the Auditor's 
Report on the Accounts.    

 (b) Review by Government on the working of the above School. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7751/17/22] 

 
(viii) (a) Annual Report and Accounts of the Rotary Institute for Children in need of 

Special Care, Thiruvananthapuram, Kerala, for the year 2021-22, together 
with the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7764/17/22] 

 
(ix) (a) Annual Report and Accounts of the St. Ann's Manovikas Kendra, Andhra 

Pradesh, for the year 2012-13, together with   the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Kendra. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7752/17/22] 

 
(x) (a) Annual Report and Accounts of the All Manipur Mentally Handicapped 
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Persons' Welfare Organization, Mongshangei, Imphal, Manipur, for the 
year 2013-14, together with   the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Organization. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7753/17/22] 

 
(xi) (a) Annual Report and Accounts of the Institute for the Handicapped and 

Backward People, Kolkata, West Bengal, for the year 2021-22, together 
with the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7765/17/22] 

 
(xii) (a) Annual Report and Accounts of the Drishti Samajik Sansthan, Lucknow, 

Uttar Pradesh, for the year 2012-13, together with the Auditor's Report on 
the Accounts.    

 (b) Review by Government on the working of the above Sansthan. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7754/17/22] 

 
(xiii) (a) Annual Report and Accounts of the Vijay Human Services, Chennai, Tamil 

Nadu, for the year 2013-14, together with the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Organization. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7755/17/22] 

 
(xiv) (a) Annual Report and Accounts of the Voluntary Organization of Rural 

Development Society (VORDS), Kurnool, Andhra Pradesh for the year  
2021-22, together with the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Organization. 
[Placed in Library. See No. L.T. 7766/17/22] 
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(xv) (a) Annual Report and Accounts of the M.G.M Bethany Santhi Bhavan 
Charitable Society, Kadamankulam, Kerala, for the year  2021-22, 
together with   the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Society. 
[Placed in Library. See No. L.T. 7767/17/22] 

 
(xvi) (a) Annual Report and Accounts of the Educational and Rural Development 

Organisation, Thoubal, Manipur, for the year 2021-22, together with   the 
Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Organisation. 
[Placed in Library. See No. L.T. 7768/17/22] 

 
(xvii) (a) Annual Report and Accounts of the Social Welfare Centre, Thrissur, 

Kerala, for the year 2021-22, together with the Auditor's Report on the 
Accounts.    

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 7769/17/22] 

 
(xviii) (a) Annual Report and Accounts of the North Bengal Handicapped 

Rehabilitation Society, Siliguri, West Bengal, for the year 2021-22, 
together with   the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Society. 
[Placed in Library. See No. L.T. 7770/17/22] 

 
(xix) (a) Annual Report and Accounts of the Association for Social Reconstruction 

Activites (ASRA), Cuttack, Odisha, for the year 2021-22, together with  
the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Association. 
[Placed in Library. See No. L.T. 7771/17/22] 

 
(xx) (a) Annual Report and Accounts of the Human Resource Development 

Society, Hyderabad, Telangana, for the year 2014-15, together with the 
Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Society. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 
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(a) above. 
[Placed in Library. See No. L.T. 7757/17/22] 

 
(xxi) (a) Annual Report and Accounts of the Pavani Society for Multiple 

Handicapped and Spastics, Visakhapatnam, Andhra Pradesh, for the year 
2021-22, together with  the Auditor's Report on the Accounts.    

 (b) Review by Government on the working of the above Society. 
[Placed in Library. See No. L.T. 7772/17/22] 

 
(xxii) (a) Annual Report and Accounts of the Blind People's Association 

Ahmedabad, Gujarat, for the year 2013-14, together with the Auditor's 
Report on the Accounts.    

 (b) Review by Government on the working of the above Association. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 7759/17/22] 

 
I. Notification of the Ministry of Education 
II.Reports and Accounts of various educational organisations for various years and 

related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS 
SARKAR): Sir,  I lay on the Table — 

 
I. A copy (in English and Hindi) of the Ministry of Education (Department of 

Higher Education) Notification No. CUJ/R.C./09/2020, dated the 6th September, 
2022, notifying the Ordinance No. 21 of the Central University of Jharkhand relating 
to Cadre Recruitment Rules (For Non-Teaching and Other Academic Posts), 2021, 
under sub-section (2) of Section 43 of the Central Universities Act, 2009. 

[Placed in Library. See No. L.T. 8019/17/22] 

II. (A) (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (3) of Section 30 and sub-section (4) of Section 31 of the Central 
Universities Act, 2009:- 

 (i)  (a) Twelfth Annual Report of the Central University of Himachal Pradesh, 
Kangra, Himachal Pradesh, for the year 2020-21. 
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 (b) Twelfth Annual Accounts of the Central University of Himachal Pradesh, 
Kangra, Himachal Pradesh, for the year 2020-21, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above University. 
[Placed in Library. See No. L.T. 8272/17/22] 

 
(ii) (a) Annual Report of the Central University of Jharkhand, for the year 2020-

21. 
 (b) Annual Accounts of the Central University of Jharkhand, for the year 2020-

21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above University. 

[Placed in Library. See No. L.T. 7998/17/22] 

 
(iii) (a) Twelfth Annual Report of the Central University of Kerala, for the year 

2020-21. 
 (b) Twelfth Annual Accounts of the Central University of Kerala, for the year 

2020-21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above University. 

[Placed in Library. See No. L.T. 8273/17/22] 

 
(iv) (a) Annual Accounts of the Central University of Jammu, for the year 2020-21, 

and the Audit Report thereon. 
 (b) Review by Government on the working of the above University. 

 
(2)  Statements (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) (i)(a) to (iv)(a) above. 
[Placed in Library. See No. L.T. 8274/17/22] 

 
(B) A copy each (in English and Hindi) of the following papers, under sub 

section (4) of Section 23 of the Institutes of Technology Act, 1961:— 
 

(i) (a) Annual Report of the Indian Institute of Technology (IIT), Roorkee, 
Uttarakhand for the year 2021-22. 

 (b) Annual Accounts of the Indian Institute of Technology (IIT), Roorkee,  
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Uttarakhand, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7673/17/22] 

 
(ii) (a) Annual Report of the Indian Institute of Technology (IIT), Bombay, 

Maharashtra, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Technology (IIT), Bombay, 

Maharashtra, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7674/17/22] 

 
(iii) (a) Annual Report of the Indian Institute of Technology (IIT), Gandhinagar, 

Gujarat, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Technology (IIT), Gandhinagar, 

Gujarat, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7672/17/22] 

 
(iv) (a) Annual Report of the Indian Institute of Technology (IIT), Palakkad, Kerala 

for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Technology (IIT), Palakkad, 

Kerala, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7671/17/22] 

 
(C)(1) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 28 and sub-section (5) of Section 23 of the Indian Institute of 
Management Act, 2017:— 

 
(i) (a) Annual Report and Accounts of the Indian Institute of  Management (IIM), 

Sirmaur, for the year 2020-21, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7679/17/22] 
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(ii) (a) Annual Report and Accounts of the Indian Institute of Management (IIM), 
Ranchi,  for the year 2020-21, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7681/17/22] 

 
(iii) (a) Annual Report and Accounts of the Indian Institute of Management (IIM), 

Sambalpur,  for the year 2020-21, together with the Auditor's Report on 
the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7682/17/22] 

 
(iv) (a) Annual Report and Accounts of the Indian Institute of  Management (IIM), 

Amritsar, for the year 2021-22, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7689/17/22] 

 
(v) (a) Annual Report and Accounts of the Indian Institute of Management (IIM), 

Calcutta,  for the year 2021-22, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7680/17/22] 

 
(vi) (a) Seventh Annual Report and Accounts of the Indian Institute of  

Management (IIM), Visakhapatnm, for the year 2021-22, together with 
the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7690/17/22] 

 
(vii) (a) Annual Report and Accounts of the Indian Institute of Management (IIM), 

Udaipur,  for the year 2021-22, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7691/17/22] 
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(viii) (a) Forty-seventh Annual Report and Accounts of the Indian Institute of 

Management (IIM), Bangalore, for the year 2021-22, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
 

(2)  Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (i)(a) to (iii)(a) above. 

[Placed in Library. See No. L.T. 7692/17/22] 

 
(D)(1) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 22 of National Institutes of Technology, Science Education and 
Research Act, 2007:— 

 
(i)   (a)  19th Annual Report and Accounts of the National Institute of Technology,   

Kurukshetra, for the year 2020-21, together with the Auditor's Report on 
the Accounts.     

   (b)    Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8275/17/22] 

(ii)    (a) Annual Report and Accounts of the Dr. B.R. Ambedkar National 
Institute of Technology, Jalandhar, for the year 2020-21, together with 
the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8276/17/22] 

 
(iii)   (a)  Annual Report and Accounts of the National Institute of Technology,   

Goa, for the year 2020-21, together with the Auditor's Report on the 
Accounts.     

  (b)    Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7694/17/22] 

 
 (iv)  (a) Annual Report and Accounts of the National Institute of Technology, 

Rourkela, for the year 2020-21, together with the Auditor's Report on 
the Accounts. 

(b) Review by Government on the working of the above Institute. 
 [Placed in Library. See No. L.T. 8277/17/22] 
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(v)    (a) Annual Report and Accounts of the National Institute of Technology, 
Silchar, for the year 2020-21, together with the Auditor's Report on the 
Accounts 

(b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8278/17/22] 

 
(vi)   (a)   Annual Report and Accounts of the Malviya National Institute of 

Technology, Jaipur, for the year 2020-21, together with the Auditor's 
Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
 [Placed in Library. See No. L.T. 8279/17/22] 

 
(vii)  (a) Annual Report of the Indian Institute of Science Education and Research 

(IISER), Tirupati, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Science Education and 

Research (IISER), Tirupati, for the year 2021-22, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7997/17/22] 

 
(viii) (a) Annual Report of the Indian Institute of Science Education and Research 

(IISER), Pune, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Science Education and 

Research (IISER), Pune, for the year 2021-22, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8015/17/22] 

 
(ix) (a) Annual Report and Accounts of the Indian Institute of Science Education 

and Research (IISER), Thiruvananthapuram, for the year 2021-22, and 
the Audit Report thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8017/17/22] 

 
(x) (a) Annual Report of the Indian Institute of Science Education and Research 

(IISER), Bhopal, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Science Education and 

Research (IISER), Bhopal, for the year 2021-22, and the Audit Report 
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thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7996/17/22] 
 

(xi) (a) Annual Report and Accounts of the National Institute of Technology, 
Sikkim, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7693/17/22] 

 
(xii) (a) Annual Report of the Indian Institute of Science Education and  

Research (IISER), Mohali, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Science Education and 

Research (IISER), Mohali, for the year 2021-22, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Institute. 
 

(2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1)(i)(a) to (vi)(a) and (xii)(a) and (b)above. 

[Placed in Library. See No. L.T. 8280/17/22] 
 
(E)(1) A copy each (in English and Hindi) of the following papers, under sub-

section (5) of Section 28 and sub-section (3) of Section 37 of the Indian Institutes 
of Information Technology (Public-Private Partnership) Act, 2017:- 

 
(i) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Senapati, Manipur, for the year 2017-18. 
 (b) Annual Accounts of the Indian Institute of Technology Information (IIIT), 

Senapati, Manipur for the year 2017-18, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7669/17/22] 
 

(ii) (a) Annual Report and Accounts of the Indian Institute of Information 
Technology (IIIT), Kota, Rajasthan, for the year 2020-21, and the Audit 
Report thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7667/17/22] 

 
(iii) (a) Annual Report and Accounts of the Indian Institute of Information 
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Technology (IIIT), Sri City Chittoor, Andhra Pradesh, for the year 2020-
21, and the Audit Report thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7668/17/22] 

 
(iv) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Guwahati, for the year 2021-22. 
 (b) Annual Accounts of the Indian Institute of Information Technology (IIIT), 

Guwahati, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7688/17/22] 
 

(v) (a) Annual Report and Accounts of the Indian Institute of Information 
Technology (IIIT), Nagpur, for the year 2021-22, and the Audit Report 
thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7685/17/22] 

 
(vi) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Bhagalpur, for the year 2019-20. 
 (b) Annual Accounts of the Indian Institute of Technology Information (IIIT), 

Bhagalpur, for the year 2019-20, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7678/17/22] 
 

(vii) (a) Annual Report and Accounts of the Indian Institute of Information 
Technology (IIIT), Vadodara, for the year 2020-21, and the Audit Report 
thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7696/17/22] 

 
(viii) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Pune, for the year 2020-21. 
 (b) Annual Accounts of the Indian Institute of Technology Information (IIIT), 

Pune, for the year 2020-21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 7686/17/22] 
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(ix) (a) Annual Report and Accounts of the Indian Institute of Information 
Technology (IIIT), Ranchi, for the year 2020-21, and the Audit Report 
thereon. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7684/17/22] 

 
(x) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Gwalior, for the year 2020-21. 
 (b) Annual Accounts of the Indian Institute of Technology Information (IIIT), 

Gwalior, for the year 2020-21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T. 8281/17/22] 
 

(xi) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 
Surat, for the year 2020-21. 

 (b) Annual Accounts of the Indian Institute of Technology Information (IIIT), 
Surat, for the year 2020-21, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Institute. 
 

(2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1)(i)(a) to (iii)(a) and (vi)(a) to (xi)(a) above. 

[Placed in Library. See No. L.T. 7687/17/22] 
 

(F) A copy each (in English and Hindi) of the following papers under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013:- 
 

 (a) Annual Report and Accounts of the EdCIL (India) Limited, Noida, Uttar 
Pradesh, for the year 2021-22, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 7695/17/22] 

 
(G)(1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 31 and sub-section (4) of Section 32  of the Central Sanskrit 
Universities Act, 2020:- 
 

 (a) Annual Report of the National Sanskrit University, Tirupati, Andhra 
Pradesh, for the year 2020-21. 

 (b) Annual Accounts of the National Sanskrit University, Tirupati, Andhra 
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Pradesh, for the year 2020-21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above University. 

 
(2) Statement (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) (a) and (b) above. 
[Placed in Library. See No. L.T. 8016/17/22] 

 
(H) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 35 of the Visva Bharati Act, 1951:— 
 

 (a) Annual Report of the Visva-Bharati, Santiniketan, West Bengal, for the 
year 2021-22, and the Audit Report thereon. 

 (b) Review by Government on the working of the above University. 
[Placed in Library. See No. L.T. 7999/17/22] 

 
(I) A copy each (in English and Hindi) of the following papers:- 
 

(i) (a) Annual Accounts of the Visva-Bharati, Santiniketan, West Bengal, for the 
year 2020-21, and the Audit Report thereon, under sub-section (4) of 
Section 36 of the Visva Bharati Act, 1951. 

 (b) Statement giving reasons for the delay in laying the papers mentioned at 
(a) above. 

[Placed in Library. See No. L.T. 7999/17/22] 
 

(ii) (a) Annual Report of the Maharshi Sandipani Rashtriya Vedavidya 
Pratishthan, Ujjain, for the year 2020-21. 

 (b) Annual Accounts of the Maharshi Sandipani Rashtriya Vedavidya 
Pratishthan, Ujjain, for the year 2020-21, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Pratishthan. 
 (d) Statement giving reasons for the delay in laying the papers mentioned at 

(a) and (b) above. 
[Placed in Library. See No. L.T. 8282/17/22] 

 
(iii) (a) Annual Report and Accounts of the National Institute of Technical 

Teacher’s Training and Research (NITTTR), Kolkata, West Bengal, for the 
year 2021-22, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7675/17/22] 

 
(iv) (a) Annual Report and Accounts of the National Institute of Technical 
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Teacher’s Training and Research (NITTTR), Chennai, Tamil Nadu for the 
year 2021-22, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 7677/17/22] 

 
Reports and Accounts (2020-2021and 2021-2022) of the Haj Committee of India, 
Mumbai and MAEF, New Delhi and related papers 
 
अÊपसंख्यक कायर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी जॉन बलार्): महोदय, मȅ िनÇनिलिखत पतर् सभा 
पटल पर रखता हंू :- 
 

(i) A copy each (in English and  Hindi) of the following papers, under sub- 
section (4) of Section 34 of the Haj Committee Act, 2002:- 
 (a) Administrative Report of the Haj Committee of India, Mumbai, for the year 

2021-22. 
 (b) Annual Accounts of the Haj Committee of India, Mumbai, for the year 2021-22, 

and the Audit Report thereon. 
 (c) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T. 8283/17/22] 
 
(ii) A copy each (in English and Hindi) of the following papers:— 

 (a) Annual Report and Accounts of the Maulana Azad Education Foundation 
(MAEF), New Delhi, for the year 2020-21, together with the Auditor's Report 
on the Accounts. 

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 8284/17/22] 

 
 

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE 
 

SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Reports of the Public Accounts Committee  
(2022-23):— 
 

(i) Fifty-fourth Report on 'Implementation of Public Financial Management 
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System (PFMS)'; 
(ii) Fifty-fifth Report on 'Provisioning, Procurement and issue of High Altitude 

Clothing, Equipment, Ration and Housing'; 
(iii) Fifty-sixth Report on action taken by the Government on the 

Observations/Recommendations of the Committee contained in its Eighty-
fifth Report (Sixteenth Lok Sabha) on 'Tribal Sub-Plan (TSP)'; 

(iv) Fifty-seventh Report on action taken by the Government on the 
Observations/Recommendations of the Committee contained in its 
Twenty-first Report (Seventeenth Lok Sabha) on ‘Implementation of Food 
Safety and Standards Act, 2006’; 

(v) Fifty-eighth Report on action taken by the Government on the 
Observations/Recommendations of the Committee contained in its 
Twenty-fifth Report (Seventeenth Lok Sabha) on 'Financial loss due to 
non-receipt of Completion-cum-Occupancy Certificate', 'Loss due to 
failure to levy departmental charges' and 'Undue benefit to contractor'; 

(vi) Fifty-ninth Report on action taken by the Government on the 
Observations/Recommendations of the Committee contained in its Thirty-
first Report (Seventeenth Lok Sabha) on 'Implementation of Prime 
Minister's Employment Generation Programme (PMEGP)'; and 

(vii) Sixtieth Report on action taken by the Government on the 
Observations/Recommendations of the Committee contained in its Thirty-
second Report (Seventeenth Lok Sabha) on 'Preparedness for the 
Implementation of Sustainable Development Goals (SDGs)'. 

 
 

STATEMENTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING 
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY  

 
DR. ANIL AGRAWAL (Uttar Pradesh): Sir, I lay on the Table, a copy each (in English 
and Hindi) of the Statements showing further Action Taken by the Government on the 
following Reports of the Department-related Parliamentary Standing Committee on 
Communications and Information Technology (2022-23):— 
 

 (i) Thirtieth Action Taken Report (Seventeenth Lok Sabha) on the 
recommendations of the Committee contained in its Twenty-fourth Report 
(Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)‘ of the 
Ministry of Electronics and Information Technology; and 
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(ii) Thirty-sixth Action Taken Report (Seventeenth Lok Sabha) on the 
recommendations of the Committee contained in its Twenty-first Report 
(Seventeenth Lok Sabha) on ‘India‘s Preparedness for 5G‘ of the Ministry 
of Communications (Department of Telecommunications). 

 
 

STATEMENT OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING 
COMMITTEE ON EXTERNAL AFFAIRS 

 
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I lay on the Table, a copy (in 
English and Hindi) of the Statement showing action taken by the Government on the 
Observations/Recommendations contained in the Fourteenth Report of the 
Department-related Parliamentary Standing Committee on External Affairs 
(Seventeenth Lok Sabha) on action taken by the Government on the 
Observations/Recommendations contained in its Tenth Report on ‘India and Bilateral 
Investment Treaties’.  

 
 

STATEMENTS BY MINISTER 
 

Status of implementation of recommendations contained in the Three Hundred and 
Sixteenth Report and Three Hundred and Thirty-Third Report of the Department-

related Parliamentary Standing Committee  on Education, 
 Women, Children, Youth and Sports 

 
THE MINISTER OF WOMEN AND CHILD DEVELOPMENT; AND THE MINISTER OF 
MINORITY AFFAIRS (SHRIMATI SMRITI ZUBIN IRANI): Sir, I lay the following 
statements regarding:— 
 

(i) Status of implementation of recommendations contained in the Three 
Hundred and Sixteenth Report of the Department-related Parliamentary 
Standing Committee on Human Resource Development on 'Issues related 
to safety of Women' pertaining to the Ministry of Women and Child 
Development. 

 
(ii) Status of implementation of recommendations contained in the Three 

Hundred and Thirty-third Report of the Department-related Parliamentary 
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Standing Committee on Education, Women, Children, Youth and Sports 
relating to Three Hundred and Twenty-sixth Report on Demands for Grants 
(2021-22) pertaining to the Ministry of Women and Child Development. 

 
 

MOTION FOR ELECTION TO THE NATIONAL ASSISTED REPRODUCTIVE 
TECHNOLOGY AND SURROGACY BOARD (NART&S BOARD) 

 
MR. DEPUTY CHAIRMAN: Motion for election to the National Assisted Reproductive 
Technology and Surrogacy Board. Dr. Mansukh Mandaviya to move a motion for 
election of one woman Member from amongst the Members of the House to be a 
member of National Assisted Reproductive Technology and Surrogacy Board. 

 
THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF 
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, I move the 
following Motion:— 
 

"That in pursuance of Section 17(2)(c) of the Surrogacy (Regulation) Act, 
2021, this House do proceed to elect, in the manner as directed by the 
Chairman, one woman Member from amongst the Members of the House to 
be a member of the National Assisted Reproductive Technology and 
Surrogacy Board.” 

 
The question was put and the motion was adopted. 

 
 

MATTERS RAISED WITH PERMISSION 
 
MR. DEPUTY CHAIRMAN: Now, Zero Hour. 
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) : उपसभापित जी, चाइनीज़ एगेर्शन के बारे हमने कल भी 
नोिटस िदया था और आज भी िदया है िक जो चीनी अितकर्मण हुआ है, उसके बारे मȂ हम इस 
सदन मȂ एक िडटेÊड चचार् चाहते हȅ। इसीिलए हमारी पहले से यह कोिशश रही है िक हमȂ पूरी 
जानकारी िमले और देश के लोगȗ को भी जानकारी ĢाÃत हो िक वहा ँकी एक्चुअल िÎथित क्या है। 
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बहुत-सी चीज़Ȃ, जो िडफȂ स िमिनÎटर ने सदन को नहीं बताई हȅ, उनकी हमारे पास चंद 
इन्फॉमȃशन्स हȅ िक  
 
Ǜी उपसभापित : माननीय मिÊलकाजुर्न खरगे जी, आज इस पर कोई नोिटस नहीं है।  
..(Ëयवधान)..कोई फायदा नहीं है। ..(Ëयवधान)..इसके बाद आज इस पर कोई चचार् नहीं की 
जाएगी।  ..(Ëयवधान).. Please.  Now, Zero Hour. ...(Interruptions)... 
 
Ǜी मिƥकाजुर्न खरगे : उपसभापित जी, इसके ऊपर चचार् होनी चािहए। ..(Ëयवधान).. 
 
Ǜी उपसभापित : आज इसके बारे मȂ कोई नोिटस िलÎटेड नहीं है। ..(Ëयवधान)..इसके बारे मȂ 
माननीय रक्षा मंतर्ी जी अपना बयान दे चुके हȅ। ...(Ëयवधान)...माननीय बृजलाल जी। माननीय 
बृजलाल जी, आप बोलȂ, केवल आपकी बात िरकॉडर् पर जाएगी।...(Ëयवधान)... 
 
SHRI MALLIKARJUN KHARGE:  Sir, we are for the country; we are with the Army. 
...(Interruptions)... 
 
Ǜी उपसभापित : माननीय बृजलाल जी, केवल आपकी बात ही िरकॉडर् पर जाएगी, कोई और बात 
नहीं जाएगी। ...(Ëयवधान)... 
 
 माननीय मेÇबसर्, Ãलीज़ बठैȂ। ...(Ëयवधान)... 
 

Denial of reservation to dalits and backward classes by Aligarh Muslim University 
 

Ǜी बृजलाल (उǄर Ģदेश) : उपसभापित महोदय, मȅ आज इस ससंद के समक्ष एक महत्वपूणर् 
िवषय को लेकर आया हंू। महोदय, अलीगढ़ मुिÎलम िवÌविवǏालय ǎारा आज तक दिलतȗ, 
िपछड़ȗ और 10 परसȂट गरीब तबके को आरक्षण नहीं िदया गया है।...(Ëयवधान)... अलीगढ़ मुिÎलम 
यिूनविर्सटी की Îथापना 1920 मȂ िĤिटश पािर्लयामȂट ǎारा पािरत एक्ट के तहत की गयी थी। उसके 
पहले 1916 मȂ बनारस िहन्दू िवÌविवǏालय का एक्ट पािरत िकया गया था। बनारस िहन्दू 
िवÌविवǏालय मȂ आरक्षण, जो सिंवधान मȂ िनिहत है, वह िदया जा रहा है। ...(Ëयवधान)... दोनȗ 
एक्ट एक जैसे हȅ, केवल 'िहन्दू' और 'मुिÎलम' शÅद को छोड़कर बाकी एक्ट एक जैसे हȅ, लेिकन 
आरक्षण एक के ǎारा िदया जा रहा है और अलीगढ़ मुिÎलम िवÌविवǏालय ǎारा नहीं िदया जा 
रहा है। ...(Ëयवधान)... 
 महोदय, ससंद मȂ 1951 मȂ ĢÌन नं. 3429 पर बहस हुई थी, इससे ÎपÍट है और जो 
ए.एम.य.ू एक्ट का सेक्शन आठ है, उसके अनुसार धमर्, भाषा, िंलग मȂ िकसी जगह पर आप 
िवभेद नहीं कर सकते हȅ।...(Ëयवधान)... मȅ इस सÇबन्ध मȂ मोहÇमद करीम छागला ने, जो 

                                         
 Not recorded. 
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तत्कालीन िशक्षा मंतर्ी थे, 2 िसतÇबर, 1965 को ससंद मȂ कहा था िक मुिÎलम िवÌविवǏालय 
अÊपसखं्यक िवÌविवǏालय नहीं है।...(Ëयवधान)... यह न तो मुसलमानȗ ǎारा बनाया गया है और 
न ही उनके ǎारा इसका सचंालन िकया जा रहा है।...(Ëयवधान)... अलीगढ़ मुिÎलम िवÌविवǏालय 
की जमीन महाराजा महेन्दर् Ģताप िंसह ǎारा दी गई थी। इसके िलए िहन्दू राजा-महाराजाओं और 
नवाबȗ ने भी योगदान िदया था।...(Ëयवधान)... अलीगढ़ मुिÎलम िवÌविवǏालय के सÇबन्ध मȂ एक 
यािचका सुĢीम कोटर् मȂ दायर की गई थी और 20 अक्टूबर, 1967 को सुĢीम कोटर् ने मोहÇमद 
अजीज बासा वसȃज़ यिूनयन ऑफ इंिडया मȂ ÎपÍट िकया है िक अलीगढ़ मुिÎलम िवÌविवǏालय 
आिर्टकल 30(1) के अन्तगर्त अÊपसखं्यक िवÌविवǏालय नहीं है, इसिलए इसमȂ आरक्षण सबको 
िदया जाना चािहए, लेिकन दुखद बात यह है िक आज तक आरक्षण नहीं िदया जा रहा 
है।...(Ëयवधान)... 1972 मȂ इसमȂ सशंोधन पेश हुआ, उसके ऊपर तत्कालीन िशक्षा मंतर्ी माननीय 
नुरुल हसन जी ने ससंद मȂ कहा था, “सवर्Ģथम तो एक मागं यह ĢÎतुत की गई है िक इसे 
अÊपसखं्यक सÎंथान घोिषत िकया जाये, िजससे यह आिर्टकल 30(1) के अंतगर्त आ 
जाये।”...(Ëयवधान)... उन्हȗने कहा था िक न तो यह देश के िहत मȂ है और न ही मुसलमानȗ के िहत 
मȂ है। अगर अलीगढ़ मुिÎलम िवÌविवǏालय ǎारा आरक्षण िदया गया होता तो आज हजारȗ दिलत, 
िपछड़े और ...(Ëयवधान)... 
 
DR. SANTANU SEN (West Bengal):  Sir, I associate myself with the issue raised by 
the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
Ǜी राम शकल (नाम िनदȃिशत) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय के साथ 
Îवयं को सÇबǉ करता हंू। 
 
Ǜी नरेश बंसल (उǄराखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय के साथ 
Îवयं को सÇबǉ करता हंू। 
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Ǜी उपसभापित : माननीय सदÎयगण, Ãलीज़। माननीय बृजलाल जी, आपकी बात खत्म हो चुकी 
है। माननीय सदÎयगण...(Ëयवधान)... दोला जी, Ãलीज़। माननीय सदÎयगण, कल माननीय 
एल.ओ.पी. साहब अपने नोिटस के बारे मȂ बोलना चाहते थे, उस पर मȅने इजाज़त 
दी।...(Ëयवधान)...एक िमनट, Ãलीज़। उस पर मȅने इजाज़त दी, जबिक नोिटस ऑलरेडी था, िसफर्  
यह कहा जा सकता था िक नोिटस ऑलरेडी है, लेिकन मȅने उसे पूरा पढ़ने की इजाज़त दी। उसके 
बाद जो भी माननीय सदÎय बोलना चाहते थे, मȅने इजाज़त दी। सरकार की 
बात...(Ëयवधान)...एक िमनट। मȅने माननीय िडफȂ स िमिनÎटर के बयान पर अगर आप सवाल पूछ 
रहे हȅ तो उसकी िÎथित मȅने अलग से ÎपÍट कर दी है। शुरू की बात मȅने ÎपÍट कर दी िक शुरू मȂ 
एल.ओ.पी. साहब ने जो अपनी बात रखी थी, वह मȅने आप सबके सामने िनवेदन िकया था और 
उन्हȗने नोिटस को पढ़ा था। Ãलीज़...(Ëयवधान)...आज जो चीजȂ िलÎटेड हȅ, उनके अितिरƪ मȅ और 
कुछ अलाउ नहीं कर सकता तथा आज और कोई नोिटस नहीं है।  Ãलीज़। ...(Ëयवधान)...  माननीय 
शंभ ूशरण पटेल। ...(Ëयवधान)...  
 

Need to start Mokama Taal Project in Bihar 
 

Ǜी शंभू शरण पटेल (िबहार) : उपसभापित महोदय, मȅ आसन के माध्यम से केन्दर् सरकार को 
िबहार की मोकामा टाल योजना से जुड़ी समÎयाओं के बारे मȂ अवगत कराना चाहता हँू। 
...(Ëयवधान)... मोकामा टाल के्षतर् की समÎया उस के्षतर् से जुड़े हुए लाखȗ िकसानȗ से जुड़ी हुई है। 
...(Ëयवधान)... िबहार सरकार की उदासीनता की वजह से टाल के्षतर् मȂ हजारȗ हेक्टेयर भिूम पर 
रबी फसल की बुवाई अभी तक नहीं हो पाई है। ...(Ëयवधान)...  
 
MR. DEPUTY CHAIRMAN: Hon. Members, please don’t challenge the Chair. 
...(Interruptions)... Please take your seats. ...(Interruptions)... 
 
Ǜी शंभू शरण पटेल : महोदय, मोकामा टाल के्षतर्, जो लगभग 106 िकलोमीटर के के्षतर् मȂ फैला 
हुआ है, िजसके अंतगर्त िबहार के 4 िजलȗ पटना, लखीसराय, नालदंा और शेखपुरा मȂ पड़ने वाले 
13 Åलॉक्स, 9 िवधान सभा के्षतर्ȗ एव ं5 लोक सभा के्षतर्ȗ मȂ रहने वाले िकसान टाल के्षतर् मȂ जलजमाव 
की समÎया से जूझ रहे हȅ। ...(Ëयवधान)... वह टाल के्षतर्, िजसे कभी 'दाल का कटोरा' कहा जाता 
था, आज वहा ँके िकसान भखुमरी के कगार पर हȅ। ...(Ëयवधान)...  
 
Ǜी उपसभापित : िसफर्  शंभ ूशरण पटेल जी की बात ही िरकॉडर् पर जा रही है। ...(Ëयवधान)... आप 
बोिलए। ...(Ëयवधान)...  
 
Ǜी शंभू शरण पटेल : महोदय, मȅ क्वेÌचन कर रहा हँू। ...(Ëयवधान)... मोकामा टाल योजना के 
अंतगर्त िबहार सरकार के ǎारा टाल के्षतर् से जल िनकासी का कायर् तीन चरणȗ मȂ पूरा िकया जाना 
था, जो अभी तक पूरा नहीं हो पाया है। ...(Ëयवधान)... िǎतीय चरण मȂ हेमजाकट तथा हरोहर नदी 
के एस लपू के सीधीकरण का कायर् अभी तक पूणर् नहीं हो पाया है, िजससे टाल के्षतर् मȂ अभी तक 

[ 14 December, 2022 ] 31



 

पानी नहीं िनकल पाया है, िजसके कारण हजारȗ हेक्टेयर भिूम पर िकसान रबी फसल की बुवाई 
नहीं कर पाए हȅ। ...(Ëयवधान)...  
 अत: मȅ आसन के माध्यम से केन्दर् सरकार से आगर्ह करना चाहता हँू िक वह टाल योजना 
की मॉिनटिंरग अपने Îतर पर करे ...(Ëयवधान)... और जल िनकासी से जुड़ी एक्सपटर् टीम को 
टाल के्षतर् मȂ भेज कर वहा ँकी समÎयाओं को देखे ...(Ëयवधान)... तथा जÊद से जÊद वहा ँ के 
िकसानȗ की समÎया को दूर करने की कृपा करे, तािक अगले वषर् वहा ँके िकसान रबी फसल की 
बुवाई सही ढंग से कर पाएँ। ...(Ëयवधान)... धन्यवाद। ...(Ëयवधान)...  
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the submission made 
by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
SHRI JAWHAR SIRCAR (West Bengal): Sir, I also associate myself with the 
submission made by the hon. Member. 
 
SHRI VIVEK THAKUR (Bihar): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I wanted to say about the Attapadi 
pregnant ladies, but now the situation is ...(Interruptions)... The Kerala Minister 
responded very badly. ...(Interruptions)...   
 
MR. DEPUTY CHAIRMAN:  No. ...(Interruptions)...  Dr. Fauzia Khan.  
 
DR. FAUZIA KHAN (Maharashtra): Sir, my Zero Hour mention is related to the 
security of the nation. *  
 
                                         
Not recorded. 
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MR. DEPUTY CHAIRMAN: Your subject is the use of drones and crypto-currencies. 
Please speak on this subject. ...(Interruptions)... 
 
DR. FAUZIA KHAN: This subject is related to the security of the nation. * 
 

Need to revoke 20 per cent customs duty on Gobindbhog rice 
 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, it is such an important issue. 
...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)... 
 
SHRI ABIR RANJAN BISWAS: Sir, Gobindobhog is a short grain, rice variety 
cultivated in West Bengal. It has been given a Geographical Indication tag in 2017, 
and is known for its distinctive taste and cultural significance. ...(Interruptions)... Sir, 
let there be order in the House. ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Please speak on your subject. ...(Interruptions)... 
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) :  
 
SHRI ABIR RANJAN BISWAS: There are many distinctive dishes made from it, and it 
is offered to the Govindaji deity as well.  ...(Interruptions)... This rice is exported to 
Europe and the gulf countries and fetches its growers a high price. The Government 
of West Bengal had encouraged farmers in suitable areas to replace cultivation of 
coarse grain rice with this premium variety, so as to enhance their incomes. In 
September, 2022 the Government of India imposed a 20 per cent customs duty on the 
export of this rice variety. ...(Interruptions)... 
 
Ǜी मिƥकाजुर्न खरगे :  सर, हम देश की सुरक्षा के मुǈे पर बोलना चाहते हȅ। ...(Ëयवधान)... इसके 
िखलाफ हम वाकआउट कर रहे हȅ। ...(Ëयवधान)...  
 

 (At this stage, some hon. Members left the Chamber.) 
 

SHRI ABIR RANJAN BISWAS: Sir, this has greatly affected its sales abroad, and 
dampened the Government's efforts to improve the farmers’ livelihoods. 

                                         
 Not recorded. 
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MR. DEPUTY CHAIRMAN: Please continue, Mr. Abir. ...(Interruptions)... 
 
SHRI ABIR RANJAN BISWAS: "Sir, another premium aromatic rice variety, the 
basmati rice, has been exempted from the 20 per cent customs duty on its export. It 
is only fair that other niche aromatic rice varieties get the same benefit. I urge the 
Government of India to exempt Gobindobhog rice from the 20 per cent customs duty 
and encourage its export." 
 
MS. DOLA SEN (West Bengal): Sir, I associate myself with the issue raised by the 
hon. Member. 
 
SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, I also associate myself 
with the submission made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the submission 
made by the hon. Member. 
 
SHRIMATI MAUSAM NOOR (West Bengal): Sir, I also associate myself with the issue 
raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
                                                                      
MR. DEPUTY CHAIRMAN:  Shri Syed Nasir Hussain; not present.  Shri Samir Oraon. 
 

Need to exclude Anjan Dham in Gumla district of Jharkhand from forest area 
 

Ǜी समीर उरांव (झारखंड) : माननीय उपसभापित महोदय, आपने मुझे बोलने का अवसर िदया 
इसके िलए बहुत-बहुत धन्यवाद।  

महोदय, मȅ आपके माध्यम से लोक महत्व के एक िवषय को सदन मȂ रखना चाहता हंू।  
झारखंड के गुमला िज़ले से 120 िकलोमीटर दूर िÎथत आंजन धाम मिन्दर मȂ रामभƪ महावीर 
हनुमान जी की पूजा-अचर्ना की जाती है। Ģाकृितक सȚदयर् की दृिÍट से यह एक मनोरम Îथल है। 

                                         
 Laid on the Table.  
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यहा ंएक Ģिसǉ गुफा है, जो किथत तौर पर 1,500 फीट लÇबी है। Îथानीय जनजातीय समुदाय के 
भƪ एवं पुजारीगण इन्हीं पहािड़यȗ मȂ रह कर सेवा कायर् करते आ रहे हȅ, परन्तु वन िवभाग ǎारा 
इसे अपनी वन-सीमा के अंदर समािहत कर लेने के कारण, वहा ं पर िकसी िनमार्ण कायर् की 
अनुमित नहीं है। इसके फलÎवरूप पौरािणक एवं साÎंकृितक महत्व के साथ-साथ उच्च पयर्टन 
सभंावनाओं से युƪ होने के बावजूद, वहा ंपर आधारभतू सरंचनाओं और सुिवधाओं की कमी है।  

महोदय, मȅ सरकार से मागं करता हंू िक इस महत्वपूणर् Îथल को वन-सीमा से मुƪ करने 
की कृपा की जाए। यह मिन्दर हनुमान जी की जन्मÎथली माना जाता है, उसी के आधार पर 
भƪगण पूजन-अचर्न करने के िलए वहा ंपहंुचते हȅ। मȅ पुन: सरकार से मागं करता हंू, वन िवभाग 
से मुƪ करवाने के बाद ही वहा ंभƪȗ के िलए सुिवधा-ËयवÎथा बनाई जा सकती है, धन्यवाद। 

 
DR. SASMIT PATRA (Odisha): Sir, I associate myself with the matter raised by the 
hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the matter raised by 
the hon. Member.    
     
MR. DEPUTY CHAIRMAN: Dr. L. Hanumanthaiah; not present. Shri K. R. N. 
Rajeshkumar; not present. Shri Phulo Devi Netam; not present. Dr. Amee Yajnik; not 
present. Shri Sukhendu Sekhar Ray; not present. Shrimati Darshana Singh. 

 
Need to create awareness about importance and health benefits of millets in the wake 

of 'International Year of Millets-2023' 
 

Ǜीमती दशर्ना िंसह (उǄर Ģदेश): माननीय उपसभापित जी, मȅ आपको धन्यवाद देना चाहती हंू 
िक आपने मुझे शून्य काल मȂ बोलने का अवसर िदया। आज मȅ पहली बार सदन मȂ बोल रही हंू।  

माननीय उपसभापित जी, मानव-जीवन के ĢारÇभ से ही खाǏ सुरक्षा को सबसे महत्वपूणर् 
माना गया है। अभी हाल मȂ कोरोना काल मȂ पूरे िवÌव को खाǏान्न समÎया का सामना करना पड़ा, 
लेिकन मȅ इस बात के िलए भारत के यशÎवी Ģधान मंतर्ी जी को धन्यवाद देती हंू िक उन्हȗने भारत 
के 80 करोड़ गरीब भाई-बहनȗ को 'Ģधान मंतर्ी गरीब कÊयाण अन्न योजना' के तहत अनाज 
उपलÅध कराने का काम िकया। यह कायर् अभी तक जारी है। खाǏ सुरक्षा सुिनिÌचत करने के िलए 
मोटे अनाज की खेती को बढ़ावा देने की रणनीित, माननीय Ģधान मंतर्ी जी का एक दूरदिर्शतापूणर् 
कदम है। आज िवÌव के कई देश मोटे अनाज को सुपर-फूड के रूप मȂ Îवीकार कर चुके हȅ।  भारत 
मȂ Ģाचीन काल से ही मोटे अनाज का उत्पादन एवं उपयोग होता रहा है।  
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माननीय उपसभापित जी, मुझे यह बताने मȂ खुशी हो रही है िक माननीय Ģधान मंतर्ी जी 
की Ģेरणा से, भारत की पहल पर, संयुƪ राÍटर् सघं ने वषर् 2023 को 'अंतरराÍटर्ीय पोषक अनाज 
वषर्' घोिषत िकया है और भारत की इस पहल का 72 देशȗ ने समथर्न िकया है। खाǏ सुरक्षा 
सुिनिÌचत करने के िलए मोटे अनाज की खेती को बढ़ावा देने की सरकार की नीित अत्यंत 
सराहनीय है। भारत मोटे अनाज का सबसे अिधक उत्पादन करने वाला देश है। मोटे अनाज के 
कुल वैिÌवक उत्पादन का 20 Ģितशत उत्पादन भारत ही करता है। मोटे अनाज ÎवाÎथ्य के िलए 
बहुत लाभकारी होते हȅ, क्यȗिक इनमȂ Ģोटीन, फाइबर, िवटािमन, आयरन और कैिÊशयम Ģचुर 
मातर्ा मȂ होते हȅ, जो ÎवाÎथ्य के िलए बहुत लाभदायक होते हȅ। इसके अलावा, इसकी खेती मȂ कम 
पानी की खपत होती है, इसिलए पोषण के साथ-साथ इससे िकसानȗ को आिर्थक लाभ भी होता है। 
मोटे अनाज के उत्पादन मȂ वृिǉ के िलए िकसानȗ को Ģोत्साहन देने से उनकी आिर्थक िÎथित 
मज़बतू होगी और कृिष को लाभ का धंधा बनाने का हमारा सपना भी पूरा होगा। माननीय 
उपसभापित महोदय, मȅ आपके माध्यम से सरकार से यह िनवेदन करना चाहती हंू िक खाǏ सुरक्षा 
तथा पोषण के Ģित मोटे अनाज की उपयोिगता को लेकर सामािजक जागरूकता बढ़ाने और 
रचनात्मक जनभागीदारी मȂ वृिǉ की जाए।  
 इन्हीं शÅदȗ के साथ मȅ अपनी बात समाÃत करती हंू, धन्यवाद। 
 
SHRI SUJEET KUMAR (Odisha): Sir, I associate myself with the submission made by 
the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the submission 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 

Children falling into open borewells in the country 
 

सुǛी किवता पाटीदार (मध्य Ģदेश) : माननीय उपसभापित महोदय, आपने शून्यकाल मȂ मुझे 
बोलने का अवसर िदया, इसके िलए मȅ आपको धन्यवाद Ģेिषत करती हंू। मȅ पहली बार सदन मȂ 
बोल रही हंू। मȅ आपके माध्यम से सरकार और सदन का ध्यान एक बहुत ही महत्वपूणर् िवषय की 
ओर आकिर्षत करना चाहती हंू। पूरे देश मȂ Ƿूबवैल और बोरवैल के गǀȗ मȂ िगरने के कारण न 
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जाने िकतने बच्चȗ की िंजदिगया ंसमाÃत हो रही हȅ, यह हमारे िलए एक गÇभीर िंचता का िवषय है। 
इसके कुछ उदाहरण भी हȅ - तिमलनाडु के ितर्ची शहर मȂ बोरवैल मȂ िगरने से दो साल के सुजीत 
िवÊसन को चार िदन की तमाम कोिशशȗ के बावजूद भी जीिवत नहीं बचाया जा सका। इसी Ģकार 
पजंाब के संगरूर िजले मȂ 150 फीट गहरे बोरवैल मȂ िगरे तीन साल के फतेहवीर को भी नहीं 
बचाया जा सका। उसी Ģकार हिरयाणा मȂ कुरुके्षतर् के हरदा खेड़ी गावं मȂ पाचं वषीर्य िंĢस के 
बोरवैल मȂ िगरने की घटना भी है। देश भर मȂ ऐसी कई घटनाएं हȅ और कई घटनाओं का रेÎक्य ू
ऑपरेशन टीवी पर लाइव भी िदखाया गया है, िजससे पूरी दुिनया का ध्यान ऐसी घटनाओं की 
ओर गया है।  
 महोदय, ऐसे भयावह हादसȗ को देखते हुए 2010 मȂ सुĢीम कोटर् ने पूरे देश मȂ बोरवैल के 
रख-रखाव सबंधंी िदशा-िनदȃश जारी िकये थे। इन िदशा-िनदȃशȗ मȂ कहा गया था िक खुले बोरवैल 
के चारȗ तरफ तार या अन्य िकसी जिरये से एक बाड़ अवÌय बनाई जाए, तािक नन्ही मासूम जानȗ 
को बोरवैल के गǀȗ मȂ िगरने से बचाया जा सके। सवाल यह भी है िक आिखर कब तक बार-बार 
होने वाले ददर्नाक हादसȗ के बावजूद देश मȂ बोरवैल और Ƿबूवैल के गǀे ऐसे ही खुले छोड़े जाते 
रहȂगे और कब तक इनमȂ िगरकर नन्ही जानȂ अपनी जान गंवाती रहȂगी? जब-जब ऐसी घटनाएं 
सामने आती हȅ, तो पता चलता है िक न तो आम-जन और न Ģशासन इन घटनाओं से कोई सबक 
लेता है।  
 महोदय, मȅ आपके माध्यम से इस अित सवंेदनशील िवषय के िलए सरकार से यह आगर्ह 
करती हंू िक इस Ģकार की घटनाओं को रोकने के िलए कड़े से कड़े कानून का Ģावधान होना 
चािहए, तािक ऐसी घटनाओं का दोहराव िफर न हो सके, धन्यवाद। 
 
SHRI SUJEET KUMAR (Odisha): Sir, I associate myself with the submission made by 
the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the submission 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the submission made by the hon. Member. 
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Ǜी उपसभापित : माननीय Ǜी िवनय दीनू तȂदुलकर जी, आप कȗकणी मȂ बोलȂगे। 

 
Need to reinstate the laid-off temporary employees of Postal Department in Goa 

 
Ǜी िवनय दीनू तȂदुलकर (गोवा) : उपसभापित महोदय, आपने मुझे मेरी मातृभाषा कȗकणी मȂ 
बोलने का अवसर िदया, इसके िलए मȅ आपको धन्यवाद देता हंू। 

"Thank, Mr. Deputy Chairman, Sir, for allowing me to speak in my mother 
tongue Konkani. Sir, for the last 20 years, Postmen in Goa’s Post-offices were 
working on a contractual basis. Now suddenly they are fired from their work without 
proper notice. Most of them are in the 45-50 age groups. At this age, when they are 
jobless, they still have their family responsibilities, their kids are still studying, and 
some of them have even taken loans.  

Sir, through you I would like to request the Government to instruct the 
concerned officials to hire them back. Thank you, Sir."       

                  
DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the submission made 
by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the submission made 
by the hon. Member. 
 

Need for capacity enhancement to deal with cyber-attacks 
 

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, around five million people 
globally have had their data stolen and sold on the bot market till date.  Out of which, 
six lakhs are from India, making it the worst affected country according to one of the 
world’s largest VPN service providers Nord VPN. Sir, Nord VPN has its offices in 
Lithuania, UK, Panama and Netherland.  

                                         
 English translation of the original speech delivered in Konkani. 
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 The online marketing mechanism, known as bot market, is used by hackers to 
sell stolen data from victims’ devices with bot malware. The study by Nord VPN of 
Lithuania’s Nord Security said the stolen data included users’ logins, cookies, digital 
fingerprints, screenshots and other information, with an average price for the digital 
identity of a person pegged at Rs. 490, which comes to US $ 5.95. Nord VPN 
tracked data for the past four years, ever since bot markets were launched in 2018.  
Last month, multiple servers of the All-India Institute of Medical Sciences (AIIMS), a 
Government hospital, which caters to Ministers, politicians, and the general public, 
were infected. It is not known as to whether the Government has enquired about the 
veracity of this report. I would, therefore, urge upon the Government to look into the 
matter and publish a White Paper on this.  
 
SHRI MOHAMMED NADIMUL HAQUE (West Bengal):  Sir, I associate myself with the 
matter raised by the hon. Member.  
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
MS. DOLA SEN (West Bengal):  Sir, I also associate myself with the matter raised by 
the hon. Member.  
 
SHRI JAWHAR SIRCAR (West Bengal): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member.   
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the matter raised by the hon. Member. 
 
MR. DEPUTY CHAIRMAN: Shri Khiru Mahto – Not present.  Next, Lt. Gen. (Dr.) 
D.P. Vats (Retd.) to speak on demand to expedite opening of Sainik School at 
Matanhail village of Jhajjar district in Harayana.      
 

Need to expedite opening of Sainik School at Matanhail Village of Jhajjar  
district in Haryana 

 
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Mr. Deputy Chairman, Sir, 
centuries on Haryana has remained the sword arm of Akhand Bharat. A Sainik School 
at Matanhail village in Jhajjar District of Haryana was conceived during Late Pradhan 
Mantri, Shri Atal Bihari Vajpaeeji’s time. And, सगं-ए-बुिनयाद was laid by Late Shri 
George Fernandes, the then Defence Minister. And, since then, it has been pending. 
Jhajjar, Rewari, Dadri in Haryana and Jhunjunu in Rajasthan are maximum ex-
servicemen-habitat areas. The Sainik Schools and the Military Schools prepare would 
be officers for armed forces. And, this area has produced many Chiefs. The Sainik 
Schools have also produced Chief Ministers, including our hon. Chairman, of whom 
we are very proud. This is my earnest request to the Government, through you, to 
expedite the opening of proposed Sainik School at Matenhail. Land for the school has 
already been provided by the Haryana Government. Thank you very much. 
 
DR. SASMIT PATRA (Odisha): Sir, I associate myself with the matter raised by the 
hon. Member.    
 
MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar – Not present. Next, Dr. K. 
Laxman. 
  
Need to recognize the places of cultural importance in various States on the lines of 

Kashi-Tamil Sangamam 
 

डा. के. लÑमण (उǄर Ģदेश) : महोदय, मुझे शून्यकाल मȂ, खास तौर से "काशी तिमल सगंमç  " 
के बारे मȂ, बोलने का मौका िदया गया है, इसके िलए धन्यवाद। 
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 महोदय, भारत देश एक ऐसा देश है, जो िविवधता से भरा है। कÌमीर से कन्याकुमारी तक 
अनेक पथं-सÇĢदाय के लोग िनवास करते हȅ।  िविभन्न भाषा-सÎंकृित होने के पÌचाÞ भी "एक 
भारत, ǛेÍठ भारत" की भावना सभी को एक-दूसरे से जोड़ने का Ģयास करती है।  इसी कर्म मȂ 
माननीय Ģधान मंतर्ी मोदी जी के नेतृत्व मȂ हमारी सरकार ने "काशी तिमल सगंमç  " कायर्कर्म की 
शुरुआत की है।  
 महोदय, भारत मȂ सÎंकृित और परÇपरा के हर सगंम का उत्सव मनाया जाता है और 
सÇमािनत भी िकया जाता है।  तिमल और सÎंकृत, दोनȗ सबसे Ģाचीन भाषाओं मȂ से एक हȅ।  Ģधान 
मंतर्ी जी ने  कहा िक काशी मȂ हमारे पास बाबा िवÌवनाथ हȅ, जबिक तिमलनाडु मȂ हमारे पास 
भगवान रामेÌवर भी हȅ।  काशी और तिमलनाडु, दोनȗ भगवान िशव की भिƪ मȂ डूबे हुए हȅ।  
पारÇपिरक तिमल िववाहȗ मȂ बारात मȂ भी काशी की यातर्ा का िजकर् िकया जाता है।  तिमलनाडु मȂ 
जन्म लेने वाले सवर्पÊली राधाकृÍणन जी बनारस िहन्दू िवÌविवǏालय के कुलपित बने थे। महान 
किव और कर्ािंतकारी Ǜी सुĤǨण्यम भारती जी तिमलनाडु के रहने वाले थे। उसी तरह से 
रामानुजाचायर्, शंकराचायर्, राजा जी से लेकर सवर्पÊली राधाकृÍणन जैसे दिक्षण भारत के िवǎानȗ 
को समझे िबना हम भारतीय दशर्न को नहीं समझ सकते। 
 दुिनया मȂ सबसे पुरानी जीिवत भाषाओं मȂ से एक तिमल भाषा है, इसिलए उसको 
सÇमािनत करना 130 करोड़ आबादी की िजÇमेदारी है। हमारे Ģधान मंतर्ी जी ऐसा चाहते हȅ। तिमल 
जैसी भाषा पर खास ध्यान नहीं देने से राÍटर् का बहुत बड़ा नुकसान होगा।  
 काशी से गंगा जल लाकर रामेÌवरम मȂ भगवान िशव का जलािभषेक होता है और उसी 
तरह से रामेÌवरम से रेत लाकर काशी मȂ Ĩत करने की परंपरा है। तिमलनाडु मȂ जन्म लेने वाले 
अलवर और नयनार के भिƪ सĢंदाय को उǄर भारत के किवयȗ ने आत्मसाÞ िकया। आिद 
शंकराचायर् ने केरल से कÌमीर तक दौरा करके चतुराÇनाय मठ की Îथापना की।...(समय की 
घंटी)...     
 महोदय, मȅ आपके माध्यम से, चाहे िशक्षा मंतर्ी हȗ, चाहे पयर्टन मंतर्ी हȗ, चाहे सÎंकृित 
मंतर्ी हȗ, उनसे अनुरोध करता हँू िक तेलगंाना को दिक्षण के ǎार के रूप मȂ जाना जाता है, इसिलए 
वहा ँपर एक भËय रामÃपा मंिदर Îथािपत िकया जाए।...(समय की घंटी)... 
 
DR. SASMIT PATRA (Odisha): Sir, I associate myself with the issue raised by the 
hon. Member. 
 
MR. DEPUTY CHAIRMAN: Thank you. Now, nothing is going on record. Shrimati 
Jaya Bachchan; not present.  Shri K.R.N. Rajeshkumar. 

 
Need to provide grant-in-aid to cooperative sector on priority basis 

 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Mr. Deputy Chairman, Sir, the 
cooperative organisations have played a vital role in India’s economic development, 
especially in agricultural credit and dairy sector. The co-operative sector is a parallel 
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government. The Government of India has various industrial development schemes 
such as subsidies, grant-in-aid and incentives.  
 The co-operative sector in India is performing to its best and competing with 
various MNCs across the world. However, the majority of the grant-in-aid schemes 
are being availed more by the private companies than that of the cooperative 
organisations. The reason being that there is no special provision given in the scheme 
guidelines to prioritize the cooperative sector. There have been some incidents of 
private companies closing their operations after having availed the grant-in-aid. I will 
give one example. Recently, the Ministry of Food Processing Industry invited 
applications for the grant-in-aid under the Cold Chain Infrastructure Scheme. As a 
result, they received 72 applications, out of which 53 applications were found eligible.  
Out of 53 eligible applications, only 24 companies have been approved for grant-in-
aid. The cooperative organisations are not there in the accorded list. Private 
companies scored 80 to 96 marks and the Government cooperative sector scored 78 
marks. In this case, cooperatives and private companies cannot be treated as same.  
If profitability is accounted for marking criteria, private companies will score better 
than the cooperative companies because the cooperative sector worked on not-for-
profit. 
 I would like to inform this august House -- it is really pathetic -- that the State-
owned Milk Producer Cooperative Union from Namakkal, Tamil Nadu, which is 
working for the welfare of the farmers and the consumers, had applied under the 
above scheme. It was found eligible for the grant-in-aid, but based on the marking 
criterion, the private companies were granted the aid.  
 Therefore, Sir, to promote the co-operative sector, I request the hon. Minister 
for Cooperation and also the officials, through this august House, to coordinate with 
the various Ministries and include special provisions and clauses to prioritize the co-
operative companies while granting the aid.  Thank you, Sir. 
 
DR. JOHN BRITTAS (Kerala):  Sir, I associate myself with the issue raised by the 
hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the issue raised by the hon. Member. 
 
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I also associate myself 
with the issue raised by the hon. Member. 
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
SHRI ABIR RANJAN BISWS (West Bengal): Sir, I also associate myself with the issue 
raised by the hon. Member. 
 
DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the issue raised by the 
hon. Member. 

  
MR. DEPUTY CHAIRMAN: Now Special Mentions. माननीय Ǜी हरǎार दुबे जी।  

 
 

SPECIAL MENTIONS 
 

Need to start train between Agra and Ballia 
 

Ǜी हरǎार दुबे (उǄर Ģदेश)  : मान्यवर, मȅ इस िवषय के ǎारा बिलया िजला, जो एक कर्ािंतकारी 
िजला रहा है ...(Ëयवधान)... 
 
Ǜी उपसभापित : आप ÎटेटमȂट को पढ़ ही सकते हȅ। जो ÎटेटमȂट सȅक्शन हुई है, आप उसे पिढ़ये। 
...(Ëयवधान)... 
 
डा. राधा मोहन दास अगर्वाल(उǄर Ģदेश): हम पढ़ देते हȅ। 
 
Ǜी उपसभापित : डा. अगर्वाल जी, इसकी इजाज़त नहीं है।  
 
Ǜी हरǎार दुबे: महोदय, आगरा एक ऐितहािसक पयर्टन Îथल है, वहीं मथुरा एक धािर्मक िजला 
है, जहा ँिविभन्न Îथलȗ पर भगवान कृÍण के लीला Îथल हȅ। बाबर एव ंराणा सागंा की लड़ाई का 
खानवा मदैान भी आगरा िजले से लगे हुए फतेहपुर सीकरी के पास ही है। वहीं केवलादेव राÍटर्ीय 
उǏान, कीठम झील और सुर सरोवर पक्षी अभयारण्य भी हȅ, जहा ँजाड़े के िदनȗ मȂ िवÌव भर के 
तरह-तरह के पिक्षयȗ का बसेरा होता है, िजन्हȂ Ģकृित Ģेमी पयर्टक देखने के िलए आते हȅ। बिलया, 
गाजीपुर तथा मऊ कर्ािंतकारी िजले हȅ, जो िक Îवतंतर्ता की लड़ाई मȂ अगर्णी रहे। बिलया जनपद 
एवं गाजीपुर, देविरया और मऊ, ये पूवार्ंचल के िजले हȅ। इधर भारी सखं्या मȂ जनता दशर्न, पयर्टन 
और रोजगार के िलए आती है, परंतु आगरा से बिलया के िलए कोई सीधी टेर्न नहीं है, जबिक एक 
सुपरफाÎट टेर्न जयपुर से आगरा फोटर् होते हुए Ģयागराज पहंुच जाती है और तब से लेकर राितर् 
नौ बजे तक यह Ģयागराज रेलवे याडर् पर ही खड़ी रहती है। Ģयागराज से बिलया की दूरी 200 
िकलोमीटर के लगभग है और तीन से चार मुख्य Îटेशन हȅ। यिद इस टेर्न को Ģयागराज पहंुचने के 
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आधे घंटे बाद बिलया के िलए रवाना िकया जाये, तो यह भदोही, वाराणसी, गाजीपुर होते हुए नौ 
बजे तक बिलया पहंुच जायेगी तथा इसे सुिवधानुसार बिलया से वापस Ģयागराज के िलए ĢÎथान 
कराया जा सकता है। इससे टेर्न का उपयोग तथा जनता को लाभकारी सुिवधा िमल जायेगी। मेरा 
आपके माध्यम से रेल मंतर्ी जी से अनुरोध है िक वे मेरी इस मागँ पर कारर्वाई करȂ। 
 
Ǜी नीरज शेखर (उǄर Ģदेश) : महोदय, मȅ Îवयं को इस िवषय से सबंǉ करता हँू। उपसभापित 
जी, आपको भी इसे देखना चािहए। 
 
DR. SANTANU SEN (West Bengal): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  
 
Ǜी उपसभापित: माननीय Ǜी सुशील कुमार गुÃता जी, not present. Dr. K. Laxman. 
 

Need to recognize the JIPMER OBC Welfare Association 
 

DR. K. LAXMAN (Uttar Pradesh): Sir, my Special Mention is regarding JIPMER OBC 
Welfare Association.  

The DoPT, Government of India, has issued various instructions for monitoring 
the compliance of various provisions for protecting the interests of SC/ST and OBCs.  
One such instruction has been issued regarding the nomination of a Liaison Officer 
and setting up of a Cell in each Ministry or Department to ensure enforcement of 
orders of reservation in posts and services of the Central Government. The role and 
responsibilities of the Liaison Officer are clearly defined. He is supposed to oversee 
the implementation of various provisions pertaining to the reservation of posts for 
SC,ST, OBCs, etc.  Each Ministry/Department is also required to set up a Special 
Reservation Cell within the Ministry/Department.  
 In this context, JIPMER Staff OBC Welfare Association approached the 
authorities for the recognition of their Welfare Association but ended in vain. The 
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relevant Department appeared to be confused with 'Backward Caste' and 'Backward 
Class". They wrongly interpreted OBC Welfare Association as Service Association 
and referred to the rules of the Service Association issued by DoPT, Government of 
India, and, on that sole ground, recognition of JIPMER OBC Welfare Association is 
being rejected.  
 I urge upon the Government that this issue may be taken up by DoPT and the 
Ministry of Health and Family Welfare and favourable action may be taken to recognize 
'JIPMER OBC Welfare Association' and render justice to OBC employees. Thank you, 
Sir. 
 
DR. SANTANU SEN (West Bengal): Sir, I would like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  
 

Need for setting up of Integrated Pharmaceutical Innovation Park in Puducherry 
 

SHRI S. SELVAGANABATHY (Puducherry): Sir, my Special Mention is regarding 
setting up of Integrated Pharmaceutical Innovation Park in Puducherry.  

Puducherry is housing a large number of pharmaceutical manufacturing units, 
the reason is that conducive atmosphere always persists in Puducherry for the 
entrepreneurs.  
 Due to the prevailing situation, setting up of Integrated Pharmaceutical 
Research Innovation Park (IPRIP) is the need of the hour. This would promote Indian 
pharma industries as the global leader for manufacturing of quality medicines and to 
ensure availability of quality drugs within the country and also at the international level.  
It would also make India self-reliant and self-sufficient in end-to-end indigenous drug 
manufacturing sector. The IPRIP would create an environment for research and 
development to produce innovative drugs which is required at this point of time, post 
Covid-19 scenario and also making essential drugs accessible at affordable prices to 
the common people. Sir, there are eight components which can be embedded in the 
Integrated Pharmaceutical Research Innovation Park, which can be set up on about 
150 acres of land. The Government of Puducherry has come forward to allocate 
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sufficient land which would be connected by National Highways, air, sea ports, etc., 
for setting up of the Integrated Pharmaceutical Research Innovation Park (IPRIP).   

Therefore, Sir, I would request the hon. Union Minister of Chemicals and 
Fertilizers to consider the proposal of setting up of an Integrated Pharmaceutical 
Research Innovation Park (IPRIP) to showcase Puducherry, both at the national and 
international levels, as one of the leading pharmaceutical manufacturing hubs in India. 

 
DR. SANTANU SEN (West Bengal):  Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
MR. DEPUTY CHAIRMAN:  Shrimati Vandana Chavan; not present.  Shri P. Wilson. 
 

Need to release dues payable to Government of Tamil Nadu by the Union 
Government 

 
SHRI P. WILSON (Tamil Nadu):  Sir, I draw the attention of the Union Government to 
the major dues payable to the Government of Tamil Nadu.  A huge lump sum amount 
of Rs. 19,053 crore is due and payable by the Government of India to the Government 
of Tamil Nadu under various heads as detailed below, which affects the functioning of 
the Government and major development and welfare measures to be undertaken for 
the people:- 
(a) The Custom Milled Rice (CMR) subsidy of Rs. 5,903.48 crore for the period from 
2018-19 to 2021-22; sugar subsidy (Rs. 31.02 crore), fortification of rice (Rs. 7.30 
crore); intra-State movement of PDS-PMGKAY (Rs. 251.04 crore) and inter-State 
movement of NFSA (Rs. 621.16 crore), in all totaling Rs. 6,814.00 crores which has 
to be immediately released to the Civil Supplies Department of the Tamil Nadu 
Government; (b) The entire recommended grants for Urban Local Bodies in the year 
2022-23 under the 15th Finance Commission for million-plus cities, air quality (Rs. 22 
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crores), SWM/ sanitation (Rs. 313.00 and non-million plus cities Tied (Rs. 555 
crore) and Untied (Rs. 370 crore), totaling Rs. 1,360 crore have also still not been 
released; (c) A balance of Rs. 10,879 crore is still pending by way of GST 
compensation from the year 2020 to 2022-23 (April to June, 2022) payable by the 
Finance Ministry. 

These numbers are shocking and are impeding the growth and development of 
Tamil Nadu.  I would, therefore, request the Union Government to release these funds 
forthwith. 

 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
raised by the hon. Member. 
 
DR. JOHN BRITTAS (Kerala): Sir, I too associate myself with the Special Mention 
raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala): Sir, I too associate myself with the issue raised by the 
hon. Member. 
 
Need to resolve the Indo-Myanmar Border issue (Manipur Sector) at diplomatic level 

 
SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, a few months back, 
officials from the Ministry of Home Affairs came to Manipur to look into the matters 
pertaining to reported irregularities about border pillars along the Indo-Myanmar 
boundary (Manipur sector).  The hon. Chief Minister of Manipur, Shri N. Biren Singh, 
made a request to the hon. Home Minister, Shri Amit Shahji, to re-examine the 
contentious boundary issues. Meanwhile, border fencing works along the Indo-
Myanmar Border (Manipur sector) has been stopped by local people because the 
border pillars were shifting and being fixed towards Manipur, India, leading to India's 
territorial loss. Alleged discrepancies are along the new Border Pillars Nos. 64-68, 
75-79, 88-95 and old Border Pillars Nos.80-82.   
 There had been border disputes between Manipur and Myanmar even during 
the British Raj. After Independence, Boundary Agreement of Rangoon, 1967, was 
signed between India and Myanmar to settle the issues. But still, there are certain 
unsettled areas at the ground level, which are perhaps ignored by both New Delhi and 
Naypyidaw. So, I draw the kind attention of India Government to revisit the issues 
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because it will have far-reaching consequences. Manipur had already lost huge tracts 
of land -- Kabaw Valley -- to Myanmar.   
 I, therefore, urge the Government of India, through this House, to kindly take 
up the matter at diplomatic level with Myanmar for settling the Border Pillar issues 
once and for all, at the earliest.   
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI PABITRA MARGHERITA (Assam): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI MAHESH JETHMALANI (Nominated): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 

Need to make Uniform Board Policy for medical students in the country 
 
Ǜी सुशील कुमार गुǔा (राÍटर्ीय राजधानी के्षतर्, िदÊली) : महोदय, देश के सरकारी मेिडकल 
कॉलेजेज़ मȂ मामूली फीस लगती है * हिरयाणा के सरकारी कॉलेजेज़ मȂ पहले 80,000 रुपये फीस 
होती थी, कुछ साल पहले उसको बढ़ाकर 4,00,000 रुपये कर िदया गया।  
 

                                         
 Not recorded. 
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Ǜी उपसभापित : माननीय सुशील कुमार गुÃता जी, जो टैक्Îट है, वही पढ़Ȃ। 
 
Ǜी सुशील कुमार गुǔा : महोदय, मȅ वही पढ़ रहा हंू। अब हिरयाणा सरकार ने 40 लाख रुपये की 
बॉन्ड पॉिलसी बनायी है और बच्चȗ की Îटर्ाइक के बाद वे उसे 30 लाख रुपये पर ले आए हȅ।  
 
Ǜी उपसभापित : माननीय सदÎय, जो सȅक्शन्ड Îपीच है, वही पिढ़ए। 
 
Ǜी सुशील कुमार गुǔा : महोदय, एनएमसी (नेशनल मेिडकल काउिन्सल) की राय है िक यह 
बॉन्ड नीित सÇपूणर् देश से हटाई जानी चािहए। 
 हिरयाणा सरकार छातर्ȗ से 40 लाख रुपये से 30 लाख रुपये और 7 साल से 5 साल का 
समझौता करने की कोिशश कर रही है। हिरयाणा के ÎवाÎथ्य मंतर्ी, Ǜी अिनल िवज ने हिरयाणा के 
मुख्य मंतर्ी, खƺर साहब को िचƻी मȂ िलखा है िक यह बॉन्ड पॉिलसी असमथर्नीय है।  
 इसके बावजूद 41 िदन से हिरयाणा मȂ धरने पर बठेै हुए सरकारी कॉलेजेज़ के मेिडकल 
छातर्ȗ (भावी डॉक्टसर्) की कोई सुनवाई नहीं हो रही है। 
 भारत सरकार ने नीट के माध्यम से पूरे देश मȂ मेिडकल िशक्षा एक जैसी बनाई है। अत: 
मेरा हेÊथ िमिनÎटर से अनुरोध है िक आप हÎतके्षप करके * सारे देश की एक पॉिलसी बनाएं।  
 
DR. JOHN BRITTAS (Kerala): Sir, I associate myself with the Special Mention made 
by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I also associate myself 
with the Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 

                                         
 Not recorded. 
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 

Need for studies to understand the long term impact of covid-19 virus on   
the human body 

 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, considering the huge drop in daily 
number of Covid-19 cases, the worst might seem to be over. However, there appears 
ample evidence of a variety of side-effects that are emerging amongst the infected 
population. Having recovered from Covid-19, some people have continued to 
experience symptoms in what has come to be known as Long Covid. These include 
persistent fatigue, headaches, brain-fog and shortness of breath among others.  This 
has been corroborated by research by the Oxford University which has reported that 
these seem to be long-lasting and problematic. Post the infection, many also seem to 
have acquired lasting medical conditions including newly diagnosed diabetes and 
heart problems. As per the data by BMC, cases of heart conditions and attacks in 
Mumbai rose by nearly 25 per cent in 2020 from 2017 pre-pandemic figures.  
Research by private healthcare companies also report rising diabetes consultations, 
especially in the age-group of 25-35 years. Apart from deterioration in physical 
health, impact of Covid-19 is also felt on mental health of affected people. According 
to the WHO, global prevalence of anxiety and depression increased by a whopping 25 
per cent in the first year of the pandemic. In light of all this evidence, there must be 
more studies conducted to understand the long-term impacts of the Covid-19 virus 
on the human body. Otherwise, this might end up becoming a parallel pandemic 
itself.  I request the Government to look into this matter at the earliest.   Thank you, 
Sir.  
 
DR. RADHA MOHAN DAS AGRAWAL (Uttar Pradesh):  Sir, I associate myself with 
the Special Mention made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 

50 [RAJYA SABHA]



 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I also associate myself 
with the Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI JOSE K. MANI (Kerala):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the issue raised by the 
hon. Member. 
 
MR. DEPUTY CHAIRMAN: Dr. Prashanta Nanda; not present. Shri G.C. 
Chandrashekhar; not present.   Shri Mohammed Nadimul Haque.  
 

Need to restart the Maulana Azad National Fellowship (MANF) 
 
SHRI MOHAMMED NADIMUL HAQUE (West Bengal):  Sir, I rise today to request the 
Government to withdraw its decision to discontinue the Maulana Azad National 
Fellowship.   
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 The Fellowship provided financial assistance to 6,722 students from six notified 
minority communities pursuing regular and full-time doctorate programmes between 
2014-15 and 2021-22. The Union Minister stated that the scheme overlaps with 
various other fellowship schemes and minority students are already covered under 
such schemes. However, the point to note is that only the Rajiv Gandhi National 
Fellowship for SC/STs, the National Fellowship for OBCs, and the National Fellowship 
for Persons with Disabilities are available to minority communities as of today. Now, if 
the MANF overlaps with them, my concern is, how are the above schemes covering 
all the six notified minority communities are under its ambit, and if at all the 
Government is considering increasing the seats under them.   
 Moreover, the Government has restricted the Pre-Matric Scholarship Scheme 
to students of Class IX and X, which earlier covered classes from one to ten.  In 
contrast, I would like to mention that the Government of West Bengal operates the 
Aikyashree Scholarship which runs for West Bengal minority students end-to-end 
from Class I to Ph.D. level.   
 By discontinuing the MANF, the number of scholarships offered to minority 
students will decrease and the students will be discouraged to pursue higher 
education because of reduced opportunities, adding to the already high dropout rates 
in schools and the grim number of students in universities. Hence, I urge upon the 
Government to stop this injustice and bring back the Fellowship. Thank you, Sir.  
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
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SHRIMATI MAUSAM NOOR (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the issue raised by the 
hon. Member. 
 

Need to start the work of Manmad Indore Railway line Project 
 
डा. सुमेर िंसह सोलंकी (मध्य Ģदेश) : महोदय, मȅ मध्य Ģदेश के िनमाड़ के्षतर् से आता हंू।  सÇपूणर् 
के्षतर् आिदवासी बाहुÊय है। आज तक वहा ं िकसी ने रेल नहीं देखी।  यहा ंकी जनजाित के लोग 
भावनात्मक रूप से रेल से जुड़े हȅ। मȅ सदन को बताना चाहता हंू िक मनमाड़-इन्दौर रेलमागर् 105 
वषș से ĢÎतािवत है, परन्तु आज तक उसका काम शुरू नहीं हुआ।  मȅ गर्ामीण पिरवेश मȂ पला-बड़ा 
हंू।  आिदवासी भाई-बहनȗ के िलए रेल मȂ बठैने का सपना, सपना ही बना हुआ है। माननीय Ģधान 
मंतर्ी मोदी जी ने आिदवासी समाज के िवकास हेतु सराहनीय कदम उठाए हȅ। इन्दौर-मनमाड़ 
रेलमागर् से Îटैच्य ूऑफ यिूनटी, सरदार सरोवर बाधं, महेÌवर-माण्डु, बाघ गुफा जैसे ऐितहािसक 
Îथल जुड़Ȃगे,  िजससे िकसानȗ को बड़ा फायदा होगा और आिदवासी भाइयȗ का भाग्य बदलेगा।   

महोदय, मध्य Ģदेश और महाराÍटर् के िपछड़े इलाके जुड़Ȃगे, तो सैिनकȗ को फायदा होगा।  
कÌमीर से कन्याकुमारी तक मध्य Ģदेश और महाराÍटर् के िपछड़े आिदवासी िहÎसȗ के जुड़ने से 
चहंुमुखी िवकास होगा।  इन्दौर-मनमाड़ रेलमागर् पिरयोजना के पूणर् होने से अनेक गािड़यȗ की दूरी 
250 से 600 िकलोमीटर तक कम होगी।  िनमाड़ के आिदवासी के्षतर् मȂ रेलमागर् Îवीकृत होने से 
उनका सिदयȗ पुराना रेल मȂ बठैने का सपना पूरा होगा। मेरी सरकार से मागं है िक आगामी बजट 
मȂ इसका Ģावधान हो और रािश Îवीकृत हो।   

महोदय, मेरा माननीय Ģधान मंतर्ी जी और रेल मंतर्ी जी से सादर अनुरोध है िक मनमाड़-
इन्दौर रेलमागर् पिरयोजना का कायर् शीघर् Ģारंभ िकया जाए, िजससे िनमाड़ के आिदवािसयȗ का 
रेल मȂ बठैने का सपना पूरा हो सके।  

 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member.      
                       
MR. DEPUTY CHAIRMAN: Now, Question Hour. 

 
  

12.00 Noon 
 

ORAL ANSWERS TO QUESTIONS 
 

Restoration of delayed road projects 
 

†*76. SHRI SAMIR ORAON: Will the Minister of ROAD TRANSPORT AND HIGHWAYS  
be pleased to state: 

 
(a) whether Government has any plan to restart the delayed or stalled road projects 
in the country; 
(b) if so, the number of projects identified under this plan;  
(c) whether further action plan is being prepared after ascertaining the reasons for 
delay in these projects; and 
(d) if so, the details thereof? 

 
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM 
GADKARI): (a) to (d) A statement is laid on the table of the House. 
 

Statement 
 

 (a) and (b) Yes Sir. The Government constantly monitors sanctioned projects and 
as part of this exercise, 719 delayed National Highway projects have been identified 

                                         
† Original notice of the question was received in Hindi. 
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across various States. These projects are not stalled but have gone beyond the 
scheduled date of completion on account of various reasons such as above average 
monsoon rainfall in some States, COVID-19 pandemic, bottlenecks in land 
acquisition, statutory clearances/permissions encroachment removal, non-availability 
of soil/aggregate, law & order, financial crunch of Concessionaire, poor 
performance of Contractor/Concessionaire etc. Out of these 719 projects, 268 
projects have a delay of less than one year; and 438 projects are expected to be 
completed in the current financial year. 
 
(c) and (d) The Government is closely monitoring the construction progress of these 
projects and proactively working with project implementing agencies, State 
Governments, contractors/ developers. Periodic review meetings are being held at 
various levels to resolve the bottlenecks and complete these delayed projects. In 
order to avoid project delays due to unavailability of land, Government is ensuring that 
projects get awarded after notifying 80% of the required land under section 3(D) of 
the National Highways Act 1956. For projects delayed or stalled due to other reasons 
like delay in fulfilment of the Government’s condition precedent, Contractors’/ 
Concessionaires’ cash flow problems, etc., the Government has taken several steps 
for their completion such as premium re-scheduling, securitization of road sector 
loans, one-time fund infusion, exit plan for equity investors, mutual 
termination/cancellation of awarded road projects and re-bidding, revamping the 
dispute resolution system, relaxations in contract provisions under Atmanirbhar 
Bharat to improve the liquidity of funds available with contractors/developers, etc. For 
projects delayed or stalled due to reasons attributable to the contractor, penal action 
is taken against the contractor as per contract provision. Further, close coordination 
with other concerned departments such as environment, forest etc. is being done so 
as to ensure timely clearances for project execution. 

 
Ǜी समीर उरांव :  सर, मुझे उǄर ĢाÃत हुआ है और मȅ उǄर से सतुंÍट हंू। 
 
Ǜी उपसभापित :  क्या दूसरा सिÃलमȂटरी भी नहीं है? 
 
Ǜी समीर उरांव :  नहीं, सर। 
 
Ǜी उपसभापित :  माननीय Ǜी सजंीव अरोड़ा जी।  
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Ǜी संजीव अरोड़ा : उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से एक सवाल 
पूछना चाहता हंू।  कुछ Îटेट हाइवेज़ हȅ, िजनको नेशनल हाइवे अथॉिरटी ने Ģॉिमस िकया था और 
पजंाब मȂ भी काफी Îटेट हाइवेज़ हȅ, िजनके सबंधं मȂ उन्हȗने कहा िक वे उनको टेकओवर करȂगे।  
उसका Ģोसेस रुका हुआ है।  मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक यह कायर् कब तक करने 
की Ãलािंनग है? 
 
Ǜी िनितन जयराम गडकरी : सÇमाननीय उपसभापित जी, वैसे पजंाब मȂ 2014 मȂ मोदी जी के 
नेतृत्व मȂ हमारी सरकार आने के बाद इन आठ सालȗ मȂ रोड्स का िजतना काम हुआ है, वह 
Îवाधीनता के बाद िकए गए कायș मȂ सबसे ज्यादा है।  एक महत्वपूणर् बात यह है िक Îटेट हाइवेज़ 
की िजÇमेदारी राज्य सरकारȗ की होती है।  हम लोग गर्ीन हाइवेज़ भी बना रहे हȅ, जैसे िदÊली से 
कटरा, जो पजंाब, हिरयाणा से जाता है, तो उसके िलए नई लȅड्स एक्वायर करके  वे  हाइवे  
बनाते  ही हȅ।  हमने पुराने हाइवेज़ को भी काफी सुधारा है।  Îटेट हाइवेज़ के सबंधं मȂ भी िवǄ मंतर्ी 
जी ने बजट मȂ घोषणा की थी  िक  हम  नए  हाइवे  ऐड  करȂगे।  'गित  शिƪ'  मȂ  इडंिÎटर्यल  
कॉिरडोसर्,  पोटर् कनेिक्टिवटी और बाद मȂ टूिरįम - इन सभी बातȗ का अध्ययन करके कुछ Ģमाण 
मȂ हम ऐड भी कर रहे हȅ।  आपने िनिÌचत रूप से िजस हाइवे की बात की है, अगर वह इन 
कर्ाइटीिरयाज़ के अंदर आता है, तो उस पर हम िवचार करȂगे और उसके बाद उसको अनुमित 
दȂगे।  अिÊटमेटली अगर हमने उसको अपना एनएच नÇबर िदया, तो हमȂ खचार् भी करना पड़ता है, 
मेन्टेन भी करना पड़ता है और काम भी करना पड़ता है।  िफर भी हम वह कर रहे हȅ।  आप जो कह 
रहे हȅ, हम उसको वेिरफाई करके देखȂगे।      
 
Ǜीमती रिमलाबेन बेचारभाई बारा : माननीय उपसभापित जी, मȅ आपके माध्यम से माननीय मंतर्ी 
जी से पूछना चाहती हंू िक जो पिरयोजना ठेकेदार के कारण िवलिÇबत है या अटकी है, ऐसे िकतने 
ठेकेदार हȅ और उनके सबंधं मȂ आपने क्या कदम उठाए हȅ?  
 
Ǜी िनितन जयराम गडकरी :  सÇमाननीय उपसभापित महदोय, यह जो िवषय है, इसके सबंधं मȂ 
मȅ बताना चाहता हंू िक इसमȂ 95 परसȂट काम पूरा हुआ है और 5 परसȂट लटका हुआ है, िजसको 
100 परसȂट कÇÃलीशन नहीं कहा जाता है।  हमारे पास ऐसे करीब 415 Ģोजेक्ट्स हȅ।  मȅ आपको 
बताना चाहता हंू िक जब हमारी सरकार आई, तब हमारे देश मȂ 3 लाख, 85 हज़ार करोड़ के 
करीब 406 Ģोजेक्ट्स बदं पड़े थे, क्यȗिक वहा ंउस समय बहुत समÎयाएं थीं।  आपको भी पता 
होगा िक उस समय िबहार मȂ भी सभी जगह पर  यही   ĢॉÅलम   थी।    सरकार    आने   के   बाद   
हमने   बȅकसर्,   कॉन्टेर्क्टसर्  को  बुलाकर लȅड एिक्विज़शन, यिूटिलटी िशिंÄटग, रेलवे के साथ के 
ĢÌन, बȅकȗ के साथ के ĢÌन सुलझाए।   

उपसभापित महोदय, अगर मȅ यह बात कहंूगा तो मुझे इस बात का अिभमान है िक हमारी 
सरकार ने उस समय जो इिनिशएिटव िलया, उसके कारण हमने भारतीय बȅकȗ को तीन लाख 
करोड़ के एनपीए से बचाया।  लगभग ये सब Ģोजेक्ट्स अभी िक्लयर हो गए हȅ और 40 हज़ार 
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करोड़ के करीब हमने टिर्मनेट कर िदए हȅ।   अभी कोिवड आया, तो कोिवड के बाद एक्सटȂशन 
ऑफ टाइम, ईओटी िदया।  अब ईओटी कोिवड के कारण िमला, तो वह िडलेड Ģोजेक्ट्स की 
िलÎट मȂ आता है।   िफर जो 95 परसȂट काम पूरा हुआ, तो कहीं कोटर् ने Îटे दे िदया।  जलगावं-
औरंगाबाद नाम से रोड है, वहा ंमȅ फॉरेÎट वालȗ को िपछले तीन साल से कह रहा था, अब जी-20 
के िलए वहा ंकायर्कर्म हो रहा है और लोग आ रहे हȅ, तब मुिÌकल से जब उनको जी-20 का कारण 
बताया, तब उन्हȗने िक्लयर िकया।  वहा ंपर काम अटका हुआ है।  बहुत सी जगहȗ पर ऐसे कारण, 
जो हमारी रीच के बाहर हȅ, उनसे Ģोजेक्ट िडले हुए हȅ।  कुछ जगहȗ पर कॉन्टेर्क्टर फेल हुए हȅ और 
कुछ जगहȗ पर Îवाभािवक रूप से राज्य सरकार के सहयोग के िबना हम यह नहीं कर सकते हȅ।  
इसिलए हम उनके साथ िरËय ूमीिंटग करते हȅ, चीफ़ सेकेर्टरी के साथ बठैते हȅ और मुख्य मंतर्ी के 
साथ भी मीिंटग करते हȅ।  िरËय ूमȂ भी मेरे ध्यान मȂ आया िक इसमȂ ओनरिशप नहीं है।  वहा ंजो 
आरओ है, जो इन्चाजर् है, उनको  suo motu  जाना चािहए,  बात  करनी  चािहए,  ĢॉÅलम  
समझनी चािहए, उनको सुलझाना चािहए।  केवल कागज़ पर फॉलो अप लेकर कायर् नहीं होगा।  
इसके बारे मȂ भी सूचना दी है। मुझे लगता है िक तीन महीने के अंदर यह जो डेटा है- एक परसȂट, 
दो परसȂट काम का, यह काफी बड़ा िदखता है, क्यȗिक कहीं बोडर् भी नहीं लगा है, तो वह 
इन्कÇÃ लीट Ģोजेक्ट होता है। इसिलए हम लोग जÊदी ही तीन महीने के अदंर Îटेटवाइज़ इसकी 
मॉिनटिंरग करȂगे और इसको पचास टका से कम करके पूरा करȂगे।  

 
Ǜी उपसभापित : धन्यवाद।  डा. सिÎमत पातर्ा। 
 
डा. सिÎमत पातर्ा : माननीय उपसभापित महोदय, आपके माध्यम से माननीय मंतर्ी जी से मेरा एक 
ĢÌन ओिडशा से िरलेटेड है। माननीय मंतर्ी जी इससे अवगत हȅ, क्यȗिक एकाध बार उनसे इसके 
बारे मȂ चचार् हुई थी। एक कटक से सबंलपुर का राजमागर् है और दूसरा राजमंुडा से बारकोट का 
राजमागर् है। इन दो राजमागș पर काम चल रहा है और िवशेषकर कटक से सबंलपुर का राजमागर् 
कई सालȗ से लिÇबत है। मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक कब तक यह राजमागर् 
कÇÃ लीट हो जायेगा? 
 
Ǜी िनितन जयराम गडकरी :  सर, काटेँर्क्टर फेल हो गये और काटेँर्क्टर कौन थे, ये भी उनको 
पता है।  वे शायद मेÇबर नहीं हȅ, लेिकन इसी हाउस मȂ थे, परन्तु उनको अड़चन है, िकसी को भी 
अड़चन आ सकती है। हमने उनको िरÃलेस िकया और िरÃलेस करके नये काटेँर्क्टर को लाया गया। 
माननीय सदÎय मेरे पास दो बार आये थे और बाकी सदÎय भी आये थे। शायद वहा ंपर हॉकी का 
कोई बड़ा ईवȂट भी होने वाला है। मȅ आपको बता रहा हंू िक यह काम शुरु हो गया है, अब इसकी 
Ģोगेर्स काफी ठीक है। मुझे लगता है िक आने वाले तीन-चार महीनȗ मȂ आपका काम पूरा हो 
जायेगा। अब काटेँर्क्टर को बदल िदया है, िरÃलेसमȂट िकया है, इसिलए काम पूरा हो जायेगा।  
 
Ǜी उपसभापित : धन्यवाद। ĢÌन सखं्या 77.  
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Pre-Matric Scholarship for Backward Classes 
 

*77. DR. JOHN BRITTAS: Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:  
 
(a) whether Government has decided to modify or limit pre-matric scholarships for 
students belonging to Backward Classes;  
(b) if so, details thereof and the reasons therefor;  
(c) the number of students covered by the scheme during last three years and the 
amount incurred, year-wise and State-wise, details thereof; and 
(d) the number of students proposed to be included in the scheme as per the new 
amendments of the scheme? 
 
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SUSHRI PRATIMA BHOUMIK): (a) to (d) A statement is laid on the 
table of the house. 
 

Statement 
  

(a)    Yes, Sir. The pre matric scholarship has now been limited to Class IX and X in 
Government schools only under OBC category. 
 
(b)   This has been done in order to rationalise the scholarship as per the following: 
 

i. The Right to Education (RTE) Act, 2009 makes it obligatory for the 
Government to provide free and compulsory elementary education (classes I 
to VIII) to each and every child. Accordingly only students studying in classes 
IX and X are covered under the pre- matric scholarship scheme for OBC.  

ii. The amount of scholarship has been increased and made uniform to day 
scholars and hostellers. 
 

(c)    The number of students covered by the Scheme till the last three years and the 
amount incurred, year-wise and State-wise, is given in Annexure I. 
 
(d)     Total of 5.67 crore students are likely to be benefitted under the Scheme during 
the period of five years over the XV Finance Commission Cycle. 
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Annexure-I 
State-wise details of achievements under the Scheme of Pre-Matric Scholarship for OBC 

Students during the last three years  
            Amount and beneficiaries in lakh   

  2019-20 2020-21 2021-22 
S. 

No. 
States/ 
UTs 

Funds 
Releas

ed 

No. of 
Beneficiarie

s 

Funds 
Release

d 

No. of 
Beneficiari

es 
 

Funds 
Release

d 

No. of 
Beneficiaries 

1 Andhra 
Pradesh 

841.00 0.11 967.00 $ 199.50 $ 

2 Bihar 1128.668 60.22 0.00 104.99 4000.00 $ 
3 Chhattisgarh 0.00 0 577.40 8.37 104.50 $ 
4 Goa 19.50 0.23 34.51 $ 10.00 0.01 
5 Gujarat 800.00 1.03 800.00 1.01 800.00 $ 
6 Haryana 190.00 $ 0.00 $ 0.00 $ 
7 Himachal 

Pradesh 
0.00 0 141.55 0.10 30.00 0.1311 

8 Jammu & 
Kashmir 

150.32 0.35 0.00 0.17 80.00 $ 

9 Jharkhand 955.85 0.34 650.00 8.61 2000.00 2.27 
10 Karnataka 1741.85 15.34 1384.84 11.25 2500.00 8.47603 
11 Kerala 962.51 2.31 756.82 2.40 1800.00 $ 
12 Madhya 

Pradesh 
0.00 0 0.00 $ 0.00 $ 

13 Maharashtra 0.00 0 0.00 5.97 1508.08 5.30915 
14 Odisha 717.00 1.21 825.00 1.37 788.99 0.58775 
15 Punjab 775.26 2.21 546.00 2.10 114.50 2.17871 
16 Rajasthan 1115.29 1.66 1555.06 6.37 2972.55 $ 
17 Tamil Nadu 1896.00 1.11 1633.275 1.61 2694.715 $ 
18 Telangana 0.00 0 0.00 0.03 0.00 1.00 
19 Uttar Pradesh 5590.35 3.27 4081.00 6.99 848.00 11.2119 
20 Uttarakhand 0.00 0 228.89 0.22 50.00 0.09214 
21 West Bengal 2592.15 4.28 2069.20 4.22 544.00 3.13 
22 Assam 0.00 0 0.00 0.03 81.648 $ 
23 Manipur 0.00 0.03 72.31 0.05 124.756 Nil 
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24 Sikkim 7.31 0.01 7.79 0.01 7.720 0.00484 
25 Tripura 350.00 0.66 215.275 0.24 214.94 $ 
26 A & N Island 15.06 0 26.05 $ 10.50 $ 
27 Chandigarh 10.00 0.01 8.15 $ 14.50 $ 
28 D & N Haveli 0.795 0  $ 33.00 Nil 
29 Daman & 

Diu 
74.145 0 8.25 $ 22.00 Nil 

30 Delhi 183.00 0.11 0.00 0.07 223.75 0.03 
31 Puducherry 41.25 0.03 3.00 0.03 51.25 $ 

 Total: 20157.31 94.52 16591.37 166.200 21828.90 34.43 
 $ Not reported by Implementing Agencies 

 
Note: (i) The beneficiaries include the students from class I to VIII also as the new 
scheme is being implemented w.e.f. 2022-23. 
(ii) The number of beneficiaries shown against a particular year may also include 
beneficiaries of previous year reported together during the subsequent year.  
 
DR. JOHN BRITTAS:  Sir, I want your protection. ...(Interruptions)... I am saying this 
very seriously. To my specific questions, the Minister has given confusing and even 
misleading answers. I am serious, Sir.  As the hon. Chairman has advised, I will be 
laying a copy of the answers on the Table of the House.  Sir, gross injustice has been 
done to the Backward Class students because the pre-matric scholarship which was 
available for them from Classes I to X has been truncated and scrapped and has now 
been made limited to Classes IX and X.  One more factor is that... 
 
MR. DEPUTY CHAIRMAN:  Put your question, please.   
 
DR. JOHN BRITTAS:  Sir, I need to form it.  One more factor is that it has been limited 
to Government schools only.  There are a vast chunk of schools which come under 
aided and recognized category.  My question is: What will be the number of students 
which would have gone out of the scheme because of the new scheme limiting this 
pre-matric scholarship?  That is the question which the Government needs to 
answer.   
 
सुǛी Ģितमा भौिमक : माननीय उपसभापित महोदय,  जो क्लास 1 से क्लास 8 तक िशक्षा है, वह 
िनशुÊक है। यह राइट टू एजुकेशन के दायरे मȂ आती है और इसको 2009 से िनशुÊक िकया गया 
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है। हम उसे क्लास 9 और क्लास 10 मȂ Ģीमिैटर्क के िलए और भी सकारात्मक ढंग से, Ģभावी ढंग 
से लागू कर सकȂ , इसिलए हम उसे इसके दायरे मȂ लाये हȅ। इस साल मȂ हम लोगȗ ने उसके िलए 
478 करोड़ रुपये की रािश रखी है, इससे एक करोड़ दो लाख तीस हजार ÎटूडȂट्स लाभािन्वत 
हȗगे।  हम इसमȂ वषर् 2020-21 से लेकर 2025-26 तक 5 करोड़, 67 लाख ÎटूडȂट्स को लाभािन्वत 
करने का Ģयास कर रहे हȅ।  
 
DR. JOHN BRITTAS:  Sir, she has not answered my question.  Is it a fact that the 
guideline which was issued in 2017-18 said that pre-matric scholarship is to ensure 
level playing ground with other sections? How is it that a guideline which was issued 
in 2017-18 is ignored and the Government is falling on something which was there in 
2009 saying that the level playing ground has been achieved?  Does it mean that in 
the last four years some Big Bang has happened and a quantum leap has happened 
for the OBC students? 
 
MR. DEPUTY CHAIRMAN:  Put your question.   
 
DR. JOHN BRITTAS:  Sir, my point is very simple.  According to the answer given on 
the floor of the House, in eight departments, 52 per cent of the OBC posts are laying 
vacant.  Is it not imperative that unless you prop up the students, give them 
incentives... 
 
MR. DEPUTY CHAIRMAN:  Put your question, please.    
   
DR. JOHN BRITTAS:  How can you empower the OBC students? 
 
सुǛी Ģितमा भौिमक : उपसभापित महोदय, जो 2011 की जनगणना है, हम उसके िहसाब से 
राज्यȗ और सघं राज्यȗ को नेशनल एलोकेशन देते हȅ। इसके िहसाब से ही ÎटूडȂट का नंबर आता है 
और उसी िहसाब से हम उसे रािश आवंिटत करते हȅ।  
 
DR. JOHN BRITTAS:  Sir, what is this? ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:  Please.  ...(Interruptions)...  Ǜीमती गीता उफर्  चदंर्Ģभा, आप 
अपना ĢÌन पूिछए।   
 
Ǜीमती गीता उफर्  चंदर्Ģभा : उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से 
जानना चाहती हंू िक िपछले तीन वषș मȂ मिैटर्क-पूवर् छातर्वृिǄ के अंतगर्त उǄर Ģदेश मȂ िपछड़े वगर् 
के िकतने छातर्ȗ को इस छातर्वृिǄ का लाभ िमला तथा िकतनी धनरािश Ëयय हुई? ..(Ëयवधान).. 
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DR. JOHN BRITTAS:  Sir, what is this? ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:  Please.  ...(Interruptions)...  माननीय जॉन िĤटास जी, अगर 
िकसी मंतर्ी  ǎारा िदए गए िकसी सवाल के उǄर से आप सतुंÍट नहीं हȅ, तो उसके िलए एक अलग 
Ģिकर्या है, please follow that.  ...(Interruptions)...   
 
सुǛी Ģितमा भौिमक : उपसभापित महोदय, मȅ आपके माध्यम से माननीय सदÎया को अवगत 
कराना चाहती हंू िक उǄर Ģदेश मȂ 2019-20 मȂ  5,590.35 लाख की रािश आवंिटत की गई है 
और इसका 3.27 लाख ओबीसी ÎटूडȂट्स को लाभ िमला है, 2020-21 मȂ 4,081.00 लाख की रािश 
आवंिटत की है, िजससे 6.99 लाख ÎटूडȂट्स को होÎटल सुिवधा िमली है। सर, हमारे पास अभी 
तक वषर् 2021-22 की पूरी सखं्या नहीं आई है, जब सखं्या आएगी, तब हम माननीय सदÎया को 
उपलÅध करा दȂगे।   
 
Ǜी सुजीत कुमार : उपसभापित जी, वषर् 2022-23 के िलए ओिडशा सरकार ने कȂ दर् सरकार को 
आठ Ģपोज़Êस भेजे हȅ। ये पोÎट-मिैटर्क ओबीसी होÎटÊस बनाने के िलए हȅ। महोदय, ये होÎटÊस 
बनाने के िलए ओिडशा के मयरूभजं और पुरी िजले बताए गए हȅ और ये Ģपोज़Êस 'पीएम यशÎवी 
योजना' के तहत भेजे गए हȅ। मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक इन Ģपोज़Êस का अभी 
क्या Îटेटस है?  
 
सुǛी Ģितमा भौिमक : उपसभापित महोदय, यहा ँपर Ģी-मिैटर्क Îकॉलरिशप पर ĢÌन रखा गया 
है, मȅ माननीय महोदय से कहना चाहंूगी िक आपको ÎटूडȂट्स के िलए होÎटÊस की जो ËयवÎथा 
चािहए, आप उसके िलए हमसे आकर िमिलए, हम लोग उस पर भी काम करȂगे।  
 
Ǜी उपसभापित : मंतर्ी जी, आप पता करके माननीय सदÎय को बता दीिजएगा। 
 
सुǛी Ģितमा भौिमक : जी, हम पता करके बता दȂगे।  
 
DR. FAUZIA KHAN:  Sir, around 600 students from Jammu and Kashmir who have 
been admitted under the Prime Minister's Special Scholarship Scheme into 
undergraduate programmes in different parts of the country have received emails from 
the PMSSS Cell and AICTE stating that they availed benefits of another scholarship 
scheme as well which is against the rules of AICTE.  While cancelling their 
scholarship, asking to refund and levying a penalty or fine for the same may be apt 
but the authorities have said that their admission will be cancelled and they will not get 
their degree.  This is too harsh a punishment. 
 
MR. DEPUTY CHAIRMAN:  Please put your question. 
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DR. FAUZIA KHAN: Will the Government consider changing its decision on the said 
issue? 
 
सुǛी Ģितमा भौिमक :  उपसभापित जी, हम लोगȗ ने कुछ Îटेट्स मȂ जो रािश आविंटत की है, 
उसका य.ूसी. भी ठीक से नहीं िदया गया है। उन्हȗने िजस िवषय को यहा ँरखा है, मȅ उस िवषय मȂ 
जानकारी ĢाÃत करके माननीय सदÎया को उपलÅध करा दंूगी।  
 
Ǜी  उपसभापित : ĢÌन सखं्या 78, Ǜी मोहÇमद नदीमुल हक, आप अपना ĢÌन पूिछए। 

  
Pradhan Mantri Kaushal Vikas Yojana 3.0 

 
*78. SHRI MOHAMMED NADIMUL HAQUE: Will the Minister of SKILL 

DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:- 
 
(a)  whether it is a fact that only 72 percent of funds under the Pradhan Mantri 
Kaushal Vikas Yojana Scheme (PMKVY) 3.0 have been utilised, if so, details thereof 
and reasons therefor; 
 
(b)  the number of candidates who were trained and the number of candidates who 
got placed under PMKVY 3.0; 
 
(c)  the percentage of candidates who dropped out after joining PMKVY 3.0; and 
 
(d)  whether Government has laid out any mechanisms to align the training 
programmes with industry requirements and thereby increase candidates 
participation, if so, details thereof? 
 

 
THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND 
ENTREPRENEURSHIP (SHRI RAJEEV CHANDRASHEKHAR): (a) to (d) A 
statement is laid on the Table of the House. 
 

Statement 
 

(a) The financial outlay of Pradhan Mantri Kaushal Vikas Yojana (PMKVY 3.0) was 
Rs. 948.90 Cr., out of which, Rs. 692.68 Cr. was disbursed to the implementing 
agencies which is around 73% of the total outlay. Out of the total outlay of the 
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scheme, 75%i.e. Rs. 712 Cr. (approx.) was for Central component and 25% i.e. 
Rs. 237 Cr. was for State component. Under Central component, Rs. 644.27Cr.was 
disbursed to the implementing agency i.e. National Skill Development Corporation 
which is around 90% of allocation (i.e., Rs. 712 Cr.). Under State component, Rs. 
48.41 Cr. was disbursed to State Govt./State Skill Development Mission (SSDM) 
which is around 20% of allocation (i.e., Rs. 237 Cr.). Also, the implementation of 
the PMKVY 3.0 was disrupted due to COVID-19 pandemic induced lockdown. 
 
(b)  Under PMKVY 3.0, as on 30.09.2022, 7.31 lakh candidates have been 
trained/oriented across the country. 

PMKVY has two training components, namely, Short Term Training (STT) and 
Recognition of Prior Learning (RPL). Under PMKVY, placement opportunities are 
being provided to STT certified candidates (excluding Customized Crash Course 
Programme for COVID Warriors and Skill Hubs Initiative wherein placement has been 
de-linked), while RPL is not linked with placements as it recognizes the existing skills 
of candidate. Under PMKVY 3.0-STT, around 1.12 lakh candidates have been 
certified; out of which, around 36 thousand candidates have been reported placed.  
 
(c) Under PMKVY 3.0, as on 30.09.2022, 7.95 lakh candidates were enrolled; out 
of which, 7.31 lakh candidates have already been trained and training of around 6.5 
thousand candidates is under-going. Around 57 thousand candidates have dropped 
out from the training after enrollment which is around 7.16% of total enrolled 
candidates. 
 
(d) Yes Sir. Ministry has taken various steps to align the training under PMKVY 
with the industry requirements to increase the participation of the candidates. Under 
PMKVY, training is provided to candidates as per the skilling demand of industry. 
Ministry through National Skill Development Corporation (NSDC) has facilitated the 
setting up of 37 Sector Skill Councils as autonomous industry led bodies to develop 
National Skill Qualification Framework (NSQF) aligned job roles and course 
curriculum, conduct skill gap studies and assess and certify trainees. 

Also, Ministry is implementing National Apprenticeship Promotion Scheme 
(NAPS) to promote apprenticeship training at establishments/industries across the 
country. From 2017-18 to 2021-22, more than 14 lakh candidates have been provided 
apprenticeship training across the country. 
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SHRI MOHAMMED NADIMUL HAQUE:  Sir, in the context of the National Credit 
Framework, which was launched for public consultation in October by the hon. 
Minister, I want to know this from the hon. Minister.   How will the National Credit 
Framework enable the integration of academic and vocational domains to ensure 
flexibility and mobility between the two?  Also, how is the Ministry planning to bring 
back the students and candidates, who have dropped out of the mainstream 
education and training programmes, to re-enter education as well as vocational 
ecosystem? 
 
SHRI RAJEEV CHANDRASEKHAR: Sir, I appreciate the hon. Member's interest in the 
National Credit Framework. But I respectfully point out that the question that he has 
submitted pertains to PMKVY3.0. If he submits a question on National Credit 
Framework, I will be more than happy to answer it. 
 
SHRI MOHAMMED NADIMUL HAQUE:  Sir, I will definitely take it up but I thought that 
he would be better prepared. Anyway, the dropout percentage is higher than the 
placement percentage of candidates. So, how is the Ministry monitoring the 
performance of all the States in the field of skill development when only 15 out of 36 
States and Union Territories have a functional online management system for 
Centrally-sponsored State management component?  
 
SHRI RAJEEV CHANDRASEKHAR: Sir, I think the hon. Member has asked a question 
about PMKVY 3.0 and his question specifically referred to utilization of funds of 
PMKVY 3.0.  The answer comprehensively lays out that while the scheme is over, the 
process of disbursing the funds is still underway because many States are yet to 
submit utilization certificates.   
 Sir, on the issue of monitoring, as the hon. Member is aware and, through 
you, I would like to inform the House that PMKVY 3.0 was implemented during the 
Covid period. Therefore, the outcomes of PMKVY 3.0 are very different from the 
previous PMKVY 2.0 which had high placement rates. This had two very, very distinct 
programmes of skilling Covid warriors and expanding RPL in short term training to the 
Skill Hub Initiative. So, the placement rates of PMKVY 3.0, being a programme during 
the Covid period, are lower than the previous scheme. But we think and expect that 
as the Covid risk recedes and we restart the programme, the placement rates will 
again go up.  
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SHRI G.C. CHANDRASHEKHAR: Sir, there are many Centrally-sponsored skill 
development programmes in Karnataka. In the year 2021-22, schemes such as 
Kaigarika Nagara Uttameekarana, for which, the Centre has promised Rs.25 crore 
but released only Rs.2.4 crore; for SANKALP Yojana, no money is released; for 
Rashtriya Nagara Jeevana Utthana Abhiyana, it is zero. No money is released.  
 
MR. DEPUTY CHAIRMAN: Please put your question.  
 
SHRI G.C. CHANDRASHEKHAR: For Pradhan Mantri Kaushal Vikas Yojana, it is only 
Rs.4.96 crore.  
 
MR. DEPUTY CHAIRMAN: Chandrashekharji, please put your question.  
 
SHRI G.C. CHANDRASHEKHAR: I am coming to the question. Rashtriya Vritti 
Yojana, only Rs.91 lakh.  Sir, dedicated to more than 2.2 crore youth... 
 
MR. DEPUTY CHAIRMAN: Please put your question. Otherwise, I will move to 
somebody else.  
 
SHRI G.C. CHANDRASHEKHAR: That is why I am asking. Is the Government 
planning to increase these allocations in the upcoming Budget? What are the reasons 
for less allocation?  
 
SHRI RAJEEV CHANDRASEKHAR: Sir, as the answer very clearly points out, I 
respectfully draw the attention of the hon. Member -- who shares my last name -- 
there is a State component of Rs.237 crore in PMKVY 3.0.  To a large extent, that 
State component has been disbursed and some amounts remain to be disbursed 
because of utilization certificates.  Now, the specific programmes that he referred to 
are not under PMKVY 3.0. So, again, as I mentioned to the earlier Member, if there is 
a specific question which he would like to pose on those schemes, I would be more 
than happy to answer either in Parliament or he can meet me. ...(Interruptions)...  
Sir, the question pertains to PMKVY 3.0.   
 
Ǜीमती सुिमतर्ा बाÊमीक : उपसभापित महोदय, मȅ माननीय मंतर्ी महोदय से पूछना चाहती हंू िक 
Ģधान मंतर्ी कौशल िवकास योजना के अन्तगर्त मध्य Ģदेश मȂ िकतने उÇमीदवारȗ को Ģिशिक्षत 
िकया जा चुका है और क्या िपछड़े समुदाय और गर्ामीण के्षतर्ȗ मȂ अिधक लोगȗ को इस योजना का 
लाभ पहंुचाने हेतु िवशेष Ģयोजन िकये गये हȅ? 
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SHRI RAJEEV CHANDRASEKHAR: Sir, the hon. Member has asked a question about 
PMKVY in Madhya Pradesh and I would like to share with the hon. Member that under 
the programme of Skill India of PMKVY 3.0, 10,256 students have been trained और 
एस.टी.टी. के अन्तगर्त हमने 45,000 ÎटूडȂट्स को टेर्िंनग दी है। उन 45,000 मȂ से 4,100 युवाओं 
को हमने ÃलेसमȂट मȂ नौकरी भी दी है। यह पी.एम.के.वी.वाई. 3.0 का मध्य Ģदेश मȂ परफॉमȄस है।  
 
SHRI VIKRAMJIT SINGH SAHNEY:  Sir, I would request the hon. Minister -- he has 
been a good friend of mine for two decades and I had a chance of working with him -
- to tell us how much target has been given for the current financial year for PMKVY 
3.0 in Punjab because when we looked at the deliberations in papers yesterday, I 
noticed with great distress that there has been a decline of 92.5 per cent in fund 
allocation in PMKVY to Punjab.  So, this is, I think, unfair.  Also, about the Multi Skill 
Development Centres by the Government of Punjab, buildings have been made but 
they are lying vacant.  There are hardly 50 students or 100 students because I myself 
have adopted 25 ITIs and I have visited these MSDCs.  Please support them.   
 
MR. DEPUTY CHAIRMAN:  Thank you. You have put your question.   
 
SHRI VIKRAMJIT SINGH SAHNEY: And what is the news about the PMKVY 4.0?  
Why is there a sharp decline of 92.5 per cent in the allocation to Punjab? 
 
SHRI RAJEEV CHANDRASEKHAR: Hon. Deputy Chairman, Sir, there are many 
questions that the hon. Member has posed including the performance of ITIs. The ITIs 
are..…(Interruptions)…  
 
SHRI VIKRAMJIT SINGH SAHNEY: Sir, I am asking why the PMKVY budget has gone 
down.  About ITIs, I said that I have adopted ITIs.   
 
MR. DEPUTY CHAIRMAN: Please let him reply.  …(Interruptions)…  You have put your 
question.  …(Interruptions)…  Please. …(Interruptions)… 
 
SHRI RAJEEV CHANDRASEKHAR:  May I complete?  …(Interruptions)…  
 
MR. DEPUTY CHAIRMAN: No, no. …(Interruptions)… Nothing now.  
…(Interruptions)…  
 
SHRI RAJEEV CHANDRASEKHAR:  May I complete my answer?  …(Interruptions)…  
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MR. DEPUTY CHAIRMAN: Please, you have put your question.  Hon. Minister.   
 
SHRI RAJEEV CHANDRASEKHAR: The Government of India does not provide any 
budgetary allocation for ITIs. ITIs are managed by the State Government and any 
financial support to the ITIs is given by the State Government. As for why the 
allocation for PMKVY 3.0 is less than PMKVY 2.0, as I have mentioned earlier, the 
main objectives of PMKVY 3.0 were to deal with the Covid pandemic.  Since there 
were large-scale disruptions during Covid of education and skilling and there was 
much lower attendance of students and large numbers of institutions were closed 
during Covid, obviously, it makes no sense to be granting higher allocations when the 
institutions are closed or students are not coming for training. I hope the Member 
understands what happened during Covid pandemic. In terms of the general situation 
of skilling in Punjab, I would request the Member to take it up with the previous 
Government and the current Government that is tasked with building the skilling 
ecosystem in Punjab. Thank you, Sir.  …(Interruptions)…    
 
SHRI VIKRAMJIT SINGH SAHNEY:  But there are no funds.   
 
MR. DEPUTY CHAIRMAN: Please, no.  …(Interruptions)…  Please, nothing.  Now, Q. 
No. 79 and Q. No. 80, both are of same nature, इसिलए इन दोनȗ सवालȗ को हम एक 
साथ ले रहे हȅ। Q. No. 79., hon. Member, Shri Tiruchi Siva, not present.   
 

* 79. [The questioner was absent.] 
  

Adoption rates under CARA 
 

 *79.  SHRI TIRUCHI SIVA: Will the Minister of WOMEN AND CHILD DEVELOPMENT 
be pleased to state : 
 
(a) whether it is a fact that the adoption rates under Central Adoption Resource 

Authority (CARA) are falling, and if so, the details thereof; 
(b) whether Government has kept a record of the number of children who have 

been adopted in the last three years, gender-wise; 
(c) if so, the details thereof; 

                                         
 Q. No. 79 & Q. No. 80 were taken up together. 
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(d) whether it is a fact that the waiting time between the adoptive children and 
prospective parents may sometimes exceed twelve months; 

(e) if so, the reasons therefor; and 
(f) whether Government has taken/proposes to take any steps to ease the tedious 

application process under CARA and if so, the details thereof? 
 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN 
IRANI): (a) to (f) A Statement is laid on the Table of the House.  
 

Statement 
 
(a) As per information received from Central Adoption Resource Authority (CARA), 
the number of adoptions depend on children legally free for adoption as declared by 
the Child Welfare Committee. The Government has come out with the amendment in 
the Juvenile Justice (Care and Protection of Children) Act, 2015 in 2021, empowering 
the District Magistrates to function as nodal authority in the district in the matter of 
children in need of care and protection and also to issue adoption order. As a result, 
out of 905 pending cases for adoptions, 361 adoption orders have been issued 
between the date of notification i.e. 23.09.2022 and 05.12.2022.  
 
(b) and (c) Yes Sir. Gender-wise number of children adopted in thelast 
three years i.e. 2019-20, 2020-21 and 2021-22 is as under: 

 
Sl.No
. 

Year In-country Inter-country 
Male Female Total Male Femal

e 
Total 

1 2019-20 1413 1938 3351 145 249 394 
2 2020-21 1286 1856 3142 183 234 417 
3 2021-22 1293 1698 2991 155 259 414 

 
(d) and (e) Yes Sir. The waiting period of the Prospective Adoptive Parents (PAPs) 
depends on the availability of children who are legally free for adoption. It also 
depends on the choice of the Prospective Adoptive Parents (PAPs) to adopt from a 
particular State and also the age group preferred. While there is a long queue to 
adopt a normal young child upto six years of age, there is no waiting period for the 
PAPs who desire to adopt a child having special needs and a child from immediate 
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placement category (mostly older children). Further, the waiting time is relevant for 
the PAPs only as the child does not wait for the family. 
  With effect from 10th November 2022, Government has facilitated for the 
Resident Indians/Non-Resident Indians/ Overseas Citizen of India (OCI) Card holder 
PAPs to adopt a child from ‘7-day portal’irrespective of the seniority in their socio-
cultural milieu which has been highly appreciated by the waiting parents.  
 
(f) On the basis of feedback received from the stakeholders and experts, Central 
Adoption Resource Authority (CARA) has framed the Adoption Regulations, 2022 in-
line with the Juvenile Justice (Care and Protection of Children) Act, 2015 (as 
amended in 2021) which has been notified on 23.09.2022. The Adoption Regulations, 
2022 were framed keeping in mind the issues and challenges faced by CARA and 
other stake holders including the Adoption Agencies & Prospective Adoptive Parents 
(PAPs).  
  Some of the salient features include (i) issue of Adoption Order by District 
Magistrate instead of Court, (ii) upper age limit for PAPs reduced to 85 years for 
couple and 40 years for a single PAPs in case they are adopting a child below 2 
years,(iii) 7-day adoption effort launched by CARA for Resident Indian (RI), Non-
Resident Indian (NRI), and Overseas Citizen of India (OCI) PAPs, (iv)Chief Medical 
Officer (CMO) to determine the health status of the child based on Rights of Persons 
with Disabilities Act, 2016,(v) strict time line has been laid down for uploading LFA 
(Legally Free for Adoption) within maximum  period of ten days,(vi) PAPs with more 
than two children do not qualify to get referral for a  normal child, (vii)mandatory 
counselling has been stipulated for all the relevant stakeholders like prospective 
parents and older children at pre-adoption, adoption and post-adoption stages,(viii) 
times lines at various stages like uploading of LFA(Legally Free for Adoption) within 
ten days, examination of special needs children within a period of fifteen days by the 
Chief medical Officer and verification of adoption application documents by District 
Child Protection Unit (DCPU) within  five days,(ix) emphasis on foster adoption of 
adoptable children already in foster care after a period of two years and(x) stringent 
measures have been provisioned for PAPs becoming reason for disruption  or 
dissolution. 

Further, Chief Medical Officers all over the country are registering themselves 
on the portal to determine health status of the special need children and for necessary 
medical intervention for fast tracking placement of such children.  
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†Adoption of orphaned children residing in Government institutions 
 

*80.   MS. SAROJ PANDEY: Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state : 

  
(a) the number of orphaned children in the country who are living in Government 

institutions officially at present; and  
(b) the number of pending applications for adoption of these children at present 

and the steps taken by Government for quick disposal of these applications so 
that these children can get home and parents? 

 
THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (DR. MUNJAPARA MAHENDRABHAI): (a) and (b) A Statement is 
laid on the Table of the House.  
 

Statement 
 

(a) As on 31.03.2022, 76118 Children in Need of Care and Protection (CNCP) are 
residing in 2245 Child Care Institutions (CCIs) including Government Institutions 
funded under Mission Vatsalya Scheme in the country. This includes 
orphans/abandoned/surrendered children also. Further, all CNCP children cannot be 
placed in adoption. Only such children who do not have legal claimants and are 
legally free for adoption by Child Welfare Committee are placed in adoption.   
 
(b) As per information received from Central Adoption Resource Authority (CARA), 
there are 30,444 (29526 for in-country adoptions and 918 for inter-country 
adoptions) pending applications for adoption of orphan, abandoned and surrendered 
children. Since, children, who are legally free for adoption, are less in comparison to 
waiting parents, the Prospective Adoptive Parents have to wait while children do not 
have to wait. 
  On the basis of feedback received from the stakeholders and experts, Central 
Adoption Resource Authority (CARA) has framed the Adoption Regulations, 2022 in-
line with the Juvenile Justice (Care and Protection of Children) Act, 2015 (as 
amended in 2021) which has been notified on 23.09.2022. The Adoption Regulations, 

                                         
† Original notice of the question was received in Hindi. 
 Q. No. 79 & Q. No. 80 were taken up together. 
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2022 were framed keeping in mind the issues and challenges faced by CARA and 
other stake holders including the Adoption Agencies & Prospective Adoptive Parents 
(PAPs).  
  Some of the salient features include (i) District Magistrateshave been 
empowered to issue Adoption Ordersinstead of Court, (ii) upper age limit for PAPs 
reduced to 85 years for couple and 40 years for a single PAPs in case they are 
adopting a child below 2 years,(iii) 7-day adoption effort launched by CARA for 
Resident Indian (RI), Non-Resident Indian (NRI), and Overseas Citizen of India 
(OCI) PAPs, (iv)Chief Medical Officer (CMO) to determine the health status of the 
child based on Rights of Persons with Disabilities Act, 2016, (v) strict time line has 
been laid down for uploading LFA (Legally Free for Adoption) within maximum  
period of ten days,(vi) PAPs with more than two children do not qualify to get referral 
for a  normal child, (vii)mandatory counselling has been stipulated for all the relevant 
stakeholders like prospective parents and older children at pre-adoption, adoption 
and post-adoption stages,(viii) times lines at various stages like uploading of 
LFA(Legally Free for Adoption) within ten days, examination of special needs children 
within a period of fifteen days by the Chief medical Officer and verification of adoption 
application documents by District Child Protection Unit (DCPU) within  five days,(ix) 
emphasis on foster adoption of adoptable children already in foster care after a period 
of two years and(x) stringent measures have been provisioned for PAPs becoming 
reason for disruption  or dissolution. 
 
MR. DEPUTY CHAIRMAN:  Sushri Saroj Pandey, first supplementary. 
  
सुǛी सरोज पाण्डेय : माननीय उपसभापित जी, मȅ माननीय मंतर्ी जी को इस बात के िलए बधाई 
देना चाहती हँू िक उन्हȗने जो उǄर िदया है, वह बहुत िवÎतृत है और ĢÌन का उǄर बहुत ÎपÍट 
है।  एक अच्छी योजना के िलए उन्हȂ बधाई देते हुए मȅ पूछना चाहती हँू िक िजन बच्चȗ को माता-
िपता के ǎारा दǄक पुतर् के तौर पर गर्हण िकया जाता है, यिद उनकी देखभाल बेहतर ढंग से नहीं 
की जाती है, तो क्या उन्हȂ सÎंथान मȂ वापस िलए जाने का Ģावधान है?  यिद उन्हȂ वापस िलया 
गया है, तो उनकी सखं्या िकतनी होगी?  
 
डा. मंुजापारा महेन्दर्भाई : माननीय उपसभापित महोदय, माननीय सदÎया ने सरȂडडर् ऑफर् न 
बच्चȗ के बारे मȂ बहुत ही अच्छा सवाल पूछा है।  बच्चे को माता-िपता िमल जाएँ और माता-िपता 
को पूरी फैिमली कÇÃलीट करने का मौका िमले, लेिकन जो एडॉिÃटव पेरȂट्स हȅ, अगर व ेसही तरह 
से बच्चे की देखभाल नहीं कर पाए, तो stringent measures have been provisioned for 
prospective adoptive parents, and parents becoming reason for disruption and 
dissolution. इस सबंधं मȂ हम िÎटर्क्ट एक्शन ले सकते हȅ। 

72 [RAJYA SABHA]



 

Ǜी उपसभापित : सेकंड सÃलीमȂटरी। 
 
सुǛी सरोज पाण्डेय : महोदय, दǄक पुतर् या पुतर्ी को िदए जाने के िलए अिधकृत तौर पर 
िजलािधकािरयȗ को भी  घोिषत  िकया  गया है।   मȅ  माननीय  मंतर्ी  जी  से  जानना चाहती हँू िक 
अभी तक िकतने िजलािधकािरयȗ ǎारा दǄक पुतर् से सबंिंधत इस Ģिकर्या को आगे बढाया गया है?  
अगर वह सखं्या आप हमȂ बताएँगे, तो बेहतर होगा। 

 
Ǜीमती Îमृित ज़ूिबन इरानी : महोदय, सवर्Ģथम तो मȅ इस सभा की बहुत-बहुत आभारी हंू िक हम 
सबने एक समन्वय के साथ, जे.जे. ऐक्ट का अमȂडमȂट ĢÎतािवत भी िकया था और उसका समथर्न 
करके पास भी िकया था।  

महोदय, 23 िसतÇबर को जब एडॉÃशन के नये रेगुलेशंस घोिषत हुए, उससे पहले की 
तैयारी हमने यह की थी िक िज़ला अिधकािरयȗ सिहत सभी राज्य सरकारȗ के साथ, देश भर मȂ 
हमारी जो चाइÊड वेलफेयर किमटीज़ हȅ, उनके साथ चचार् करने के पÌचात ही हमने नये 
रेगुलेशंस ĢÎतािवत िकए। जब नये रेगुलेशंस घोिषत हुए, उसके पÌचात भी हमारा समन्वय सभी 
िज़ला अिधकािरयȗ के साथ, सभी चाइÊड वेलफेयर किमटीज़ के साथ, सभी ĢॉÎपेिक्टव पेरȂट्स के 
साथ और लगभग 1,800 ÎटेकहोÊडसर् के साथ रहा। जब नये रेगुलेशंस नोिटफाई हुए, उस समय 
देश भर की कोट्सर् मȂ इससे सÇबिन्धत लगभग 900 केसेज़ पȂिंडग थे। हमने राज्य सरकारȗ से यह 
िनवेदन िकया िक आपके यहा ं िजतने भी केसेज़ पȂिंडग हȅ, उनको आप िवद्डर्ॉ करȂ। इसके 
पिरणामÎवरूप 23 िसतÇबर से लेकर िदसÇबर के पहले माह तक लगभग 580 से ज्यादा बच्चे 
एडॉÃट हो चुके हȅ। महोदय, आज सभी िज़ला अिधकारी, कारा का जो नेशनल पोटर्ल है, उससे 
सÇबǉ हȅ। अब वे एडॉÃशन के सारे Ģोसीजसर् इस टेक्नोलॉजी का सहारा लेकर ही कर रहे हȅ।  
महोदय, अब िज़ले के जो मेिडकल ऑिफससर् हȅ, पहली बार वे भी इस एडॉÃशन के Ģोसेस का 
अिभन्न अंग बन चुके हȅ। िवशेषत: अगर बालक या बािलका िदËयागं हो, तो उसकी िदËयागंता को 
Ģमािणत करने के िलए एक िज़ला Îतरीय ËयवÎथा बठैा दी गई है।  
 महोदय, माननीय सदÎया ने िवशेष तौर पर हमारे यहा ंजो चाइÊड इंÎटीǷूट्स हȅ या 
सीसीआईज़ हȅ, उनके बारे मȂ पूछा है। उन सबमȂ भी यही Ģिकर्या जारी है।  
 
Ǜीमती रंजीत रंजन : माननीय उपसभापित जी, मȅ आपके माध्यम से मंतर्ी सािहबा से पूछना 
चाहती हंू, चूिंक यह बच्चȗ का मामला है और कई बार बहुत सारे अनाथालयȗ की, बािलका-गृह या 
बाल-गृह की कÇÃ लȂट्स िमलती रही हȅ। ऐसे मȂ िज़ला पदािधकािरयȗ के ǎारा अथवा एनजीओज़ के 
ǎारा अनाथालयȗ की मॉिनटिंरग करवाई जाती है। बहुत सारे अनाथालयȗ के बारे मȂ ये िशकायतȂ 
भी िमली हȅ िक वहा ं सेक्स एÅयिूंज़ग होती है या चाइÊड लेबर के तौर पर बच्चȗ को यज़ू िकया 
जाता है अथवा बच्चȗ के साथ अन्य तरह की िंहसक वारदातȂ होती हȅ। िनयम के अनुसार जो पेरȂट्स 
बच्चȗ को गोद लेते हȅ, चार-पाचं साल तक हम उनकी िनगरानी करवाते हȅ, लेिकन उस िनगरानी 
मȂ बहुत सारी खािमया ंरह जाती हȅ। िज़ला पदािधकािरयȗ के थर्ू और एनजीओज़ के थर्ू ही उनकी 
मॉिनटिंरग होती है।  
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Ǜी उपसभापित : आप सवाल पूिछए। 
 
Ǜीमती रंजीत रंजन : सर, Ãलीज़, यह बहुत सवंेदनशील मामला है।  
 
Ǜी उपसभापित : जी हा,ं अवÌय ही यह सवंेदनशील मामला है, लेिकन आप सवाल पूिछए।  
 
Ǜीमती रंजीत रंजन : मȅ आपसे जानना चाहती हंू िक आपके मंतर्ालय के पास ऐसे िकतने केसेज़ 
आए हȅ, िजनमȂ ये कÇÃलȂट्स आई हȅ िक िजन अनाथालयȗ की मॉिनटिंरग आप एनजीओज़ के थर्ू 
करवा रहे हȅ, िफर भी वहा ं इस तरह की घटनाएं लगातार हो रही हȅ? िजन अनाथालयȗ की 
िनगरानी Ģशासन डायरेक्ट कर रहा है अथवा िजनकी िनगरानी एनजीओज़ के थर्ू करवाई जा रही 
है, वहा ं से आज तक िकतनी कÇÃलȂट्स आई हȅ और उनकी परसȂटेज क्या है? आज ही मȅने 
न्यज़ूपेपर मȂ पढ़ा है िक दो भाई-बहन, दो साल का भाई और चार साल की बहन, इनको िजन 
माता-िपता ने गोद िलया... 
 
Ǜी उपसभापित : धन्यवाद, आपका सवाल हो गया है।  
 
Ǜीमती रंजीत रंजन : सर, Ãलीज़। चार महीने के बाद वे बच्चे वापस आ गए और उन पर पॉक्सो 
ऐक्ट लगाया गया।  
 
Ǜी उपसभापित : धन्यवाद, आपने सवाल पूछ िलया है, अब आप बठै जाइए।  
 
Ǜीमती रंजीत रंजन : सर, Ãलीज़। ऐसे पेरȂट्स, जो बच्चȗ को एडॉÃट करके ले जाते हȅ, लेिकन 
बाद मȂ उन बच्चȗ को एÅयज़ू िकया जाता है, मंतर्ालय की तरफ से आज तक ऐसे िकतने लोगȗ पर 
कायर्वाही हुई है? 
 
Ǜी उपसभापित : Ãलीज़, आपका सवाल हो गया है।  
 
Ǜीमती रंजीत रंजन : सर, यह बहुत सवंेदनशील मामला है।  
 
Ǜी उपसभापित : अब आपने सवाल पूछ िलया है।  
 
Ǜीमती रंजीत रंजन : मȅ चाहती हंू िक मंतर्ी सािहबा एक मिहला हȅ, वे इस ĢÌन का उिचत  
जवाब दȂगी।  
 
Ǜीमती Îमृित ज़ूिबन इरानी : महोदय, माननीय महोदया ने हम सबके सÇमुख एक बहुत ही गÇभीर 
िवषय ĢÎतुत िकया है। यहा ंउपिÎथत सभी माननीय सदÎय जानते हȅ िक लॉ एंड ऑडर्र Îटेट का 
िवषय है। अब तक बच्चȗ के एडॉÃशन के 200 केसेज़ ऐसे हुए हȅ, जहा ंपर िडसरÃशन हुआ है, यानी 
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िजन माता-िपता ने बच्चȗ को एडॉÃट िकया था, उनको उन्हȗने Îटेट को वापस लौटा िदया। ये सभी 
बच्चे अब सीसीआईज़ मȂ िवǏमान हȅ। अब इनके िलए लीगली एडॉÃशन की Ģिकर्या दोबारा शुरू 
होगी।  

महोदय, पहले िसÎटम मȂ कई लोग बच्चे एडॉÃट करते थे, लेिकन ज़रूरी नहीं है िक उन 
पर पॉक्सो का केस लगाया गया हो, क्यȗिक हो सकता है िक पेरȂट्स मȂ बच्चे के िलए वह भावना ही 
जागर्त नहीं  हो  पाई  हो  िक वे  बच्चे  की  देखभाल करȂ। ऐसे मȂ वे िडसरÃट करके या िडज़ॉÊव 
करके, उस एडॉÃशन Ģोसेस को िनिÍकर्य कर देते थे और बच्चा वापस कर देते थे।  
 महोदय, वतर्मान मȂ जो नया रेगुलेशन आया है, उसके अंतगर्त अब ऐसे पैÃस को दोबारा 
कोई भी बच्चा एडॉÃट करने की अनुमित नहीं िमलेगी। महोदय, एक ज़माना था जब लोग 
Ģशासिनक कायर् करवाने के िलए एनजीओज़ पर िनभर्र करते थे, लेिकन अब इस िवभाग के 
माध्यम से हमारा यह मानना है िक Ģदेश सरकार और िज़ला अिधकारी का जो दाियत्व है, उसका 
िनवर्हन वे Îवयं करȂगे। व ेएडिमिनÎटेर्िटव कैपेिसटी मȂ िकसी एनजीओ को नहीं देखȂगे। महोदय, 
इसिलए नये रेगुलेशन के अंतगर्त हमने डी.एम. के साथ-साथ वहा ंकी पुिलस ËयवÎथा को भी अब 
ताकीद िकया है, चाइÊड वेलफेयर कमेटी को भी कहा है। पूरी की पूरी इन्क्वायरी चाइÊड 
वेलफेयर कमेटी करती है, यह डी.एम. के माध्यम से होती है और पुिलस ËयवÎथा के माध्यम से भी 
होती है। इसके अलावा िजतने भी सीसीआई रिजÎटडर् नहीं थे, हमने सतÞ   वषर् 2019 से लेकर अब 
तक सभी Îटेट गवनर्मȂट्स को कहा िक जो रिजÎटर नहीं हुए हȅ, उनको डीरिजÎटर कीिजए। देश 
मȂ 400 से ज्यादा ऐसे सीसीआई बदं हुए हȅ और अब जो नया रेगुलेशन आया है, उसके अंतगर्त 
पहले यह माना जाता था िक अगर कोई एनजीओ ĢÎताव दे िक मुझे सीसीआई खोलना है, तो वह 
डीÇड अपर्ूवल माना जाता था।  
 मȅ आपके माध्यम से सदन को अवगत कराना चाहती हंू िक हमने रेगुलेशन को टाइटेन 
िकया है। अब जब तक िजलािधकारी, पुिलस अिधकारी सारी एÃलीकेशंस की तÄतीश न कर लȂ, 
जो लोग सीसीआई बनाना चाहते हȅ, उस सगंठन के सभी सदÎयȗ का अच्छी तरह से िनरीक्षण न 
हो जाए, तब तक सीसीआई खोलने की परिमशन भारत सरकार नहीं देगी।  
 
SHRIMATI MAUSAM NOOR: Sir, through you, I would like to ask the hon. Minister as 
to what is the average waiting period of adoption in the last five years and what are 
the steps being taken by the Government to reduce the same. 
 
SHRIMATI SMRITI ZUBIN IRANI: Sir, through, you, I would like to tell the hon. 
Member that this House has been witness to many a conversation, debate, 
deliberation and discussion wherein the average time taken to adopt the child through 
the court processes was so lengthy that a minimum of two years was needed by 
adoptive parents in terms of waiting.  This is exactly the reason why we propose the 
Amendment.  In many a case, it took up to three-and-a-half years.  As I have 
highlighted in my previous answer, on the 23rd of September this year, we notified a 
new regulation. There were close to 900 cases pending in States, in our High Courts, 
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and after the States acted on the new resolution, over 580 children have already been 
adopted including children and, I would like to highlight here that they are those who 
are in the category of 'hard to place'.  They are older children, who have never been 
adopted before and such children, now, in a seven-day procedure, technologically, 
are made available to even our NRI diaspora or OCI cardholders so that these children 
find families within our own socio-cultural milieu; otherwise, such children were 
available for foreign adoption.  Just in a limit of seven days, 42 such children found 
placement with the Indian diaspora in resident Indians.   Sir, a child, now, does not 
have to wait, the adoptive parent may be.  But I am happy to report that children will 
not have to wait.  If, in our country, we have more and more parents who want to 
adopt, that is a healthy sign of a society which is compassionate.  But I can assure 
you, Sir, children do not have to wait procedurally.  The State Governments have 
assured us that through the DMs and the Child Welfare Committees, the protection of 
the interests of the child has been made foremost.  
 
Ǜीमती सीमा िǎवेदी : माननीय उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से 
जानना चाहती हंू िक िजन माता-िपता ने तीन सालȗ मȂ बच्चȗ को गोद िलया है, यिद उनमȂ बिच्चयȗ 
की सखं्या कम है, तो माता-िपता बिच्चयȗ को भी ज्यादा सखं्या मȂ गोद लȂ, इसे बढ़ावा देने के िलए 
और जो माता-िपता बिच्चयȗ को गोद लेते हȅ, ऐसे लोगȗ को क्या सरकार अलग से कोई सुिवधा 
देने का Ģयास करेगी, यही मेरा सवाल है। 
 
Ǜीमती Îमृित ज़ूिबन इरानी : महोदय, मȅ माननीय सदÎया से कहना चाहती हंू िक अगर आप 
आंकड़े देखȂ, तो हमारे देश मȂ साल 2019-20 मȂ एक तरफ 1,400 लड़कȗ का अडॉÃशन हुआ, 
दूसरी तरफ 1,938 लड़िकयȗ का अडॉÃशन हुआ। इसके अलावा साल 2020-21 मȂ 1,200 लड़कȗ 
का अडॉÃशन हुआ और 1,856 लड़िकयȗ का अडॉÃशन हुआ तथा साल 2021-22 मȂ 1,293 लड़कȗ 
का अडॉÃशन हुआ और 1,690 से ज्यादा बेिटयȗ का अडॉÃशन हुआ, तो वाकई मȂ अडॉिÃटव पेरेन्टस 
ने बेिटयȗ को लÑमी Îवरूपा मानकर ही अडॉÃट िकया है।  

  
DR. AMEE YAJNIK: Sir, I have gone through the reply given by the hon. Minister.  If 
the Minister would kindly refer to all the authorities that are involved, - there is the 
Child Welfare Committee, the Central Adoption Resource Authority, then there is the 
Juvenile Justice Board and an Act and thereof, the Juvenile Justice Homes, then the 
District Child Protection Unit, OCI, CMO.  There are so many authorities on one side.  
There might have been adoptions of the girl child and the boy child, as you 
mentioned, but the number which you have given is much less.  The data shows a lot 
of orphan children in orphanages.  I just want to ask you: Do you have any plan to 
make some kind of an arrangement for these children for counselling?  They are in 
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waiting.  They are not commodities.  मेरा टनर् कब आयेगा, मुझे कौन ले जायेगा, मȅ कहा ँ
जाऊँगी? This is an important issue rather than talking about all other things.  Have we 
thought about their future or the sensitiveness of the children's minds in this particular 
issue?  
 
SHRIMATI SMRITI ZUBIN IRANI:  Sir, through you, I would very humbly like to object 
to the fact that there is a presumption by the hon. Member that the numbers that 
have been professed in this House are a part of an administrative imagination.  I, Sir, 
recognise the authority and the dignity of the House and so, through you, I would 
humbly submit that all the numbers professed, including the numbers that have been 
given in written responses to this House, are accurate in collaboration with 
constitutional and administrative authorities across the country.  Hence, to subject 
these numbers that have been professed to some kind of an illegality, is a great 
disrespect to this House and efforts of the Government at the Centre and in the 
States.  Sir, in so far as, again proclamation that as to why I have written in this 
written response, 'who are the various administrative branches of Government 
including district authorities, who are liable or authorised or responsible to act in the 
interest of the child'. This House demands that kind of a disclosure in an answer and 
hence, that disclosure was given so that Members of Parliament when they deemed 
fit, know in the administrative hierarchy in the country who could they approach if a 
child is in need of help.  Sir, again the presumption that nobody in this Government 
must have thought about the mental health of children, especially in childcare 
institutions, or for that matter, children in waiting, is again an anomaly because I 
have, in this very House communicated earlier in one of my earlier engagements, that 
in collaboration with NIMHANS, under the aegis of the Ministry of Health, especially 
during Covid and the Ministry of Women and Child Development, children particularly 
those in distress, in need and children in CCIs have received adequate counselling 
support through NIMHANS SAMVAD Project.  Sir, over one lakh care-givers also 
were a part of it.  Through the new regulations, not only is mental health support and 
counselling given to children but also to adoptive parents, not only pre-adoption but 
also post-adoption.  I wish these facts which are available in public domain were 
reflected on before such a charge is made. 
 
सुǛी दोला सेन : सर, मȅ आपके माध्यम से िमिनÎटर मडैम से पूछना चाहँूगी िक we know that 
law and order is the State subject.  िफर भी मȅ यह जानना चाहती हँू िक इस कारा के 
मुतािबक, एडॉÃशन होने के बाद, अगर िकसी चाइÊड को चाइÊड लेबर बनना पड़े या 
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अनफॉच्युर्नेटली उसकी टैर्िफिंकग हो जाए, तो उसके िलए क्या िमिनÎटर्ी की तरफ से कोई 
मॉिनटिंरग का Ģोसेस है या लेबर िडपाटर्मȂट की तरफ से भी कोई मॉिनटिंरग का Ģोसेस है?    
 
Ǜीमती Îमृित ज़ूिबन इरानी : महोदय, मȅ िनिÌचत रूप से माननीय महोदया को आपके माध्यम से 
अवगत कराना चाहँूगी िक चाइÊड वलेफेयर कमेटी को तो सशƪ िकया ही गया है, साथ ही Ģदेश 
मȂ चाइÊड राइट्स के Ģोटेक्शन के िलए जो Îटेट कमीशन है, वह एनसीपीसीआर के साथ राÍटर्ीय 
Îतर पर एक्ट की मॉिनटिंरग, इिÇÃलमȂटेशन का काम करता है।  सर, सीडÅÊयुसी के माध्यम से 
पोÎट एडॉिÃटव फॉलो-अप 2 साल तक सतÞ चलता है, िजसमȂ माता-िपता के साथ-साथ बच्चे के 
साथ फॉलो-अप Ģोसेस होता है।  एडॉÃशन के नये रेगुलेशंस का एक Ģावधान है िक इसमȂ बार-बार 
2 साल तक वहा ँजाकर इन्क्वायरी होती है िक बच्चा वहा ँ ढंग से रह पा रहा है, बच्चे को कोई 
तकलीफ है या नहीं है, तो उसके अन्तगर्त उस इन्क्वायरी या पोÎट-एडॉिÃटव केयर मȂ िनिÌचत 
रूप से बातȂ सामने जागर्त हȗगी।  यह एडॉÃशन के नये रेगुलेशंस का एक अिभन्न अंग है।  
 
SHRI M. MOHAMED ABDULLA: Mr. Deputy Chairman, Sir, thank you for the 
opportunity given to me to put my supplementary question on Q.No.79. I would like to 
know whether it is a fact that incidents of families returning children to the State 
adoption agencies have seen an unusual spike in the past year; and, if so, has the 
Union Government taken any steps to resolve it? Thank you. 
 
SHRIMATI SMRITI ZUBIN IRANI: Sir, till now, no unusual spike has been reported to 
the Ministry. However, we are cognizant of the fact that it is an ongoing process 
where engagement with children and prospective parents and those parents who 
have adopted children is something where we depend on CARA to report to us any 
anomaly, any disruption or dissolution. From that perspective, definitely, the Ministry 
tries to ensure that our engagements are productive not only from the perspective of 
CARA but also State adoption agencies, child welfare committees, NCPCR and 
SCPCR. Predominantly, we have requested NCPCR to ensure any disruption that 
they see from any inquiry they have undertaken or undertaken through the State 
agencies also be flagged to the Ministry.  
 
SHRI M. MOHAMED ABDULLA: Thank you, Madam. 
 
Ǜी उपसभापित : ĢÌन सखं्या 81  यह ĢÌन non-construction of Muktsar-Malout road - NH 
354A in Punjab पर है। चूिँक यह ĢÌन पजंाब की इस सड़क के बारे मȂ है, इसिलए इस पर 
सÃलीमȂटरी इसी के बारे मȂ होगा। माननीय Ǜी सतं बलबीर िंसह जी। 
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Non-construction of Muktsar-Malout Road – NH 354A in Punjab 
 

*81. SHRI SANT BALBIR SINGH: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
 
(a) the expected date of commencement of Muktsar-Malout Road-NH 354A in 
Punjab; and 
(b) the expected time-line to recarpet this road with pre-mix which is in poor shape 
causing several accidents? 

 
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM 
GADKARI): (a) and (b) A statement is laid on the Table of the House. 

 
Statement 

 
(a) and (b) The work of Widening/Upgradation of 2-Lane with paved shoulder of Sri 
Muktsar Sahib to Malout road from Km 279.400 to Km 307.060 section of NH-354 in 
the state of Punjab has been sanctioned for an amount of Rs. 152.58 crores on 
31.03.2022. The work has been awarded to the Contractor on 16.09.2022. 
            Availability of encumbrance free land in 90% length of the project highway is 
required for declaration of Appointed Date. However, out of total project length of 
27.66 km, diversion of forest land is required in area of 9.995 ha throughout the 
project length. Forest clearance is presently under process in Forest Department in 
the State Government. The Appointed Date will be declared as soon as forest 
clearance is granted. As per contract agreement, construction period is 18 months 
from the Appointed Date. 
 
SHRI SANT BALBIR SINGH: *"Sir, there is a road between Muktsar and Malout; in 
the year 2013, premix was laid on that road. And it is the holy land of 40 Muktyas and 
crores of devotees go there. There is a lot of difficulty there as the road has potholes. 
I would therefore, like to know from the Hon. Minister as to by when would this be 
ready so that people may get relief. I wish to know only this much." 
 
Ǜी िनितन जयराम गडकरी : सÇमाननीय उपसभापित जी, इस Ģोजेक्ट मȂ टȂडर भी िनकला है, 
सब बातȂ पूरी हुई हȅ, केवल अपॉइन्ट्मȂट डेट नहीं दी गई है। अपॉइन्ट्मȂट डेट इसिलए नहीं दी गई, 
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क्यȗिक इसका फॉरेÎट क्लीयरȂस नहीं िमला है। 9.995 hectare land is pending with the State 
Government. The proposal for Stage-1, the forest clearance issue has been returned 
three times by DFO on 11th August, 2022 and twice on 13th October, 2022. Again, it 
was returned two times by the nodal officer of the Forest Department on 22nd and 23rd 
November. समÎया यह है िक जब तक फॉरेÎट इनवायनर्मȂट क्लीयरȂस नहीं िमलता है, तब तक 
हम अपॉइन्ट्मȂट डेट नहीं देते हȅ। अगर पहले काम शुरू हो जाता है और बाद मȂ क्लीयरȂस नहीं 
देता है, तो िफर वह क्लेम डालता है। मुझे आपकी बात िबÊकुल मान्य है िक वह रोड बहुत 
महत्वपूणर् है, वहा ँएक्सीडȂट्स हो रहे हȅ। हमने इसको मंजूर िकया है, टȂडर िनकाला है, काटेँर्क्टर 
काम करने के िलए तैयार है, पर िपछले काफी िदनȗ से फॉरेÎट िडपाटर्मȂट के ǎारा क्लीयरȂस नहीं 
िमलने के कारण हमने उसको अपॉइन्ट्मȂट डेट नहीं दी है। आप भी इसके िलए Ģयास कीिजए, मȅ 
भी Ģयास करता हँू। हम क्लीयरȂस िमलने के बाद तुरंत काम शुरू करȂगे और 18 महीने के अंदर 
काम पूरा कर लȂगे। 
 
Ǜी उपसभापित : दूसरा सÃलीमȂटरी।  
 
Ģो. मनोज कुमार झा : सर, िमिनÎटर साहब की लȅग्वेज कॉिÇपटȂसी की भी तारीफ होनी चािहए। 
िमिनÎटर साहब पजंाबी मȂ पूछे गए ĢÌन को पूरा का पूरा समझ गए। 
 
Ǜी उपसभापित : िबÊकुल तारीफ होनी चािहए। माननीय सदÎय, कृपया आप अपना दूसरा ĢÌन 
पूिछए। 
 
SHRI SANT BALBIR SINGH: *"Sir, my second supplementary is that there is this road 
between Hoshiarpur and Adampur and the construction work on that road is 
stopped. That is causing a lot of problems. Adampur has got an airport now but 
because of that road, a lot of difficulty is being faced in the city. I would like to know 
about this." 
 
Ǜी िनितन जयराम गडकरी : सर, वह नेशनल हाइवे है या नहीं है, यह कन्फमर् करना पड़ेगा। We 
are only authorised, हम राÍटर्ीय महामागर् पर ही काम कर सकते हȅ। आपने बताया िक वह 
एनएच है। अभी उसकी क्या िÎथित है, हमȂ इसकी जानकारी नहीं है। मȅ वैिरफाई करँूगा और अगर 
वह एनएच होगा, तो उसको सुधारने का काम करँूगा।  
 
Ǜी उपसभापित : धन्यवाद। डा. सुमेर िंसह सोलकंी। सोलकंी जी, यह सवाल पजंाब का है, अगर 
इस पर आपका सवाल है, तो आपको इसकी इजाज़त है।  
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डा. सुमेर िंसह सोलंकी : सर, मेरा सवाल पजंाब से सबंिंधत नहीं है। 
 
Ǜी उपसभापित : अगर पजंाब से सबंिंधत सवाल नहीं है, तो आपको इसकी इजाज़त नहीं है। 
जुगलिंसह जी, क्या आपका पजंाब से सबंिंधत सवाल है? क्या पजंाब के इस Îपेिसिफक Ģोजेक्ट 
के सबंधं मȂ सवाल है?  
 
Ǜी जुगलिंसह लोखंडवाला : सर, मȅ पजंाब के सबंंध मȂ ही बात कर रहा हँू। 
 सर, मȅ माननीय मंतर्ी जी से कहना चाहँूगा िक जैसे आपने गुजरात के सूरत मȂ Îटील के 
वेÎट, मतलब Îवाफर्  से सड़क बनाई है, क्या पजंाब के अंदर भी वैसी ही कोई सड़क बनाने की 
योजना है? 
 
Ǜी उपसभापित : यह सवाल इससे जुड़ा हुआ नहीं है। ...(Ëयवधान)... Ãलीज़ ...(Ëयवधान)... We 
are moving to the next question now.  Q. No. 82. The Questioner is not present.  Are 
there any supplementaries? 
 

* 82. [The questioner was absent.] 
 

Eklavya Model Residential Schools 
  

*82.   SHRI ANIL DESAI: Will the Minister of TRIBAL AFFAIRS be pleased to state: 
 

(a) whether it is a fact that to boost the standard of tribal people, Government have 
introduced Eklayvya Model Residential Schools(EMRSs) in the country; 
 
(b) the number of students enrolled till the current year in established EMRSs in the 
country; 
 
(c) whether Government plans to expand the number of such schools, district-wise , 
especially in Maharashtra; 
 
(d) the admission criteria for enrollment in Eklavya Model Residential Schools to give 
easy access and provide benefit to ST students; and 
 
(e) the details of funds allocated/utilized for the said EMRS during the last two 
years? 
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THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) to (e) A 
Statement is laid on the Table of the House. 

  
Statement 

 
(a) Yes Sir. The scheme of Eklavya Model Residential Schools (EMRSs) was earlier 
funded as one of the components of the programme of Grants under Article 275(1) of 
the Constitution of India.  In the year 2018-19, it was made a Central Sector Scheme 
to provide quality upper primary, secondary, and senior secondary level education 
(Class 6th to 12th) to Scheduled Tribes (ST) students in remote areas to enable 
them to access the best opportunities in education and to bring them at par with the 
general population.  
 
(b)  Presently, EMRSs are managed by the EMRS Societies under State/UT 
Governments and data related to enrollment is maintained by them. However, as 
reported by States/ UTs in current academic year, 1,05,463  students are enrolled. 
  
(c) Government has decided to establish one EMRS in every block with more than 
50% ST population and at least 20,000 ST persons (as per 2011 census). 
Accordingly, Ministry has set the target of setting up 740 EMRSs across the country 
including 39 EMRSs in the State of Maharashtra. As on date, 689 EMRSs including 37 
EMRSs in Maharashtra have been sanctioned across the country. District-wise 
numbers of sanctioned EMRSs across the country including Maharashtra is at 
Annexure. 
  
(d) The admission criteria for enrollment in Eklavya Model Residential Schools to give 
easy access and provide benefit to ST students are as under:  

i. Admission to Class VI in EMRSs is based on Selection Test (EMRSST). 
ii. Lateral entry from class VII-IX is also based on Selection Test (EMRSLT) 

which may be conducted at school level depending upon the number of 
vacancies. 

iii. 80% seats are reserved for ST children, 5% for children belonging to PVTG, 
5% for children belonging to DNT/NT/SNT community and the remaining 
10% for children who have lost their parents to LWE/insurgencies/Covid-19 
and children of widows/divyang parent/ land donors  etc. 
 

82 [RAJYA SABHA]



 

(e)  Under the scheme of EMRS, funds are released by the Ministry to National 
Education Society for Tribal Students (NESTS) for implementation of the scheme and 
NESTS further releases funds to State Societies and Construction Agencies etc. as 
per their requirements.  The details of funds released by the Ministry to NESTS and 
utilization reported by NESTS during the last two years is as under: 
  

               (Amount in Crores)  
 Financial year Fund released by MoTA Utilization reported by NESTS 

2020-21 1199.98 1199.98 

2021-22 1057.74 301.00* 
 * UC for the remaining amount is not due as on date.  
  

Annexure 
  

S.N. State S.N. District Number of 
EMRSs 

1.   Andhra Pradesh 

1.   Chittoor 1 
2.   East Godavari 6 
3.   Prakasam 1 
4.   SPS Nellore 2 
5.   Srikakulam 2 
6.   Visakhapatanam 11 
7.   Vizianagaram 4 
8.   West Godavari 1 

2.   Arunachal Pradesh 

1.   East Kameng 2 
2.   Kurung Kumey 1 
3.   Lohit 1 
4.   Lower Dibang Valley 1 
5.   Lower Subansiri 1 
6.   Tawang 1 
7.   Tirap 1 
8.   West Siang 2 

3.   Assam 
1.   Baksa 2 
2.   Barpeta 1 
3.   Dhemaji 1 
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4.   Dima Hasao 2 
5.   Goalpara 1 
6.   Kamrup 1 
7.   Karbi Anglong 4 
8.   Kokrajhar 1 
9.   Udalguri 1 

4.   Bihar 
1.   Jamui 1 
2.   Kaimur (Bhabua) 1 
3.   West Champaran 1 

5.   Chhattisgarh 

1.   Balod 1 
2.   Baloda Bazar 1 
3.   Balrampur 6 
4.   Bastar 6 
5.   Bijapur 4 
6.   Bilaspur 1 
7.   Dantewada 4 
8.   Dhamtari 1 
9.   Gariyaband 2 
10.   Gaurella Pendra 

Marwahi 
2 

11.   Janjgir Champa 1 
12.   Jashpur 5 
13.   Kabirdham 1 
14.   Kanker 5 
15.   Kondagaon 5 
16.   Korba 3 
17.   Koriya 3 
18.   Mahasamund 1 
19.   Mungeli 1 
20.   Narayanpur 2 
21.   Raigarh 4 
22.   Rajnandgaon 3 
23.   Sukma 3 
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24.   Surajpur 4 
25.   Surguja 5 

6.   
Dadra & Nagar Haveli and 

Daman & Diu 
1. Dadra & Nagar 

Haveli 1 

7.   Gujarat 

1.   Arvalli 2 
2.   Banas Kantha 3 
3.   Bharuch 2 
4.   Chhotaudepur 4 
5.   Dahod 5 
6.   Dang 2 
7.   Mahisagar 2 
8.   Narmada 5 
9.   Navsari 1 
10.   Panch Mahal 1 
11.   Sabar Kantha 2 
12.   Surat 3 
13.   Tapi 5 
14.   Vadodara 1 
15.   Valsad 3 

8.   Himachal Pradesh 
1.   Chamba 2 
2.   Kinnaur 1 
3.   Lahaul and Spiti 1 

9.   Jammu & Kashmir 

1.   Anantnag 1 
2.   Bandipora 1 
3.   Kulgam 1 
4.   Poonch 1 
5.   Rajouri 2 

10.   Jharkhand 

1.   Chatra 1 
2.   Dhanbad 1 
3.   Dumka 5 
4.   East Singhbhum 5 
5.   Garhwa 1 
6.   Giridih 1 
7.   Godda 1 

[ 14 December, 2022 ] 85



 

8.   Gumla 11 
9.   Jamtara 1 
10.   Khunti 6 
11.   Latehar 4 
12.   Lohardaga 6 
13.   Pakur 3 
14.   Palamu 1 
15.   Ranchi 9 
16.   Sahibganj 5 
17.   Saraikela Kharsawan 3 
18.   Simdega 8 
19.   West Singhbhum 16 

11.   Karnataka 

1.   Belgaum 1 
2.   Bellary 1 
3.   Chamarajanagar 1 
4.   Chikkamagaluru 1 
5.   Chitradurga 1 
6.   Kalaburagi 1 
7.   Kodagu 1 
8.   Kolar 1 
9.   Mysuru 1 
10.   Raichur 1 
11.   Tumakuru 1 
12.   Yadgir 1 

12.   Kerala 

1.   Idukki 1 
2.   Kasaragod 1 
3.   Palakkad 1 
4.   Wayanad 1 

13.   Ladakh 
1.   Kargil 2 
2.   Leh 1 

14.   Madhya Pradesh 
1.   Alirajpur 4 
2.   Anuppur 2 
3.   Balaghat 2 
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4.   Barwani 5 
5.   Betul 4 
6.   Bhopal 1 
7.   Burhanpur 1 
8.   Chhindwara 4 
9.   Dhar 7 
10.   Dindori 4 
11.   Guna 1 
12.   Harda 1 
13.   Hoshangabad 1 
14.   Indore 2 
15.   Jabalpur 3 
16.   Jhabua 4 
17.   Khandwa 1 
18.   Khargone 4 
19.   Mandla 5 
20.   Ratlam 2 
21.   Satna 2 
22.   Sehore 1 
23.   Seoni 2 
24.   Shahdol 3 
25.   Sheopur 1 
26.   Sidhi 1 
27.   Singrauli 1 
28.   Umaria 1 

15.   Maharashtra 

1.   Ahmednagar 1 
2.   Amravati 2 
3.   Chandrapur 1 
4.   Dhule 2 
5.   Gadchiroli 7 
6.   Gondiya 1 
7.   Nagpur 1 
8.   Nanded 1 
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9.   Nandurbar 6 
10.   Nashik 8 
11.   Palghar 5 
12.   Thane 1 
13.   Yavatmal 1 

16.   
  

Manipur 

1.   Chandel 2 
2.   Churachandpur 4 
3.   Kamjong 1 
4.   Kangpokpi 3 
5.   Pherzawl 1 
6.   Senapati 3 
7.   Tamenglong 4 
8.   Tengnoupal 1 
9.   Ukhrul 2 

17.   Meghalaya 

1.   East Garo Hills 3 
2.   East Garo Hills 2 
3.   East Khasi Hills 4 
4.   Jaintia Hills 3 
5.   Ri-Bhoi 2 
6.   South Garo Hills 4 
7.   West Garo Hills 4 
8.   West Khasi Hills 5 

18.   Mizoram 

1.   Aizawl 3 
2.   Champhai 3 
3.   Kolasib 1 
4.   Lawngtlai 2 
5.   Lunglei 3 
6.   Mamit 2 
7.   Saiha 1 
8.   Serchhip 1 
9.   Siaha 1 

19.   Nagaland 
1.   Mon 2 
2.   Dimapur 2 
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3.   Kiphire 1 
4.   Kohima 3 
5.   Longleng 1 
6.   Mokokchung 5 
7.   Peren 2 
8.   Phek 1 
9.   Tuensang 3 
10.   Wokha 1 
11.   Zunheboto 1 

20.   Odisha 

1.   Balangir 1 
2.   Baleshwar 1 
3.   Debagarh 1 
4.   Dhenkanal 1 
5.   Gajapati 4 
6.   Jajapur 1 
7.   Jharsuguda 2 
8.   Kalahandi 2 
9.   Kandhamal 8 
10.   Kendujhar 8 
11.   Koraput 9 
12.   Malkangiri 5 
13.   Mayurbhanj 23 
14.   Nabarangpur 8 
15.   Nuapada 1 
16.   Rayagada 9 
17.   Sambalpur 4 
18.   Sundargarh 16 

21.   Rajasthan 

1.   Alwar 2 
2.   Banswara 6 
3.   Baran 1 
4.   Dungarpur 4 
5.   Jaipur 2 
6.   Karauli 1 
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7.   Pratapgarh 4 
8.   Sawai Madhopur 1 
9.   Sirohi 1 
10.   Tonk 1 
11.   Udaipur 8 

22.   Sikkim 

1.   East District 1 
2.   North District 1 
3.   South District 1 
4.   West District 1 

23.   Tamil Nadu 

1.   Kallakurichi 1 
2.   Kanchipuram 1 
3.   Namakkal 1 
4.   Salem 2 
5.   The Nilgiris 1 
6.   Thiruppathur 1 
7.   Thiruvanna Malai 1 

24.   Telangana 

1.   Adilabad 3 
2.   Bhadradri 

Kothagudem 
7 

3.   Kamareddy 1 
4.   Khammam 1 
5.   Komaram Bheem 

Asifabad 1 

6.   Mahabubabad 5 
7.   Mahabubnagar 1 
8.   Nagarkurnool 1 
9.   Nizamabad 1 
10.   Rajanna Sircilla 2 

25.   Tripura 

1.   Dhalai 4 
2.   Gomati 5 
3.   Khowai 3 
4.   North Tripura 3 
5.   Sepahijala 1 
6.   South Tripura 1 
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7.   Unakoti 1 
8.   West Tripura 3 

26.   Uttar Pradesh 

1.   Bahraich 1 
2.   Kheri 1 
3.   Lalitpur 1 
4.   Sonbhadra 1 

27.   Uttarakhand 
1.   Dehradun 2 
2.   Udam Singh Nagar 2 

28.   West Bengal 

1.   Bankura 1 
2.   Barddhaman 1 
3.   Birbhum 1 
4.   Dakshin Dinajpur 1 
5.   Darjiling 1 
6.   Jalpaiguri 1 
7.   Jhargram 1 
8.   Purulia 1 

  
Total 264 Districts 

 
Grand Total  689 

  
सुǛी किवता पाटीदार : माननीय उपसभापित महोदय, मȅ देश भर मȂ एकलËय आदशर् िवǏालय 
Îथािपत करने के सरकार के सराहनीय कायर् के िलए बहुत-बहुत धन्यवाद देती हँू।  

माननीय उपसभापित महोदय, मȅ माननीय मंतर्ी जी से यह जानना चाहती हँू िक क्या इन 
आवासीय िवǏालयȗ मȂ िÎकल डेवलपमȂट के िलए कोई योजना सचंािलत करने की योजना है? 
क्या छातर्ाओं के िलए कोई िवशेष योजना सचंािलत करने की योजना है? इसके साथ ही, मध्य 
Ģदेश मȂ िकतने एकलËय आदशर् िवǏालय सचंािलत हȅ और िकतने नये ĢÎतािवत हȅ? 

 
Ǜी उपसभापित : आपने दो सवाल पूछे, लेिकन एक ही पूछना था। 
 
Ǜी अजुर्न मंुडा : उपसभापित महोदय, माननीय सदÎया ने हमारे एकलËय मॉडल रेिजडȂिशयल 
Îकूल मȂ िÎकल डेवलपमȂट के Ģोगर्ाम के बारे मȂ ĢÌन पूछा है। अभी इस बारे मȂ कोई नीितगत 
फैसला नहीं हुआ है, मगर आगामी िदनȗ मȂ इस पर क्या िकया जा सकता है, इस बारे मȂ जरूर 
िवचार िकया जायेगा, क्यȗिक आज वह समय आया है, जब हम लिनȊग-अिनȊग Ģोगर्ाम को साथ-
साथ लेकर चलȂ। 
 महोदय, माननीय सदÎया ने दूसरा सवाल मध्य Ģदेश के बारे मȂ पूछा है। इस समय मध्य 
Ģदेश मȂ जो िवǏालय चल रहे हȅ और जो Îवीकृत िकये गये हȅ, उनकी सूची भी उपलÅध करा दी 
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गई है, लेिकन मȅ इसे पढ़कर सुनाना चाहता हँू, तािक ये Îकूल के मामले मȂ पूरी जानकारी हािसल 
कर लȂ, हालािंक सभा पटल पर उǄर रख िदया गया है। कुल िमलाकर, इस समय मध्य Ģदेश 
मȂ... 
 
Ǜी उपसभापित : माननीय मंतर्ी जी, अगर आपके पास जानकारी नहीं है, तो िभजवा दीिजएगा।     
  
Ǜी अजुर्न मंुडा : महोदय, मध्य Ģदेश मȂ कुल 70 िवǏालय Îवीकृत िकये गये हȅ, इस समय 63 
िवǏालय फंक्Ìनल हȅ और बाकी पर काम चल रहा है। माननीय Ģधान मंतर्ी जी के ǎारा यह बहुत 
महत्वाकाकं्षी योजना Ģारंभ की गई है, जो पूरे देश मȂ चल रही है।  
 
Ģो. मनोज कुमार झा : उपसभापित महोदय, मȅ माननीय मंतर्ी जी से कुछ जानना चाहता हँू। एक 
तो एकलËय Ģताड़ना और एक्सक्लज़ून का Ģतीक है, इसिलए मȅ समझता हँू िक अगर इसका नाम 
िबरसा, फुले, पेिरयार होता, तो बेहतर होता।  

महोदय, ईएमआरएस खोलने की एक सीिंलग है िक 50 per cent in each block, यह 
आबादी होनी चािहए। मȅ समझता हँू िक अगर इन िवǏालयȗ के िवÎतार को देखȂ, तो क्या िमिनÎटर्ी 
ऐसा सोच रही है िक इसे आबादी के िलहाज से Ģित Åलॉक 50 से घटाकर 30 से 35 Ģितशत िकया 
जाए, शुिकर्या, जय िहन्द। 

 
Ǜी अजुर्न मंुडा : माननीय उपसभापित महोदय, जो हमारी ऐितहािसक पÍृठभिूम है, जो गंर्थ हȅ, 
उनके अनुसार एकलËय मॉडल रेिजडȂिशयल Îकूल का नामकरण िकया गया है। वैसे मȅ अजुर्न हँू 
और इस नाते मȅ कह सकता हँू िक अजुर्न और एकलËय का सवंाद अब नये तरीके से Ģारंभ हो रहा 
है। दूसरी बात, मȅ आपके माध्यम से माननीय सदÎय को बताना चाहता हँू िक देश भर मȂ 50 
Ģितशत से अिधक एवं 20,000 से अिधक आबादी वाले िजतने भी Åलॉक्स हȅ, उन सभी Åलॉक्स मȂ ये 
िवǏालय बनाये जाएं, इसके िलए एक महत्वाकाकं्षी योजना Ģारंभ की गई है। माननीय Ģधान मंतर्ी 
जी के नेतृत्व मȂ िवǄ मंतर्ालय ǎारा लगभग 29,000 करोड़ की इस योजना को Îवीकृत िकया गया 
है। अब यह कायर् चल रहा है।  इस कायर् की समािÃत के बाद इसमȂ 740 ÎकूÊस हो जाएँगे, यानी 
देश भर मȂ िजतने नवोदय िवǏालय हȅ, उनसे अिधक एकलËय मॉडल रेिज़डȂिशयल ÎकूÊस हो 
जाएँगे।  जब यह योजना समाÃत हो जाएगी, उसके बाद आने वाले िदनȗ मȂ ये िरसचर् Ģोगर्ाÇस यह 
पता लगाने के िलए लगातार चलते रहȂगे िक एजुकेÌनल सेक्टर मȂ टर्ाइबल अफेयसर् के माध्यम से 
आगे और क्या िकया जा सकता है। 
 
Ǜी उपसभापित : माननीय िबÃलब कुमार देब जी। 
 
Ǜी िबơब कुमार देब: महोदय, मȅ सबसे पहले Ģधान मंतर्ी जी को इस बात के िलए धन्यवाद देना 
चाहता हँू िक देश भर मȂ बड़ी मातर्ा मȂ एकलËय िवǏालय Îथािपत िकए गए हȅ।  मȅ ितर्पुरा से आता हँू 
और वहा ँएक समय मȂ केवल चार  एकलËय  िवǏालय  थे, लेिकन माननीय मंतर्ी जी ने वहा ँ 18 
एकलËय िवǏालय िदए हȅ।  इसके िलए मȅ इनको धन्यवाद देता हँू।   
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 इसके साथ-साथ, मȅ माननीय मंतर्ी जी से यह पूछना चाहता हँू िक इन िवǏालयȗ का जो 
कंÎटर्क्शन हो रहा है, वह समय पर पूरा हो, इसकी मॉिनटिंरग के िलए क्या कोई ËयवÎथा है?  
अगर ऐसी कोई ËयवÎथा नहीं है, तो वह ËयवÎथा कब तक की जाएगी?  यही मेरा ĢÌन है, 
धन्यवाद। 
 
Ǜी अजुर्न मंुडा: उपसभापित महोदय, इसकी पूरी मॉिनटिंरग की ËयवÎथा की गई है।  हमारी एक 
नेÎट्स एजȂसी है, जो िक िमशन मोड पर काम कर रही है और दूसरा, भारत सरकार की एक ऐसी 
सÎंथा है, िजसमȂ हमने आईआईटी को भी इन्वॉÊव िकया है, तािक वह समय-समय पर उसकी 
गुणवǄा की जाचँ करे।  इसके अलावा, भारत सरकार की कई एजȂिसया ँसाथ िमलकर काम कर 
रही हȅ, क्यȗिक यह Ģोजेक्ट देश भर मȂ चल रहा है।   

मȅ यह भी बताना चाहता हँू िक कुछ के्षतर्ȗ मȂ जमीन से सबंिंधत कई समÎयाएँ उभरकर 
सामने आईं, क्यȗिक इसमȂ हम लोगȗ ने यह लÑय रखा है िक िमिनमम 15 एकड़ और 25 एकड़ के 
बीच मȂ लȅड उपलÅध हो।  मुझे यह कहते हुए खुशी हो रही है िक इसमȂ हमने चार मदैान खेल के 
िलए और चार कÇपÊसरी गेÇस रखे हȅ, तािक Ģत्येक िवǏालय मȂ यह सुिवधा उपलÅध हो सके, 
क्यȗिक देश मȂ खेल की जो सभंावना है, उसको हम अपने एकलËय मॉडल Îकूल मȂ सही तरीके से 
ĢितिबिÇबत कर सकते हȅ।               

         
Ǜी उपसभापित : क्वेÌचन नÇबर 83. Shri Neeraj Dangi – Not present.   
 

* 83. [The questioner was absent.] 
  

Skill development programs for youth 
 
†*83. SHRI NEERAJ DANGI: Will the Minister of SKILL DEVELOPMENT AND 
ENTREPRENEURSHIP be pleased to state : 
 
(a)   the number of men and women trained during  various skill development 
programs during last three years, year-wise and state-wise; 
(b)   whether Government has fixed any target for training youth during skill 
development programs by the year 2024; 
(c)     if so, the details thereof; and  
(d)   whether any discussion have been held with various state Government in this 
regard during the said period, is so, the details thereof? 
 

                                         
† Original notice of the question was received in Hindi. 
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THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND 
ENTREPRENEURSHIP (SHRI RAJEEV CHANDRASEKHAR): (a) to (d) A Statement 
is laid on the Table of the House. 
 

Statement 
 

(a) to (d) The schemes of the MSDE are demand-driven and hence, targets are 
often not set. However, under Skill India Mission, Ministry of Skill Development and 
Entrepreneurship (MSDE) delivers skill training through a comprehensive network of 
skill development centres/institutes under various schemes viz. Pradhan Mantri 
Kaushal Vikas Yojana (PMKVY), Jan Shikshan Sansthan (JSS), National 
Apprenticeship Promotion Scheme (NAPS) and Craftsman Training Scheme (CTS) 
through Industrial Training Institutes (ITIs) to youths across the country.  The number 
of male and female candidates trained under the above schemes of MSDE during last 
three years, year-wise and state-wise are placed at Annexure I, Annexure II, 
Annexure III and Annexure IV. In addition, skill development programmes are also 
implemented by State Governments and other Central Ministries.  This interalia 
include Deen Dayal Upadhyaya Grameen Kaushalya Yojna (DDU-GKY) and Rural Self 
Employment Training Institutes (RSETIs) of Ministry of Rural Development, Deen 
Dayal Antyodaya Yojna - National Urban Livelihood Mission (DAY-NULM) by Ministry 
of Housing and Urban Affairs (MoHUA) and Scheme for Capacity Building in Textile 
Sector (SAMARTH), Ministry of Textiles.  
 

Annexure- I 
PMKVY: State wise male/ female candidates trained during last three years under 
PMKVY Scheme:  

State Year 2019-20 Year 2020-21 Year 2021-22 
Female Male Female Male Female Male 

Andaman And 
Nicobar Islands 

618 641 623 841 113 500 

Andhra Pradesh 44,382 61,281 28,254 38,148 4,536 8,663 
Arunachal 
Pradesh 

10,662 5,037 29,195 22,779 5,450 3,434 

Assam 1,24,215 74,617 
2,09,32

3 
1,53,052 15,455 9,060 

Bihar 72,401 1,19,496 33,556 62,880 18,882 28,611 
Chandigarh 4,130 5,377 1,691 2,143 563 330 
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Chhattisgarh 21,349 25,199 5,290 10,859 5,053 4,442 
Delhi 58,402 87,801 23,725 31,391 9,184 10,781 
Goa 925 3,374 388 1,321 225 379 

Gujarat 61,168 94,024 16,341 32,113 16,506 18,495 
Haryana 44,504 1,30,881 14,640 40,103 5,603 12,557 
Himachal 
Pradesh 

25,318 23,550 7,705 7,907 5,583 3,141 

Jammu And 
Kashmir 

57,738 64,919 26,643 32,277 13,469 7,869 

Jharkhand 53,568 66,534 7,581 7,871 20,570 13,543 
Karnataka 65,681 99,565 18,283 34,782 8,306 14,847 

Kerala 25,970 52,552 13,323 17,753 6,452 6,516 
Ladakh 1,143 794 118 63 538 193 

Lakshadweep - 60 44 46 24 96 
Madhya Pradesh 94,648 1,28,831 36,205 59,226 23,755 22,874 

Maharashtra 1,95,014 4,41,986 61,342 86,991 16,833 23,029 
Manipur 20,724 8,234 25,387 9,146 4,270 2,144 

Meghalaya 6,451 5,547 10,585 7,184 2,517 889 
Mizoram 6,937 3,900 6,857 4,576 3,294 1,448 
Nagaland 10,061 7,302 9,361 5,037 2,291 1,893 

Odisha 83,063 1,55,979 24,548 44,271 6,016 6,628 
Puducherry 3,573 3,599 1,718 1,523 1,245 376 

Punjab 38,672 59,008 23,311 33,742 8,150 10,389 
Rajasthan 2,02,870 2,44,018 37,980 60,364 15,582 22,402 

Sikkim 2,701 2,422 1,979 1,655 778 544 
Tamil Nadu 83,102 1,01,999 33,479 38,924 20,545 8,510 
Telangana 37,134 71,011 11,133 22,865 6,280 6,827 

Dadra And Nagar 
Haveli And 

Daman And Diu 
2,609 2,729 169 53 206 46 

Tripura 23,442 26,945 19,918 26,752 2,481 2,009 
Uttar Pradesh 2,71,499 3,85,313 98,229 1,41,151 31,061 37,850 
Uttarakhand 32,545 35,705 15,130 14,280 5,642 4,880 
West Bengal 73,844 1,04,031 24,057 29,162 17,761 13,645 

Grand Total 
18,61,06

3 
27,04,26

1 8,78,111 
10,83,23

1 
3,05,21

9 
3,09,84

0 

[ 14 December, 2022 ] 95



 

Annexure- II 
JSS: State wise male/ female candidates trained during last three years under JSS 
Scheme:  

State 2019-20 2020-21 2021-22 
Male Female Male Female Male Female 

Andaman and 
Nicobar 0 0 0 0 318 582 

Andhra Pradesh 1174 9699 783 7792 1500 10194 
Arunachal Pradesh 5 563 0 0 0 0 

Assam 1407 7833 1454 7427 1239 7897 
Bihar 2510 20192 2802 13506 5024 23741 

Chandigarh 379 1456 364 756 441 1157 
Chhattisgarh 3692 9783 1943 8528 3422 14689 

Dadra And Nagar 
Haveli And Daman 

And Diu 130 1425 196 701 148 2231 
Delhi 768 4702 827 4113 1042 4398 
Goa 123 1618 91 1572 76 1664 

Gujarat 2255 16373 2239 14583 2524 16701 
Haryana 1378 7623 2143 6558 1400 7539 

Himachal Pradesh 592 808 626 876 2128 6295 
Jammu And 

Kashmir 773 2649 1043 2510 566 1830 
Jharkhand 1122 4258 504 3916 1157 8806 
Karnataka 1819 14371 2235 13284 2375 16358 

Kerala 1927 14319 1676 12217 2427 13708 
Ladakh 0 0 0 0 0 0 

Lakshadweep 0 0 0 0 0 0 
Madhya Pradesh 6439 43983 7415 38079 7385 44831 

Maharashtra 4927 33068 7437 27658 7284 31125 
Manipur 1980 3405 1808 3517 2336 3948 

Meghalaya 0 0 0 0 0 0 
Mizoram 0 0 0 0 265 635 
Nagaland 541 1259 473 1327 690 1122 

Odisha 5554 25097 4540 21270 7645 32976 
Punjab 290 3144 220 1386 407 3159 
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Rajasthan 1118 7951 1844 7648 2340 10102 
Tamil Nadu 1688 12547 2100 9626 1977 12066 
Telangana 1763 10681 1269 7223 1189 9206 

Tripura 576 1055 353 748 812 1797 
Uttar Pradesh 11451 73951 12152 65153 13601 75025 
Uttarakhand 1718 9055 1245 7553 2021 10409 
West Bengal 2840 11267 1979 8372 2816 11051 

Total 60939 354135 61761 297899 76555 385242 
 

 
Annexure- III 

NAPS: State wise male /female candidates trained during last three years under 
NAPS Scheme: 

  
State name 

2019-2020 2020-2021 2021-2022 
Male  Female Male  Female Male  Female 

Andaman And 
Nicobar Islands 

- - 1 1 9 
 

Andhra Pradesh 3402 428 3709 589 10982 4203 
Arunachal 
Pradesh 

- - 2 
 

12 6 

Assam 1798 405 2159 273 7715 6267 
Bihar 1074 87 1086 131 4609 1763 

Chandigarh 320 20 199 73 564 223 
Chhattisgarh 4941 685 1479 164 2303 332 
Dadra And 

Nagar Haveli 
29 - 470 39 685 257 

Daman And Diu 65 4 66 9 237 71 
Delhi 3175 992 6184 1486 13713 3681 
Goa 1373 298 1655 315 2779 523 

Gujarat 36672 7360 46190 8190 56362 11017 
Haryana 15270 3441 25830 4506 33252 6580 
Himachal 
Pradesh 1785 103 1523 174 4554 937 

Jammu And 
Kashmir 268 38 208 52 721 92 

Jharkhand 1975 160 4607 191 7599 579 
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Karnataka 9999 3247 13003 3668 31552 9924 
Kerala 2952 926 4737 1618 6769 2106 
Ladakh - - 4 2 11 7 

Lakshadweep - - 16 2 4 
Madhya Pradesh 6111 755 7829 935 13209 3158 

Maharashtra 29447 6641 52847 16691 113883 29499 
Manipur 11 4 8 2 65 25 

Meghalaya 39 11 67 38 77 39 
Mizoram 2 2 1 - 3 1 
Nagaland 11 3 1 - 17 10 

Odisha 2989 402 3088 526 6777 1193 
Puducherry 331 149 233 63 701 378 

Punjab 2040 342 3367 905 8537 2934 
Rajasthan 3739 333 5763 510 8252 1051 

Sikkim 108 19 118 33 247 56 
Tamil Nadu 11004 2551 18757 5793 36984 12019 
Telangana 7354 2192 10353 2810 27415 10459 

Tripura 364 73 194 59 187 55 
Uttar Pradesh 11527 1023 17526 1935 31452 5454 
Uttarakhand 2296 274 3723 465 8262 1459 
West Bengal 4778 1372 5085 2042 13065 5322 

Total 167249 34340 242088 54290 453565 121680 
 

Annexure- IV 
CTS: State wise male /female candidates trained during last three years under CTS 
Scheme:  

 
State name 

2019 
 

2020 2021 

Male  Female Male  Female Male  Female 
ANDAMAN AND 

NICOBAR 
ISLANDS 

311 130 385 234 386 145 

ANDHRA 
PRADESH 

54178 2086 47282 1860 43851 1761 

ARUNACHAL 
PRADESH 

364 200 426 151 350 147 
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ASSAM 2210 755 2429 781 2723 777 
BIHAR 107496 4849 98317 6639 103965 6434 

CHANDIGARH 506 462 417 414 452 458 
CHHATTISGARH 16003 5828 14151 5416 16379 5941 

DADRA AND 
NAGAR HAVELI 

160 0 135 21 223 28 

DAMAN AND 
DIU 

140 19 142 20 167 25 

DELHI 6779 2978 5977 2695 5903 2871 
GOA 1368 359 1415 327 1734 346 

GUJARAT 56574 12957 69892 15498 66034 15200 
HARYANA 42544 10669 43461 10814 39811 9221 
HIMACHAL 
PRADESH 

17044 5159 14097 3780 15710 4621 

JAMMU AND 
KASHMIR 

2531 1865 4676 2869 4833 3229 

JHARKHAND 32385 1077 24695 911 28414 1346 
KARNATAKA 69989 3723 51153 3091 63132 3106 

KERALA 28285 6916 25579 6053 29008 6485 
LADAKH 28 123 17 101 49 122 

LAKSHADWEEP 149 97 278 157 207 167 
MADHYA 
PRADESH 

62813 10464 60641 10446 53812 9494 

MAHARASHTRA 93041 17693 86461 16219 94082 18915 
MANIPUR 69 11 68 14 100 8 

MEGHALAYA 284 228 310 204 306 202 
MIZORAM 196 78 161 81 176 80 

NAGALAND 186 42 174 48 142 44 
ODISHA 44543 4500 43904 5790 49645 7756 

PUDUCHERRY 672 117 553 134 588 101 
PUNJAB 29306 10441 33927 13663 27644 12347 

RAJASTHAN 125455 10684 92086 9507 85357 9936 
SIKKIM 109 98 154 106 105 76 

TAMIL NADU 30804 4219 23314 4001 24214 4282 
TELANGANA 30798 1977 27802 1666 25663 1520 
DADRA AND 0 0 0 0 0 0 
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NAGAR HAVELI 
AND DAMAN 

AND DIU 
TRIPURA 1110 387 1518 525 1130 473 
UTTAR 

PRADESH 
296212 39847 247995 32003 238355 35359 

UTTARAKHAND 8948 2104 6823 1521 7634 1284 
WEST BENGAL 28955 3551 26202 4494 25350 3857 

Total  1192545 166693 1057017 162254 1057634 168164 
 
 
MR. DEPUTY CHAIRMAN: First supplementary, Ǜीमती कान्ता कदर्म जी। 
 
Ǜीमती कान्ता कदर्म : महोदय, मȅ सबसे पहले Ģधान मंतर्ी जी को इस बात के िलए धन्यवाद देना 
चाहती हँू िक कौशल िवकास योजना के तहत युवाओं को बहुत बढ़ावा िमल रहा है।  सर, मȅ आपके 
माध्यम से माननीय मंतर्ी जी से यह पूछना चाहती हँू िक सरकार ǎारा कौशल िवकास कायर्कर्म के 
तहत युवाओं को आत्मिनभर्र बनाने हेतु कÇÃयटूर Ģिशक्षण Ģदान करने के िलए तैयार की गई 
योजनाओं का Åयौरा क्या है? 
 
Ǜी राजीव चन्दर्शेखर : सर, मȅ आपके माध्यम से माननीय सासंद जी को िÎकिंलग के बकैगर्ाउंड 
का एक कॉन्टेक्Îट देना चाहता हँू।  जब वषर् 2014 मȂ माननीय मोदी जी Ģधान मंतर्ी बने और हमारी 
सरकार आई, तब साइज़ ऑफ द ĢॉÅलम यह था िक हमारे वकर् फोसर् मȂ 30 करोड़ से ज्यादा 
अनिÎकÊड युवा थे।  That was the size of the problem in 2014 और हर साल हमारे वकर् फोसर् 
मȂ 1.6 करोड़ अनिÎकÊड युवा ऐड होते थे।  सर, यह context and background of the size of 
the problem था।   िपछले आठ सालȗ मȂ हमारी सरकार ने एक तरह से एक्सपȅिसव िÎकल का 
नेटवकर्  एंड िÎकिंलग Ģोगर्ाम शुरू िकया है, जहा ँपर लागँ टमर् आईटीआई मȂ नैÃस और जेएसएस 
ऑफ Ģधान मंतर्ी कौशल िवकास योजना के चार Ģोगर्ाÇस के माध्यम से हमने िपछले सात साल मȂ 
डेढ़ करोड़ से ज्यादा युवाओं को िÎकिंलग Ģदान की है। माननीय सासंद ने यह पूछा है िक िपछले 
तीन सालȗ मȂ टेक्नोलॉजी के एिरया मȂ हमने िकतने ÎटूडȂट्स को िÎकÊड िकया है, तो मȅ बताना 
चाहता हँू िक टेक्नोलॉजी, हाडर्वेयर और इलेक्टर्ॉिनक्स मȂ इसका टोटल नÇबर 13,25,760 है। 
 
Ǜी उपसभापित : ऑनरेबल Ǜी आर. िगिरराजन। 
 
SHRI R. GIRIRAJAN: Mr. Deputy Chairman, Sir, I would like to know, through you, 
from the hon. Minister whether the Government is using CSR funds for skill 
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development activities.  If so, details of CSR funds spent by the Government for 
skilling women and young people. 
 
SHRI RAJEEV CHANDRASEKHAR:  Sir, though the question does not pertain to the 
CSR, yet let me try and attempt an answer.  The involvement of corporate in skilling 
and in placement is an important design element of the Skill India and the Skilling 
Skills. That is number one.  
 Then, it is also correct that I am not sure, very sure about the exact number.  
But, I would share it with the hon. Member.  Around Rs. 200 plus crores have been 
raised through CSR, which have been deployed in various skilling programmes, run 
by corporates, along with the Government of India.  And, also providing placement is 
a consequence of some of the CSR-backed programmes.  But, I shall communicate 
the exact number to the hon. Member personally.  
  
Ǜी संजय िंसह : महोदय, आपने मुझे इस िवषय पर सवाल पूछने का मौका िदया है, िजसके िलए 
मȅ आपको धन्यवाद देता हंू।  
 महोदय, मȅ बड़ी िवनĦतापूवर्क माननीय मंतर्ी जी से पूछना चाहता हंू िक 'Ģधान मंतर्ी 
कौशल िवकास योजना' के अंतगर्त आपका जो Ģिशक्षण का कायर्कर्म है, आपने वषर् 2019 मȂ 18 
लाख 81 हज़ार मिहलाओं को Ģिशिक्षत िकया, वषर् 2020-21 मȂ यह सखं्या घटकर 8 लाख, हो गई 
और वषर् 2021-22 मȂ यह घटकर 3 लाख हो गई। मान्यवर, इसी Ģकार वषर् 2019-20 मȂ पुरुषȗ की 
सखं्या 27 लाख थी, वह घटकर 10 लाख हो गई, िफर वषर् 2021-22 मȂ यह सखं्या घटकर 3 लाख 
रह गई। मȅ आपके माध्यम से पूछना चाहता हंू िक Ģधान मंतर्ी जी ने इस देश मȂ हर साल 2 करोड़ 
नौकिरया ंदेने का वादा िकया हुआ है। अगर नौजवानȗ को सरकारी नौकरी नहीं िमल पा रही है, तो 
कौशल िवकास के माध्यम से Ģिशक्षण देने का कायर्कर्म लगातार कम क्यȗ हो रहा है? दूसरा यह 
िक िजन लोगȗ को आप Ģिशिक्षत कर रहे हȅ, उनको अब तक िकतना रोज़गार िमला है? 
 
Ǜी राजीव चन्दर्शेखर : सर, मȅ माननीय सदÎय को बता दंू िक हमारे देश मȂ एवरेज न्य ूजॉब 
िकर्एशन पर मन्थ लगभग 15 लाख है। आपके िलए यह इन्फॉमȃशन है, आंकड़े हȅ। दूसरा, आप जो 
ĢÌन पूछ रहे हȅ, वह आपके ही एक िमतर् ने पूछा था, तब आप शायद यहा ंनहीं थे। मȅने ÎपÍट रूप 
से कहा था िक 2020-21 और 2021-22 मȂ एक महामारी चल रही थी। आप जानते हȅ या नही, मुझे 
नहीं मालमू, लेिकन कोिवड पȂडेिमक का एक बकैगर्ाउन्ड था।  
 
Ǜी संजय िंसह : ऐसे मज़ाक क्यȗ कर रहे हȅ? 
 
Ǜी राजीव चन्दर्शेखर : मȅ मज़ाक नहीं कर रहा हंू। मȅ िरÎपेक्टफुली कÇयुिनकेट कर रहा हंू िक 
कोिवड के दौरान एजुकेशन और िÎकिंलग मȂ काफी सारे िडसरÃशंस हुए थे और हमने अभी 

[ 14 December, 2022 ] 101



 

क्वेÌचन नÇबर-3 के जवाब मȂ कह िदया था िक कोिवड के दौरान िÎकिंलग का ऐलोकेशन और 
िÎकिंलग के ÎटूडȂट्स के पािर्टिसपेशन मȂ काफी घटावत आई थी।   
 
Ǜी संजय िंसह : आप वषर् 2021-22 के बारे मȂ बताइए। 
 
Ǜी राजीव चन्दर्शेखर : मȅ बता रहा हंू। वषर् 2021-22 के नÇबसर् हȅ। सर, 2021-22 मȂ भी कोिवड चल 
रहा था। मȅने हाउस के साथ पीएमकेवीवाई 3.0 के आंकड़े भी शेयर िकए हȅ। आने वाले साल मȂ मुझे 
िवÌवास है िक िÎकिंलग का नÇबर Ģी-कोिवड के लेवल तक पहंुचेगा। 
 
Ǜी उपसभापित : ĢÌन सखं्या.84, डा. अिनल सुखदेवराव बȗडे। 
  

Speed limit of vehicles 
  

*84. DR. ANIL SUKHDEORAO BONDE: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:  
 
(a) whether Government is planning to increase the maximum speed limit on the 
expressway to 140 kmph; 
(b) if so, the details thereof; 
(c) the existing maximum speed limit on National Highways, State Highways, two 
lane roads, city roads; and 
(d) whether Government is also planning to change the speed limits on above 
mentioned roads for seamless traffic movement? 

  
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM 
GADKARI): (a) to (d) A statement is laid on the Table of the House. 
  

Statement 
 

 (a), (b) and (d) No such proposal is under consideration. 
 
(c) Ministry of Road Transport and Highways has published and fixed the maximum 
speed in respect of the class of motor vehicles, vide S.O. 1522 dated 06.04.2018, as 
specified in the table below: 
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Maximum speed per hour in kilometres on roads in India 

S. 
No. 

Class of Motor Vehicles Expressway 
with Access 
Control 

4 lane and above 
divided 
carriageway 
(road with 
Median 
strips/Dividers) 

Road within 
Municipal 
Limits 

Other 
Roads 

(1) (2) (3) (4) (5) (6) 
1. Motor vehicles used for 

carriage of passengers 
comprising not more than 
eight seats in addition to the 
driver’s seat (M1 category 
vehicles) 

120 100 70 70 

2. Motor vehicles used for 
carriage of passengers 
comprising nine or more 
seats in addition to the 
driver’s seat (M2 and M3 
category Vehicles) 

100 90 60 60 

3. More vehicles used for 
carriage of goods (All N 
category Vehicles) 

80 80 60 60 

4. Motor Cycles  80* 80 60 60 
5. Quadricycle - 60 50 50 
6. Three wheeled vehicles - 50 50 50 
*If permitted to ply on Expressway. 
  
  
डा. अिनल सुखदेवराव बȗडे : महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी का अिभनन्दन 
करना चाहता हंू िक उन्हȗने Îपीड िलिमट नहीं बढ़ाई है।  
 
Ǜी उपसभापित : आप सवाल पूिछए। समय बहुत कम है।  
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डा. अिनल सुखदेवराव बȗडे : महोदय, िफर भी रोड अच्छी होने के कारण एिक्सडȂट्स बहुत 
ज्यादा बढ़ रहे हȅ, उनमȂ डेथ्स और िडसेिबिलटी भी बढ़ रही है। क्या माननीय मंतर्ी जी एिक्सडȂट 
िĢवȂट करने के िलए कोई िवशेष योजना और िवशेष फंड का Ģावधान कर रहे हȅ? 
 
Ǜी िनितन जयराम गडकरी : माननीय उपसभापित महोदय, यह बात सच है िक रोड बनने के 
पहले भी रोड एिक्सडȂट्स मȂ वÊडर् मȂ सबसे हाइएÎट हȅ। पाचं लाख एिक्सडȂट्स होते हȅ और डेढ़ 
लाख के करीब मौतȂ होती हȅ। अभी िकसी महामारी, लड़ाई और दंगȗ मȂ िजतने लोग नहीं मरते हȅ, 
उतने लोग रोड एिक्सडȂट मȂ मरते हȅ। इसिलए हम एजुकेशन, ऑटोमोबाइल इंजीिनयिंरग, िसिवल 
इंजीिनयिंरग मȂ सुधार, Åलैक Îपॉट का आइडȂिटिफकेशन आिद मȂ लगातार कोिशश कर रहे हȅ, 
पिÅलक कैÇपेन कर रहे हȅ और काफी सारे बड़े सेिलिĤटीज़ का भी सहयोग ले रहे हȅ। हम यह 
िनिÌचत रूप से करȂगे, पर एक बात सच है िक हम 27 नए गर्ीन एक्सĢेस हाईवे एक्सेस कंटर्ोल 
बना रहे हȅ। Îवाभािवक रूप से अभी िदÊली टू चंडीगढ़ ढाई घंटे मȂ सफर पूरा होगा, िदÊली टू 
देहरादून दो घंटे मȂ सफर पूरा होगा।  अभी नई रोड बन रही है।  िदÊली टू हिरǎार दो घंटे मȂ और 
िदÊली टू जयपुर दो घंटे मȂ सफर पूरा होगा।  अब चेन्नई से बȂगलुरु जाने मȂ दो घंटे का समय 
लगेगा और मंुबई से िदÊली का सफर 12 घंटे मȂ पूरा होगा।  ये इंटरनेशनल Îटȅडडर् के हाईवेज़ हȅ 
और इसमȂ एक्सेस कंटर्ोल है।...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: Hon.  Minister, Question Hour is over. 
 
Ǜी िनितन जयराम गडकरी : सर, मȅ अपना जवाब खत्म कर देता हंू।  अब इस पिरिÎथित मȂ जो 
इंटरनेशनल िनयम बने हȅ, उनके आधार पर राज्य सरकार को िवÌवास मȂ लेकर हम नई Îपीड 
िलिमट के बारे मȂ टू लेन से लेकर फोर लेन,  पेËड  शोÊडर, एक्सेस कंटर्ोल एक्सĢेस हाइवे की नई 
रचना करȂगे, क्यȗिक कुछ लोगȗ को फाइन भरना पड़ रहा है, इसिलए हम जÊदी ही इसका िनणर्य 
करȂगे।           
 
MR. DEPUTY CHAIRMAN: Thank you.  The House stands adjourned till 2.00 p.m. 
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise] 
 

The House then adjourned for lunch at 1.00 p.m. 

 
 

The House reassembled after lunch at one minute past two of the clock, 
[THE VICE-CHAIRMAN (MS. SAROJ PANDEY) in the Chair.] 
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GOVERNMENT BILLS 
 

* The Constitution (Scheduled Castes and Scheduled Tribes) Orders (Second 
Amendment) Bill, 2022   

 
उपसभाध्यक्ष (सुǛी सरोज पाण्डेय) : माननीय मंतर्ी जी। 
 
जनजातीय कायर् मंतर्ी (Ǜी अजुर्न मंुडा) : माननीय उपसभाध्यक्ष महोदया, उǄर Ģदेश से सबंिंधत 
अनुसूिचत जनजाित की सूची मȂ सिÇमिलत करने सबंिंधत िवधेयक पर कल से चचार् Ģारंभ हुई है 
और इस चचार् मȂ माननीय सदÎय Ģमोद ितवारी जी से लेकर लगभग 26 से अिधक सासंदȗ ने अपने 
सुझावȗ, अपनी िंचताओं और अपनी समÎयाओं को उǉतृ िकया है और सदन के सामने रखा है।  मȅ 
उन सभी सदÎयȗ का आभारी हंू, िजन्हȗने इस िबल के सबंधं मȂ अपना पक्ष रखा और अपनी बातȗ 
को रखा।  सदन के सामने चचार् करते हुए कई रचनात्मक सुझाव भी आए, तो वहीं कुछ िवषय 
आलोचना की दृिÍट से भी आए। सदन इस बात के िलए है िक हम आलोचना करȂ, समालोचना करȂ, 
लेिकन िनÍकषर् पर पहंुचते हुए, िजन लÑयȗ को लेकर हम यह सुिनिÌचत करना चाहते हȅ िक यह 
सदन भारत के समÎत लोगȗ के िलए एक लोकतािंतर्क मंिदर, लोकतािंतर्क Ģागंण की जो आशा 
है, वह आशा िवÌवास मȂ बनी रहे।  आदरणीय Ģमोद ितवारी जी ने शुरुआती दौर मȂ कुछ बातȗ का 
उÊलेख िकया, उनके साथ ही सदन मȂ बहुत सारे माननीय सदÎयȗ के टर्ाइबÊस के बारे मȂ उनके 
जो कन्सन्सर् हȅ, जो इÌयज़ू हȅ, जो िंचताएं हȅ, उन सबको मȅने बहुत िवÎतृत ढंग से सुना है।  मȅ इस 
सदंभर् मȂ कुछ बातȗ का उÊलेख करते हुए यही कहना चाहंूगा िक  
 

"अनेकȗ ĢƘ ऐसे हȅ, जो दुहराए नहीं जाते, 
मगर उǄर भी ऐसे हȅ, जो बतलाए नहीं जाते।" 

 
आपने बहुत सारे सवाल इस सदन के सामने खड़े िकए हȅ।  आपने सदन का भी और हमारा 

भी ध्यान उनकी ओर आकृÍट कराया है।  इस िबल से सबंिंधत मȅ कुछ िवषयȗ को उǉतृ करते हुए 
अपनी बात को Ģारंभ करना चाहता हंू। यह कहानी 1980 के दशक से Ģारंभ हुई।  वषर् 1980 मȂ 
पहला पतर् िलखा गया और इस बात को ध्यान मȂ रखने के िलए कहा गया िक उǄर Ģदेश का एक 
इलाका है, िजस इलाके मȂ जनजातीय समुदाय की बाहुÊयता है। इस बात को लेकर काफी 
अध्ययन हुआ है िक टर्ाइबल की िलÎट मȂ, टर्ाइबल की सूची मȂ िकस तरीके से उन्हȂ सवैंधािनक 
अिधकार िदए जाएं। कैसे यह सुिनिÌचत िकया जाए िक जो सिंवधान की मूल भावना है, उस मूल 
भावना के अनुरूप उस एक सुदूरवतीर् के्षतर् मȂ रहने वाले जनजाित समाज के लोगȗ को न्याय िमले।   

उपसभाध्यक्ष महोदया, 1980 मȂ एक पतर् िलखा गया, माननीय Ģधान मंतर्ी  जो इस समय 
नहीं हȅ, Îवगीर्य मडैम गाधंी, उनके पतर् का जो उǄर आया, उसको मȅने पढ़ा, मȅने देखा। उसमȂ 
िलखा था िक समय आने पर इस पर िवचार िकया जाएगा।  अब िवषय यह है िक उस समुदाय के 

                                         
*Further consideration continued on a motion moved on the 13th December, 2022. 
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बारे मȂ ऐसा क्यȗ कहा गया?  क्या वह समय नहीं था िक जो सिंवधान की मूल भावना है, उसके 
अनुरूप जो ËयवÎथा है, उसका लाभ उन तक पहंुचे और उन्हȂ सही तरीके से िरकोिग्नशन िमले।    

उपसभाध्यक्ष महोदया, उस समय से लेकर अभी तक का जो काल-खंड है, जब 2022 मȂ 
हम चचार् कर रहे हȅ, तो हमारे सामने एक बड़ा सवाल यह खड़ा हो रहा है िक िकस तरीके से लोगȗ 
ने उन िदनȗ मȂ सोचा है िक ऐसे मामलȗ का समाधान करने के िलए हमारी इच्छा-शिƪ िकतनी है। 
1960 के आस-पास मȂ इस देश मȂ एक सिमित बनाई गई थी, खासकर जब यह सवाल देश के 
सामने उभर कर आया िक जो जनजातीय समाज है, सवैंधािनक Ģावधानȗ के आधार पर िजन 
बातȗ का उÊलेख िकया गया है, वे उससे कोसȗ दूर हȅ और उससे अछूते रह गये हȅ। उस कमेटी का 
नाम लोकुर कमेटी था।  लोकुर कमेटी ने उस अनुशंसा के आधार पर मानक तय करते हुए यह 
सुिनिÌचत िकया िक हमȂ इन बातȗ का ध्यान रखना चािहए िक जो मूल भावना सिंवधान की है और 
सिंवधान के माध्यम से न्याय िमलने की है, उसमȂ यह बताया गया िक इन बातȗ का ध्यान रखना है। 
पहला यह िक जो उनकी रूिढ़वादी परÇपरा है, ËयवÎथा है, उसको ध्यान मȂ रखते हुए, उसके 
अध्ययन के अनुसार यह सुिनिÌचत िकया जाए िक वह अनुसूिचत जनजाित के सदÎय की पातर्ता 
रखता है। आइसोलेशन लाइफ यानी टर्ायबल Ģकृितवादी है, सुदूरवतीर् के्षतर् मȂ रहना पसंद करता 
है, पहाड़ȗ और जंगलȗ के बीच मȂ उनका जीवन बसता है और Ģकृित के साथ उनका गहरा सबंधं 
है। इसिलए इस बात का ध्यान रखा जाना चािहए िक वैसे के्षतर् मȂ रहने वाले दुरूह चिरतर् को - और 
इसिलए इस पाचं कर्ाइटीिरयाज़ के आधार पर जहा ं आइसोलेशन को ध्यान मȂ रखा गया, 
बकैवडर्नेस को ध्यान मȂ रखा गया, Ģकृित के साथ जो उनका िवÌवास है, उस िवÌवास को ध्यान मȂ 
रखा गया।  और कहा गया िक इन मूÊयȗ के आधार पर। सर, मुझे यह कहते हुए बड़ा दुख हो रहा 
है िक तत्कालीन सरकार ने लोकुर कमेटी की अनुशंसा का अनुपालन नहीं िकया, िजसकी वजह 
से आज हमारे सामने यह समÎया है। अब हमने इस समÎया का समाधान माननीय Ģधान मंतर्ी, Ǜी 
नरेन्दर् भाई मोदी के नेतृत्व मȂ करना Ģारंभ कर िदया है। हमने िपछले सतर् मȂ भी कई राज्यȗ के 
मामलȗ को इस सदन के सामने लाकर उनका समाधान िकया और हम ऐसी समÎयाओं का 
कर्मवार समाधान करने के िलए िनरंतर Ģयत्न कर रहे हȅ।  
 महोदया, 22.4.1981 मȂ उǄर Ģदेश ने इस गȗड कÇयुिनटी के मामले मȂ एक पतर् िलखा था 
िक ये एसटीज़ के सारे कैरेक्टसर् रखते हȅ, क्यȗिक मूÊयाकंन की जो िडगर्ी अपनाई गई थी, वह 
बहुत ही ËयविÎथत तरीके से, Ëयापक तरीके से और Ģत्येक िंबदु को ध्यान मȂ रखते हुए अपनाई 
गई थी िक टर्ाइबल जनजाित बाय कैरेक्टर है, उनके चािरितर्क गुण हȅ, उनकी एक जीवन पǉित 
है, उनका अपने आप मȂ, िजसे कहा जा सकता है िक उनका अपने तरीके से आय उपाजर्न का 
साधन और Ģकृित के साथ जुड़कर, िजसके िलए कहा जा सकता है िक ईकोलॉिजकल तरीके से 
भी रहने की जो ËयवÎथा है, वह बनी रहे। इसिलए उन िदनȗ, यानी 1981 मȂ जो एस.सी. समुदाय मȂ 
सिÇमिलत थे, उनसे कहा गया िक यह जाित एस.टी. है, क्यȗिक इसके कैरेक्टसर् ये हȅ और उन 
िदनȗ गȗड अन्य राज्यȗ मȂ भी टर्ाइबल की सूची मȂ थे। यह Ģिकर्या 1981 मȂ Ģारंभ हुई, लेिकन 1981 से 
लगातार फाइल के आवागमन मȂ बनी रही। कभी फाइल आती थी, कभी फाइल जाती थी। महोदय, 
ऐसे समुदाय के लोग हमेशा अपनी बातȗ को रखने मȂ सक्षम नहीं हो पाते िक उǄर Ģदेश से आकर, 
यहा ँभारत सरकार मȂ या ससंद मȂ आकर अपनी बातȗ को रखȂ, इसिलए उनकी आवाज़ दब गई। 
1993 मȂ पहली बार आरजीआई ने इस मामले को सपोटर् िकया िक हा,ँ गुणात्मक तरीके से यह 
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सारी पातर्ता रखती है। उसके बाद यह मसला िफर से Ģारंभ हुआ। फाइल िफर से ऊपर से नीचे 
होनी Ģारंभ हुई। एक बार लोगȗ ने सोचा िक इसका समाधान हो गया है, इसका राÎता िनकल चुका 
है, लेिकन इसके बावजूद भी ये मामले लटके रहे, उलझते रहे और इस समÎया का समाधान नहीं 
हुआ। मȅ हमारे माननीय सदÎय, िजन्हȗने इस बात का उÊलेख िकया िक जब हमारी सरकार थी या 
जब कागेंर्स की सरकार थी, तो वह हमेशा आिदवासी समाज, जनजातीय समाज की िहतैषी रही, 
लेिकन यह फाइल बताती है िक आप कैसे िहतैषी रहे हȅ। इस फाइल से आपके सामने यह िदखता 
है िक आपने िकस तरीके से सोचा। महोदया, इस तरह की और कई घटनाएं इस सदन मȂ चचार् के 
दौरान आएंगी।   

महोदया, मȅ इन्हीं शÅदȗ के साथ अपने माननीय सदÎय को यह बताना चाहता  हंू 
 

'िदल के लुटने का सबब, पूछो न सबके सामने 
    नाम आएगा तुÇहारा, ये कहानी िफर सही। 

             हमको िकसके ग़म ने मारा, ये कहानी िफर सही 
             िकस ने तोड़ा िदल हमारा, ये कहानी िफर सही।'  

 
 महोदया, लबें अरसे तक शासन करने के बाद जनजातीय समाज के ऐसे मुǈे ज्वलतं बने 
हुए हȅ। यह हमारे िलए एक बहुत बड़ा सवाल है। जब हम इसका समाधान कर रहे हȅ, तो मुझे इस 
बात की Ģसन्नता है िक सदन मȂ अिधकतर माननीय सदÎयȗ ने इसका समथर्न िकया है। हम उनके 
Ģित आभारी हȅ, लेिकन वे आिदवािसयȗ के िलए इतने भारी रहे, यह भी हमारे िलए दुभार्ग्यपूणर् बात 
है।  
 
Ģो. मनोज कुमार झा (िबहार): आप आभारी पर एक शेर सुना दीिजए। ...(Ëयवधान)... 
 
Ǜी अजुर्न मंुडा : आप यिद कह रहे हȅ तो मȅ उसके िलए भी कह देता हंू।  
 

‘कुछ तो ितरे मौसम ही मुझे रास कम आये और 
कुछ मेरी िमƺी की हवाओं मȂ भी बहुत दम था।’ 

 
िजसकी वजह से मȅ यह कहंूगा िक आपने हमेशा इस बात को ध्यान मȂ रखते हुए िक हमने 

इसे नज़रअदंाज़ तो िकया है, लेिकन आज एक अलग अंदाज़े-बया ंमȂ समथर्न भी िकया है।  
 अब सवाल यह है िक सरकार कैसे काम करना चाहती है। सरकार जनजातीय समाज को 
आदरणीय नरेन्दर् भाई मोदी के नेतृत्व मȂ िकस तरीके से देखती है। मȅ कहंूगा तो िफर लोगȗ को 
लगेगा िक यह इस तरह की बातȂ कह रहा है, पर यह फैक्ट है, यह सत्य है। इस देश मȂ भारत का 
एक नया उदय हो रहा है, जब जनजातीय समाज को मौिलक सुिवधाओं के साथ जोड़ा जा रहा है। 
इसके िलए राÍटर्ीय Îतर पर ही नहीं, बिÊक अन्तरराÍटर्ीय Îतर पर भी भारत का नाम ऊंचा उठे 
और उसमȂ जनजातीय समाज की जो पÍृठभिूम है, उसे सÇमान िमले, इसिलए इस देश मȂ भगवान 
िबरसा मंुडा के जन्म-िदन को कहा गया िक ‘जनजातीय गौरव िदवस’ के रूप मȂ मनाया जायेगा।  
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 यह हमारा सौभाग्य है िक भगवान िबरसा मंुडा ने िजस धरती से जन्म िलया, उसी के्षतर् का 
मȅ Ģितिनिध हंू। उसी खंूटी का, जहा ंपर उलीहातू गावं मȂ उनका जन्म हुआ, वह मेरा लोक सभा 
के्षतर् है। मȅ माननीय Ģधान मंतर्ी का ǭदय से आभारी हंू िक देश के Îवतंतर्ता सेनानी, अिगर्म पिंƪ मȂ 
लड़कर जनजातीय समाज का नेतृत्व करते हुए जल, जंगल, जमीन और अपनी िमƺी के िलए 
िजन्हȗने बिलदान िदया है, उनके िदवस को गौरव िदवस के रूप मȂ माननीय Ģधान मंतर्ी जी ने 
मनाने का आÏवान िकया है तो वाÎतिवक रूप से इस िमƺी का ितलक हुआ है। यह बिलदान देने 
वालȗ का सÇमान है। माननीय Ģधान मंतर्ी नरेन्दर् भाई मोदी इस बात को जानते हȅ िक इस देश मȂ 
सÇमान वैसे लोगȗ के बिलदान से सींची गई धरती का होना चािहए और वैसे लोगȗ की एक बड़ी 
Ǜंृखला है।  
 अब आपके सामने मȅ कुछ बातȗ का उÊलेख करंूगा, हो सकता है िक लोग इस बात को 
लेकर अपनी सोच अलग रखते हȗ, लेिकन अभी टंǷा भील के मामले मȂ जो बातȂ आईं, वƪËय 
आये और िकस-िकस तरीके से लोगȗ ने उस शहीद गावं को एक तरीके से अपमािनत करने का 
काम िकया। आिदवासी समाज, जनजातीय समाज ने उन िदनȗ मȂ सघंषर् करके अगेंर्ज़ȗ के 
िखलाफ, मुगलȗ के िखलाफ जो लड़ाई लड़ी, वह इसिलए नहीं लड़ी िक हमȂ आने वाले िदनȗ मȂ 
कुछ िमलने वाला है, इसिलए िक हम Îवािभमान के साथ जीने वाले इस देश के नागिरक हȅ। 
Îवािभमान के साथ, आत्मिनणर्य के साथ हमारा पिरचय है, हमारी साÎंकृितक िवरासत है, हमारी 
परÇपराएं हȅ, हमारी जीवन-पǉित है और इसमȂ िकसी तरह की छेड़छाड़ नहीं होनी चािहए। अगर 
कोई भी छेड़छाड़ होगी तो िजस शासन मȂ, िजस काल मȂ ऐसा होगा, चाहे वह मुगल काल मȂ हो, 
चाहे वह अंगेर्जȗ की िĤिटश हुकूमत के समय मȂ हो, आिदवासी लड़ाई मȂ पीछे नहीं रहे। आिदवासी 
लड़ाई मȂ कभी पीछे नहीं रहे और उन्हȗने बढ़-चढ़ कर िहÎसा िलया, उसका उदाहरण आपके 
सामने है, इसिलए आज हम सबको गवर् है।  आपको आिदवासी गौरव िदवस के बारे मȂ जान कर 
खुशी होगी।  मȅ इसके िलए पूरे भारत के समÎत नागिरकȗ का आभारी हँू िक जो आÏवान देश ने 
िकया, जो आÏवान माननीय Ģधान मंतर्ी जी ने िकया, उस आÏवान का पिरणाम यह हुआ िक देश 
मȂ समÎत Îथानȗ पर, सभी राज्यȗ मȂ इसे मनाया गया।  मȅने राज्यȗ की जो राज्य सरकारȂ हȅ, िवशेष 
तौर से मुख्य मंतर्ी को कहा िक इस िदवस का सÇमान कैसे हो, आपको इसकी िंचता करनी 
चािहए। मȅने उन राज्यȗ के राज्यपाल महोदयȗ से, देश भर की यिूनविर्सटीज़ से, सभी 
िवÌविवǏालयȗ से, सभी शैक्षिणक सÎंथानȗ से, सभी सामािजक सÎंथानȗ से, सभी माननीय 
सदÎयȗ से आगर्ह िकया िक वाÎतिवक रूप से यह आिदवासी Îवािभमान िदवस ही नहीं है, बिÊक 
देश का Îवािभमान िदवस है, हम सब देशवािसयȗ को इसको सामूिहक रूप से मनाना चािहए।  
आिदवासी पिरवार मȂ जन्म लेने का यह मतलब नहीं है िक िसफर्  आिदवासी ही Îवािभमान िदवस 
मनाएँ, बिÊक देश को Îवािभमान होना चािहए, क्यȗिक उनके खून की बुिनयाद से, उनके बिलदान 
की बुिनयाद से आज हम आजाद भारत मȂ दुिनया के सबसे बड़े लोकतािंतर्क राÍटर् के नागिरक होने 
का गवर् ĢाÃत कर रहे हȅ।  यह हमारा पिरचय है, यह हमारी पहचान है, यह हमारी साÎंकृितक 
िवरासत है, जो हमȂ ĢाÃत हुई है।  इसिलए मुझे इस बात के िलए बेहद Ģसन्नता है, िजसका 
आÏवान माननीय Ģधान मंतर्ी जी ने िकया िक 15 नवंबर को हम देशवासी इस रूप मȂ मनाएँ।  मुझे 
यह कहते हुए खुशी हो रही है िक उस 15 नवंबर को देश मȂ हम सबने िकस तरीके से मनाया िक 
पहली बार देश के इितहास मȂ आदरणीय नरेन्दर् भाई मोदी के नेतृत्व मȂ देश की पहली जनजाित 
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मिहला, आिदवासी मिहला देश की राÍटर्पित बनीं।  कुछ माननीय सदÎय कल चचार् मȂ इस िवषय 
को लाए िक हम बहुत बड़े िहतैषी हȅ, शुभिंचतक हȅ, लेिकन इस बात को ध्यान मȂ रखना चािहए िक 
खुशी होती िक राÍटर्पित का चुनाव सवर्सÇमित से होता।  आपके िदल मȂ इतनी ताकत होती, 
क्यȗिक मतदाता आप भी थे, आपके ǭदय का भाव उभर कर सामने आया िक आजादी के लबें 
कालखंड मȂ आिदवािसयȗ के बारे मȂ आपकी सोच कैसी थी!  आपने िकस तरीके से लोगȗ को देखने 
का काम िकया, आपने देश के अंदर जनजातीय समाज को िकस रूप मȂ उपयोग िकया या िकस 
रूप मȂ देखा!  अब यिद मȅ कहँू, तो हो सकता है िक उसके कई मायने लगाए जा सकते हȅ, लेिकन 
यह सत्य की कसौटी पर खड़ा उतरने वाला िवषय है िक यह िहÇमत, यह पिरचय, यह ताकत, 
यह देश की सावर्भौिमक ËयवÎथा और लोकतंतर् की जो ताकत है, इस देश मȂ यिद िकसी ने उसको 
िदखाने का और दुिनया मȂ भी बताने का काम िकया, तो वह Ģधान मंतर्ी, नरेन्दर् भाई मोदी हȅ, 
िजन्हȗने कहा िक उस वगर् से माननीय राÍटर्पित का चुनाव होना चािहए।  मȅ इसके िलए अपने 
राÍटर्ीय अध्यक्ष, जे.पी. नƿा जी का आभार Ëयƪ करता हँू, िजनकी अध्यक्षता मȂ एनडीए ने इस 
बात का फैसला िकया िक देश की राÍटर्पित जनजाित मिहला वगर् से होनी चािहए। वे देश की 
राÍटर्पित हȅ। कई बार उनके बारे मȂ कुछ आलोचना, कुछ बातȂ सुनने को िमलीं। वे देश की राÍटर्पित 
हȅ, पर उनके बारे मȂ भी कुछ लोगȗ ने आलोचना Ģारंभ कर दी! यह हमारा दुभार्ग्य है। मȅ 
जनजाितयȗ को सूचीबǉ करने के िवषय को रखते समय इस बात पर ज्यादा बल देना चाहता हंू 
िक ऐसी चीज़Ȃ लोकतंतर् को कमज़ोर करती हȅ, इस बात को ध्यान मȂ रखना बहुत जरूरी है। िजस 
तरह की चचार् िपछले िदनȗ मȂ कुछ लोगȗ ने की, वह बहुत दुभार्ग्यपूणर् थी।  

महोदया, मȅ आपके माध्यम से सदन को बताना चाहता हंू िक भारत मȂ लोकतािंतर्क मूÊयȗ 
के आधार पर, ËयविÎथत तरीके से सभी को Ģितिनिधत्व देने का अवसर, काम करने का अवसर 
िमले, तािक जनजातीय समुदाय का आम नागिरक, चाहे मिहला हो या पुरुष हो, इस इक्कीसवीं 
सदी मȂ पीछे न रहे।  माननीय Ģधान मंतर्ी जी ने इसी उǈेÌय को लेकर एक कायर्-योजना बनाई है। 
इस कायर्-योजना को कैसे गितशील िकया जाए, कैसे आगे बढ़ाया जाएगा, अभी ĢÌन-काल मȂ 
एक ĢÌन का उǄर देते समय मȅने वही बताया था। पहले Îकूलȗ का जो Ģबन्धन होता था, उनमȂ 
आिर्टकल 275(1) के तहत, राज्यȗ को आवंटन देकर एक औपचािरकता पूरी कर दी जाती थी। 
राज्यȗ को कुछ पैसा दे िदया जाता था, वह पैसा राज्य खचर् कर लेते थे और उससे आिदवािसयȗ 
का भला हो रहा है, यह िदखा िदया जाता था। ....(Ëयवधान).... 

 
उपसभाध्यक्ष (सुǛी सरोज पाण्डेय) : कृपया आप आपस मȂ बात न करȂ।   
 
Ǜी अजुर्न मंुडा : राज्यȗ को, योजनाओं के आधार पर िजस रािश की आवÌयकता होती है, वह 
रािश उपलÅध कराना, यह िनिÌचत रूप से होना चािहए। भारत सरकार इस मामले मȂ कहीं कोई 
कोताही नहीं बरतती है। हम राज्यȗ के साथ इस पर लगातार काम कर रहे हȅ। राज्यȗ की जो 
आवÌयकताएं हȅ, उन आवÌयकताओं पर लगातार काम हो रहा है, िजससे जनजातीय समाज को 
लाभ िमले, उनको गितशील बनाया जाए और आगे बढ़ाया जाए। हमारी सरकार के ǎारा लगातार 
इसकी कोिशश हो रही है। मȅ आगे बताऊँगा िक इसके तहत िकस तरीके से राज्यȗ के साथ िमल 
कर ...(Ëयवधान)... 
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PROF. MANOJ KUMAR JHA: Madam Vice-Chairperson, I have a point of order.  
...(Interruptions)... 
 
िविध और न्याय मंतर्ी (Ǜी िकरेन िरिजजु) : यह तो इतना साधारण भाषण है, इसमȂ क्या Ãवॉइंट 
ऑफ ऑडर्र हो सकता है? 
 
Ģो. मनोज कुमार झा : इसमȂ िडसऑडर्र का Ãवाइंट है।  

Madam Vice-Chairperson, thank you very much for allowing me to raise a 
point of order under Rule 238 (a). This was one such Bill which was discussed very 
amicably yesterday, and the hon. Minister was present throughout the discussion.  
Now, he has to respond on the provisions of the Bill, the scope of the Bill, where the 
positions are very clear within the rule book of this House.  You have other occasions.  
Please occupy the central leadership of Jharkhand and speak out there.  Thank you.   

 
SHRI ARJUN MUNDA: It is all right. I will answer on all the provisions of this Bill.  
...(Interruptions)...  I will definitely answer on all the provisions.  ...(Interruptions)... 
हम उसकी बात भी जरूर करȂगे, लेिकन मȅ आपको बताना चाहता हंू ...(Ëयवधान)...  

माननीय उपसभाध्यक्ष महोदया, मȅ आपके माध्यम से सदन को बताना चाहता हंू, खासकर 
माननीय सदÎय Ģो. मनोज कुमार जी को बताना चाहता हंू िक कल सदन मȂ इसी िवषय पर 26 
माननीय सदÎयȗ ने अपने-अपने वƪËय रखे थे। उन्हȗने िबल पर िकतनी बातȂ रखीं और टर्ाइबÊस 
से िरलेटेड इÌयज़ू पर िकतनी बातȂ रखीं, इस बात को भी आप याद कीिजए, तभी आप समझ 
पाएंगे िक िकतने लोगȗ ने टर्ाइबल डेवलपमȂट या कािँÎटǷूशनल सेफगाड्ज़र् के बारे मȂ अपनी 
िंचता ज़ािहर की। 

 
(उपसभाध्यक्ष (डा. सिÎमत पातर्ा) पीठासीन हुए) 

 
सदन की मयार्दा तभी बनती है, जब माननीय सदÎय सवाल पूछते हȅ और आपके माध्यम से सदन 
मȂ उनके ĢÌनȗ के उǄर देना भी जरूरी होता है। जो Ģोिवज़सं हȅ, मȅ उनके बारे मȂ कह रहा हंू। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, hon. Member.  
...(Interruptions)... Hon. Minister, please address the Chair.   
 
Ǜी अजुर्न मंुडा : मȅ उन बातȗ का िज़कर् तो कर ही रहा हंू, लेिकन साथ-साथ कई माननीय सदÎयȗ 
ने अपने जो उद्गार Ëयƪ िकए, जो Ëयाकुलता िदखाई, मȅ उनको भी उǄर देना चाहता हंू। उन्हȗने 
क्वेÌचन तो खड़ा िकया, लेिकन वे मेरे जवाब को क्यȗ नहीं सुनना चाहते हȅ? िपछले आठ वषș मȂ 
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माननीय नरेन्दर् भाई मोदी जी के नेतृत्व मȂ िजस तरीके से िवकासात्मक कायर् हुए, क्या आपने कभी 
उनका मूÊयाकंन करने का काम िकया? आप 2014 से पहले के अलॉटमȂट को भी देखȂ। मȅ आपको 
उसकी पूरी िडटेल बताना चाहता हंू। मȅ सदन को बताना चाहता हंू िक आप 2014 के पहले के 
अलॉटमȂट को देिखये और 2014 के बाद के अलॉटमȂट को देिखये, तो आपको सहज अंदाजा लग 
जाएगा िक सरकार की डेवलपमȂटल अĢोच क्या है। ...(Ëयवधान)... ये उन बातȗ को क्यȗ नहीं 
सुनना चाहते? ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please.  ...(Interruptions)...  Nothing 
else is going on record except the hon. Minister.  ...(Interruptions)...    Please.  
...(Interruptions)...    No cross talk.  ...(Interruptions)...  Hon. Minister. 
 
Ǜी राजीव शुƛा : * 
 
Ǜी अजुर्न मंुडा : इसिलए मȅ बताना चाहता हंू िक 2013-14 मȂ यिद आप देखȂ तो एसटी कÇपोनेन्ट 
के िलए जो रािश आवंिटत की जाती थी, जो उसका कुल Ģावधान था, वह 24,594 करोड़ रुपये 
था, लेिकन यिद आप 2021-22 मȂ देखȂ, तो यह लगभग 85,930 करोड़ रुपये है। आप यह देखकर 
अंदाजा लगा सकते हȅ िक अĢोच मȂ डेवलपमȂट के िलए सरकार िकतनी Ģितबǉ है। यिद आप वृिǉ 
को देखȂ, तो वह 256 Ģितशत से अिधक है।  
 महोदय, मȅ आज उसका उÊलेख िनिÌचत रूप से करंूगा िक िकस तरीके से इस समÎया 
के मूल मȂ आज़ादी के लÇबे काल खंड तक शासन करने वाले लोग रहे हȅ। आज़ादी के बाद 1952 मȂ 
सरकार आई और उसके बाद पहली पंचवषीर्य योजना बनी। उस पचंवषीर्य योजना का उǈेÌय क्या 
था, उसका उǈेÌय यह था िक भारत गावंȗ का देश है, भारत की अथर्ËयवÎथा कृिष पर आधािरत है। 
आपने उसके बाद अगले फाइव ईयर Ãलान मȂ  क्या िकया, अगले फाइव ईयर Ãलान मȂ आपने 
इंडिÎटर्यल िरवॉÊयशून की बात की, यह मȅ मानता हंू िक आपने आधुिनक भारत की बात की, 
इंडिÎटर्यल िरवॉÊयशून की बात की िक हमारे यहा ंउǏोग होने चािहए, लेिकन ये िकनकी शतर् पर 
होने चािहए। यह समÎया क्यȗ हुई और क्यȗ इस तरीके से दोनȗ तरफ से समÎया खड़ी करने की 
कोिशश हुई? इंडिÎटर्यल िरवॉÊयशून के नाम से आपने अंधाधंुध तरीके से बगैर चीजȗ को समझे 
उन आिदवािसयȗ की जमीनȗ को हड़पने का काम िकया, िजसे बदÎतूर लÇबे समय तक आिदवासी 
समाज झेलते रहे। 1962 मȂ यह कमेटी बनाने की बात क्यȗ आई, ढेबर कमीशन क्यȗ बनाया गया - 
ढेबर कमीशन इसिलए बनाया गया, क्यȗिक उन िदनȗ यह समÎया खड़ी हुई िक जनजातीय 
समाज, िजन्हȗने आज़ादी की लड़ाई मȂ अपना खून बहाकर उसे सींचने का काम िकया, उसे 
बरबाद करने का काम अधंाधंुध तरीके से हो रहा है, िजसके कारण इस देश मȂ एक नई समÎया 
पैदा हो गई और उसे भी दूसरी तरफ से हवा देने का काम िकया गया, एक तरफ से उसे उजाड़ने 
का काम िकया गया और दूसरी तरफ से उस समÎया को और बढ़ाने का काम िकया गया, िजसके 
कारण 1971-72 मȂ इस देश मȂ Ģॉक्सी नक्सिलįम शुरू हुआ और उसमȂ आिदवािसयȗ को इÎतेमाल 

                                         
*Not recorded. 
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िकया गया। आिदवासी बड़े पैमाने पर उसमȂ उलझ गये, हमȂ इस इितहास को नहीं भलूना चािहए। 
आिदवासी समाज ने सोचा िक हम आज़ादी के िलए लड़ाई लड़ रहे हȅ, आज जो हमारी जमीन 
लटूी जा रही है, हम इस जमीन के िलए िफर से लड़ाई लड़Ȃगे और उस समय Ģॉक्सी तरीके से 
चाइना ने वामपथंी आंदोलन के नाम पर ऐसी चीजȗ को हवा दी। आÇडर् Îटर्गल के नाम पर इस देश 
मȂ लोगȗ को हिथयार पकड़ाने का काम िकया गया और उन हिथयारȗ को वामपथंी लोगȗ ǎारा 
मुहैया कराने का काम िकया गया, िजसने इस देश को तथा देश की अथर्ËयवÎथा को भी भारी 
नुकसान पहंुचाया और आिदवािसयȗ की जमीनȂ लटूी गईं। यह हकीकत है, यह सच्चाई है।  इसके 
बाद यह लगातार चलती रही और आज जब हम इस समÎया का समाधान कर रहे हȅ, तो ये कह 
रहे हȅ िक इस पर चचार् क्यȗ कर रहे हो!  हमारे एक माननीय सदÎय आज सदन मȂ नहीं हȅ, िजनके 
बारे मȂ मȅने सोचा था िक उनके साथ थोड़ा सा सामने से वातार् करँूगा।  मȅ उनके ĢÌनȗ के उǄर 
देना चाहता हँू, लेिकन उपसभाध्यक्ष महोदय, अपनी बात कह कर के िनकल जाना इनकी िफतरत 
मȂ है।  ये सुनना नहीं चाहते हȅ।   

महोदय, आिदवासी समाज ने वषș से जंगल मȂ लोकतािंतर्क मूÊयȗ को बरकरार रखते हुए 
उन पर िवÌवास Ëयƪ िकया है।  उसने अपनी पहचान की िनरन्तरता को बनाये रखने के िलए 
लोकतािंतर्क ËयवÎथा मȂ िवÌवास करते हुए लगातार िजया है।  उस समाज के बारे मȂ मȅ िनिÌचत 
रूप से यह बताना चाहता हँू िक उस समाज के बारे मȂ जब आप कहȂ, तो इस बात को ध्यान मȂ 
रखते हुए कहȂ िक जनजातीय समाज, चािरितर्क गुणȗ के आधार पर जीने वाला समाज है।  वह 
बदलने वाला समाज नहीं है, क्यȗिक वह अपने आपको नैचुरल साइंस के साथ देखता है, वैज्ञािनक 
दृिÍटकोण उसकी जीवनपǉित मȂ है।  आपने जो नुकसान पहँुचाया है, आज उसकी चचार् दुिनया 
मȂ, देश मȂ, सभी जगहȗ मȂ हो रही है, ग्लोबल वािमȊग की चचार् हो रही है, क्लाइमेट चȂज की चचार् 
हो रही है।  इस चचार् के पीछे, उसकी बुिनयाद मȂ मȅ आपको बताना चाहता हँू ...(Ëयवधान)... 

 
Ǜी राजीव शुƛा : हम सब सहमत हȅ।  ...(Ëयवधान)... आप इसे पास कराइए। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, hon. Member. 
...(Interruptions)...  Hon. Minister.  
 
Ǜी अजुर्न मंुडा : मुझे मालमू है िक आप इन सारी बातȗ को सुनना पसन्द नहीं करȂगे।  मुझे यह 
मालमू है, लेिकन मȅ आपको सुनाउँगा, इस सदन को सुनाउँगा, क्यȗिक  आपने कभी उन्हȂ समझने 
की कोिशश नहीं की। ...(Ëयवधान)... अगर आप समझते तो महामिहम राÍटर्पित के चुनाव मȂ 
अपने कȅ िडडेट का िवद्डर्ॉअल कराते। ...(Ëयवधान)... अगर आप उनको पहचानते, तो इन 
हरकतȗ से बाज आते। ...(Ëयवधान)... 
 
DR. V. SIVADASAN (Kerala): Sir, I have a point of order.  ...(Interruptions)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Under which rule?  
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DR. V. SIVADASAN : Sir, I have a point of order under Rule 267.  ...(Interruptions)... 
My point is, the Minister is trying to take the name of the President to influence the 
House. ...(Interruptions)... That is my point.  The Minister is trying to influence the 
House. ...(Interruptions).. The Minister is using the name of the President. 
...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Your point is heard. We will look into 
it. If there is anything specific that needs to be examined, we will look into it. 
...(Interruptions)...  
 
DR. V. SIVADASAN: Sir, it is a very serious matter. ...(Interruptions)... The Minister 
is trying to use the name of the President again and again. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I said that your point is noted.  
...(Interruptions)...   Hon. Member, your point is noted.  ...(Interruptions)... I have 
taken note of your point. ...(Interruptions)...  
 
SHRI RAJEEV SHUKLA (Chhatisgarh): Sir, nobody can use the name of the 
President for political purposes. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. It is understood. 
...(Interruptions)... 
 
Ǜी अजुर्न मंुडा : उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से सदन मȂ माननीय सदÎयȗ को बताना 
चाहता हँू िक ये Ãवाइंट ऑफ ऑडर्र िकस बात के िलए रेज़ कर रहे हȅ? ...(Ëयवधान)... िकस 
बात के िलए रेज़ कर रहे हȅ? ...(Ëयवधान)... ये अपना लाल कपड़ा लेकर देश को भड़काते रहे। 
...(Ëयवधान)... लाल कपड़ा देखने से कौन भड़कता है, यह आपको पता है।  ...(Ëयवधान)...  
 
SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Is the Minister replying to 
the Bill? ...(Interruptions)... He can go on like this. ...(Interruptions)... There are 
specific issues relating to the Bill. ...(Interruptions)... Everybody is waiting for that. 
...(Interruptions)... 
 
Ǜी अजुर्न मंुडा : महोदय, ये सुनने का िमजाज़ नहीं रखते हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Minister. ...(Interruptions)... 
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Ǜी अजुर्न मंुडा : इसिलए माननीय उपसभाध्यक्ष महोदय, िजन कायș को आज इस मंतर्ालय के 
माध्यम से िकया जा रहा है - अभी उǄर Ģदेश से सÇबिन्धत, िजसमȂ 4 नये िजले बने, उन 4 नये 
िजलȗ को सिÇमिलत करते हुए सवैंधािनक अिधकारȗ के आधार पर सूचीबǉ िकया जाए, यह 
ĢÎताव लाकर हमने सदन को यह बताने की कोिशश की है िक वैसे समाज के लोगȗ के Ģित हमारी 
धारणाए ँबदलनी चािहए, ...(Ëयवधान)... िजनके बारे मȂ आपने हमेशा से नजरअंदाज िकया।   

आज हम देश मȂ डेवलपमȂट की नयी कायर्योजना लेकर आये हȅ।  'Ģधान मंतर्ी आिद आदशर् 
गर्ाम योजना' को आप अच्छे ढंग से अध्ययन किरए।  एक मॉडल के रूप मȂ, जो अिवकिसत के्षतर् है, 
आकाकं्षी िजले के नाते, ऐिÎपरेशनल िडिÎटर्क्ट के नाते देश के Ģधान मंतर्ी ने एक नया गवनȄस 
मॉडल िदया िक िडिÎटर्क्ट लेवल मȂ कैसे गवनȄस होनी चािहए... और वहीं 'Ģधानमंतर्ी आिद 
आदशर् गर्ाम योजना' के माध्यम से हमने मॉडल िवलेज बनाने की योजना Ģारंभ की। िजन गावँȗ मȂ 
बहुत ज्यादा गैÃस हȅ, जहा ँतक सुिवधाएँ नहीं पहँुच पाईं, शासन नहीं पहँुचा, ÎवाÎथ्य की सुिवधा 
नहीं पहँुची, िशक्षा की सुिवधा नहीं पहँुची, पेयजल की सुिवधा नहीं पहँुची, हमने उन गावँȗ को 
िचिन्हत करते हुए 'Ģधानमंतर्ी आिद आदशर् गर्ाम योजना' Ģारंभ की। महोदय, अगर व ेयह बात न 
सुनना चाहȂ, तो इसमȂ हम क्या कर सकते हȅ?...(Ëयवधान)... 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please.  …(Interruptions)…  Hon. 
Minister.  
 
Ǜी अजुर्न मंुडा : मȅ तो यही कहँूगा िक अगर आप न चाहो, तो कोई बात नहीं।...(Ëयवधान)... िकसी 
और को चाहोगे, तो मुिÌकल तो होगी ही। हमȂ चाहो,...(Ëयवधान)...  
 महोदय, भारत सरकार की जो अĢोच है, जो कायर्योजना है, जनजातीय समाज की 
समÎयाओं का समाधान करने का जो दृिÍटकोण है, मȅ वह बता रहा हँू। यह जनजातीय समाज, 
आिदवासी समाज की समÎयाओं का समाधान करने का राÎता है। आज हम उǄर Ģदेश के िलए 
यहा ँआए हȅ, सदन मȂ चचार् कर रहे हȅ। इसके बाद हम तिमलनाडु के िलए आएँगे, छǄीसगढ़ के 
िलए आएँगे, ओिडशा के िलए आएँगे। इस तरह की िजतनी समÎयाएँ हȅ, उन समÎयाओं का 
समाधान करने के िलए माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी की सरकार Ģितबǉ है, क्यȗिक हम 
चाहते हȅ िक उनका शैक्षिणक िवकास हो, आिर्थक िवकास हो, उनको सवैंधािनक Ģावधानȗ के 
तहत न्याय िमले। इसके िलए लगातार कोिशश हो रही है, राज्यȗ के साथ सवंाद हो रहा है िक 
पेसा का इÇÃलीमȂटेशन अच्छे ढंग से हो, जो अनुसूिचत के्षतर् हȅ, उनका Ģबधंन अच्छे ढंग से हो। हम 
लगातार एफआरए की चचार् कर रहे हȅ, उसको मॉिनटर कर रहे हȅ और उसमȂ हमȂ उपलिÅध िमल 
रही है। एफआरए के तहत लगातार यह कोिशश हो रही है िक राज्य क्लेÇस का िडÎपोज़ल जÊदी 
से जÊदी करȂ। कÇयुिनटी फॉरेÎट राइट्स पर ज्यादा बल िदया जा रहा है। उसके िलए हम ज्यादा 
कोिशश कर रहे हȅ। उसको इकोनॉमी के साथ कैसे जोड़ा जाए, वन और वन के Ģबधंन के साथ-
साथ वनोपज की सही ËयवÎथा करते हुए जंगल मȂ बसे हुए गावँ का एक आम नागिरक आत्मिनभर्र 
बने - यह कोिशश हो रही है। वहा ँके जो ससंाधन हȅ, उनका उपयोग करते हुए वे आत्मिनभर्र बनȂ। 
इसके अलावा िशक्षा के सबंधं मȂ मȅने कहा िक एकलËय मॉडल Îकूल या 29 हजार करोड़ रुपए से 
अिधक की एक योजना को समयबǉ तरीके से पूरा करने की कोिशश हो रही है। 'Ģधानमंतर्ी आिद 
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आदशर् गर्ाम योजना' के माध्यम से मॉडल िवलेज बनाने की कायर् योजना चल रही है। हम टर्ाइफेड 
के माध्यम से उसकी उपज को अतंरराÍटर्ीय बाजार तक पहँुचाएं - यह कोिशश चल रही है, 
लेिकन कुछ लोग औपचािरकता के साथ िसफर्  अपनी बातȗ को कह कर मुƪ होना चाहते हȅ।  
 उपसभाध्यक्ष महोदय, समय बदल रहा है। अगर आप सदन मȂ इस तरह की चचार् को 
गंभीरता से नहीं लȂगे, इस तरह की चचार् पर आपका ध्यान नहीं होगा और आप चाहȂगे िक िकसी भी 
तरीके से समय बीत जाए, तो आपको देश के समय को इस तरीके से नÍट करने का अिधकार 
िकसी ने नहीं िदया है, क्यȗिक देश का समय देश की जनता का समय है। मȅ इस सदन मȂ यह 
िनिÌचत रूप से कहँूगा िक आज भारत सरकार आदरणीय नरेन्दर् मोदी जी के नेतृत्व मȂ इसके िलए 
Ģितबǉ है और उसका पिरणाम भी आपको देखने को िमल रहा है।  

आज आप देिखए िक गवनȄस का क्या मॉडल है। आप गवनȄस का मॉडल देिखए। देश का 
एक नया इितहास बनने जा रहा है, बिÊक बन गया है। गुजरात मȂ भारतीय जनता पाटीर् के नेतृत्व 
मȂ सातवीं बार सरकार बनी है। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please.  …(Interruptions)…  Please.  
…(Interruptions)… Please.  …(Interruptions)… 
 
Ǜी राजीव शुƛा : िबल मȂ यह बात नहीं है। ...(Ëयवधान)... मंतर्ी जी ने िबल की तैयारी नहीं की है। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please.  …(Interruptions)…  Please.  
…(Interruptions)… Please.  …(Interruptions)… Hon. Member. …(Interruptions)… 
 
Ǜी अजुर्न मंुडा : महोदय, गुजरात की जनता ने भारतीय जनता पाटीर् पर सात बार िवÌवास िकया 
है। आप वहा ँका आंकड़ा देख लीिजए िक अब उनका िवÌवास आज की ËयवÎथा पर और नरेन्दर् 
भाई मोदी पर कैसे है? िजन आिदवािसयȗ के नुमाइंदे बनकर देश मȂ सबसे लबें काल खंड तक 
शासन िकया, िजन लोगȗ ने हमेशा धोखा देने का काम िकया -- गुजरात के शत Ģितशत टर्ाइबल 
भारतीय जनता पाटीर् के िवधायक के रूप मȂ चुनकर आये हȅ और इसमȂ लगातार बढ़ोतरी हुई है। 
...(Ëयवधान)...  

उपसभाध्यक्ष महोदय, आज मȅ आपके सामने यही कहना चाहता हँू िक इस देश का 
आिदवासी समाज इस देश की ताकत है और देश की ताकत कैसे है। सदन मȂ इस तरह से चचार् 
करके, आप क्या सदेंश देना चाहते हȅ? सर, इस देश की तमाम सरहदȗ पर, लेह, लǈाख से 
लेकर अरुणाचल, िमजोरम, मिणपुर, ितर्पुरा, िसिक्कम, मेघालय - आप िजतने भी बॉडर्र इलाके 
देख लीिजए, अगर फोसर् के पीछे कोई खड़ा है, तो आिदवासी समाज खड़ा है। ...(Ëयवधान)... वह 
अपनी िमƺी से कभी समझौता नहीं करता है, वह अपनी जगह नहीं छोड़ना चाहता है। 
...(Ëयवधान)... आिदवासी अपनी जगह इसिलए नहीं छोड़ता है, क्यȗिक उसे अपनी िमƺी से Ãयार 
होता है। ...(Ëयवधान)... नेगेिटव टेÇपरेचर, माइनस टेÇपरेचर मȂ सेना के जवान नौकरी करते हȅ, 
ǹूटी करते हȅ, िजÇमेदारी िनभाते हȅ और वहा ँपर जीने और मरने के वादे के साथ आिदवासी 
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हमेशा उनके साथ खड़ा है। ...(Ëयवधान)... आप उस समाज के बारे मȂ यहा ँपर इस तरह की चचार् 
करते हȅ! ...(Ëयवधान)...  

 
डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश) : इनके Ģधान मंतर्ी तो कहते थे िक एक दाना नहीं 
िमलता है। ...(Ëयवधान)... 
 
Ǜी अजुर्न मंुडा : चाहे जÇमू-कÌमीर के उन पहाड़ी इलाकȗ को देिखए, चाहे लेह, लǈाख की उन 
बफीर्ली चोिटयȗ को देिखए, चाहे अरुणाचल की उन सीमाओं को देिखए, वहा ँपर आपको हमेशा 
िदखाई देगा िक आिदवासी खड़ा है। ...(Ëयवधान)... आिदवासी खड़ा है, अपनी िमƺी, अपने 
वतन... 
 
एक माननीय सदÎय : अजुर्न जी, आपके पीछे भी हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please.  …(Interruptions)…  Please.  
…(Interruptions)… 
 
Ǜी राजीव शुƛा : इसके बाद उन्हीं का िबल है। ...(Ëयवधान)... उन्हȂ भी मौका दीिजए। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please.  …(Interruptions)…  Please.  
…(Interruptions)… Please.  …(Interruptions)… Hon. Member. …(Interruptions)… Now, 
hon. Minister. …(Interruptions)… 
 
Ǜी अजुर्न मंुडा : मȅ आपको बताना चाहता हँू िक आप थोड़ा समझने का Ģयत्न किरए और मान 
लीिजए िक आप से गलती हुई है। ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, order in the House. 
…(Interruptions)…  Order in the House, please. …(Interruptions)… Order in the House. 
…(Interruptions)… Silence, silence. …(Interruptions)…Silence, please. 
…(Interruptions)… 
 
Ǜी अजुर्न मंुडा : मान लीिजए िक  आप से गलती हुई है और ĢायिÌचत कीिजए। ...(Ëयवधान)... 
 
Ǜी राजीव शुƛा : मान तो िलया।...(Ëयवधान)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): No crosstalk. …(Interruptions)… No 
crosstalk. …(Interruptions)… माननीय मंतर्ी जी, address the Chair. माननीय मंतर्ी जी। 
...(Ëयवधान)...  Please. …(Interruptions)…  
 
Ǜी अजुर्न मंुडा : अपनी गलितयȗ को मान लीिजए। ...(Ëयवधान)... माननीय उपसभाध्यक्ष महोदय, 
मȅ अपने िमतर्ȗ से, माननीय सदÎयȗ से यही कहँूगा िक अपनी गलती को मान लीिजए और 
आिदवािसयȗ को जान लीिजए। ...(Ëयवधान)... अगर आिदवािसयȗ को जानने की गलती किरएगा, 
तो िफर आपको वैसा ही ...(Ëयवधान)... वह ज़माना अलग था िक आिदवासी समाज जंगलȗ मȂ 
रहता था। ...(Ëयवधान)... यह ठीक है िक वह जंगलȗ से Ģेम करता है, लेिकन ऐसे लोगȗ को 
वनवास भी करा देता है और आपको वह वनवास समझ मȂ आ रहा है।  ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Minister.  …(Interruptions)… 
 
Ǜी अजुर्न मंुडा : मȅ यह िनिÌचत रूप से कहँूगा िक सदन मȂ उǄर Ģदेश से सबंिंधत जो ĢÎताव 
आया है, िजसके िलए लोग 1980 से सघंषर् करते रहे, समÎयाओं से उलझते रहे, लेिकन उनका 
समाधान नहीं हुआ, िकन्तु आज इस बात की खुशी है िक अब इस Ģोिवज़न के माध्यम से वहा ँके 
लोगȗ को न्याय िमलेगा। माननीय Ģधान मंतर्ी जी की कÊपना है िक इस देश के समÎत लोगȗ को 
न्याय िमलना चािहए, क्यȗिक लोकतािंतर्क मूÊयȗ के आधार पर देश को हम सबने आत्मसात िकया 
है।  इसिलए, मȅ आगर्ह करँूगा िक इस ĢÎताव को सवर्सÇमित से Îवीकार िकया जाए।  बहुत-बहुत 
धन्यवाद।...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Minister. 
 
The question is:  

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 
1950 and the Constitution (Scheduled Tribes) (Uttar Pradesh) Order, 
1967, as passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): We shall now take up Clause-by-
Clause consideration of the Bill.   
 

Clauses 2 to 4 were added to the Bill. 
 

THE VICE-CHAIRMAN (DR. SASMIT PATRA): In the First Schedule, there is one 
Amendment (No.1) by Shri Arjun Munda.  Are you moving the Amendment? 
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FIRST SCHEDULE  
 

Ǜी अजुर्न मंुडा : महोदय, मȅ ĢÎताव करता हँू : 
(1)   िक पÍृठ 3, पिंƪ 5 मȂ, "सतं रिवदास नगर" शÅदȗ के Îथान पर  "भदोही" शÅद 

ĢितÎथािपत  िकया जाए। 
 

The question was put and the motion was adopted. 
The First Schedule, as amended, was added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): In the Second Schedule, there is one 
Amendment (No.2) by Shri Arjun Munda. Are you moving the Amendment? 
 

SECOND SCHEDULE  
 

Ǜी अजुर्न मंुडा : महोदय, मȅ ĢÎताव करता हँू : 
 

(2) िक पÍृठ 4, पिंƪ 5 मȂ, "सतं रिवदास नगर" शÅदȗ के Îथान पर  "भदोही" शÅद 
ĢितÎथािपत  िकया जाए। 

 
The question was put and the motion was adopted. 

The Second Schedule, as amended, was added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Arjun Munda to move that the Bill, 
as amended, be passed. 
 
Ǜी अजुर्न मंुडा : महोदय, मȅ ĢÎताव करता हँू: 
  िक िवधेयक यथासशंोिधत रूप मȂ पािरत िकया जाए। 

 
The question was put and the motion was adopted. 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now the New Delhi International 
Arbitration Centre (Amendment) Bill, 2022.  Shri Kiren Rijiju to move a motion for 
consideration of the New Delhi International Arbitration Centre (Amendment) Bill, 
2022. 
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The New Delhi International Arbitration Centre (Amendment) Bill, 2022 
 

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, I move: 
 

"That the Bill to amend the New Delhi International Arbitration Centre Act, 2019, 
as passed by Lok Sabha, be taken into consideration." 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Minister, would you like to make 
some opening remarks?  
 
SHRI KIREN RIJIJU: Sir, I thank you for giving this time to move this very important 
Bill.  This Amendment is a very limited Amendment proposed to amend further the 
provisions in the New Delhi International Arbitration Centre Act, 2019, which was 
unanimously passed by the Lok Sabha and being taken up here in the Rajya Sabha.  
My request to the hon. Members would be this.  While I am sure that every Member 
will be supporting this Amendment provisions which I am bringing here, but I also 
expect some valuable suggestions and contribution while discussing this Amendment 
Bill. Sir, I have stated that this is a very limited Amendment that I am bringing in. 
However, it is limited but the Amendment is very important. First of all, Sir, most of 
the Members in this House were a part of the discussion of the same Bill in 2019.  So, 
all the hon. Members, especially, those who were part of the discussion of that Bill in 
2019, are aware of the objectives and the content of this Bill. I will respond to the 
queries of the hon. Members when I would be replying at the end of the debate. I am 
just going to mention small but important provisions which I am proposing in the 
Amendment.   

First of all, as for the New Delhi International Arbitration Centre, there are many 
arbitration centres in the country with the name carrying the name of the city.  Now, 
there is another Delhi International Arbitration Centre under the aegis of the Delhi High 
Court.  So, this New Delhi Arbitration Centre would also have given confusion with the 
already existing ones.So, we thought while Parliament is making an important 
institution, by its wisdom, then, that institution must have its own standards.  It is the 
centre of national importance.  So, it must carry the name of the country as a whole.  
I specifically want to mention that this Centre is not for Delhi or people living in the 
surroundings of the New Delhi National Capital Territory but this Centre would be for 
all India and also from people and the parties coming from abroad. So, while this 
particular Centre will be International Centre with the name 'India' as a country, to 
replace the 'New Delhi'.  That is why the first Amendment proposed is that the New 
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Delhi International Arbitration Centre will be known as the India International 
Arbitration Centre.  Secondly, Sir, while we are talking about creating an international 
standard Arbitration Centre, it must have the inherent character and ability to function 
independently as a centre.  Now, we can attract the people from outside the country, 
only if our centre is independent and efficient? That is why, we are authorising the 
Centre to have certain authorities which will make this centre truly world-class.  So, 
under sub-Section 1 of Section 28, we are inserting,  I am reading out, "The Centre 
shall, establish a Chamber of Arbitration to empanel the Arbitrators and also scrutinise 
the applications for admission in the panel of reputed arbitrators to maintain a 
permanent panel of arbitrators".  Secondly, Sir, in clause (ea) of sub-section (2) of 
Section 31, we are mentioning the manner of the conduct of arbitration and other 
forms of alternative dispute resolution mechanism under clause (a) of section 15.  
And in sub-Section (1) of Section 34, we are inserting a specific time period.  I am 
reading out, -- this is, basically, removal of difficulties -- 'If any difficulty arises in 
giving effect to the provisions of this Act, the Central Government may, by order 
published in the Official Gazette, make such provisions, not inconsistent with the 
provisions of this Act, as may appear to it to be necessary for removing the difficulty:  
Provided that no such order shall be made under this section after the expiry of a 
period of 'five years' from the date of commencement of this Act.'   

मȅ सकें्षप मȂ इतना ही कहना चाहता हंू िक हमारा देश आिर्थक शिƪ के रूप मȂ उभर कर आ 
रहा है, हमारे देश की इकोनॉमी बहुत तेज़ी से आगे बढ़ रही है, देश की हालत काफी तेज़ी से 
अच्छी हो रही है, पȂडेिमक के बाद भी हमने अपने हालात सभंाले। ऐसे मȂ जो हमारा सारा िसÎटम 
है, हमारे िजतने इंÎटीǷूशंस हȅ, वे अच्छे Îटȅडडर् से काम करȂ, यह हमारी िज़Çमेदारी है और 
उनको एÇपॉवर करना भी सरकार की िज़Çमेदारी है। अगर ससंद से ऑथराइज़ेशन लेकर यह 
अमȂडमȂट पास होता है तो मȅ समझता हंू िक हम जो New Delhi International Arbitration 
Centre Ģपोज़ कर रहे हȅ, वह इंिडया आरिबटेर्शन सȂटर के नाम से जाना जाएगा, तो वाकई मȂ जो 
दुिनया के चिर्चत आरिबटेर्शन सȂटसर् हȅ...  

 
3.00 P.M. 
 
उसके मुकाबले मȂ हम आ सकते हȅ।  मȅ आगे िवÎतार से जवाब दंूगा।  मȅ इतना अनुरोध करंूगा िक 
सदन की सȂस लेते हुए आप िजतना भी समय तय करȂगे, मȅ उसके िहसाब से िरÎपाडँ करंूगा।   मेरे 
पास तथ्य हȅ, मेरे पास बोलने के िलए िवषय है, मȅ समयानुसार उनका िरÃलाई करंूगा।  मȅ िफर से 
सभी माननीय सदÎयगणȗ से आगर्ह करता हंू इस िबल को सवर्सÇमित से समथर्न करके पािरत 
िकया जाए।  

The question was proposed. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, there is one 
Amendment by Dr. John Brittas for reference of the New Delhi International Arbitration 
Centre (Amendment) Bill, 2022, as passed by Lok Sabha, to a Select Committee of 
the Rajya Sabha. He is not present.  
 
SHRI VIVEK K. TANKHA (Madhya Pradesh): Mr. Vice-Chairman, Sir, thank you for 
giving me an opportunity to speak on a subject where we support the Bill but we want 
India to emerge as a real arbitration centre. Whatever steps we have taken so far are 
not good enough to realise the dream of the people of India, the legal community and 
the business community. I have no reason to oppose any of the provisions proposed 
and, specially, the change of name, because an arbitration centre for India can’t just 
be named as the New Delhi International Arbitration Centre; it has to be the India 
International Arbitration Centre. So, this is a welcome change because you will have 
to bring in more units of this in other cities. So, naturally, New Delhi can’t be the only 
place where you have arbitration centres. But, while saying this, let me give you a 
little backdrop.  

India wanted to emerge as a seat of arbitration and, that is why, in 1995, the 
International Centre for Alternate Disputes Resolution initiative was taken by the then 
Law Minister, Mr. Bhardwaj. I was a part of that function. Justice J.S. Verma and all 
top Supreme Court judges were also present. The reason was that world over all 
centres which are doing well, whether it be Singapore, Geneva, Paris, New York or 
London, all centres are run by societies, societies of experts and the people with a lot 
of credibility. That is why Singapore is doing very well, exceptionally well. Just to tell 
you, 54 per cent of the people choose Singapore as the seat of arbitration and 74 per 
cent of South Asia Pacific region people want Singapore to be the seat of arbitration, 
even today. While ICARD could attract only 49 arbitration in two decades, in one year, 
Singapore has something like 153 new cases. This is in 2016. Even Indians today don’t 
choose India as the seat of arbitration, but they choose Singapore or London or Paris 
or Geneva. The reason I am saying this is because this is also a case of missed 
opportunities. I am sure, more opportunities will come after we give our suggestions.  
 We have created a monolith which is completely controlled by the 
Government. If you look at the composition under Section 5, it is all Government! The 
moment you make it Government, nobody in the business world is going to believe 
you. In Madhya Pradesh, we created an Act for all Government contracts, i.e. 
Madhyastha Adhiniyam 1982. It was challenged before the Supreme Court. The 
challenge was upheld. Today, nobody wants to go to that forum in Madhya Pradesh 
because you don't get relief. The question is, it is the fairness, the credibility of the 
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forum, which decides how popular your seat is going to be.  The problem with India 
is, unless we give this face of neutrality and professionalism to our seat, to the forum, 
it will not be accepted by the world. Our problem is also inherent in many of the 
problems of the forum. Today, the fee that is charged by the arbitrators is 
phenomenal. They charge for the morning session. Then, they charge for the evening 
session, for two hours in the morning, for two hours in the evening.  Then, they have 
reading charges. They have preparation charges. They have briefing charges. Any 
lawyer would know that. If you make your system so expensive, who is going to come 
to you? Over and above that, you have the lawyer's fee. You have highly paid lawyers 
sitting in London on VC, addressing these arbitrators. I am not trying to take away 
anybody's effort. What I am trying to say is, unless you professionalize your 
institution, nothing is going to change.  By changing the name, you can't change the 
character of an institution.  The name is a beginning.  It is nothing that will change the 
confidence of the people, the credibility of the people in those institutions. So, my 
point is, we have decided to change the name. Removing difficulties was inevitable 
because it was 1919 legislation. You had given two years. Five years have lapsed. If 
some difficulties have to be removed, the time had to be extended. We are 
supporting all that. But the main point is, you have to have a grading system for 
arbitration institutions, accreditations of arbitrators.  Mediation is a separate concept 
altogether. Don't mix up mediation with arbitration. There is the Mediation Act coming 
into existence separately. We were all part of the JPC and now that Act will be a 
complete code in itself. We will debate that when the time comes. It is different 
because we will have a lot of things to say there also, but this is an alternative dispute 
resolution system which needs to be encouraged. If you want to make India a 
powerful economy, a good economy, a blooming business destination, there is no 
way that we should not be working towards strengthening this institution, but this 
institution cannot be strengthened because of its present composition and character.  
Most of your arbitration that takes place today is based upon ad hoc appointments.  
When I say ad hoc appointments, it is Section 11 appointment under the Arbitration 
Act where you go to the court, and I appoint one arbitrator, my opponent appoints 
one arbitrator and then the two arbitrators appoint a third arbitrator.  And the feelings 
that parties have is, my appointee should be my man; the other person thinks my 
appointee should be his man. You can't have a system where the arbitrator is my man 
or his man.  It has to be the institution's man.  So, as I said, the whole concept has to 
change if you want to bring credibility into this institution. Similarly, the fee, the 
proceedings and all those things have to be regulated.  Your centres have to be well-
equipped. You need to have very good centres. You go to London. We have been for 
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arbitration to London. You see the way it is conducted. The way professionally people 
come and argue their cases. They go away. You have queen's counsels and king's 
counsels and all kinds of counsels who come there. So, my humble submission to the 
Minister is, you have taken the initiative, and fortunately, he is from the same college 
from where I also studied. It is the Campus Law Centre of Delhi and most of the 
judges of the High Court and the Supreme Court are also from that college. So, we 
have an opportunity to make India a destination, which it deserves to be. With the 
kind of globalization and expansion of industries taking place in India, you need an 
arbitration centre of credibility, but not the kind of arbitrations that are taking place 
today in India.  It has to be different.   
 Then, Sir, you cannot have layers and layers of appeals after that.  In the 
Supreme Court, just three days back, Justice Gavai’s Bench passed an order – it 
was reported in newspapers – that if you don’t enforce the award, if the Government 
does not enforce an award and make payments, what is the point of having 
arbitration in India. If, after awards, the people have to go to Supreme Court for 
enforcement of that award itself will take away the credibility of arbitration process.  
So, my earnest request is this.  It is a golden opportunity.  It is an expanding area. It 
is an area in which people would love to enter into.  But, if you want that area, first, 
decentralize it, in the sense, please take Government away from it as much as 
possible and bring in experts, bring in people of credibility.  Let them manage these 
institutions, professionalize the working systems, institutionalize appointment of 
arbitrators and then take it forward in a time-bound manner.  People want time-
bound awards.  People want time-bound adjudication.  They don’t want layers and 
layers of appeals.  Sir, today, after I get an award, I get an opportunity to go to 
District Court and file my objections.  Then, if other party decides, I will go to High 
Court.  When I go to the High Court, then from there I go to the Supreme Court.  I am 
appearing in one arbitration of a Malaysian company which has gone to court 33 
times, because the Government went to court 33 times to stop that arbitration. I won 
33 times and it is still pending before the Supreme Court.  So, Sir, it is an unending 
process.  You cannot make it like a civil suit.  You have to make it a fast-track 
arrangement with credibility and concern.  That is why I say that it is a wonderful 
opportunity.  We support you in your effort, but we would like to take your effort 
forward and make India a great destination for arbitration. Thank you. 
 
Ǜी सुशील कुमार मोदी (िबहार) : उपसभाध्यक्ष महोदय, नई िदÊली अंतरराÍटर्ीय माध्यÎथम केन्दर् 
(सशंोधन) िवधेयक, 2022, िजसे लोक सभा ने सवर्सÇमित से पािरत िकया है, मȅ इसके समथर्न मȂ 
बोलने के िलए खड़ा हुआ हंू।  उपसभाध्यक्ष महोदय, एक कहावत है, Justice delayed is justice 
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denied.  अगर न्याय िमलने मȂ िवलÇब होता है, इसका मतलब है िक आप लोगȗ को न्याय पाने से 
वंिचत कर रहे हȅ।  सदन को यह मालमू है िक इस समय सुĢीम कोटर् के अंदर लगभग 69,000 
केसेज़ पȂिंडग हȅ। अगर देश के सभी हाई कोट्सर् को िमला लीिजए, तो  more than 16 lakh cases 
are pending before different High Courts of this country.  जो सबॉिर्डनेट कोट्सर् हȅ, जो 
नीचे के कोट्सर् हȅ, वहा ं4, 29,00,000 केसेज़ पȂिंडग हȅ। इसका पिरणाम यह हुआ है िक लोगȗ का 
न्याय पर से भरोसा कम होता जा रहा है। यह न्याय की Ģिकर्या बड़ी खचीर्ली है, यह बहुत लÇबी 
Ģिकर्या है। िकतने वषर् न्याय िमलने मȂ लगȂगे, यह पता नहीं है, जबिक संिवधान की धारा 39 (A) 
कहती है िक सभी को सÎता और सुलभ न्याय जÊद से जÊद िमलना चािहए। 
 उपसभाध्यक्ष महोदय, जो परÇपरागत न्याय की ËयवÎथा है, जो कोटर् की पǉित है, जो 
िलिटगेशन की ËयवÎथा है, इससे समÎयाओं का समाधान होना किठन है, मुिÌकल है। हमारी 
Ģाचीन परÇपरा रही है िक जब पचंायत ËयवÎथा थी, तो पचं बठैकर गावंȗ के अंदर चीज़ȗ का िनणर्य 
कर िदया करते थे। इसीिलए आिर्बटेर्शन क्या है?  पक्षȗ ǎारा  आपस मȂ िमलकर िववाद को 
सुलझाने की जो Ģिकर्या है, यही एक Ģकार का आिर्बटेर्शन है। िविभन्न Ģकार के िववाद का 
ऑÊटरनेिटव िडÎÃयटू िरज़ॉÊयशून मकेैिनįम क्या है? िववाद को सुलझाने का वैकिÊपक तरीका 
क्या है? इसका एक तरीका आिर्बटेर्शन है, एक तरीका कािँसिलएशन है, एक तरीका मीिडएशन 
है, एक तरीका नेगोिशएशन है और एक तरीका यह है िक आज लोक अदालतȂ जो काम कर रही 
हȅ, त्विरत न्याय िदलाने का और आपस मȂ दोनȗ पक्षȗ की सहमित से िववाद को सुलझाने का, 
िजसको आÊटरनेिटव िडÎÃयटू िरज़ॉÊयशून मकेैिनज्म कहते हȅ - आज वह इस नाम से जाना 
जाता है। आज हम आिर्बटेर्शन की चचार् कर रहे हȅ। कािँसिलएशन, मीिडएशन, आिर्बटेर्शन आिद ये 
सारे शÅद सुनने मȂ एक जैसे लगते हȅ, लेिकन कानून की भाषा मȂ सभी मȂ अंतर है। जब जिÎटस 
रमन्ना चीफ जिÎटस ऑफ इंिडया थे, तब उन्हȗने एक बार भाषण देते हुए कहा था िक, 
Arbitration is the best suited resolution mechanism for commercial world. िजसका अभी 
िववेक जी िजकर् कर रहे थे िक जो Ëयापार जगत है, जो वािणिज्यक जगत है, उसके िलए यह जो 
आिर्बटेर्शन है, वह समÎयाओं का समाधान करने का सबसे बेहतर तरीका है। To achieve the title 
of the investor-friendly destination, operating without much hassle. जैसा अभी िकरेन जी 
ने कहा िक एफडीआई आने के बाद भारत के अदंर बड़ी मातर्ा मȂ पूजंी िनवेश हो रहा है। भारत के 
अंदर कंपिनया ँबड़ी सखं्या मȂ पूजंी िनवेश कर रही हȅ। यिद व ेभारत की कंपिनयȗ के साथ समझौता 
करके पूजंी िनवेश करती हȅ और अगर िकसी Ģकार का कोई िववाद पैदा हो गया, तो वे सुĢीम 
कोटर् और हाई कोटर् का इतंज़ार करने के िलए तैयार नहीं हȅ, क्यȗिक इसमȂ वषș लगȂगे, इसिलए वे 
चाहते हȅ िक कोई ऐसी Ģिकर्या हो, िजससे िक दो कंपिनयȗ के बीच का िववाद - जैसे कोई 
काटेँर्क्ट है, उसका िववाद आिर्बटेर्शन के माध्यम से सुलझा िलया जाए। इसीिलए यह जो 
आिर्बटेर्शन है, यह एक Ģकार से आपसी सहमित के साथ िववाद को सुलझाना है। जो दोनȗ पक्ष हȅ, 
वे यह तय करते हȅ िक इसमȂ िकतने आिर्बटेर्टसर् हȗगे। जैसा अभी िववेक जी ने कहा िक अभी तक 
आिर्बटेर्शन की जो पǉित है, वह एǵ हॉक पǉित है। एǵ हॉक का मतलब है िक वह सÎंथागत नहीं 
है, वह इंÎटीǷूÌनलाइज्ड नहीं है। इस िबल के माध्यम से िकरेन िरिजजु जी इसको सÎंथागत 
Îवरूप देने का Ģयास कर रहे हȅ। अभी क्या ËयवÎथा है? अभी यह एǵ हॉक है। मान लीिजए िक 
मेरे और आपके बीच, दो कंपिनयȗ के बीच मȂ िववाद हुआ और हम लोगȗ ने तय िकया िक हम 
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आिर्बटेर्शन मȂ जाएंगे। हम लोगȗ ने िमलकर आिर्बटेर्टर का चयन कर िलया। उसकी कहा ँसुनवाई 
होगी, यह भी हम ही लोग तय करते हȅ, उसकी फ़ीस क्या होगी, यह भी हम ही लोग तय करते हȅ, 
उसकी Ģिकर्या क्या होगी, यह भी हम लोग ही तय करते हȅ - यह है एǵ हॉक आिर्बटेर्शन। इसको 
Ģाइवेट आिर्बटेर्शन भी कह सकते हȅ। सर, आिर्बटेर्शन का जो िनणर्य होता है, वह बाध्यकारी होता 
है। जैसा अभी िववेक जी ने कहा है िक अगर यह िनणर्य बाध्यकारी नहीं है, तो बाध्यकारी होना 
चािहए, नहीं तो फायदा क्या है? यिद बाध्यकारी नहीं है और लेयर पर लेयर है, तो इसका लाभ 
क्या होगा? इसमȂ जो आिर्बटेर्शन का िनणर्य है, उस पर महत्व िदया गया है। अगर एक बार िनणर्य 
आ गया, तो वह साधारणतया दोनȗ पक्षȗ के िलए बाध्यकारी होना चािहए। जैसा िक अभी िकरेन जी 
बता रहे थे िक इस समय िंसगापुर दुिनया के सबसे बड़े आिर्बटेर्शन सȂटर के रूप मȂ िवकिसत हो 
गया है। एक छोटा-सा देश, िजसकी 30-40 लाख तक की भी आबादी नहीं होगी, वह आिर्बटेर्शन 
सȂटर बन गया है।  भारत वह नहीं बन पाया, लेिकन िंसगापुर क्यȗ बन गया, पेिरस क्यȗ बन गया, 
इंग्लȅड क्यȗ बन गया? दुिनया के बाकी देश - आज भारत मȂ भी जो कंपिनया ँहȅ, अगर उनके बीच 
मȂ कोई िववाद पैदा होता है, तो वे उसके िलए भारत मȂ आिर्बटेर्शन के िलए नहीं जाना चाहती हȅ। वे 
िंसगापुर जाना चाहती हȅ।  

महोदय, मȅ दो-तीन बड़े केसेज़ का िजकर् करंूगा। अभी अमेज़न-Äयचूर गर्ुप का जो िववाद 
चल रहा है, उस िववाद का िनपटारा कहा ँहोगा - वह िनपटारा िंसगापुर के अंदर होगा। इसी तरह 
से टाटा सन्स और डोकोमो नाम की कंपनी के बीच मȂ शेयर एिग्ज़ट के अरȂजमȂट को लेकर जो 
िववाद था, उसका समाधान कहा ँहो रहा है - इसका समाधान भी िंसगापुर के अंदर हो रहा है। 
डाइची कंपनी का िंसह Ĥदसर् के साथ काटेँर्क्ट का जो िववाद था, उसका भी समाधान कहा ँहो  
रहा है - वह समाधान भी िंसगापुर के अंदर हो रहा है। इस समय िंसगापुर मȂ करीब 153 केसेज़ हȅ। 
भारत के काटेँर्क्ट से सबंंिधत जो सवार्िधक िडÎÃयटू्स हȅ, उनका िनÍपादन कहा ँहो रहा है - 
उनका िनÍपादन िंसगापुर मȂ हो रहा है। िंसगापुर मȂ कंपनीज़ के 153 िडÎÃयटू्स हȅ। 2018 मȂ जहा ँ
भारत के 12 िडÎÃयटू्स गए थे, आज वहा ँभारत के 153 िडÎÃयटू्स चल रहे हȅ। लोग कोटर् की 
Ģोसीिंडग मȂ जाना नहीं चाहते हȅ। उसमȂ लबंा समय लगता है, लंबी Ģिकर्या होती है। इस समय देश 
के अंदर इस Ģकार के 38 सÎंथान काम कर रहे हȅ। जैसा िक मȅने कहा है िक एक एǵ हॉक 
अरȂजमȂट है, वे िकसी सÎंथा के माध्यम से आिर्बटेर्शन नहीं कराते हȅ। यह िकसी इंÎटीǷूशन के 
माध्यम से नहीं होता है, बिÊक आप और हम िमल गए, दोनȗ ने िमलकर कोई आिर्बटेर्टर तय कर 
िलया और वह िमलकर समाधान िनकालता है। भारत सरकार जो िबल लाई है, उसमȂ नाम बदलने 
के साथ-साथ हम भारत मȂ एक Îवतंतर्, िनÍपक्ष और ÎवायǄशासी आिर्बटेर्शन की सÎंथा का 
िनमार्ण करȂ। िजसमȂ उसी Ģकार की क्षमता हो, जो क्षमता इंग्लȅड, जेनेवा या िंसगापुर के 
आिर्बटेर्शन सȂटर के अंदर है, उसी Ģकार की क्षमता उसके अदंर हो और इसिलए देश के अंदर 
अलग-अलग 38 सȂटसर् काम कर रहे हȅ। उनमȂ से एक पालकीवाला के नाम पर है। हर राज्य मȂ 
कोई न कोई आिर्बटेर्शन सȂटर काम कर रहा है, लेिकन यह सरकारी नहीं है, इनमȂ Îवतंतर् रूप से 
लोग काम कर रहे हȅ।  

मȅ महाराÍटर् की सरकार को धन्यवाद देना चाहंूगा िक महाराÍटर् सरकार की पहल पर 
िपछले िदनȗ मुÇबई मȂ एक आिर्बटेर्शन सȂटर ĢारÇभ हुआ। महाराÍटर् की सरकार ने एक िनणर्य िलया 
है िक महाराÍटर् के अंदर जो भी हमारे कॉिन्Äलक्ट्स हȗगे, उसमȂ एक क्लॉज़ होगी िक अगर कोई 
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िववाद होगा तो उसके समाधान के िलए हम िंसगापुर नहीं जाएंगे या िदÊली नहीं जाएंगे, बिÊक 
महाराÍटर् का जो आिर्बटेर्शन सȂटर है, वहीं पर इसका समाधान िकया जायेगा। काटैँर्क्ट मȂ एक 
क्लॉज़ के अंदर इसको शािमल िकया गया है और अभी तक 6 महीने मȂ 75 केसेज़ की िहयिंरग वहा ं
पर हो चुकी है। मȅ सभी राज्यȗ से भी आगर्ह करंूगा िक जहा-ंजहा,ं िजन-िजन राज्यȗ मȂ आिर्बटेर्शन 
सȂटसर् हȅ, सरकारȂ भी इनको ĢारÇभ करȂ और यह क्लॉज़ मȂ डालȂ िक बाहर जाने के बजाय उनका 
समाधान उन्हीं राज्यȗ के अंदर हो सकता है तो लोगȗ को िंसगापुर, लदंन और पेिरस जाने की 
आवÌयकता नहीं पड़ेगी।  
 भारत को भारत सरकार एक हब के रूप मȂ िवकिसत करना चाहती है िक दुिनया के बाकी 
देशȗ के लोग भी अपने िववादȗ का िनपटारा कराने के िलए जैसे िंसगापुर जाते हȅ, वैसे ही वे भारत 
मȂ आयȂ, िदÊली आयȂ और यहीं पर िववादȗ का िनपटारा कर सकȂ ।  इसके िलए उस सÎंथान की 
िवÌवसनीयता चािहए, केर्िडिबिलटी चािहए, एक्सपट्सर्   चािहए, िवǎान लोग चािहए। आज जो 
सबसे बड़ी कमी है, वह इसी बात की कमी है िक जो कमिर्शयल आिर्बटेर्शन है, उसके सȂटर के 
रूप मȂ तो हम काम करना ĢारÇभ कर रहे हȅ, लेिकन हमारे पास एक्सपट्सर् नहीं हȅ, िवÌवÎत और 
जानकार लोग नहीं हȅ और दुिनया की बेÎट Ģेिक्टसेज़ को हमने अपने यहा ंइÎतेमाल नहीं िकया है। 
मȅ आदरणीय Ģधान मंतर्ी जी को धन्यवाद देना चाहंूगा िक इस साल के बजट मȂ भारत सरकार ने 
घोषणा की है िक गुजरात के अहमदाबाद मȂ जो िगÄट िसटी (गुजरात इंटरनेशनल फाइनȂस टेक 
िसटी) है, वहा ंपर एक इटंरनेशनल आिर्बटेर्शन सȂटर इसी वषर्  ĢारÇभ करने का भारत सरकार ने 
बजट मȂ एलान िकया है।  
 कुल िमलाकर जो इस पूरे िबल का लुÅब-ए-लुबाब है, वह यही है िक आिर्बटेर्शन के माध्यम 
से समÎयाओं का कैसे समाधान हो सके। उसके अंदर पाटीर्ज़ को इस बात की आजादी होती है िक 
वे आिर्बटेर्टर की िनयुिƪ और उसकी बहाली कर सकȂ । यह सÎंथा क्या काम करेगी, जैसा मȅने 
अभी बताया, अभी एक एǵ हॉक काम हो रहा है। जब इसे एक सÎंथा का Îवरूप िमल जायेगा तो 
लोग उस इंÎटीǷूशन के पास जाएंगे, जो िदÊली की सÎंथा है, उसका नाम पिरविर्तत िकया गया 
है, लोग उस सÎंथा के पास जाएंगे, वह आिर्बटेर्टर बहाल करेगी, वह उसे देखेगी िक आिर्बटेर्शन 
का काम ठीक से चल रहा है िक नहीं चल रहा है, िफर वह िनधार्िरत करेगी। िहन्दुÎतान के अंदर 
अलग-अलग सÎंथाओं के ǎारा िजतने अवाडर् हȗगे, उसकी वह िरपॉिज़टरी के रूप मȂ काम करेगी 
तो आज जो एǵ हॉक काम चल रहा है, इसके बजाय इसे एक सÎंथागत रूप िदया जाये, तािक 
दुिनया भर के लोग अपनी समÎयाओं का िनÍपादन कराने के िलए भारत आ सकȂ । आज जो िवदेशी 
कÇपिनया ंहȅ, वे फॉरेन को ही Ģेफर करती हȅ, जैसा मȅने कहा िक भारत की कÇपिनया ंतो कम ही 
रही हȅ, लेिकन फॉरेन की कÇपिनया ंभी भारत मȂ आ सकȂ , यह बहुत आवÌयक है।  
 इसिलए इस िबल के ǎारा एक तो नाम पिरवतर्न िकया गया, यह छोटा सा सशंोधन है िक 
नई िदÊली के बजाय इसका नाम बदला गया है, नहीं तो लोग समझȂगे िक नई िदÊली मȂ तो पहले 
से ही एक आिर्बटेर्शन सȂटर है, एक नया सȂटर यह नई िदÊली के िलए है, केवल इसिलए इसका 
नाम बदलकर इसको िकया गया है। इसका नाम बदला जा रहा है।  
 जैसा मȅने शुरू मȂ कहा िक करोड़ȗ की सखं्या मȂ कोटर् मȂ केसेज़ पȂिंडग हȅ, इनका जÊद से 
जÊद िनÍपादन कैसे हो, यहा ंबहुत सारे िवǎान, अिधवƪा, महािधवƪा बठेै हुए हȅ। एक बात का मȅ 
िकरेन जी को, माननीय मंतर्ी जी को सुझाव देना चाहंूगा िक हाई कोटर् और सुĢीम कोटर् मȂ वैकेशन 
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का िसÎटम है। िहन्दुÎतान मȂ कहीं भी वैकेशन का कोई Ģावधान नहीं है। अगर कोई आदमी काम 
करता है तो उसे साल मȂ 50 छुिƺया ंिमलȂगी, 60 छुिƺया ंिमलȂगी, िजतनी छुिƺया ंहȅ, अन्डर् लीव, 
पेड लीव, जो भी लीव है, लेिकन ऐसा नहीं होता िक सिचवालय डेढ़ महीने के िलए बन्द कर िदया 
गया। िकसी ऑिफस को महीनȗ बदं कर िदया गया, लेिकन भारत के अदंर हमने एक ऐसी पǉित 
को Îवीकार कर िलया िक सुĢीम कोटर् गमीर् के अदंर डेढ़ महीने बदं रहेगा, जाड़े के अंदर 20 िदन 
बदं रहेगा।  आज देश के अंदर सारी सÎंथाएँ, सारे ऑिफसेज़ 365 िदन काम करते हȅ और अगर 
िकसी को छुƺी चािहए, यानी एक आदमी छुƺी पर जाएगा, तो दूसरा आदमी काम करेगा, अगर 
दूसरा आदमी छुƺी पर जाएगा, तो तीसरा आदमी काम करेगा।  कोई कह सकता है िक वैकेशन 
जज काम करते हȅ, लेिकन वैकेशन बȂच मȂ िकतना काम होता है, यह हम सब लोग जानते हȅ।  
उपसभाध्यक्ष महोदय, यह एक िĤिटश परंपरा है।  आदरणीय Ģधान मंतर्ी जी ने कहा है िक हमारी 
सÎंथाओं मȂ, हमारी चीजȗ के अंदर जो िवदेशी जड़Ȃ हȅ, हम उनको धीरे-धीरे समाÃत करȂगे।   

उपसभाध्यक्ष महोदय, यह परंपरा क्यȗ Ģारंभ हुई, मȅ इसके बारे मȂ दो िमनट मȂ सकें्षप मȂ 
बताना चाहँूगा।  आजादी के पहले उस ज़माने मȂ जज अंगेर्ज़ होते थे, उनको यहा ँकी गमीर् बरदाÌत 
नहीं होती थी।  उस समय यहा ँ से हवाई जहाज नहीं चलता था, तो उनको पानी के जहाज से 
इंग्लȅड जाने मȂ एक महीना लगता था।  इस तरह से एक महीना जाने मȂ, एक महीना आने मȂ और 
िफर एक महीना वहा ँ छुƺी िबताने मȂ लगता था।  इसिलए यह जो परंपरा Ģारंभ हुई, खास कर 
Îकूलȗ मȂ और कोटर् के अंदर, इस िĤिटश परंपरा की जड़Ȃ वहा ँपर हȅ।  आज Îकूलȗ मȂ वैकेशन 
होती है, लेिकन टीचसर् के िलए वैकेशन नहीं है।  बच्चȗ की बात तो समझ मȂ आ सकती है।  एक 
और आÌचयर् की बात है िक सबॉिर्डनेट कोट्सर् मȂ िकसी Ģकार की वैकेशन नहीं है, लेिकन सुĢीम 
कोटर् और हाई कोट्सर् के अंदर इस Ģकार की वैकेशन है।  जिÎटस लोढ़ा ने 2014 मȂ कहा था, वे 
चीफ जिÎटस थे।  He sought to eliminate this vacation.  जब जिÎटस चंदर्चूड़ इलाहाबाद 
हाई कोटर् के अंदर जज थे या शायद चीफ जिÎटस थे, उस समय उन्हȗने यह िनणर्य िलया िक वे 
छुƺी पर नहीं जाएँगे, वैकेशन पर नहीं जाएँगे।  जिÎटस चंदर्चूड़ वालटेंरली छुƺी पर नहीं गए और 
काम करते रहे।  अभी जिÎटस चंदर्चूड़ सुĢीम कोटर् के चीफ जिÎटस हȅ।  इसिलए मȅ आपके माध्यम 
से कहना चाहँूगा िक "vacate vacation", यानी "छुिƺयȗ की छुƺी करो"। छुिƺयȗ के िलए छुƺी 
की आवÌयकता नहीं है।  आपको िजतनी छुƺी लेनी हो, आप छुƺी लȂ, लेिकन छुिƺयȗ के िलए छुƺी 
की आवÌयकता नहीं है।  मȅ िकरेन िरिजजु जी से भी आगर्ह करँूगा, वे एक बहुत कर्ािंतकारी मंतर्ी 
हȅ, वे बहुत सुधार का काम भी कर रहे हȅ, िक इस िवषय को भी आगे कैसे बढ़ाया जाए, इसके बारे 
मȂ िवचार करना चािहए।   

उपसभाध्यक्ष महोदय, मुझे लगता है िक सारा सदन सवर्सÇमित से इस िबल को अपना 
समथर्न देगा, तािक इस िबल के माध्यम से हम पूरी दुिनया के अंदर भारत को आिर्बटेर्शन के एक 
बड़े हब के रूप मȂ िवकिसत कर सकȂ ।  इन्हीं शÅदȗ के साथ, मȅ इस िबल का समथर्न करता हँू।  
धन्यवाद।   

 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय सुखेन्दु शेखर राय जी।    
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, at the outset, I may please be 
allowed to give a short background of the 2019 Act, that is, New Delhi International 
Arbitration Centre Act before I deal with the present Bill. 

If I refer to the Act of 2019, it says inter alia, and I quote, "And whereas the 
International Centre ..." There was an International Centre for Alternative Dispute 
Resolution. There was a Centre; and it was set up in the year 1995 under the aegis of 
Central Government and registered under the Societies Act, as mentioned by Vivek 
Tankhaji. Now "Whereas the International Centre for Alternative Dispute Resolution 
has not been able to actively engage and embrace developments in the arbitration 
ecosystem and to create a reputation par excellence keeping pace with the dynamic 
nature of arbitration over more than two decades."  "And whereas it has become 
expedient to take over the undertakings, etc. ..."   

On 2nd March, 2019, an Ordinance was promulgated to take over that Centre, 
its assets, moveable and immovable, everything, and the fund. So, in 1995, that 
Centre was set up by the Central Government and it was taken over by way of 
promulgation of an Ordinance on 2nd March, 2019, after a lapse of 14 years. I am not 
saying that the previous Government was responsible for that or the present 
Government is, but the fact remains that it took 14 years for the Government to 
understand that that society of arbitration was not functioning as per international, or 
any other standards. That Ordinance was challenged by the International Centre for 
Alternative Dispute Resolution, the earlier Centre, in the Delhi High Court and the 
Delhi High Court granted stay initially.  Ultimately it was vacated, but in between, the 
Government was pressing hard and a question was raised in the court as to what was 
the hurry.  Then, the learned Counsel -- I hope I remember it right; I have gone 
through the records -- appearing for the Government said, "We have committed 
before the World Bank and by 19th May, 2019, we shall come out with some positive 
results."  So, it was committed before the World Bank by the Indian Government that 
by such and such date they would come out with some positive results and that was 
the reason for the hurry.  So, an Ordinance was hurriedly promulgated and on the 
same day that old Centre was taken over.  Shortly thereafter, the new regime came in 
2019, as we all know, and the Cabinet passed a Resolution approving this New Delhi 
International Arbitration Centre Bill.  The Bill came to the Lok Sabha on the 10th of 
July, 2019 and the Rajya Sabha passed it on 18th July, 2019, in just eight days. The 
original Bill of 2019 was neither referred to any Standing Committee nor discussed in 
any Select Committee.  I am referring to these developments to underline the fact that 
in the earlier case, the Government was under pressure from the World Bank, and the 
intention was not as is being spelt out by the Government now, that they want to 
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develop an international centre, an institute of national importance, etc.  That was not 
the real intention; the real thing was pressure from the World Bank.  Be that as it may, 
it is stated here that the only purpose of bringing this Amendment Bill is to change the 
name of the Centre from 'New Delhi International Arbitration Centre' to 'India 
International Arbitration Centre' and to make some other small amendments and 
rectifications. My question to the hon. Minister is as to whether rules and regulations 
have been framed during the past three years under this Act, whether the objects and 
functions to be exercised by this Arbitration Centre have already been set up and to 
what extent these have been fulfilled.  For example, Section 14 of the 2019 Act says, 
"Objects of the Centre" --  I am not going into the details of the Bill, but just make 
some bullet points  -- 'to bring targeted reforms, to develop it as a flagship institution 
for conducting international and domestic arbitration, to promote research, study, 
providing training, etc., to provide facilities and administrative assistance for 
conciliation, mediation and arbitral proceedings and to maintain panels of accredited 
arbitrators and conciliators'. Even in his opening remarks, the hon. Minister said that 
they wanted to create a panel of arbitrators, and so on.  My question is: during the 
past three years, how many of these objects have been implemented by the 
Government? Section 15 of 2019 Act, the original Act, contains certain provisions 
and, says: (a) to facilitate for conducting international and domestic arbitration and 
conciliation in the most professional manner; (b) to provide cost effective and timely 
services for the conduct of arbitration and conciliation at national and international 
level; (c) to promote studies, etc., etc.  Now, there are seven such functions to be 
performed by the New Delhi International Arbitration Centre. My question to the hon. 
Minister is: Has this Institution at all become functional as per Section 15 of the Act 
during the past three years?  If so, to what extent?  Now, there is nothing more to 
elaborate or elucidate because I should confine myself to the present Bill. Now comes 
the question: Why 'New Delhi' and why 'India'?  That has been explained by the hon. 
Minister very carefully and in a nice manner.  He said that there are so many 
institutions under the name and style of 'New Delhi Arbitration Centres', etc.  The 
Government has come to understand or know of this after a lapse of three years.  
When the 2019 Bill was originated, neither the Legislative Department nor the Law 
Ministry, as a whole, or any other authority of the Government was aware of existence 
of such 'New Delhi Arbitration Centres' in the country!  It took them three years to 
know, understand and come before the Parliament to spoil its valuable time for the 
change of name, and with this speed, we are going to establish an international 
centre of excellence for arbitration, mediation, etc!  Who will come to India?  Those 
who are going to Stockholm or Paris or London or Singapore, will they come to India 
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if we move in this direction with such time that we took three years to change the 
name of the institution? So far as I understand, neither the rule, nor has the regulation 
been framed under this Act.  The Government is concerned only with change of name 
to show that here is a bigger Arbitration Centre; for the past 14 years nothing 
happened, but we have done it.  What you have done, you are only renaming it.  You 
have come with a bill to change the name.  I am not opposing it.  Don't laugh at me; I 
am not opposing it.  I am putting some relevant questions.  If you satisfy any Member 
of this House by replying to these questions, I will be the happiest person.  What is in 
a name?  It reminds me the act 2, scene 2, of Shakespeare's epoch-making drama 
'Romeo and Juliet' wherein Juliet's famous soliloquy was, and I quote:  
 

"What's in a name? 
That which we call a rose 

By any other name would smell as sweet." 
 

Juliet meant to say that Romeo would still have all the perfection he had even if 
he were not called Romeo. Whether it is called 'New Delhi' or 'India', it matters little 
to me. And, I know that for those, who will be interested in international arbitration, it 
will be meaningless whether its name is 'New Delhi' or 'India' because everybody 
knows that New Delhi is the Capital of India. Even though the smell of the rose, 'New 
Delhi', is not less than that of 'India', yet it need not be undermined too.  Similar is the 
position regarding this Arbitration Centre.  
 Finally, there is a trend, and I must say that without any reason or rhyme, this 
renaming of roads, railway stations, places, stadiums, medical colleges, etc., is 
happening. Therefore, on introduction of such a Bill today for the change of name of 
an Act, I would like to know whether it will be a regular feature in the future for 
renaming other Acts also.  Thank you, Sir.   
 
SHRI P. WILSON (Tamil Nadu):  Sir, when the word 'India' is used instead of 'New 
Delhi', we have no objection to this Bill.  No doubt, we have a very competent Law 
Minister, but the draftsman is not competent.  Had he used this word 'India' in 2019, 
it would not have made us to sit here and discuss and pass this Bill only for the 
purpose of substituting the word 'New Delhi' with the word 'India'.    
 It costs around Rs 2.5 lakhs per minute to the Exchequer for running the 
Parliament for a minute. If we calculate for both, Lok Sabha and Rajya Sabha, the 
combined expenditure of the Exchequer for the present Bill would be Rs.1.5 crore.  
Due to the incompetent draftsman, so much money is being wasted.  That is why I 
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am asking for such competent draftsman, along with an editorial board, to 
understand the needs of the Bill and its long-term ramifications. Before tabling any Bill 
before the Parliament, the stakeholders should be consulted. The legislative impact 
assessment should also be done. That is how the participation of all will be there in 
bringing out a Bill.   
 There is an emergent need to reconsider our arbitration laws, as they are 
becoming detrimental for Government contracts. I am sorry to say that the 
contractors are looting money from the Government by systematically abusing the 
arbitration procedure. I have to say this now. Reliefs are being granted by the 
Arbitrators, which a Court would have refrained under the given circumstances.  We 
have to understand that the private parties are very diligent in appointing arbitrators 
based on their background.  There are awards being passed against the Government 
wherein the claims awarded are so enormous that it is making the contract 
economically unfeasible, thereby causing further loss to the public exchequer.   
 Under the existing Section 34 of the Arbitration and Conciliation Act, 1996, the 
Court has powers only to set aside an erroneous, patently illegal award and remit it 
back to the Arbitral Tribunal for de-novo hearing. The powers for altering, 
modification, reversing the award, including powers of re-appreciating the evidence, 
should also be provided under Section 34 to the Court to prevent abuse of arbitral 
proceedings.   
 Such exorbitant awards are not just affecting administrative efficiency but also 
causing great losses to the public sector undertakings and the Government.  There is 
a need to keep a check on the quality awards passed by the Arbitral Tribunals 
involving Government contracts, as they deal with public money and also act as an 
impediment to the development works carried out by the Government.  The tendency 
of certain public sector undertakings having arbitrators' panel and appointing 
arbitrators from that panel should also be avoided. A law can be brought to that 
effect. Instead independent arbitrators can be sought from the Arbitration Centres.  
The fees of arbitrators should be regulated and should be reasonable. Conducting 
arbitration in five-star hotels should be avoided. To make arbitration cheaper and 
accessible to all persons, these things have to be followed.   

Sir, in order to project India as an arbitration hub, a sense of assurance is 
needed to be inculcated amongst the parties by providing them a remedy against 
such arbitral awards, which may threaten their existence itself.  Granting powers for 
modification, re-appreciation of evidence and alteration of the award by the court 
under Section 34 would lead to development of such jurisprudence, which would act 
as a guardrail against such offending arbitral awards. My suggestion is that if an 
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amendment to Section 34 is not possible, then, please remove the arbitration clauses 
from all the Government and private contracts as it creates havoc.  
 Sir, the Legal Services Authority should have a list of panel of arbitrators who 
are ready to do arbitrations free of cost, and, they should make the same available to 
all litigants who are interested in the arbitration so that the doors of arbitration would 
be open to poor litigants. I request the hon. Law Minister to consider this suggestion.   
 Sir, what our country needs is a robust arbitration regime. Merely changing the 
name would not do the job.  We have to rehaul the Arbitration Act so as to achieve 
the real intention of the Act. Thank you very much. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, Wilson ji.  Now, Shri 
Sushil Kumar Gupta. 
  
Ǜी सुशील कुमार गुǔा (राÍटर्ीय राजधानी के्षतर्, िदÊली) : उपसभाध्यक्ष महोदय, आपने मुझे इस 
महत्वपूणर् िबल पर बोलने का मौका िदया, इसके िलए आपको धन्यवाद। मȅ 'नई िदÊली 
अंतरराÍटर्ीय माध्यÎथम कȂ दर् (सशंोधन) िवधेयक, 2022' के पक्ष मȂ खड़ा हुआ हँू। हम बहुत सी 
माकȃ ट एसोिसएशन्स से जुड़े हुए हȅ। हम देखते हȅ िक दो Ëयापािरयȗ के बीच झगड़े हो जाते हȅ, तो 
माकȃ ट एसोिसएशन के पदािधकारी मध्यÎथता करते हȅ और दोनȗ का झगड़ा िबना पैसे के सुलझ 
जाता है। Ëयापारी अपनी-अपनी गलितयȗ को Îवीकार करते हुए एक-दूसरे के फैसले का सÇमान 
करते हȅ और िफर Ëयापार उसी तरीके से िनबार्ध गित से आगे बढ़ता है। 
 महोदय, भारत के अंदर अंतरराÍटर्ीय Ëयापार बढ़ रहा है। हमारे बच्चे हर रोज दुिनया के 
नए-नए देशȗ के अंदर, उसको ग्लोबल िसटी मान कर Ëयापार कर रहे हȅ और Ëयापार को बढ़ा रहे 
हȅ। Ëयापािरयȗ के बीच अंतरराÍटर्ीय झगड़ȗ को सुलझाने के िलए अंतरराÍटर्ीय आिर्बटेर्शन सȂटर की 
िवÌवसनीयता बढ़ाने के िलए अनुभवी तथा िवÌवसनीय Ëयिƪ चािहए, जो मध्यÎथता करके सारे 
झगड़े को सुलझा सके। अंतरराÍटर्ीय आिर्बटेर्शन सȂटर की भारत मȂ िवÌवसनीयता और अच्छी 
होगी, जब हम समयबǉ तरीके से समय-सीमा के अंदर झगड़ȗ को सुलझा सकȂ गे। हमारे देश के 
अंदर करोड़ȗ मुकदमे अदालतȗ मȂ लबें समय से लिंबत हȅ। यिद हम उनको भी जÊदी से िनपटा 
सकȂ , तो दुिनया के देशȗ का िवÌवास हमारे देश के आिर्बटेर्शन सȂटर के Ģित भी बढ़ेगा और न्याय 
Ģणाली के Ģित भी बढ़ेगा।  
 महोदय, भारत मȂ कानूनी सहायता, आिर्बटेर्शन सȂटसर् बहुत महँगे हो गए हȅ। मेरा आपसे 
अनुरोध है िक इन सȂटसर् मȂ कई तरह की फीस लगती है, कृपया आप उन्हȂ कुछ कम करने का 
Ģयास करȂ तािक दुिनया के देश हमारी तरफ आकिर्षत हो सकȂ । हमारे देश की कानूनी सहायता 
बहुत पारदशीर् है, न्याय Ģणाली बहुत पारदशीर् है, उसी तरीके से मोÎट इफेिक्टव आिर्बटेर्शन सȂटर 
इंिडया मȂ बने और वह पारदशीर् और बेहतर होना चािहए। आिर्बटेर्शन सȂटर मȂ पारदशीर् तरीके से 
कम लागत मȂ फैसले होने चािहए तािक दुिनया के सभी Ëयापारी िंसगापुर, पेिरस इत्यािद देशȗ को 
छोड़ कर िहन्दुÎतान की तरफ आकिर्षत हȗ, िहन्दुÎतान के अंदर अपने आिर्बटेर्शन केसेज़ को 
लेकर आएँ और अन्य के मुकाबले हमारे देश पर ज्यादा िवÌवास कर सकȂ । 
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 महोदय, अतं मȂ मȅ इस िबल का सपोटर् करते हुए आपके माध्यम से माननीय मंतर्ी जी से 
कहना चहता हँू िक केवल नाम बदलने से कुछ भी नहीं होगा, क्यȗिक सारी दुिनया जानती है िक 
नई िदÊली िहन्दुÎतान की राजधानी है और देश की राजधानी के ऊपर सारी दुिनया िवÌवास 
करती है, इसिलए नाम बदलने की जगह लोगȗ का िवÌवास बदलना पड़ेगा। लोगȗ का िवÌवास 
बदलने के िलए, हमȂ अपनी कायर्Ģणाली को बदलने की जरूरत है, इसमȂ पारदिर्शता बढ़ाने की 
जरूरत है, न्याय की कीमत को घटाने की जरूरत है। अनुभवी और सक्षम Ëयिƪयȗ को मोिटवेशन 
देकर, उन्हȂ इज्ज़त देकर इस आिर्बटेर्शन के काम मȂ लगाना पड़ेगा, तािक वे कम समय मȂ अिधक 
से अिधक काम कर सकȂ , हमारे Ëयापार को भी बढ़ावा िमल सके और दुिनया के Ëयापािरयȗ को इस 
देश के ऊपर िवÌवास हो सके िक िहन्दुÎतान एक ऐसा मुÊक है, जो बढ़ते हुए ग्लोबल Ëयापार मȂ, 
आज दुिनया मȂ बढ़ती हुई ĢितÎपधार् मȂ आगे बढ़ रहा है। उन्हȂ लगेगा िक हम भी इस देश मȂ आएंगे, 
तो हमȂ अवÌय न्याय िमलेगा, क्यȗिक इस देश की न्याय Ģणाली सक्षम है, इस देश का आिर्बटेर्शन 
सȂटर सक्षम है। मेरा माननीय मंतर्ी जी से यही िनवेदन है, क्यȗिक Ëयापार बढ़ रहा है और हमारे 
नये-नये बच्चे दुिनया के अलग-अलग कोनȗ मȂ जाकर Ëयापार कर रहे हȅ। वे Îटाटर्-अÃस हȅ, 
इसिलए व ेपेिरस या िंसगापुर जैसे आिर्बटेर्शन सȂटसर् को अफोडर् नहीं कर पाते हȅ। आप हमारे देश 
मȂ कम लागत वाला आिर्बटेर्शन सȂटर बनाएं, तािक दुिनया को िवÌवास हो और कम-से-कम हमारे 
बच्चे तो उन आिर्बटेर्शन सȂटसर् को Ģेफर करȂ, धन्यवाद। 
 
DR. PRASHANTA NANDA (Odisha): Thank you, Sir, for giving me opportunity to 
speak on this Bill.  As I understand from the introductory speech of the hon. Minister 
that the Government's objective by changing the name of this institution is to reflect 
the aspiration of India to be a hub of international commercial arbitration and move 
away from a city-centric name.  Moreover, the Amendment tries to encourage other 
forms of dispute resolution mechanisms, apart from arbitrations, to also be facilitated 
by the Centre.  The Government, through the medium of this Bill, seeks to increase 
the time-limit from two to five years from the commencement of the Act to issue 
provisions in the official Gazette that can facilitate in the implementation of the same 
without being inconsistent with the principal Act.   
 The NDIAC was established not only to facilitate arbitration in India but also to 
promote research and training in arbitration.  The principal Act requires the NDIAC to 
maintain a panel of professionals to conduct dispute resolutions as well.  While 
increased use of arbitration in India can help in decreasing the backlog of the judiciary 
and ensure speedy measures for dispute resolution, it still faces several challenges.    
I would like to say that, for instance, India does not have an arbitration bar, which 
means that a significant number of arbitration cases take place either on the 
weekends or post-court hours, which limits the ability of this dispute resolution 
mechanism to reach its full potential.   
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 I would like to draw the attention of the hon. Minister that several questions 
arise with the Amendment proposed by the Government. Was the Government not 
cognizant of the fact that NDIAC was named city-centric in nature in 2019 when, in 
fact, it was an institution of national importance?  Will changing the name enable the 
Centre to become a domestic and international hub for arbitration?  What other steps 
is the Government taking to compete with other international hubs of arbitration, 
especially in Asia, such as Singapore? With countries like Singapore and France 
offering lucrative and well-established arbitration centers, it will be a tough challenge 
for the Government to make India an arbitration hub.  Furthermore, IIAC might face 
challenges domestically too. For instance, the Punjab and Haryana High court has 
proposed to the Indian Government to open an arbitration centre of international 
status in Gurugram too.   
 I support this Bill expecting the replies from the hon. Minister. Thank you.    
                 
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, it is well appreciated that it is an 
institution of national importance. If we compare it with the parent Act, the parent Act 
provides for only domestic and international arbitration and conciliation, whereas the 
Amendment Bill provides for other forms of alternative dispute resolution in the 
manner to be specified by the Central Government through regulations. I expect the 
hon. Minister to specify the regulations at least in the near future. I have four 
suggestions to make to the hon. Law Minister in this regard.   
 I suggest that the Government should ensure minimum judicial interference and 
maximum institutional autonomy. In the ad hoc arbitration, the parties are unable to 
mutually agree on an arbitrator. Section 11 of the Arbitration and Conciliation Act, 1996 
empowers the Supreme Court or the High Court to appoint an arbitrator. However, 
the biggest problem in this regard is, the courts take several months to appoint an 
arbitrator which results in substantial cost to the parties. This defeats the very 
purpose of arbitration.  It is meant to be fast. It is meant to be a cost-effective method 
of resolving the dispute. Interestingly, Section 11 of the Arbitration and Conciliation 
Act also empowers the Supreme Court and the High Court to delegate the function of 
appointing an arbitrator to any person or institution. This is in the existing Act. 
However, in the past, there was not a single case where the Supreme Court or the 
High Court empowered or delegated the power and it is hardly seen in any of the 
courts. Hence, I suggest that the International Arbitration Centre should be 
designated as a default institution. It cannot be put completely in the hands of the 
Supreme Court or the High Court, as the case may be. This is for appointment of 
arbitrators in ad hoc arbitrations. I am talking about ad hoc arbitration. This has 
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already been done in arbitration-friendly countries like Singapore and Hong Kong.  
This will ensure minimum judicial interference and maximum institutional autonomy.  
This is one suggestion. 
 The second suggestion, Sir, which I would like to make, is the problem of 
having retired judges as arbitrators.  This has to be addressed.  The worrying trend is 
emerging in India's arbitration landscape where the retired judges are largely 
appointed as arbitrators.  Why only retired judges? I am not saying serving judges.  
Rather I urge the Government and the hon. Law Minister to promote the growth of 
arbitrator community in India like judges community. The dire need to ensure 
arbitration in India does not amount to mere post-retirement opportunity for judges.  
That is not the intent of the Act. The retired judges, who become arbitrators after 
retirement, conduct arbitration proceedings like court proceedings. This would not be 
correct. This would not be incorrect to say that today's judge after retirement 
becomes an arbitrator. This is the present trend in this country. This has to be 
addressed by the Government.  
 The third suggestion, which I would like to make in this regard, is about skilled 
human resource. Concerns have been expressed about the Arbitration Centre lacking 
expertise required for its effective functioning. The rules issued by the Centre under 
the parent Act don't prescribe arbitration experience as mandatory experience. For 
the appointment of counsel, even though they are required to deal with the matters 
relating to domestic and international arbitrations, I suggest to the Government that 
the arbitration experience should be made mandatory for the Counsel in the nascent 
stage of development itself. I hope the Government will ensure that qualified 
professionals are engaged in the Arbitration Centre rather than what I have stated just 
now. 
 
 4.00 P.M. 
 
Sir, the fourth suggestion that I would like to make is about lessons from Singapore 
and Hong Kong. In case of arbitration, many parties, which have got money, prefer to 
go to Singapore or Hong Kong or London. Why and why not India? Our Asian 
neighbours like Singapore and Hong Kong have become top arbitral destinations due 
to the immense financial and infrastructural support they got from the Government 
and the balanced approach. On the other hand, please see the figures here. In 2020-
21, the Government has allotted only Rs.1 crore to the arbitration centre; in 2022-23, 
it has been raised to Rs.3 crore. I urge the Government and the Law Minister to 

[ 14 December, 2022 ] 135



 

extend adequate financial resources for the development of arbitration centre so that 
this can emerge as India's international arbitration centre.   
 Sir, there is no doubt that this Bill will give a loud and clear message to the 
international community about India's arbitration friendly environment. Therefore, with 
these suggestions, we support the Bill.  
 
PROF. MANOJ KUMAR JHA (Bihar): Hon. Vice-Chairman, Sir, one of the greatest 
regrets of my life, which I would share, is that I could not pursue law. I got admitted in 
the same institution, CLC, but then I withdrew and did something else. Listening to 
others and the hon. Minister Saheb himself and learning from the fact, िक जब से आया 
हंू, तब से कोई भी कानून िकसी के िलए भी बने, it is lawyer's delight. उनकी िज़न्दगी रौशन 
होती जा रही है। बाकी कहीं रौशनी हो या न हो। इसिलए हर दल मȂ वकीलȗ की बड़ी पूछ है, चाहे 
वे उधर हȗ या इधर हȗ। It's a regret.  Anyway, Mr. Vice-Chairman, Sir,  मȅ कोिशश कर रहा 
था िक िहन्दी मȂ ही बोलू,ं क्यȗिक भाजपा के िमतर् कहते हȅ िक िहन्दी मȂ बोलो, लेिकन यह बड़ा 
टेिक्नकल सÅजेक्ट है, मȅ आिर्बटेर्शन की िहन्दी अभी तक नहीं समझ पाया हंू िक उसकी िहन्दी 
क्या है। ...(Ëयवधान)... अब बताइए इतना लÇबा-चौड़ा मतलब है, मध्यÎथता। Anyway, Mr. 
Vice-Chairman, Sir, in the backdrop, I would say.... 
 
िविध और न्याय मंतर्ालय मȂ राज्य मंतर्ी (Ģो. एस.पी. िंसह बघेल) : आरजेडी कहती है, लोक-
भाषा, लोक-भोजन और लोक-भषूा। 
 
Ģो. मनोज कुमार झा : सर, मȅ कोिशश कर रहा हंू। आप िबल सरल बनाइए। मȅ बघेल साहब के बारे 
मȂ कुछ नहीं कहना चाहता। आजकल इनको भी सपने मȂ लोग आने लगे हȅ।  
 खैर, सर, माननीय कानून मंतर्ी जी, न्यायपािलका की बेरुखी एक बहुत बड़ा मसला है 
और तब और ताज्जुब होता है, जब दो िदन पहले Îवयं न्यायपािलका कहती है िक आपको 
Ģशासिनक सहयोग नहीं है, इसिलए ये आिर्बटेर्शन सȂटसर् नहीं चल रहे हȅ, तो यह दोहरा चिरतर् -- 
मȅ न्यायपािलका पर िटÃपणी नहीं कर रहा हंू, िसफर्  अपने िवचार Ëयƪ कर रहा हंू -- यह नहीं 
होना चािहए िक नहीं कर पा रहा है। दूसरी तरफ आपकी खुद की बेरुखी होती है। अवॉडर् हो जाता 
है और उसके बाद िफर टर्ायल कोटर् मȂ मामला चला जाता है और एक लÇबी Ģिकर्या होती है। मȅ 
समझता हंू िक इस पर कुछ फेरबदल हो, सुधार हो। हमारे कई दोÎतȗ ने कहा, Ģाथिमक तौर पर 
आिर्बटेर्शन की हमारी जो ĢेफरȂस रही है, वह तदथर्वाद की रही है, एड्हॉिकज्म की रही है। जब 
आप इसको ģेम करȂ तो सबसे पहले you have to address that. Having said that, Sir, I 
have a couple of points more. 
 सर, मेरे एक िबहार के साथी और सीिनयर लीडर सुशील कुमार मोदी जी कह गए िक 
Ģाचीन काल मȂ पचं परमेÌवर हुआ करता था। सर, उतने Ģाचीन काल मȂ मत जाइए, क्यȗिक हर 
पचं परमेÌवर नहीं हुआ करता था। उसको भी हम आज तक भगुत रहे हȅ। कुछ बीच का मसला 
रिखए, तािक एक बेहतर ËयवÎथा बने। Sir, I believe that this is one of the greatest USPs of 
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this Government and I hyphenate between the Government and the hon. Minister. He 
is not only a name-changer, I wish you become a game-changer. क्यȗिक आपके यहा ं
नेम चȂजर वाले बहुत बड़ी तादाद मȂ हȅ। उनका बस चले तो वे सुबह उठकर अपने घर का नाम 
बदल दȂ, सड़क का नाम बदल दȂ। सर, वह नहीं करना है। मȅ सुखेन्दु भाई की तरह आपको रोिमयो 
जूिलयट तक भी नहीं ले जाना चाहता हंू, हालािंक टेÇÃटेशन मेरी भी थी िक रोिमयो के साथ 
आपको जोड़ दंू। Sir, lack of good administrative facilities.  What even Vijayasai Reddyji 
said, Vivek bhai said, Sukhenduji said, that has to be underlined as one of the 
priorities. बेहतर Ģशासिनक सुधार कीिजए। िवजय साई रेƿी जी ने िरटायडर् हाई कोटर् और 
सुĢीम कोटर् के जज की बात की। इसिलए मȅने कहा िक वकालत करनी चािहए।  जज बनता तो 
जब तक एज न होती, तब तक जज रहता और जज रहने के बाद िकसी न िकसी आयोग का, 
आिर्बटेर्शन का मेÇबर बन जाता या चेयरमनै बन जाता। यह जो एहसास-ए-कमतरी है, वह मेरे 
अंदर ही नहीं है, बिÊक इस सदन मȂ कई सदÎयȗ के अंदर होगा िक काश, हम वहा ंक्यȗ न हुए? 
एक और मसला है, within the Bill, public policy.  Usually, it gets vitiated in the name of 
public policy. Please define public policy where in clear cut terms, इसको पिरभािषत 
करने की जरूरत है।  ताज्जुब इस बात का है िक इस तरह के सȂटसर् की शुरुआत हुई थी-चाहे 
कहीं भी हो - िंसगापुर हो, हागँ कागँ हो, लदंन हो, वह इसिलए थी िक नॉमर्ल कोट्सर् के बडर्न को 
कम िकया जाए।  इन मसलȗ का चिरतर् थोड़ा अलग था।  अब यह है िक बडर्न कम होने की बजाय 
हमने नई दुिवधाए ंऔर िवसगंितया ं पैदा कर दी हȅ।  मुझे उÇमीद है िक आपके इस नए सȂटर के 
साथ ये दुिवधाएं और िवसगंितया ंखत्म हȗगी।  एक और बात जिÎटस ǛीकृÍण कमेटी ने कही थी, 
why most preferred arbitration centres are generally London, Singapore is because 
there is ample Government intervention and support. सरकार पूरी तरह अनुपिÎथत भी 
नहीं, Ģाइवेट Ãलेयसर् का भी मामला हो, मȅ उस िवचारधारा का नहीं हंू िक सरकार पूरी तरह गायब 
हो जाए।  चूंिक सरकारȗ के गायब होने के बाद और मȅ यह भी मानता हंू िक हागँ कागँ की Îटेट का 
कैरेक्टर, िंसगापुर की Îटेट का कैरेक्टर हमसे िबÊकुल अलग है। हमारी अपनी पिरÎथितयȗ, 
Ģाथिमकताओं, दुिवधाओं, िवसगंितयȗ के मध्य मȂ हमारा आिर्बटेर्शन सȂटर बने। मȅ आपको पुन: एक 
बार बधाई देते हुए, धन्यवाद देता हंू।  आपसे ताÊलुक और भी गहरा है िक हम लोग इस सदन के 
कुछ वैसे कोने मȂ भी िमलते हȅ, जहा ंकई लोग नहीं जाते हȅ।   
 
डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश) :  झा जी, आप कौन-से कोने मȂ िमलते हȅ?   
 
Ģो. मनोज कुमार झा :  मȅ आपको ले जाऊंगा।  मȅ आपका बहुत-बहुत धन्यवाद करता हंू और आशा 
करता हंू िक िववेक भाई से जो भी शुरुआत हुई है, मȅ समझता हंू िक उन मुǈȗ पर ग़ौर करते हुए 
आप उनको शािमल करȂ और जैसा िवशाल ǭदय आपने िदखाया, जब आपने आरंिभक बयान 
िदया, तब आपने यह कहा िक मȅ सुझाव आमंितर्त करता हंू।  आम तौर पर जो आजकल मंतर्ीगण 
हȅ, मुझे लगता है िक कई दफा अहंकार उनका गहना होता है, लेिकन आपका गहना अहंकार नहीं 
है, कृपया इसे बनाए रिखए।  Thank you.  Jai Hind!  
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you.  Now, Shri Bikash Ranjan 
Bhattacharyya.     
 
SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal):  Mr. Vice-Chairman, Sir, 
we, the people of India are happy today that this wisdom of governance by the Modi 
Government was not available when a clarion call of Delhi Chalo was given by Netaji 
Subhash Chandra Bose.  That Delhi Chalo had charged the entire country. They 
would have said that 'िदÊली चलो', राजÎथान के पीपल कहते हȅ िक 'िदÊली चलो', िबहार से 
झा साहब भी यह कहते हȅ िक 'िदÊली चलो', तो िदÊली का नाम बदल देना चािहए।  
 

 (उपसभापित महोदय पीठासीन हुए।) 
 
The arbitration centres globally are known; so far as the capital of a country is 

concerned, nowhere in the world, the name of the country has been made as the 
arbitration centre. The danger is that if today you change the name of the New Delhi 
International Arbitration Centre -- it is known to everybody the arbitration centre is 
situated at Delhi and the traders and the commercial authority would be willing to 
come to Delhi because of the accessibility and also because of the logistical support 
which is expected to be there -- and you say, 'India International Centre', the 
community might think that I would be sent to Manipur, I would be sent to far east 
corner of the tribal areas. They would not be encouraged to come for arbitration 
centre. Therefore, change of name here is absolutely a misguided concept. Not only 
a misguided concept, this excessive legislation reflects the lack of governance. The 
whole Amendment -- I shall try to be confined only with this Amendment and would 
not go beyond that -- is only to change the name.  There is a subtle political outlook 
reflected in this Bill.  Sir, there was no harm in keeping it as New Delhi International 
Centre.  That is an international centre.  There might be other New Delhi centers 
which are not international.  By this, you want to really -- I again say, subtle political 
ideological reflection comes -- kill the diversification. You want everything to be 
brought under one control, one man, one philosophy and that idea which is dividing 
the country is being encouraged through this Amendment. There is no other purpose.  
Arbitration is a voluntary dispute resolution forum. The parties do agree that they will 
not go to court, they will go for arbitration.  What is the role of the arbitration centre?  
It is only to provide better logistical support. As in the capacity of Arbitrator and the 
Counsel, I can say with confidence before this House that we have seen that the 
Arbitrators, while, even I was acting as an Arbitrator, we would like to get better 
facilities for conducting the business of arbitration which is lacking.  If that facilities are 
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provided with, then, what is the need of changing the name?  You would be known 
by your performance and not by the name. I don't find anything in this Bill which gives 
what sort of logistical support that are going to be given by the Government.  What 
are the attempts to develop this New Delhi International Arbitration Centre? The 
change of name, I would repeat, would have a disastrous effect and again, we have 
to come, two years after saying, 'now amend this.' Therefore, the change of name, I 
do not support. It is known as the New Delhi International Arbitration Centre.  Let it be 
known like this. Now, there is another problem which they want to really bring in this, 
that is, difficult removing clause. This is a part of each statute.  Now, by this 
incorporation, you, in fact, in the name of difficult removing clause keep power within 
your fold even to change the basic character of the Arbitration Act. The basic 
character of Arbitration Act of 1996, which has really encouraged the traders' 
community, the business community to go for arbitration is that they have their own 
voluntary choice of Arbitrators. They will act as Arbitrators. They might have been 
engaged by XYZ but while they are assuming the chair of Arbitrator, they behave like 
an Arbitrator. What is required is more important and, that is, ceiling of fees.  
Nowadays, the fees of Arbitrators are so sky-rocketing that everyone is scared of, at 
least, in our country, to go for arbitration because of high expenses. Even the public 
sector undertakings, nowadays, are really scared of bearing the fees of Arbitrators.  
Therefore, the best course would be, if you want to make this Arbitration Act more 
effective and more adjudicative for the benefit of the traders' community or the 
commercial world, then, make this part of this Act rational by putting ceiling over the 
fees of the Arbitrators and providing the best opportunities available, then, we will find 
that nobody is going to Singapore or nobody is going to Tokyo. All willing parties 
would come here. The site as such is chosen by parties through the arbitration 
agreement. Therefore, it depends upon the agreement between the parties. They will 
say as to which site they will prefer. This is not the role of the Government to direct 
that you must have arbitration here.   
 In conclusion, Sir, I will not take much of time, I would say this. Don't waste 
legislative time by bringing this sort of irrational and irresponsible legislation, only 
change of name, and thereby, spoiling the diversified character of the country.   
 I would appeal to the hon. Minister to please withdraw this Bill.  
 
MR. DEPUTY CHAIRMAN: Now, Shri Birendra Prasad Baishya; not present. Shri 
Binoy Viswam.   
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SHRI BINOY VISWAM (Kerala): Sir, this Bill, once again, proved that the BJP 
Government is only engaged in making the people confused and then betrayed.  You 
create an impression that you are going to do something great.  Please tell this House 
and the people as to what is great in this Bill.  What is new in this Bill? Many of my 
previous speakers have mentioned it. Nothing is there. Only a change of 
nomenclature and that nomenclature is not going to make any drastic changes 
content-wise, nature-wise, character-wise.  This is my criticism. You are creating an 
atmosphere to make much ado about nothing.  Big news is there, but there is much 
ado.  Sukhenduda mentioned here. He brought in Shakespeare; what is after all there 
in the name.  Please tell us. Nothing is in the name. In this country, where the people 
are poor, maybe the country is going richer and richer, but the people are poor, in 
this country, where the great institutions like GIC, LIC, banks and mutual funds, 
everything has become instruments for the big people, investors, to cheat the poor 
people.  What benefit would you bring for those people through this change of name?  
For whom do you stand?  It is my question. Are you people-friendly while passing this 
Bill?  Are you people-centric while passing this Bill? No! You want to make a 
promise, a promise which is made to the world Bank to fulfill. You promised them that 
something big will come soon. And what came here? From the mountain, we could 
see a rat.  That is this Bill.  Nothing is there.  That is why we differ from this Bill.  Sir, 
we want to claim ourselves as Vishwaguru, a very good name; Chairman of the G20 
Nations; still good. Now, we are the Chairman of the Security Council also in the UN; 
also good.  In this context, you people want to call ourselves as Vishwaguru and this 
Vishwaguru has turned into a land of scams, a land of frauds, a land of deceiving the 
people.  What will you do to change the fate of the people through this mere change 
of name?  From New Delhi, you make it India.  India is great, Delhi is also great, but 
intention in the Bill is not great at all.  That is why, I, from the Communist Party of 
India, would like to tell you that I beg to differ with all your claims. Rijijuji, you are a 
young and efficient administrator.  We have great regard for you.  But you came to 
this House with a very hollow purpose and that purpose is not going to help us.  Our 
colleague, Mr. Wilson, mentioned certain things here.  Arbitration, today, is an affair 
of only the rich.  Where are the doors open for the poor here? You talked about legal 
service authority, but are they getting that service? Your provisions of legal service for 
the poor is denied for them.  Can you ensure this House that these measures of new 
arbitration will help them in reasonable charges? You are trying to imitate New York, 
Paris, Stockholm, London, Singapore.  What about India?  
 
MR. DEPUTY CHAIRMAN: Please... 

140 [RAJYA SABHA]



 

 
SHRI BINOY VISWAM: We request you to be Indian and try to evolve an Indian model. 
You want to make a model from some other countries.  And I am telling you, we are 
more Indian than you people.  We demand you to be Indian in drafting this Bill also.  
Then you take into account the concerns of the Indian people, most of them whom 
are poor people, and for them, the change of name will bring no solutions.  
...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Please speak on the subject. 
 
SHRI BINOY VISWAM: Sir, it is the same subject.  Where did I deviate?  Arbitration 
for whom? That is the question. I stick to the point and subject. Arbitration for 
whom?  For the super rich, the corporates or for the poor people! (Time-bell rings.) 
That is a subject for me. I am here as a Communist to raise the voice for the people 
not for the rich. So, that is my subject and that will be my subject here, today and 
tomorrow.  Thank you, Sir.   
 
Ǜी राम नाथ ठाकुर (िबहार) : महोदय, मȅ आपका आभारी हंू िक आपने मुझे 'नई िदÊली 
अन्तरराÍटर्ीय माध्यÎथम केन्दर् (सशंोधन) िवधेयक, 2022'  पर बोलने का अवसर िदया है।  
 महोदय, सरकार इस िवधेयक के माध्यम से इसका नाम बदलकर, 'भारत अंतरराÍटर्ीय 
माध्यÎथम केन्दर्' करना चाहती है तथा वािणिज्यक िववादȗ को िनपटाने के िलए अन्य वैकिÊपक 
िववाद िनपटाने के तरीकȗ को इसमȂ समािहत करना चाहती है, लेिकन मȅ यहा ँयह सुझाव देना 
चाहता हंू िक हमारे देश मȂ वािणज्य सबंधंी िववादȗ को िनपटाने के िलए मौिलक ढाचेँ को खड़ा 
करना आवÌयक है, अत: मातर् कानून बना देना पयार्Ãत नहीं होगा। यह भी देखना जरूरी है िक 
माध्यÎथम के सबंधं मȂ िविभन्न देशȗ के क्या-क्या कानून हȅ और उनकी जानकारी देने के िलए 
ËयवÎथा करनी भी जरूरी है। महोदय, इनके बारे मȂ अपने देश के कानून तथा अन्य महत्वपूणर् 
कानूनȗ के बीच समरूपता होने पर िववाद की  सभंावना कम होगी।  
 महोदय, भारत अंतरराÍटर्ीय माध्यÎथम के िलए एक केन्दर् के रूप मȂ िवकिसत हो - ऐसा 
हम भी चाहते हȅ, लेिकन इसके िलए यह आवÌयक है िक जरूरी जानकारी ĢाÃत करने की सुिवधा 
भी मौजूद हो।  
 महोदय, मȅ इन्हीं शÅदȗ के साथ इस िवधेयक का समथर्न करते हुए अपनी बात समाÃत 
करता हंू, आपका बहुत-बहुत धन्यवाद।  
 
DR. M. THAMBIDURAI (Tamil Nadu): Mr. Deputy Chairman, Sir, thank you very 
much for giving the opportunity to speak on this Bill.  I appreciate the Law Minister 
who has brought this Bill and I welcome the change in the name.  I support that.   
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Sir, this Bill was brought forward on 26th July, 2019.  At that time itself, they 
should have thought that the name should be 'India'. I don’t know what made you 
name it as New Delhi at that time. Now, you are changing that. I appreciate that.   
The Law Minister is here.  The change of name, calling it 'India' instead of 'New Delhi' 
is a welcome thing.  We too insisted for the same in the Tamil Nadu Assembly, when 
we wanted to name the 'Madras High Court' as the 'Tamil Nadu High Court'.  To give 
a few examples, there are the Kerala High Court, the Karnataka High Court and the 
Andhra High Court.  So, why do you still call it the 'Madras High Court' in the case of 
Tamil Nadu?  At that time, considering it was the Madras Province, the name was 
given as 'Madras High Court'.  That is an outdated thing because that Court was not 
for Madras.  As you mentioned, here you are changing the name from 'New Delhi' to 
'India' as it is not meant just for New Delhi, but for the whole of India.  In the same 
way, the Madras High Court can be called 'Tamil Nadu High Court'. That is the 
demand.  But because some States objected at that time, you stopped that Bill.         
I know that. I don't want to mention the names, but in some States, the Bill was 
already introduced to change the name, but at that time, because of some 
reservations, you stopped that.  But, the Tamil Nadu Assembly also passed the 
Resolution to change the name to Tamil Nadu... …(Interruptions)… I cannot 
understand why you are still continuing with the British name when here we are 
changing it from 'New Delhi' to India.  But you want to still call the Madras High Court 
as 'Madras High Court'.  It is meant for Tamil Nadu; not just for Madras city.  This is 
not like that.  Sir, therefore, I humbly request you to reconsider these kinds of 
demands.  You have to think about the sentiments of the Tamil Nadu people and the 
people of other States.  I don’t know about Odisha High Court.  You call it as Odisha 
High Court!  Why are you still keeping the same name for Tamil Nadu?  I know there 
is some pressure from some States.  That is why you are still continuing with the 
same names.  Therefore, I am once again requesting, when you are changing this 
name as India Arbitration Centre, I welcome that.  I welcome the Modiji Government 
for giving the name as 'India' because it is not meant only for New Delhi.  It may be at 
New Delhi; India International Centre at New Delhi; you can call it.  In the same way, 
once again, I request, through you, Sir, that the name of Madras High Court must be 
changed as Tamil Nadu High Court.  That is our demand because let the name 'Tamil 
Nadu' be known to other places.  

 
Ǜी राकेश िसन्हा (नाम िनदȃिशत): उपसभापित महोदय, साधारणतया तकनीकी मामलȗ मȂ बोलने 
से इसमȂ राजनीित नहीं आती, लेिकन अपने िमतर् कॉमरेड िबनोय िवÎवम जी को सुनने के बाद मȅ 
एक छोटी सी कहानी बताना चाहता हंू। एक बार केनेडी चाइना पहंुचे तो माओ उन्हȂ एक लागँ टूर 
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पर ले गये। लÇबा राÎता तय करने के बाद एक चौराहा आया तो डर्ाइवर ने पूछा, Comrade Mao, 
whose direction is it to turn the car? तो माओ ने बड़ा रोचक उǄर िदया, उसने कहा-िसग्नल 
लैÄट का दो और टनर् राइट का लो। भारत के वामपिंथयȗ की यही गित है। मुझे आÌचयर् हुआ, मȅ 
िजस के्षतर् से आता हंू, उसमȂ वामपथं रहा है। इससे मेरे पिरवार का भी कभी सÇबन्ध था। 
...(Ëयवधान)...   
 
Ǜी उपसभापित : कृपया आपस मȂ बात न करȂ। ...(Ëयवधान)... 
   
Ǜी राकेश िसन्हा : पहले कÇयुिनÎट का मतलब पुअर की वॉइस होता था, आज िबनोय िवÎवम जी 
को कहना पड़ रहा है िक हम कÇयुिनÎट गरीबȗ की बात कर रहे हȅ। कारण िक केरल के गोÊड 
Îकैम के बाद इनकी िवÌवसनीयता इतनी खत्म हो गई है िक आज इन्हȂ कहना पड़ता है िक हम 
गरीबȗ की बात कर रहे हȅ। भारतीय जनता पाटीर् का नाम आते ही साÎंकृितक राÍटर्वाद आता है, 
िजसमȂ हमȂ कहना पड़ेगा िक हम साÎंकृितक राÍटर्वाद की बात करते हȅ, इसका अथर् है, हमारा 
उससे िडÎकनैक्ट हो गया। मȅ इस िबल के सÇबन्ध मȂ जो कहना चाहता हंू...(Ëयवधान)...   
 
Ǜी उपसभापित : माननीय राकेश जी, मȅने उनसे भी अज़र् िकया था िक िवषय और िबल पर बोलȂ। 
मȅने िबनोय िवÎवम जी से भी आगर्ह िकया था और आपसे भी कर रहा हंू।...(Ëयवधान)...  
  
Ǜी राकेश िसन्हा : मȅने अपने िमतर् को एक कहानी सुनाई थी िक गोिंवद मेनन जब चीफ िमिनÎटर 
थे तो उन्हȗने Ǜी राजेÌवर राव को कहा था िक  Struggle and administration don’t go 
together. मȅ यह कहता हंू िक या तो आप Îटर्गल कीिजए या केरल मȂ एडिमिनÎटेर्शन चलाइये, 
लेिकन आप दोनȗ करना चाहते हȅ ...(Ëयवधान)...   
 
MR. DEPUTY CHAIRMAN: But the subject is arbitration. ...(Interruptions)... 
 
Ǜी राकेश िसन्हा : मȅ अब आिर्बटेर्शन िबल पर आता हंू। इस कानून की आवÌयकता क्यȗ पड़ी, इस 
अमȂडमȂट की आवÌयकता क्यȗ पड़ी, इसका एक बड़ा कारण है। दुिनया मȂ आिर्बटेर्शन की जो 
सÎंथाएं हȅ, उनका एक इितहास है। चाटर्डर् इंÎटीǷूट ऑफ आिर्बटेर्टसर् 1915 मȂ बना, जो 150 देशȗ 
मȂ है, इसके 16,000 मेÇबसर् हȅ। इंटरनेशनल सȂटर फॉर सेटलमȂट ऑफ इन्वेÎटमȂट िडÎÃयटू्स 1965 
मȂ बना। अमेिरकन आिर्बटेर्शन असोिसएशन 1936 से काम कर रहा है। हागँ कागँ इंटरनेशनल 
आिर्बटेर्शन सȂटर 1985 से काम कर रहा है, लदंन कोटर् ऑफ इंटरनेशनल आिर्बटेर्शन 1891 से 
काम कर रहा है। परमानȂट कोटर् ऑफ आिर्बटेर्शन नीदरलȅड का है, जो 121 देशȗ मȂ काम कर रहा 
है। भारत क्यȗ अपवाद बना रहा और भारत को ऐसे आिर्बटेर्शन इंÎटीǷूट की आवÌयकता क्यȗ 
पड़ी, पहले ऐसा महसूस क्यȗ नहीं हुआ, इसके पीछे एक रीज़िंनग और लॉिजक है। आज से यह 
जो इंटरनेशनल आिर्बटेर्शन का इंÎटीǷूट है, यह जो सÎंथा है, जो काम करेगी, उसके पीछे तकर्  
यह है िक जो बड़े िडÎÃयटू्स होते हȅ, व े िडÎÃयटू्स समाधान के िलए कोटर् जाते थे। लेिकन जब 
हमारी बदहाली थी, अपने देश के पास एम.एन.सी. नहीं थे, देश के पास एफ.डी.आई. नहीं था 
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तो िडÎÃयटू्स की सखं्या ही इतनी कम थी। तब वे या तो कोटर् जाते थे,  हागँ कागँ जाते थे, लदंन 
जाते थे या हेग जाते थे, लेिकन 2014 के बाद से जो आधारभतू पिरवतर्न हुआ, वह आंकड़ȗ से 
िदखाई पड़ता है। तथ्यȗ को िछपाया नहीं जा सकता, क्यȗिक तथ्य सूयर् की रोशनी की तरह होते 
हȅ। आपकी आलोचनाएं बादल की तरह काम कर सकती हȅ, लेिकन कब तक बादल सूयर् की 
रोशनी को रोक पाएगा?  
 2021-22 मȂ जो एफ.डी.आई. का इन्Äलो इस देश मȂ है, वह 86 िबिलयन य.ूएस. डॉलर है, 
जो अब तक का हाइएÎट है। 2014-15 मȂ एफ.डी.आई. का इन्Äलो देश के भीतर एवरेज 35 
िबिलयन डॉलर था, लेिकन आज 86 िबिलयन डॉलर का एफ.डी.आई. का इन्Äलो है। यह 
एफ.डी.आई. जो आ रहा है और जो इस सÎंथा को बनाने मȂ इस अमȂडमȂट के पीछे तकर्  है, वह 
दूसरे तकș को Îथािपत कर देगा। आज दुिनया की िजतनी भी बड़ी सÎंथाएँ हȅ, जो भारत आ रही 
हȅ, जो भी इंटरनेशनल, मÊटी-नेशनल, टर्ासं-नेशनल इंिÎटǷूशंस हȅ, आप उनके क्लॉज़ेज़ को 
पढ़ लीिजए, उन क्लॉज़ेज़ मȂ साफ तौर पर िलखा होता है िक हमारा आिर्बटेर्शन ज्यिूडिशयल 
िसÎटम से बाहर होगा।  वे आिर्बटेर्शन के िलए ज्यिूडिशयल िसÎटम मȂ नहीं जाना चाहते हȅ, वह 
चाहे यहा ँहो या वॉिंशगटन हो या लदंन हो या हेग हो।  जब वे ज्यिूडिशयल िसÎटम मȂ नहीं जाना 
चाहते हȅ और आिर्बटेर्शन ज्यिूडिशयल िसÎटम के बाहर से कराना चाहते हȅ, तो िफर दूसरा 
ऑÊटरनेिटव क्या है?  एक तो बढ़ा हुआ एफडीआई है, िफर जो हमारा ज्यिूडिशयल िसÎटम है, मȅ 
जानता हँू िक उसमȂ बॉटलनेक है।  हमारी पाटीर् के Ǜी सुशील कुमार मोदी जी ने बहुत ही अच्छा 
िबन्दु उठाया िक कोटर् मȂ Åलॉकेज के साथ-साथ औपिनवेिशक, कोलोिनयल हȅगओवर है।  
माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी ने जो िडकोलोनाइजेशन ऑफ इंिडयन माइडं की बात 
कही है, वह सभंवत: कोटर् तक पहँुचने वाली है।  कोटर् का िडकोलोनाइजेशन करने की भी जरूरत 
है।  कोटर् ही इंिÎटǷशूनल रूप मȂ एकमातर् ऐसी सÎंथा है, िजसमȂ लगातार कोलोिनयल 
हȅगओवर, कोलोिनयल लीगेसीज़, कोलोिनयल थेर्ड्स अभी तक जारी हȅ।  इस सÎंथा के बारे मȂ 
यहा ँजो महत्वपूणर् िबन्दु आता है, वह यह है िक जब कोटर् मȂ िडÎÃयटू जाता है, तो भारत के जो 
फाÎटेÎट हाई कोट्सर् हȅ, िजनमȂ गोवा और िसिक्कम के हाई कोट्सर् आते हȅ, वहा ँपर एक केस के 
िरज़ॉÊयशून मȂ एवरेज वन एंड ए हाफ ईयर लगता है और उसी के काउंटरपाटर्, उǄर Ģदेश मȂ 
एक केस के िरज़ॉÊयशून मȂ चार साल लगते हȅ।  इसिलए 2009 मȂ यिूनयन ऑफ इंिडया और िंसह 
कंÎटर्क्शन िंसिडकेट के बीच जो िववाद हुआ, उसमȂ कोटर् ने साफ तौर पर कहा था िक यह बहुत 
ही दुभार्ग्यपूणर् है िक कॉरपोरेट केसेज़ मȂ लबंा समय लगता है।  ǛीकृÍण कमीशन ने बाद मȂ इसी 
को एन्डोसर् िकया। लेिकन इसमȂ जो सबसे महत्वपूणर् पक्ष उभर कर आता है, वह यह है िक 
िडÎÃयटू को बाहर िरज़ॉÊव क्यȗ िकया जाए, आिखर कोटर् मȂ क्यȗ नहीं िकया जाए?  हमारी 
इकोनॉमी की गर्ोथ की जो पेस है, अथर्ËयवÎथा िजस गित से बढ़ रही है, उस गित को पकड़ना 
हमारे कन्वȂशनल ज्यिूडिशयल िसÎटम मȂ सभंव नहीं है।  दोनȗ के बीच जो इनकंपैिटिबिलटी है, 
दोनȗ की गित मȂ जो कंपैिटिबिलटी का अभाव है, उसके कारण आिर्बटेर्शन की जरूरत पड़ती है, 
इसीिलए यह अमȂडमȂट आ रहा है।   

मुझे दुख हुआ िक लोगȗ ने इसको िसफर्  नॉमेनक्लेचर के चȂज के रूप मȂ देखा और कहा िक 
नाम बदलने से क्या हो जाता है।  नाम बदलने से बहुत कुछ हो जाता है।  Ëयापार तो गुडिवल ऑफ 
टेर्ड के आधार पर चलता है।  पहले हम इसको नई िदÊली के नाम से जानते थे, अब भारत की 
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बढ़ती हुई हैिसयत मȂ हम िसफर्  अपने डोमेिÎटक िडÎÃयटू्स को रीकंिसिलएशन के ǎारा, 
मीिडएशन के ǎारा नहीं सुलझाना चाहते हȅ।  इस अमȂडमȂट मȂ कंिसिलएशन और मीिडएशन, दोनȗ 
को शािमल िकया गया है।  जब हम िडÎÃयटू को िरज़ॉÊव करते हȅ, तो िडÎÃयटू को िरज़ॉÊव करने 
मȂ हम िसफर्  डोमेिÎटक ही नहीं, बिÊक इंटरनेशनल माकȃ ट को एडेर्स कर रहे हȅ।  मध्यÎथता भी 
एक इंटरनेशनल माकȃ ट है, िजसको िवपक्ष नहीं देख पा रहा है।  आप इसे िसफर्  समझौते के सदंभर् 
मȂ देख रहे हȅ, मȅ इसे अंतरराÍटर्ीय माकȃ ट के सदंभर् मȂ देख रहा हँू।  जो चीजȂ बाहर जाती थीं, मȅ 
आपको बता रहा हँू िक जैसे मेिडकल टूिरज्म होता है, वैसे ही कंिसिलएशन एंड मीिडएशन 
टूिरज्म भारत मȂ होगा।  भारत की मेधा, भारत के िवशेषज्ञ और भारत की िनÍपक्षता हेग, लदंन और 
वॉिंशगटन मȂ पड़े हुए केसेज़ को आमंितर्त करेगी।  इसिलए जब यह अमȂडमȂट िबल आ रहा था, तो 
एक िवदेशी पतर्कार ने िलखा, "This shows the ambitiousness of India."  यह भारत की 
महत्वाकाकं्षा िदखाता है िक हम उस के्षतर् मȂ Ģवेश करȂ, िजस के्षतर् के िलए हमने मान रखा था िक 
यह लदंन, वॉिंशगटन और हेग का एकािधकार है।  हम उस एकािधकार को छीनने जा रहे हȅ।  उस 
एकािधकार को हम उसी तरह छीनने जा रहे हȅ, जैसे 2014-15 मȂ एफडीआई के इन्Äलो मȂ हम 15वȂ 
Îथान पर थे, 2017-18 मȂ जब भारत मȂ 114 िबिलयन डॉलर एफडीआई आया और हम 8वȂ-9वȂ 
Îथान पर आए, आज  एफडीआई  के  मामले  मȂ  भारत  सबसे  बेहतर डेिÎटनेशन सािबत हो रहा 
है, उसी तरह से रीकंिसिलएशन की फीÊड मȂ, मीिडएशन की फीÊड मȂ यह बेहतर डेिÎटनेशन 
सािबत होगा। माननीय उपसभापित महोदय, मȅ एक बात यह कहना चाहता हंू िक जब हम एक 
कॉिÇĢहȂिसव आउटलुक लेकर काम करते हȅ, जब िरज़ॉÊयशून कोटर् से बाहर, तत्परता से, त्विरत 
गित से हम काम करते हȅ, तो उसका Ģभाव िसफर्  दो लोगȗ पर ही नहीं होता है, दो Ëयावसाियक 
घरानȗ पर ही नहीं होता है, इसके Ģभाव से इंडिÎटर्यल Ģोडिक्टिवटी मȂ एवरेज 5 Ģितशत की वृिǉ 
होती है। िजस 5 Ģितशत इंडिÎटर्यल Ģोडक्शन को हमने रोक रखा है, वह िसफर्  इसिलए बढ़ेगा 
िक हम उनके बीच होने वाले िडÎÃयटू्स को लटका कर नहीं रखना चाहते हȅ। इस अमȂडमȂट िबल 
मȂ इस बात को भी सुिनिÌचत िकया गया है िक यिद साठ िदनȗ मȂ िकसी िडÎÃयटू का िरज़ॉÊयशून 
नहीं होता है, तो िलख कर, िरकॉडर् मȂ िदया जाएगा िक इसका क्या कारण है। यानी, हम 
िडÎÃयटू्स को time-bound, quality resolution, with the help of experts outside the 
judicial system करना चाहते हȅ।  

महोदय, हम सब जानते हȅ िक 2021 तक सवȘच्च न्यायालय मȂ 70,038 केसेज़ लिÇबत थे 
और हाई कोटर् मȂ लगभग 56,42,252 केसेज़ लिÇबत थे, इसिलए ज्यिूडिशयरी का सुधार अपनी 
जगह पर है, वह अपनी गित से होगा।  हम अपेक्षा करते थे िक ज्यिूडिशयरी अपने भीतर से इवॉÊव 
करेगी और एक पिरपक्वता के साथ अपने मȂ सुधार करेगी।  

महोदय, िजस मुǈे को यहा ंउठाया गया, वैकेशंस लेकर लÇबे समय तक ज्यिूडिशयरी को 
बन्द रखना ऐसा लगता है, जैसे िक उतने महीनȗ तक देश मȂ कोई िडÎÃयटू्स हुए ही नहीं हȗ। यिद 
डॉक्टर तीन महीनȗ की वैकेशंस लेकर, देश छोड़ कर चला जाए, तो इस देश का क्या होगा? 
ज्यिूडिशयरी को भी यह सोचना चािहए िक देश िजस आिर्थक, सामािजक पिरवतर्न के दौर से 
गुज़र रहा है, उसमȂ िडÎÃयटू्स होना एक सहज बात है, कोई अÎवाभािवक बात नहीं है।  

मȅ माननीय मंतर्ी जी को बधाई देना चाहता हंू िक वे एक वैल डर्ाÄटेड, वैल थॉट आउट 
िबल लाए हȅ। Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी ने तीन महत्वपूणर् पक्षȗ को इस देश के सामने रखा है। 
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पहला पक्ष उन्हȗने आिर्थक के्षतर् मȂ रखा है। लेÄट एंड राइट का जो एक कन्वȂशनल िडवीज़न िपछले 
150 साल से पूरी दुिनया मȂ चल रहा था और हम सब अपने मȂटल आउटलुक को उसी िडवीज़न के 
अंतगर्त रखना चाहते थे, उस लेÄट एंड राइट के कन्वȂशनल िडवीज़न का पिरणाम हमने लैिटन 
अमेिरका मȂ, िनकारागुआ से लेकर वेनेजुएला तक देखा है।...(समय की घंटी)...  जब िंपक 
िरवॉÊयशून आया और िंपक िरवॉÊयशून मȂ लेÄट्स एसेन्डȂसी आया, लेÄट को सǄा िमली, मȂडेट 
िमला, तो िंपक िरवॉÊयशून िजस Ģकार से िवफल हुआ, उस िवफलता के कारण लैिटन अमेिरका 
मȂ वामपिंथयȗ की केर्िडिबिलटी शून्य तक पहंुच गई। इसका कारण नेतृत्व की अिवÌवसनीयता था। 
यिद लीडरिशप की िवÌवसनीयता नहीं है, तो िवचारधारा और मूÊय का महत्व समाÃत हो जाता है। 

 
Ǜी उपसभापित : राकेश जी, आप समाÃत कीिजए।  
 
Ǜी राकेश िसन्हा : सर, मȅ दो िमनट मȂ समाÃत कर रहा हंू। ...(Ëयवधान)...  
 
SHRI BINOY VISWAM: Sir, I wish to make a point with your permission. 
 
MR. DEPUTY CHAIRMAN: He is concluding. आप बठै जाइए।  
 
SHRI BINOY VISWAM: What about FDI? 
 
SHRI RAKESH SINHA: Address to the Chair. We will discuss in the Central Hall. 
 
Ǜी उपसभापित : आप आपस मȂ बात मत कीिजए। Let him conclude. राकेश जी, आप कन्क्लूड 
किरए।  
 
Ǜी राकेश िसन्हा : उपसभापित महोदय, यिद नेतृत्व की िवÌवसनीयता नहीं होती है, केर्िडिबिलटी 
ऑफ िद लीडरिशप नहीं होती है, तो लेÄट िवचारधारा हो या राइट िवचारधारा हो, वह शासन 
ËयवÎथा िवफल हो जाती है। इस कारण से मȅ कह रहा हंू िक Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी ने इस 
देश मȂ एक िवÌवसनीय नेतृत्व देकर आज एक ऐसा एन्वायरन्मȂट बनाया है िक िवदेश से जो 
इन्Äलो आ रहा है ...(समय की घंटी)...  सब के सब भारत मȂ ही आना चाहते हȅ और हमारी शतș 
पर इस देश के िवकास मȂ शािमल होना चाहते हȅ। ...(Ëयवधान)...  
 
MR. DEPUTY CHAIRMAN: Please conclude. 
 
SHRI RAKESH SINHA: I am concluding, Sir. सर, टोका-टोकी मȂ तो बात ही नहीं हो पाएगी।  
 
MR. DEPUTY CHAIRMAN: Please conclude. 
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Ǜी राकेश िसन्हा : इस देश मȂ जो दूसरा पिरवतर्न आया, यहा ं पर जो आइिडयोलॉिजक 
इकोनॉिमक टर्ासंफॉमȃशन हो रहा है, उसको आज हम सब देख रहे हȅ। पोÎट कोिवड मȂ भारत की 
Îटेिबिलटी, भारत की गर्ोथ और भारत का आकषर्ण और अटैर्क्शन िदख रहा है।  दूसरा, इसके 
साथ इन्हȗने एक आइिडयोलॉिजकल टर्ासंफॉमȃशन िकया है, िजसको डीकोलोनाइज़ेशन के ǎारा 
एडेर्स िकया गया है। ...(समय की घंटी)... भारत अपनी पहचान के साथ आगे बढ़ रहा है। उसी 
पहचान मȂ हम उन सभी चीज़ȗ को पिरविर्तत कर रहे हȅ, जहा ंपर पिरवतर्न की आवÌयकता है।  
 तीसरी और अंितम बात, िजस सॉÄट पावर के आधार पर आपने भारत को पूरी दुिनया मȂ 
उपेिक्षत रखा...(समय की घंटी)... उस भगवà गीता से लेकर चेरामन मॉÎक तक Ģधान मंतर्ी जी 
ने दुिनया को बताया है िक भारत की छिव क्या है और उसी छिव का पिरणाम है िक आज इस के्षतर् 
मȂ भी भारत आगे बढ़ने की कोिशश कर रहा है।  
 
Ǜी उपसभापित : धन्यवाद राकेश जी, Ǜीमती वंदना चËहाण।  
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Mr. Deputy Chairman, Sir,  I stand to 
support the Bill. Though the Bill is very small, I feel, it has very, very big 
repercussions. No doubt, it has a very small change from ‘New Delhi’ to ‘India 
Arbitration Bill’. But, what seem to be very city-centric, now, reflects the aspirations 
of India to become an international hub in arbitration, which is a very, very welcome 
and a very right thing to do.   
 However, Sir, there is a mystery that when this law itself was applicable pan 
India, also there was an existing Delhi Arbitration Centre, why and how did we ever 
think of making a New Delhi International Arbitration Centre and pass an Act here?  
This just shows that it is a callous way of drafting Bills and, therefore, I would like the 
hon. Minister to reflect in his response as to how this happened and this should not 
be repeated again.   
 I take this opportunity to introspect whether the original principal Act has 
achieved its objectives. Is speedy disposal happening? No.  Is it cost-effective?  No.  
Is there minimum or no judicial interference? The answer is again ‘No’. Small 
commercial organizations are suffering. They are not able to come to these arbitration 
centres because it is extremely expensive and, therefore, inaccessible to them.   
 Sir, while passing this Bill and changing the name of the Centre itself, I feel, we 
need to think about changing the ecosystem. Not only does it need a very good 
infrastructure – not only furniture, fixtures, and facilities – the Government should 
provide meeting rooms, where all kinds of technologies, to enable holding virtual 
meetings, video conferencing and many other things,  are available to the people who 
cannot afford five star hotels or expensive venues.  
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Apart from this, Sir, we have to realise the need of the MSME. The rich, the big 
companies, can afford big lawyers, they can afford big law firms, but what about the 
MSMEs? We have not at all spoken about them. Today, MSME sector is the 
backbone of our economy, after agriculture.  They constitute almost 49.8 per cent of 
India’s export. They contribute 30.3 per cent to India’s GDP. Now, if these people 
want to take up arbitration proceedings, how would they do it?  They cannot afford it.  
Therefore, I would like to read some statistics which are very interesting. A recent 
report shows that 80 per cent of annual delayed payments, amounting to whopping 
8.73 lakh crores of rupees, were owed to micro and small suppliers.  Interestingly, 
72.4 per cent of such instances can be avoided, provided there is an effective and 
efficient way to tackle this. What is the arbitration course?  ...(Time-Bell rings)...  
Just last point, Sir. They are not able to do it.  Therefore, the Government has to 
devise a system where MSMEs are given redressal, and cheap redressal, that is what 
is the basic objective of this Bill.   

 My last point is, apart from this, as I said, big companies can afford big 
lawyers, pay any amount of fees. Again, Sir, there is a new venue for young lawyers.  
Young lawyers can handle MSME cases at a reasonable price.  But, I am sure, those 
who have passed a law degree from law colleges know very well that Arbitration Law 
is an optional subject. If we are going to have an International Centre, I think, we must 
have a specialised course, maybe, after the five-year course or the three-year 
course, a specialised certification course where they are equipped with all the 
knowledge that is required for an international arbitration centre. Not just this, they 
need to be given other inputs as to how they would handle cases in very low prices.    
I think, this is a thing to which the Government needs to apply its mind.  Apart from 
creating a world-class hub, we have to make sure that the human resources are also 
provided with.   

Thank you, Sir, for giving me this extraordinary time to make my submission.     
 
Ǜी घनÌयाम ितवाड़ी (राजÎथान) : माननीय उपसभाध्यक्ष महोदय, आज इस केन्दर् का नाम 'नई 
िदÊली अंतरराÍटर्ीय माध्यÎथम केन्दर्' से बदल कर 'भारत अंतरराÍटर्ीय माध्यÎथम केन्दर्' िकये 
जाने का ĢÎताव है।   
 माननीय उपसभाध्यक्ष महोदय, इस चचार् मȂ एक चचार् यह भी आयी िक नाम बदलने से क्या 
हो जाता है?  हमारे यहा ँनाम का तो बहुत महत्व है।  एक बार जब सेतुबन्ध बन रहा था और 'राम' 
नाम िलख कर पत्थर समुदर् मȂ डाले जा रहे थे, तो सारे पत्थर तैर रहे थे।  तब राम जी ने सोचा िक 
मȅ भी एक पत्थर डालू।ँ  राम जी ने एक पत्थर डाला, तो वह डूब गया।  हनुमान जी पीछे से हँसे।  
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राम जी ने पूछा िक हनुमान, तुम हँस क्यȗ रहे हो?  उन्हȗने कहा िक महाराज, आपका महत्व नहीं 
है, आपके नाम का महत्व है, आप इस पर 'राम' िलख कर डािलए, तब यह तैर जायेगा।  इसके 
बाद राम जी ने उस पर 'राम' िलख कर डाला, तो वह पत्थर तैर गया।  इस Ģकार नाम का बड़ा 
महत्व है और इसिलए यह नाम पिरवतर्न िकया गया है। ...(Ëयवधान)...  

सर, नाम का महत्व तो यहा ँतक आता है िक आज-कल हम 'जय Ǜी राम' कहते हȅ और 
राहुल जी कहते हȅ िक 'जय Ǜी राम' मत कहो, 'िसयाराम' कहो।  नाम का तो अपना महत्व है, 
इसिलए 'नई िदÊली' का भी महत्व है और 'भारत' नाम पिरवतर्न का भी बहुत बड़ा महत्व है, 
लेिकन यह ĢारÇभ कब से हुआ?  मȅ माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी ǎारा वषर् 2016 मȂ कही 
गयी चार लाइनȂ क्वोट करना चाहता हँू। ...(Ëयवधान)... 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please, please. No cross talking. 
…(Interruptions)… No cross talk please.  …(Interruptions)… 
 
SHRI GHANSHYAM TIWARI: At the concluding session of a Conference on “National 
initiative towards strengthening arbitration and enforcement in India”, Ģधान मंतर्ी जी ने 
कहा िक “An enabling alternative dispute resolution ecosystem is a national priority for 
India.  We need to promote India globally as an arbitration hub.” वषर् 2016 मȂ Ģधान मंतर्ी 
जी ने यह जो कहा, उसी के अनुरूप यह नाम पिरवतर्न का अमȂडमȂट है, िजसको लेकर माननीय 
मंतर्ी िकरेन िरिजजु जी यहा ँआये हȅ। इसके अन्तगर्त बहुत सारे िवचार-िवमशर् हुए, बहुत सारी बातȂ 
हुईं।   

माननीय उपसभाध्यक्ष महोदय, भारत जैसे िवकासशील और िवकिसत देशȗ की Ǜेणी मȂ 
आने वाला देश, जो इस समय जी-20 का अध्यक्ष है, उसमȂ आिर्बटेर्शन के िलए भारत के लोग 
िंसगापुर जायȂ, भारत के लोग हागँ कागँ जायȂ, भारत के लोग पेिरस जाएँ, भारत के लोग जेनेवा मȂ 
जाएँ!  वे ऐसा क्यȗ करȂ, जबिक भारत मȂ एफडीआई (फॉरेन डायरेक्ट इन्वेÎटमȂट) बहुत भारी 
मातर्ा मȂ आ रहा है?  चीन मȂ फैक्टर्ीज़ बन्द हो रही हȅ।  वहा ँसे वे या तो कोिरया मȂ जा रही हȅ या 
भारत मȂ आ रही हȅ।  अब भारत मȂ यह जो सारा कुछ आ रहा है, उसके िलए भारत मȂ ऐसी कोई 
सÎंथा नहीं बने, िजसकी अन्तरराÍटर्ीय ख्याित हो और िजसका एक ढाचँा भी हो!  आज िजतने भी 
आिर्बटेर्शन के केन्दर् हȅ, उन सारे केन्दर्ȗ मȂ ढाचँा नहीं है और िजनकी केर्िडिबिलटी हो, ऐसे 
आिर्बटेर्टर नहीं हȅ, ऐसी एक सÎंथा नहीं है।  इसिलए इसको सÎंथागत ढाचँा देने के िलए इस एक्ट 
मȂ पिरवतर्न िकया गया है िक एक सÎंथागत ढाचँा िवकिसत हो, िजसकी केर्िडिबिलटी हो, जहा ँ
कÇपिनया ँजाएँ।  हमने वोडाफोन के मामले मȂ देखा िक वहा ँजाने के बाद िकतना बड़ा नुकसान 
हुआ है!  देवास के बारे मȂ देखा िक वहा ँ िकतना बड़ा नुकसान हुआ है।  बहुत सारी कÇपिनया,ँ 
भारत की कÇपिनया,ँ जो केवल भारत मȂ ही काम करती हȅ, वे अपना सेटलमȂट करने के िलए 
िंसगापुर या दूसरे देशȗ मȂ जाती हȅ, तो भारत मȂ इस Ģकार का एक अंतरराÍटर्ीय माध्यÎथम का 
केन्दर् िवकिसत हो, इसके िलए इस Ģकार के सशंोधन को लेकर सरकार आयी है।  लेिकन सरकार 
केवल इस सशंोधन को लेकर नहीं आयी है, इस सशंोधन के साथ-साथ सरकार ने इसमȂ 4-5 
काम और िकये हȅ, िजन कामȗ से इसकी ĢितÍठा बढ़ेगी।  एक तो केन्दर् के कर्म मȂ पिरवतर्न िकया 
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है,  यानी इसमȂ पहला पिरवतर्न यह है िक केन्दर् के कर्म मȂ पिरवतर्न िकया गया है िक अब 'भारत' 
केन्दर् है।  तो अब 'िदÊली' के बजाय 'भारत' केन्दर् है।   

महोदय, नाम पिरवतर्न के बारे मȂ अभी हमारे माननीय विरÍठ सासंद तंबी दुरै जी ने जो 
कहा, उससे मȅ सहमत हँू िक मदर्ास नाम क्यȗ है? अब यह उनकी भावना है िक तिमलनाडु नाम 
होना चािहए। इस पिरवतर्न से उनके Îवयं के Îवािभमान की भावना जागर्त हुई। जैसे मदर्ास का 
नाम बदल कर चेन्नई िकया गया, बÇबई का नाम बदल कर मुÇबई िकया गया। यह क्यȗ िकया 
गया? इस तरह से हमने हजार नाम बदले हȅ। अभी इलाहाबाद का नाम बदल कर Ģयागराज िकया 
गया है। ऐसे ही नाम बदले जाएँगे और बदलने भी चािहए। उसी Ģकार से इस केन्दर् के नाम को 
बदलने के िलए यह िबल लाया गया है। इससे फायदा होगा।  
 महोदय, मूल अिधिनयम की धारा 15 के खंड (क) मȂ सशंोधन िकया गया है, जो इस 
Ģकार से है, "ऐसी रीित मȂ, जो िविनयमȗ ǎारा िविनिर्दÍट की जाए, अंतरराÍटर्ीय और घरेल ूदोनȗ, 
माध्यÎथç और अन्य Ģकार के िवकÊपी िववाद समाधान तंतर्ी के सचंालन को सुकर बनाने।" इसमȂ 
ऑÊटरनेिटव ËयवÎथा को सफल बनाने, उसका एक ढाचंा तैयार करने तथा उसका एक िसÎटम 
डेवलप करने के िलए इस िबल की धारा 15 (क) मȂ Ģावधान िकया गया है। िबना ढाचें के काम नहीं 
हो सकता है। आज जो कहा गया, मȅ उस बात से सहमत हँू िक आज जो अिधकाशं जज बनते हȅ, 
मेरे एक िमतर् की बड़ी फैक्टर्ी का मामला आया, तो उसके िलए सुĢीम कोटर् ने सुĢीम कोटर् के तीन 
जजȗ को आिर्बटेर्टर िनयुƪ िकया। उन्हȗने अपनी िरपोटर् दे दी। उनके िरपोटर् देने के बाद िफर वे 
सुĢीम कोटर् चले गए और िफर वह काम चलता रहा। आज इसके िलए िजतने भी जजȗ की िनयुिƪ 
होती है, वे हाई कोटर् और सुĢीम कोटर् के िरटायडर् जज होते हȅ। मȅ यह कहना चाहता हँू िक इस 
Ģकार का एक िसÎटम इस एक्ट के माध्यम से डेवलप होगा, िजसके माध्यम से एक Ģकार का 
कैडर बनेगा, िजस कैडर की केर्िडिबिलटी होगी, उसको लोग पसदं करȂगे। उसकी फीस भी तय 
होगी, उसका िसÎटम भी तय होगा, उसके बठैने का कायर्कर्म भी तय होगा और हम एक िनिÌचत 
टाइम बाउंड Ģोगर्ाम के अतंगर्त उन सारे Ëयापािरक कामȗ को िनिर्दÍट करके उनका समाधान कर 
सकȂ गे। इससे देश की ĢितÍठा बढ़ेगी। इससे जो इन्वेÎटमȂट करने वाले हȅ, उनकी ĢितÍठा बढ़ेगी 
और देश मȂ आने वाला जो एफडीआई है, वह सुरिक्षत महसूस करेगा। भारत के अंदर का जो 
Ëयापार है, उदाहरण के िलए आज भारत की कंपिनया ँिवदेशȗ मȂ बहुत एक्सपोटर् करती है, उनको 
भी यहा ँपर अपना काम करने मȂ सुिवधा होगी।  
 इसी Ģकार से धारा 20 की उपधारा (5) मȂ भी सशंोधन िकया गया है। िजसमȂ 'आवेदन' के 
Îथान पर 'ĢÌन' शÅद रखा गया है। इसके माध्यम से इसके इÌयज़ू को तय िकया जाएगा। आज 
आवेदन देकर बहुत बड़ा काम िकया जाता है। इसमȂ सशंोधन के बाद इÌयज़ू तय िकए जाएँगे िक 
इन-इन इÌयज़ू पर िवचार होगा।...(समय की घंटी)...  इस Ģकार से यह नए तरीके से एक िसÎटम 
तैयार करने का काम करेगा। 
 इसी Ģकार से धारा 23 की उपधारा (1) के खंड (क), 25 की उपधारा (3) और 28 की 
उपधारा (1) मȂ भी सशंोधन िकए गए हȅ। इन सारे सशंोधनȗ से िवकिसत होती हुई भारत की 
अथर्ËयवÎथा, जो आज पाचँवीं अथर्ËयवÎथा बन गई है, िजसमȂ आज सबसे ज्यादा फॉरेन डायरेक्ट 
इन्वेÎटमȂट आ रहा है, उस सÎंथा के िलए एक अंतरराÍटर्ीय Îतर का आिर्बटेर्शन सȂटर भी होना 
चािहए। वह आिर्बटेर्शन सȂटर, िजसके िलए वषर् 2016 मȂ माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी ने 
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भाषण िदया था, उसके िकर्यान्वयन के िलए माननीय मंतर्ी जी यह िबल लेकर आए हȅ। मȅ इसका 
तहे िदल से समथर्न करता हँू, बहुत-बहुत धन्यवाद। 

 
 

MESSAGES FROM LOK SABHA 
 

(I) The Appropriation (No. 4) Bill, 2022 
(II) The Appropriation (No.5), Bill, 2022 

 
SECRETARY-GENERAL: Sir, I have to report to the House the following messages 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:- 
 

(I) 
"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation 
(No. 4) Bill, 2022, as passed by Lok Sabha at its sitting held on the 14th 
December, 2022. 

  
The Speaker has certified that this Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India."  

 
(II) 

"In accordance with the provisions of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation  
(No. 5) Bill, 2022, as passed by Lok Sabha at its sitting held on the 14th 
December, 2022. 
 
The Speaker has certified that this Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay a copy of each of the Bills on the Table.  

 
 

GOVERNMENT BILLS - Contd. 
 

The New Delhi International Arbitration Centre (Amendment) Bill, 2022- Contd. 
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Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्) : उपसभाध्यक्ष महोदय, शायद मȅ लाÎट Îपीकर हँू, मुझे 
लीÎट Îपीकर मत बना दीिजएगा। टाइम की पाबदंी ज्यादा मत बरितएगा। ...(Ëयवधान)... जी, 
िबÊकुल। 
 सर, 2019 मȂ न्य ू िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर का एक्ट बना था और जो 
पािर्लयामȂटरी डेमोकेर्सी के तीन िहÎसे होते हȅ - िडबेट, डेिलĤेट एंड िडसाइड, उसमȂ यह सारी 
बात हुई थी और उसे पूरी चचार् के बाद पास िकया गया था। वषर् 2014, जब से माननीय Ģधान 
मंतर्ी, नरेन्दर् मोदी जी आए हȅ, तब से एक फोथर् डायमȂशन शुरू हुआ है, िजसमȂ जो अपोिजशन 
वॉइसेज़ हȅ, जो वैल-मीिंनग ओिपिनयंस हȅ, उन्हȂ िडसिमस करने की  एक  Ģथा  बन  चुकी  है।  वषर्  
2019  मȂ  इस  िबल  को लेकर अपोिज़शन से जो-जो ĢॉÅलÇस आई थीं, अगर वे एडेर्स कर ली 
होतीं, तो शायद हमȂ 2022 मȂ आकर यह पूरी चचार् िफर से नहीं करनी पड़ रही होती। इसे पहले 
लोक सभा मȂ अनुमित दी गई, अब यह िफर राज्य सभा मȂ आया है, तो कहीं-न-कहीं यह एक चीज़ 
जरूर दशार्ता है िक हमारा जो पूरा ऐक्ट है, िजसे हम बनाते हȅ, वह पूरा Ģोसेस-िडर्वन है, rather 
than being efficiency-driven acts. That is why within three years we are having an 
Amendment here. यह जो सरकार की आदत शुरू हुई है िक नाम बदलो, काम हो जाएगा, 
instead we have to move towards काम करो, नाम अपने आप हो जाएगा। यहा ँपर यह अंतर 
बहुत ÎपÍट िदख रहा है। इंटरनेशल आिर्बटेर्शन सȂटर के िलए चार-पाचँ इÇपॉटȄट पहल ूहोते हȅ - 
टर्ासंपेरȂसी, इंिडपȂडȂस, टाइम-िडर्वन और िडपȂडेिबिलटी। अगर इन चार-पाचँ पहलुओं को देख 
िलया जाए, तो शायद कहीं-न-कहीं, we would have met with success much sooner than 
having to struggle to find a space and make a space in this entire system. अगर यहा ँ
पर सरकार ही सारी अपॉइंटमȂट्स के िनणर्य लेगी, जहा ँपर आपके चेयरमनै हȗ, आपके सेकेर्टरी 
हȗ, आपके सीईओ हȗ, अगर सारे िडसीज़न सरकार से ही आने हȅ, तो how would it inspire 
confidence in the minds of the people who are coming here to look forward to 
arbitration and redressal in commercial disputes?  That is something that should have 
been looked at even in 2019; it should be addressed even now, as Shri Vivek Tankha 
said.  He is a very experienced person and उन्हȗने एग्ज़ाÇपल भी िदया है िक टाइम-बाउंड 
मनैर मȂ िकतनी िडिफकÊटी होती है, जहा ँपर 33 से ज्यादा बार उनकी िसिंटग हुई और सुĢीम 
कोटर् मȂ जो अवॉडर् िमलना चािहए था, वह अभी भी नहीं िमला है।  

सर, हम िजस इंिडपȂडȂट एजेन्सी की बात करते हȅ, उस इिंडपȂडȂट एजेन्सी पर जो सरकार 
का बढ़ता हुआ इंटरफेरȂस है, उसके चलते इतनी सारी तादाद मȂ इंिडयन टैक्स पेइंग िसिटजंस 
इंिडयन िसिटज़निशप िगव अप कर रहे हȅ और इस साल तो िपछले 11 साल का िरकॉडर् टूटा है। 
अगर जनता मȂ भी िवÌवास टूट रहा है, तो कमिर्शयल एÎटैिÅलशमȂट्स मȂ we are talking about 
a global environment, वह िवÌवास कैसे बनेगा, इसकी रूपरेखा भी तैयार होना जरूरी है। Like 
I said earlier, the litigation continues forever.  It has to be time-bound. हमȂ इंटरनेशनल 
सीट बनानी है, इसके िलए हम बाकी देशȗ की बात कर रहे हȅ। Why is Singapore a success 
story?  Why is London a success story?  That is because, उन्हȗने जो ईकोिसÎटम बनाया 
है, it matches the expectations of the people.  
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Sir, I would take one more minute.  आप उसमȂ ऑनलाइन िहयिंरग का Ģावधान करȂ, 
आप आिर्बटेर्शन बȂचेज़ बनाएं, आप ÎपेशिलÎट आिर्बटेर्शन बार बनाए ं और आिĤटेर्टसर् को 
अकेर्िडटेशन दȂ। अगर अकेर्िडटेशन िमलेगा, So, probably there would be an increased 
sense of confidence.  I think the cost-effectiveness of it matters the most.  Last, but 
not the least -- and I would end with this point -- Mumbai is the commercial capital of 
India. Most of the corporate companies look at Mumbai as the first base to set up 
their businesses. I am very surprised that Mumbai has not been given the due 
importance as was given in the previous Act that was passed, by calling it the 'New 
Delhi International Arbitration Centre'. We would want and hope that Mumbai's 
arbitration centre would get as much support as we are talking about 'GIFT cities', 
and we are talking about New Delhi! 
 With these words, Sir, I conclude what I wanted to say.  Thank you. 
 
Ǜी सकलदीप राजभर (उǄर Ģदेश) : उपसभाध्यक्ष महोदय, आपका बहुत-बहुत धन्यवाद िक 
आपने मुझे इस महत्वपूणर् िवधेयक पर बोलने का अवसर िदया। 
 माननीय महोदय, हमारी सरकार जो "नई िदÊली अंतरराÍटर्ीय माध्यÎथç कȂ दर् (सशंोधन) 
िवधेयक, 2022" लेकर आई है, मȅ उसका समथर्न करने के िलए खड़ा हुआ हँू। 
 माननीय महोदय, मȅ यह बताना चाहता हँू िक इस िवधेयक के जिरये देश मȂ सÎंथािनक 
मध्यÎथता के िलए एक Îवतंतर् और ÎवायǄ ËयवÎथा सिृजत करने का ĢÎताव िकया गया है और 
इस िवधेयक के माध्यम से मध्यÎथता केन्दर् का नाम नई िदÊली अंतरराÍटर्ीय माध्यÎथç कȂ दर् से 
बदल कर भारत अतंरराÍटर्ीय माध्यÎथç कȂ दर् िकया गया है। 
 
5.00 P.M. 
 
माननीय महोदय, इस िवधेयक के माध्यम से नई िदÊली अंतरराÍटर्ीय माध्यÎथम कȂ दर् अिधिनयम, 
2019 मȂ संशोधन करने का ĢÎताव िकया गया है और िवधेयक के माध्यम से नई िदÊली मȂ 
अंतरराÍटर्ीय माध्यÎथम कȂ दर् Îथािपत करने का उपबधं िकया गया है। इसके तहत देश मȂ 
सÎंथािनक मध्यÎथता के िलए एक Îवतंतर् और ÎवायǄ ËयवÎथा सिृजत करने का ĢÎताव िकया 
गया है। 
 माननीय महोदय, देश भर मȂ आज लगभग कई मध्यÎथता सÎंथान Îथािपत हȅ और ये सभी 
िकसी न िकसी शहर के नाम पर हȅ।  िदÊली का भी अपना 'िदÊली माध्यÎथम कȂ दर्' Îथािपत है, 
लेिकन जब हम अंतरराÍटर्ीय Îतर के मध्यÎथता कȂ दर् की बात करते हȅ, तब हमȂ ऐसा नहीं लगना 
चािहए िक जैसे यह संÎथान "शहर या नगर कȂ िदर्त" सÎंथा है और इसिलए 'नई िदÊली 
अंतरराÍटर्ीय मध्यÎथता कȂ दर्' के नाम को बदलकर अब 'भारत अंतरराÍटर्ीय मध्यÎथता कȂ दर्' करने 
की जरूरत पड़ी है, तािक राÍटर्ीय महǄा की सÎंथा होने के चलते इसकी िविशÍट पहचान ÎपÍट 
हो और यह अपने वाÎतिवक उǈेÌयȗ की पूिर्त कर सके। 
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 माननीय महोदय, इस मध्यÎथता कȂ दर् का Ģमुख मकसद राÍटर्ीय और अतंरराÍटर्ीय Îतर 
पर एक िनिÌचत समय-सीमा के भीतर मध्यÎथता और सुलह कराना होगा।  इसके अितिरƪ, 
घरेल ूऔर अंतरराÍटर्ीय Îतर पर सुलह और मध्यÎथता के िलए टेर्िंनग कराना और िÎकÊस मुहैया 
कराना भी इसका मकसद होगा।  इसका एक और उǈेÌय मध्यÎथता और सुलह के के्षतर् मȂ सुधार 
लाना और इस कȂ दर् को घरेल ूऔर अंतरराÍटर्ीय मध्यÎथता के िलए एक Ģमुख सÎंथान के रूप मȂ 
िवकिसत करना भी होगा।  इसके अलावा, यह ऐसे कामȗ के सचंालन के िलए Ģशासिनक सहायता 
भी Ģदान करेगा। 
 माननीय महोदय, भारत एक उभरता हुआ देश है और अब हमारा देश भी मध्यÎथता का 
सÎंथागत कȂ दर् बनने की ओर तेजी से बढ़ रहा है और हमारे Ģधान मंतर्ी जी के कुशल नेतृत्व मȂ आने 
वाले समय मȂ मध्यÎथता के एक Ģमुख कȂ दर् के रूप मȂ भारत उभरेगा, ऐसा मेरा िवÌवास है।  इसी के 
साथ, मȅ इस िवधेयक का समथर्न करता हँू और अपनी बात समाÃत करता हँू, बहुत-बहुत 
धन्यवाद। 
 
SHRI G.K. VASAN (Tamil Nadu): Sir, I stand here to support the Bill. The hon. 
Minister has applied the policy of 'Better late than never.' It is well understood. At the 
same time, I would like to request the hon. Minister to use the same policy of 'Better 
late than never' to name Madras High Court as Tamil Nadu High Court. Only four 
States in this country have the names which the British have given. It is the right of the 
people of Tamil Nadu. We expect the Central Government to change the name of 
Madras High Court as Tamil Nadu High Court at the earliest.   

Coming to the subject, it is certainly a step in the right direction to promote 
ease of doing business among the corporates. At the same time, it is just not at the 
corporate level that arbitration is required in the country. With the number of cases 
which are pending in this country, there is a need to think above the corporate level.  
Justice delayed is justice denied. There should be a thought where we can have 
arbitration at the lower level so that pending cases are dealt with at all levels.  We 
have Lok Adalats and other institutions, but they do not have power to do arbitration 
at the lower level.  That is why there is so much pendency in district courts and High 
Courts. So, the Government should consider opening up the arbitration route for the 
ordinary corporate sector also.   
 To conclude, as the Law Minister is present here, I would like to take this 
opportunity to once again draw his attention towards the need for setting up regional 
and Zonal Benches of the Supreme Court in each zone to mitigate the hardships of 
the litigants who have to travel all the way for litigation.  Suitable place in Tamil Nadu 
can be Madurai, Trichy, Coimbatore and likewise.  Thank you, Sir.   
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Ǜी रामजी (उǄर Ģदेश) : धन्यवाद मान्यवर, आपने मुझे इस िबल पर बोलने का अवसर Ģदान 
िकया। साथ ही मȅ अपनी पाटीर् की मुिखया आदरणीय बहन कुमारी मायावती जी का भी आभार 
Ëयƪ करता हंू िक जब वह उǄर Ģदेश की मुख्य मंतर्ी थीं, तब उन्हȗने कानून का राज Îथािपत 
करके िदखाया। उस वƪ तमाम गंुडे-मवाली, भ-ूमािफया और बलात्कािरयȗ को Ģदेश छोड़कर 
भागना पड़ा, जो Ģदेश छोड़कर नहीं भागे उन डेढ़ लाख लोगȗ को जेल मȂ डाला गया। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)... 
 
Ǜी रामजी : मान्यवर, मȅ आपके सामने यह बात इसिलए कह रहा हंू िक यहा ंकानून मंतर्ी जी बठेै 
हुए हȅ, तो कानून की बात करना ज़रूरी है। आज माननीय कानून मंतर्ी जी को पूरे देश मȂ कानून 
का राज और कानून का खौफ़ कायम करना पड़ेगा। यहा ंमाननीय सदÎय मज़ाक बना रहे हȅ। यहा ं
कई सदÎय बठेै हुए हȅ, माननीय बृजलाल जी भी बठेै हुए हȅ।  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please address the 
Chair. ...(Interruptions)... 
 
Ǜी रामजी : बृजलाल जी डीजी थे, वे सब कुछ जानते हȅ। मȅ एक घटना को क्वोट करता हंू िक 
आज भी गरीबȗ से न्याय िकतनी दूर है। महोदय, 14 अĢैल, 2022 को दो बहनȗ के साथ बलात्कार 
हुआ था, यह हरदोई की घटना है। तीन पुिलस वालȗ ने बलात्कार िकया ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)...  Hon. 
Member, it is not connected with the Arbitration Bill.  ...(Interruptions)...  You are all 
hon. Members. ...(Interruptions)...   
 
Ǜी रामजी: मȅ Ãवाइंट पर आ रहा हंू। मान्यवर, चार महीने तक एफआईआर नहीं 
हुई।...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please,...(Interruptions)...  माननीय 
सदÎयगण, बठै जाइए।   
 
Ǜी रामजी : मान्यवर, चार महीने तक एफआईआर नहीं हुई। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri Ramji, this is not right.  
 
Ǜी रामजी : मान्यवर, साढ़े आठ लाख रुपये खचर् हुए। माननीय कोटर् के ǎारा एफआईआर हुई। 
...(Ëयवधान)...  
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उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय सदÎय, आप मेरी बात सुिनए। आप टॉिपक पर 
बोिलए। 
 
 Ǜी रामजी : मान्यवर, मेरी बात सुिनए, मȅ गरीबȗ की आवाज़ बनकर आता हंू। मȅ यहा ंपूरे देश के 
सामने बात रखने आया हंू। ...(Ëयवधान)... मȅ िकसी के िखलाफ बात नहीं कर रहा हंू। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, settle down. 
...(Interruptions)... 
 
Ǜी रामजी : मान्यवर, एफआईआर कराने मȂ साढ़े आठ लाख रुपये खचर् हुए और उसके बाद 
िगरÄतारी हुई, ...(Ëयवधान)... दो लोगȗ की िगरÄतारी हुई।   
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय सदÎय, आप एक सेकंड के िलए रुिकए। मȅ अनुरोध 
करता हंू। ...(Ëयवधान)... 
 
डा. जॉन िĤटास(केरल) : यह बड़ी शमर् की बात है।  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय िĤटास जी, मȅ यहा ंमौजूद हंू। Let us have silence.  
आप अपनी बात सकें्षप मȂ रखȂ।  
 
Ǜी रामजी : मान्यवर, मȅ सकें्षप मȂ रख रहा हंू, िडÎटबȄस होगी, तो कैसे सकें्षप मȂ बात होगी? 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर बोिलए।  
 
DR. JOHN BRITTAS:  Sir, the Minister wants to hear him. ...(Interruptions)...  Why 
are they troubling?  ...(Interruptions)...   
 
Ǜी रामजी : मान्यवर, चार महीने तक एफआईआर नहीं हुई, पिरवार के लोगȗ ने साढ़े आठ लाख 
रुपये खचर् िकए और कोटर् के ज़िरये एफआईआर हुई। महोदय, एनसीआरबी की िरपोटर् कहती है 
िक एससी/एसटी के 94 परसȂट मुकदमे लिÇबत हȅ। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर नहीं बोल रहे हȅ। कृपया िबल पर बोिलए। 
...(Ëयवधान)... 
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Ǜी रामजी : मान्यवर, माननीय सुशील कुमार मोदी जी ने एक बात को क्वोट िकया है। मȅ उनकी 
बात को दोहराना चाहता हंू। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप आिर्बटेर्शन पर बोिलए। ...(Ëयवधान)... 
 
Ǜी रामजी : मान्यवर, देश के अंदर 4 करोड़, 70 लाख, 17 हज़ार, 398 केस लिÇबत हȅ और 3 
करोड़, 19 लाख, 81 हज़ार, 475 िकर्िमनल केस लिÇबत हȅ। ...(Ëयवधान)... अभी सुशील कुमार 
मोदी जी ने कहा है िक माननीय सुĢीम कोटर्... ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप िबल के ऊपर बोिलए। ...(Ëयवधान)... 
 
Ǜी रामजी : मान्यवर, सुĢीम कोटर् मȂ भी 71 हज़ार केसेज़ लिÇबत हȅ। ...(Ëयवधान)... 
 
डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश): महोदय, मेरा Ãवाइंट ऑफ ऑडर्र है।  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  One second, Dr. Agrawal has a point 
of order. ...(Interruptions)... 
 
Ǜी रामजी : मान्यवर, भारत के पूवर् मुख्य न्यायाधीश माननीय एनवी रमन्ना जी... ...(Ëयवधान)... 
 
डा. जॉन िĤटास : सर, यह Ãवाइटं ऑफ ऑडर्र नहीं है, यह Ãवाइंट ऑफ िडसऑडर्र है। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, Dr. Agrawal, under 
which Rule you want to raise the point of order? ...(Interruptions)... 
 
DR. JOHN BRITTAS:  Sir, he has to quote the rule. ...(Interruptions)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : माननीय िĤटास जी, ...(Ëयवधान)... माननीय रामजी, nothing 
else is going on record. ...(Interruptions)... 
 
DR. JOHN BRITTAS:  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Dr. Brittas, I am not listening to you.  
Nothing else is going on record.  ...(Interruptions)...  Dr. Brittas, I will have to name 
                                         
Not recorded. 
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you now. ...(Interruptions)...  Yes, Agrawalji, under while rule you want to raise the 
point of order?  
 
डा. राधा मोहन दास अगर्वाल : माननीय उपसभाध्यक्ष महोदय, जब भी िकसी िवधेयक पर बहस 
होगी, तो िबल के सबÎटȂस पर होगी।...(Ëयवधान)... मȅ केवल इतना ही कह रहा हंू। ...(Ëयवधान)... 
लिंबत कोटर् का, उस िबल के सबÎटȂस का कोई मतलब नहीं है।...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Well taken.  Thank you.  माननीय 
रामजी, Ãलीज़ आप कन्क्लडू कीिजए। 
 
Ǜी रामजी : भारत के पूवर् मुख्य न्यायाधीश माननीय एनवी रमन्ना जी ने, माननीय Ģधान मंतर्ी जी 
और कई राज्यȗ के मुख्यमंितर्यȗ की मौजूदगी मȂ एक सÇमेलन मȂ यह कहा था िक भारत मȂ दस 
लाख लोगȗ पर बीस जज हȅ, जो बढ़ती मुकदमेबाज़ी को सभंालने के िलए नाकाफी हȅ। जजेज़ के 
िलए 24 हज़ार पद हȅ, िजनमȂ से बड़ी सखं्या मȂ पद खाली हȅ।  मान्यवर, इन 24 हज़ार पदȗ को 
भरने के बाद भी एक जज के पास लगभग दो हज़ार केस आते हȅ, िजनको हȅडल करना पॉिसबल 
नहीं है।  इसिलए मȅ माननीय मंतर्ी जी से यह कहना चाहंूगा िक इन जजȗ की पोÎट्स मȂ बढ़ोतरी 
करके भारतीय सिंवधान के अनुरूप इनकी भतीर् की जाए।  

उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से एक और बात कहना चाहता हंू, मȅ िकसी के 
िवरोध मȂ बात नहीं कर रहा हंू।  डा. भीमराव अÇबेडकर भारत के पहले कानून मंतर्ी थे, जो िक एक 
दिलत समाज से आते थे।  कानून मंतर्ी के रूप मȂ बाबा साहेब ने िवÌव का सबसे सुदंर, बेहतरीन, 
पूणर् जनिहत, कÊयाणकारी, समतामूलक सिंवधान देकर भारत मȂ कई गरीबȗ, िपछड़ȗ और 
दिलतȗ को मान-सÇमान देने का काम िकया है।  सर, हमारे कानून मंतर्ी जी एक आिदवासी समाज 
से िबलागँ करते हȅ।  आज इनके ऊपर यह िज़Çमेदारी है िक दिलतȗ, िपछड़ȗ, आिदवािसयȗ को इस 
देश मȂ कानून िमले, उनको इंसाफ िमले, देश के अंदर कानून का राज हो और उसमȂ िपछड़ȗ, 
दिलतȗ और आिदवािसयȗ के बच्चȗ को भी जज बनाकर वहा ंपर िबठाएं,  यह आपकी िजÇमेदारी 
बनती है।   मȅ आपके माध्यम से यही बात कहना चाहता हंू।  जय भीम, जय भारत!  धन्यवाद। 

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Mahesh Jethmalani.  
 
SHRI MAHESH JETHMALANI (Nominated): Sir, I will be very brief.  Most of the 
speeches that preceded me have been a little expansive.  The scope of this Bill is 
extremely narrow.  Some suggestions have been made that international arbitration in 
this country is doomed to fail as people are going to prefer Singapore or United 
Kingdom for various reasons.  It was said that the delays in this country are endemic.   
 Hon. Member, Sushil Kumar Modi ji has said that extravagate holidays for 
lawyers are to be blamed for this.  Sir, these matters are the subject matter and the 
domain of either the Supreme Court or the Executive and they will deal with it.  These 
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are causes for the possible failure to catch up with Singapore and London as a 
successful international arbitration centre. I will render to Caeser what belongs to 
Caeser, and, as a legislator, I will focus on the Bill in hand, which, as I said, has a 
very, very narrow scope. 
 Sir, my friend, P. Wilson, my colleague in the Bar, made a rather uncharitable 
statement when he said that the draftsman is to be blamed.  It was said, this is such a 
small issue -- only a name change -- why do we have to go through all this expense 
and why could not the draftsman think about it in 2019?  Sir, may I just say that in 
2019, when this Bill was passed into a law, more than 500 Members of the Lok Sabha 
and more than 200 Members of Rajya Sabha examined this Bill and passed it. So, it is 
not only the draftsman who is to be blamed.  Legislators of both the House have seen 
this Bill and passed it in their wisdom.  So, it is a little uncharitable to blame anybody. 
 There is a reason why it was originally called New Delhi Centre for Arbitration 
and that is because it went by location. The centre to be established where hearing 
would take place would be New Delhi. Sir, had anybody cared to see the objects of 
this Bill, he or she would have come to know as to why this change was required. By 
the way, this is the first legislative output which concerns the area of international 
arbitration by the present Government. Sir, please allow me to read what the 
legislative object of the present amendment is.  Let me read a part of it. "However, it 
has been felt that the Centre", located in Delhi, "being an institution of national 
importance, gives an impression of being city-centric, whereas it should be reflective 
of the aspirations to promote India as a hub of international arbitration."  It says, 
'India as a hub'.  The words 'New Delhi' give it a kind of local flavour, but they wanted 
to give it international flavour.  And experience post passing of the Bill-- the Bill was 
passed in 2019 and substantially most of the time gone in Covid -- the little time that 
experience brought to bear on the working of this Act showed that people were a little 
disrupted because of the local flavour, and it needed to be changed. My esteemed 
friend, hon. Member, Sukhendu Sekhar, whom I respect and have a great affection 
for, quoted Romeo and Juliet. But, Sir, if Juliet thought that Romeo's name was 
Rosemarry, she might not have expressed the same sentiments.  So also, the rest of 
India is justifying the perturb by localizing what is a Pan-India initiative, and that is the 
reason for this entire Amendment.   
 There is only one more aspect to this Amendment.  I want to be brief.  It is an 
important aspect of the change that is brought in since after arbitration we have also 
brought in Mediation Bill. This Amendment probably foreshadows, for the Law 
Minister, sometime in the near future, I suppose, will introduce in Parliament the 
Mediation Bill which is even simpler than the Arbitration Act.  So, the second change 
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that is brought about by this which people seem to have not noticed is that there is 
also the change in saying.  Apart from arbitration, this Bill will now cover all alternate 
dispute resolution systems.  These are the two main changes, and that is all.  There is 
nothing dramatic about this Bill.  It ought to have been unanimously passed without 
ado.  It was a case of much ado about the thing another Member has said.  And, Sir, 
I am optimistic that this Bill and this initiative will lead India to become the leading 
international center.  India can become a leading international hub of arbitration.  
And, Sir, I am even more optimistic that under Prime Minister Modi, it will become a 
leading international arbitration center.  Thank you, Sir. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  The hon. Minister, for your reply. 
 
THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU):  Thank you, hon. Vice-
Chairman, Sir.  First of all, I am extremely grateful to all the hon. Members who have 
given very fruitful, very important suggestions as well as raised certain questions, 
queries and concerns also which are plaguing the Indian system of arbitration.  They 
have also given some way forward.  I am a great learner in that sense.  I always 
welcome all the suggestions.   

 
(MR. DEPUTY CHAIRMAN in the Chair.) 

 
I have noted down and also applied my memory to register all the important 

suggestions which have come from across all sides of the House. I would like to thank 
Vivek Tankha ji, Sushil Kumar Modi ji, Sukhendu Sekhar Ray ji, P. Wilson ji, Sushil 
Kumar Gupta ji, Prashanta Nanda ji, V. Vijayasai Reddy ji, Manoj Kumar Jha ji, Bikash 
Ranjan Bhattacharyya ji, Binoy Viswam ji, Ram Nath Thakur ji, M. Thambidurai ji, 
Rakesh Sinha ji, Vandana Chavan ji, Ghanshyam Tiwari ji, Priyanka Chaturvedi ji, 
Sakaldeep Rajbhar ji, G.K. Vasan ji, Ramji and Mahesh Jethmalani ji for making 
significant contributions while taking part in the discussion.  

 First of all, the immediate concern which comes to our mind is why India could 
not emerge so far as an international hub for arbitration. यह कई लोगȗ ने सवाल िकया है। 
आज हम दुिनया की पाचंवीं सबसे बड़ी आिर्थक शिƪ हȅ। We are the fifth biggest economy in 
the world, yet we are not the international hub of arbitration.  यह जायज़ है, हर कोई 
सवाल उठायेगा ही।  

सर, मȅने भी कई सालȗ से यह सोचा है िक छोटे-छोटे देश और छोटे-छोटे शहर 
अंतरराÍटर्ीय आिर्बटेर्शन का सȂटर बन चुके हȅ, हम क्यȗ उभर कर नहीं आ पाये। इसके कई कारण 
हȅ और उनमȂ से कुछ कारणȗ का िज़कर् भी हुआ, कुछ कारण मȅ भी बताऊंगा। अगर सरकार और 
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पूरा सदन चाहेगा, तो हम एकजुट होकर, एक आवाज से कोिशश करȂगे, तो मȅ आपके सामने कह 
सकता हंू, पूरे कॉिन्फडȂस के साथ कह सकता हंू िक मोदी जी के नेतृत्व मȂ जो हम कदम उठा रहे 
हȅ, उनसे आने वाले िदनȗ मȂ भारत दुिनया का आिर्बटेर्शन का सȂटर जरूर बनेगा। उसी दृिÍटकोण 
से आज यह अमȂडमȂट लाया गया है।  कोई भी नाम चȂज करने के बारे मȂ कह सकता है, अभी नाम 
चȂज करने के बारे मȂ सवाल भी उठे हȅ। अगर नाम मȂ कुछ नहीं रखा है, तो िफर हम सबका नाम है, 
अगर हम लोगȗ के नाम की कोई वैÊयु नहीं है, तो िफर िकसी सȂटर की भी कोई वैÊयु नहीं है। मȅ 
मानता हंू िक नाम मȂ बहुत कुछ रखा होता है। अगर सही नाम रखȂगे, तो अच्छे नाम से अच्छा काम 
भी होता है। कई सदÎयȗ ने इसका िज़कर् भी िकया िक भारत बहुत िवशाल देश है। हम कोई 
िंसगापुर नहीं हȅ, जहा ंदेश ही शहर है। भारत िविवधता से भरा हुआ इतना िवशाल देश है, इतना 
बड़ा देश है, इसमȂ इतने शहर हȅ - चेन्नई है, मुÇबई है, कोलकाता है, गुवाहाटी है, िदÊली है, 
Ǜीनगर है, बȂगलुरु है, हैदराबाद है, जयपुर और अहमदाबाद है, हमारे पास इतने शहर हȅ, जो 
वÊडर् क्लास शहर बनते जा रहे हȅ। अपने-अपने शहर मȂ सबका सȂटर है। आज हमारे देश मȂ कई 
ऐसे सȂटसर् हȅ, जो चल रहे हȅ, िजनमȂ आिर्बटेर्शन का काम चल रहा है। सब सȂटसर् के अपने-अपने 
नाम हȅ, उदाहरण के तौर पर बॉÇबे िमल ओनसर् एसोिसएशन, मुÇबई,  बॉÇबे चैÇबर ऑफ कॉमसर् 
एंड इंडÎटर्ी, मुÇबई, कॉटन टेक्सटाइÊस एक्सपोटर् Ģमोशन काउंिसल, मुÇबई, तो मुÇबई शहर मȂ 
ही इतने नाम हȅ। अब कोलकाता की बात करते हȅ,  बगंाल चैÇबर ऑफ कॉमसर् एंड इंडÎटर्ी, 
कोलकाता, बगंाल नेशनल चैÇबर ऑफ कॉमसर् एंड इंडÎटर्ी, कोलकाता, इंिडयन चैÇबर ऑफ 
कॉमसर् काउंिसल ऑफ आिर्बटेर्शन, कोलकाता। ऐसे िकतने ही शहरȗ मȂ आिर्बटेर्शन के सȂटर बने 
हुए हȅ। िदÊली मȂ ही, िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर बना हुआ है। जब यह िबल पािरत हुआ, 
तो सारे सदÎयȗ ने सोचा और उस समय सरकार ने भी सोचा िक हमारी राजधानी नई िदÊली है 
और नई िदÊली के नाम से अगर हम डर्ाइव करȂगे, तो आगे बढ़Ȃगे। आगे बढ़ते-बढ़ते जब यह देखा 
गया िक िदÊली हाई कोटर् के अधीन ऑलरेडी िदÊली इंटरनेशनल आिर्बटेर्शन सȂटर है और एक 
नई िदÊली के नाम से चलेगा, तो उसमȂ िवरोधाभास होगा या कन्Äयज़ून होगा या वह अच्छा भी 
नहीं लगेगा िक सेम नाम की दो सÎंथाएं एक ही शहर मȂ चल रही हȅ।  
 दूसरा, जैसा िक मȅने िज़कर् िकया िक एक िवशाल देश होने के कारण पूरे भारतवषर् को 
समािवÍट करके अगर हम कहते हȅ िक इंिडया इंटरनेशनल आिर्बटेर्शन सȂटर, तो िकसी को 
आपिǄ नहीं होनी चािहए। इसका ज्यादातर मेÇबसर् ने समथर्न िकया है, मȅ इसके िलए उनको 
धन्यवाद भी देना चाहता हंू। अभी तक हमारे देश मȂ आिर्बटेर्शन का काम तो चल रहा है, लेिकन जो 
मूल कारण है, िजसकी वजह से हम इसे इफेिक्टव नहीं कर पाये, हमारे ही देश के बड़े-बड़े 
िबज़नेस वाले लोग, हमारे देश के लोग िवदेश को Ģेफर करते हȅ, लोग िंसगापुर जाते हȅ, लदंन 
जाते हȅ, हागँकागँ जाते हȅ और अलग-अलग जगह जाते हȅ। सर, इसके कई कारण हȅ। मȅ मानता हंू 
िक इस पहल के बाद हम आगे कई ऐसे चȂजȂज़ देखने वाले हȅ, िजनसे हमारी उभरती हुई आिर्थक 
शिƪ के साथ-साथ हम एक मगै्नेट की तरह दुिनया की िबज़नेस कÇयुिनटी को इंिडया मȂ अटैर्क्ट 
कर सकते हȅ।  आज के िदन िजसको एक Ģाथिमकता दी जाती है, वह िंसगापुर इंटरनेशनल 
आिर्बटेर्शन सȂटर है, जहा ंिपछले साल 469 केसेज़ रेफर हुए हȅ। हागँ कागँ इंटरनेशनल आिर्बटेर्शन 
सȂटर मȂ 277 केसेज़ रेफर िकए गए हȅ, लदंन कोटर् ऑफ इंटरनेशनल आिर्बटेर्शन मȂ  377 केसेज़ हȅ। 
इस तरह से कई सारे केसेज़ हȅ। हमारे देश के लोग भी बाहर जाते हȅ, लेिकन अगर आप सखं्या की 
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दृिÍट से देखȂगे, तो पाएंगे िक िदÊली इटंरनेशनल आिर्बटेर्शन सȂटर, िजसकी िदÊली हाई कोटर् के 
माध्यम से देख-रेख होती है, वहा ँ िपछले साल 3,704 केसेज़ िलÎट हुए हȅ।  यह िबज़नेस के 
वॉÊयमू के िहसाब से कम हो सकता है, लेिकन हमारा देश ही इतना िवशाल है िक अगर िवदेश से 
नहीं भी आए, तो भी हमारे देश के अदंर ही सभंावनाएं हȅ। हम तो इंटरनेशनल सȂटर बनाना चाहते 
हȅ, परंतु हमारे देश के लोग बाहर न जाएं, अगर हम Ģाथिमकता देकर इतना भी कर सकते हȅ, तो 
वह भी हमारे िलए एक बहुत बड़ी सफलता ĢाÃत करना होगा।  

सर, हम सबसे पहले तो अपने देश के बाहर जाने वालȗ को कािँफडȂस देना चाहते हȅ िक 
आपको हमारी ËयवÎथा के तहत यहीं पर सही आिर्बटेर्शन अवाडर् िमलेगा। उसके बाद हम उन 
लोगȗ को यहा ँपर िवदेशȗ से आमंितर्त करȂगे।  उसके िलए िवÌवास कायम करना होगा। 

महोदय, हमारे माननीय सदÎयȗ ने सवाल िकए हȅ और िववेक के. तन्खा जी ने भी इसका 
िज़कर् िकया िक आिर्बटेर्शन सȂटर का जो महत्व है, उसमȂ उसकी इंिडपȂडȂस, उसका कैरेक्टर, 
उसकी क्वािलटी आिद कई चीज़Ȃ हȅ। इनका हमारे ऑनरेबल मेÇबसर् ने िज़कर् िकया है। महोदय, मȅ 
मानता हंू िक हमȂ सचमुच मȂ इस के्षतर् मȂ बहुत सालȗ तक काम करना चािहए था, लेिकन हम वह 
काम नहीं कर पाए। 

महोदय, 2016 मȂ माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी ने एक बड़ी घोषणा की थी। 
2016 की जो घोषणा है, िजसमȂ उन्हȗने कहा है िक, 'भारत को अब अपने ऊपर िनभर्र होना पड़ेगा 
और भारत को दुिनया के आिर्बटेर्शन का सȂटर बनना ही होगा।' महोदय, उसी सोच के साथ, उसी 
एलान के साथ, 2019 मȂ नई िदÊली इटंरनेशनल आिर्बटेर्शन सȂटर की पहल शुरू हुई। यह कानून 
के रूप मȂ लाया गया और पािरत हुआ। सर, मȅ इसके िलए िंसगापुर का एग्ज़ाÇपल देता हंू िक यह 
इतना सȂटर अटेर्िक्टव कैसे बन गया। सर, उसकी जो ज्योगर्ािफ़क लोकेशन है, यह जहा ँपर िÎथत 
है, उसके बारे मȂ लोग सोचते हȅ िक यह बहुत किन्विनएंट है। दुिनया के िकसी भी कोने से, खास 
करके एिशयन मुÊक के अंदर िंसगापुर मȂ पहंुचना आसान है। महोदय, दूसरा Ãवाइंट वहा ँ के 
इंģाÎटर्क्चर और एिफिशएंसी का है। सरकार की ओर से इतने सही इंģाÎटर्क्चर का सपोटर् िदया 
गया है, वह इतना एिफिशएंट है िक सब लोग वहा ँजाना चाहते हȅ। उन्हȂ ऐसा लगता है िक अगर 
हम वहा ँजाएंगे, तो हमारा काम आसान हो जाएगा और उनको तुरंत न्याय िमल जाएगा। वहा ँपर 
बȅक्स और मÊटीनेशनल कॉरपोरेशन्स की काफी  सÎंथाएं हȅ और उनके हेडक्वाटर्सर् भी िंसगापुर मȂ 
हȅ। इसकी वजह से भी उन्हȂ एक अटेर्क्शन िमलता है। महोदय, जो कॉमन लॉ ऑफ ज्यिूरÎपर्ूडȂस है, 
उसके िलए मȅ आपको बताना चाहता हंू िक हम लोग भी उसी लॉ से चलते हȅ। कॉमन लॉ का हमारा 
जो भारतीय िसÎटम है, उसी से इंिÎपरेशन लेकर हमारी सारी ËयवÎथा चल रही है। अगर हम 
िंसगापुर मȂ उसी कॉमन लॉ ऑफ ज्यिूरÎपर्ूडȂस के िहसाब से सक्सेसफुल हȅ, तो यह हमारे देश मȂ भी 
जरूर सक्सेसफुल हो सकता है। इसके बाद ज्यिूडिशयरी के सपोटर् की बात आती है। कई माननीय 
सदÎयȗ ने इस बात का िज़कर् िकया है। मान लीिजए िक आज एक आिर्बटर्ल अवाडर् दे देते हȅ, 
लेिकन आप उसको इिÇÃलमȂट नहीं कर पाएंगे, तो िफर उसकी कोटर् मȂ सुनवाई होगी। कोटर् मȂ 
सुनवाई होने के बाद वह हायर कोटर् मȂ जाएगा। ऐसे मȂ कोई पाटीर् सोचेगी िक अगर हम इंिडया मȂ 
आिर्बटेर्शन के िलए जाएगें और फैसला हो भी जाता है, पर यिद िफर से कोटर् मȂ चैलȂज होता है, तो 
कोटर् िफर से अपना समय लेता है। ऐसे मȂ वह सोचता है िक इिंडया जाकर तो फंसना है, इसिलए 
हम बाहर जाएंगे। यह हमारे िलए बहुत िंचता का िवषय है। मȅ आज उस राÎते पर नहीं जाना चाहता 
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हंू। यह सिंवधान की बात है िक भारतीय कोटर् - हाई कोटर्, सुĢीम कोटर् िकसी भी मटैर की, िकसी 
भी फैसले की, िकसी भी तरह के मीिडएशन की, आिर्बटेर्शन की, नेगोिशएशन की िहयिंरग कर 
सकता है, उस पर पाबदंी नहीं है। मȅ यहा ँयह घोषणा तो नहीं कर सकता हंू िक हम सिंवधान का 
सशंोधन करके कोटर् के अिधकार को कम करना चाहते हȅ। मेरे िलए आज यहा ँपर यह घोषणा 
करना सभंव नहीं है, लेिकन यह हमारे िलए गंभीर िंचता का िवषय है िक अगर कोई केस िकसी 
फोरम मȂ तय हो जाता है और अगर िकसी अदालत मȂ िफर से टर्ाई करना है, तो लोग जरूर सोचȂगे 
िक िकस िहसाब से भारत को अपना Ģेफडर् डेिÎटनेशन माना जाए। इसके साथ-साथ जो पेनल 
ऑफ एक्सपट्सर् होते हȅ, आिर्बटेर्टसर् होते हȅ, िंसगापुर हो, हागँ कागँ हो, लदंन हो या आप पेिरस 
जाइए, न्ययूॉकर्  जाइए, उन्हȗने वहा ँपर बहुत िसÎटेमिैटक वे मȂ अपनी ËयवÎथा बनाई हुई है। हमारे 
देश मȂ एǵ हॉक आिर्बटेर्शन को अब तक Ģेफर िकया जाता है, इसिलए जब कभी मȅ िकसी 
कायर्कर्म मȂ जाता हंू तो मȅ यह भी कहता हंू िक हमȂ भी इस बारे मȂ अवेयरनैस िकर्एट करनी होगी, 
क्यȗिक हमारी सोच और ËयवÎथा ऐसी है िक हम इंिडया मȂ एǵ हॉक को ज्यादा Ģेफर करते हȅ। 
इंÎटीǷूशनलाइįड मेकेिनįम जो भी बनता है, उस ओर हमको जाना होगा। इंÎटीǷूशनल 
आिर्बटेर्शन की ओर जाने के िलए हम सब को पहल करनी होगी, क्यȗिक अभी तक हम कोटर् जाते 
हȅ, कोटर् एपॉइंट करते हȅ तो िफर पाटीर् उसी िहसाब से काम करती हȅ। आिर्बटेर्शन की अपनी-
अपनी चॉइस होती है, आिर्बटेर्टसर् के पास जो मामला आता है, िफर हमारे पास उतने क्वािलटी 
आिर्बटेर्टसर् भी नहीं हȅ।  
 दूसरे, यहा ंहमारे जजȗ के बारे मȂ िटÃपणी की गई। मȅ इस देश का लॉ िमिनÎटर होने के 
नाते जजेज़ या फॉमर्र जजेज़ के बारे मȂ ज्यादा िटÃपणी नहीं करना चाहता हंू, लेिकन अब हमारे 
देश मȂ सुĢीम कोटर् से लेकर हाई कोटर् तक जो भी िरटायडर् जजेज़ हȅ,  सब तो मȅ नहीं कहंूगा, 
लेिकन लगभग 90 Ģितशत तो मȅ कह सकता हंू िक वे आिर्बटेर्शन Ģेफर करते हȅ। अगर अब कोई 
असाइनमȂट देगा तो उन्हȂ महीने मȂ दो लाख रुपये िमलȂगे, लेिकन अगर आिर्बटेर्शन करȂगे तो एक 
िहयिंरग मȂ ही पाचं लाख रुपये िमल जाते हȅ तो महीने मȂ तो करोड़ȗ रुपये कमाते हȅ। आिर्बटेर्शन 
फीस की जो बात कर रहे हȅ िक आम आदमी के िलए आिर्बटेर्शन के िलए जो ËयवÎथा है, वह बहुत 
एक्सपȂिसव है। न्याय के िलए िकसी को खचार् करना पड़े तो यह उिचत नहीं है। इसमȂ गरीबȗ के 
िलए तो हम लोग न्याय देते ही हȅ, लेिकन जहा ंिबज़नेसमेन हȅ, जहा ंकमिर्शयल िडÎÃयटू्स हȅ, यहा ं
भी लोग कहते हȅ िक बहुत एक्सपȂिसव होगा तो हम तो ऐसी जगह जाएंगे, जहा ंकम एक्सपȂिसव हो 
और कम खचार् लगे। मȅ मानता हंू िक हमारे देश की ËयवÎथा और माहौल ऐसा है िक हम बाकी 
दुिनया से ज्यादा सÎते मȂ आिर्बटर्ल अवाडर् दे सकते हȅ। मȅ यह मानता हंू, मेरा ऐसा िवÌवास है, 
इसिलए अगर हम आज यह िबल पास करते हȅ तो इस िबल मȂ हम जो यह अमȂडमȂट लाये हȅ, इसके 
बाद हम बाकी कायर् कर चुके हȅ और हम इस तरफ काफी कदम उठा चुके हȅ। मȅ आपको सकें्षप मȂ 
बताना चाहता हंू िक िजतना जÊदी हो सके, हम अपने काम को शुरू करना चाहते हȅ।  
 हमारे सुखेन्दु शेखर राय जी और कई लोगȗ ने पूछा है िक हमने अभी तक क्या-क्या कायर् 
िकये हȅ। मȅ आपको बताना चाहता हंू, I would like to read in English the steps we have 
taken. In 2019, you know, how the Ordinance was brought and to make a clarification 
to you, it is not under the pressure of the World Bank that we have brought this Bill or 
the procedure.  It is the Government's considered opinion and decision to bring this 
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Bill.  If you see, since 2015, in the ranking of Ease of Doing Business, India ranked at 
142 in 2015.  Today, the last assessment we got in 2020 was that India's rank was 63.  
The rank in Enforcing Contract in 2015 was 186. How can we feel proud? We were 
ranked 186. Today, we have managed to bring it to 163. So, it is not under any 
international pressure but it is the situation, the emergent situation, which compelled 
the Government to take a decision. Therefore, it is a sovereign decision by the 
Government of India, supported by this august House. I would like to inform the hon. 
Member and, through you, Sir, to the hon. House. The Central Government has 
already appointed its officer as a custodian for the undertaking of ICADR under 
Section 11 of the Act vide Order dated 3.3.2019. Now, since the Ordinance was 
replaced by the Act, we have issued a Gazette Notification.  When I took over as the 
Minister for Law and Justice, I personally ensured that this is done and the Gazette 
Notification was issued on 13.6.2022.  The rules have been framed and notified under 
the aforementioned Act, and laid before the Parliament during the last Session.  Last 
Session means the Monsoon Session. NDIAC terms and conditions, salaries, 
allowances, everything has been done.  Form of annual statement of accounts was 
also submitted.  Sir, NDIAC number of posts, recruitment of Registrar, Counsel and 
other Officers, employees' rules also have been tabled in this august House.  NDIAC 
travelling and other allowances payable to part-time members was also tabled and 
also, with the approval of the Ministry of Commerce and Industry, the Director-
General, FIEO, that is, Federation of Indian Export Organizations as a part-time 
member, that is, ex-officio member has been approved. The Department of 
Expenditure have conveyed to us that their representative will be an ex-officio 
member in the NDIAC.  Now after passing of this Bill today, it will be known as the 
India International Arbitration Centre.  We have already granted Rs. 75 lakhs to this 
Centre, the India International Arbitration Centre. The proposal for appointment of 
Chairman and two expert members, from the Ministry, we have already proposed, 
and it has been sent to DoPT and it will go to the ACC, that is, Appointments 
Committee of the Cabinet.  Also, so many steps have already been taken.  What I 
would like to mention here is that, I, personally, agree with exactly the suggestions 
which have come today.  The Arbitration Centre must be independent.  If Government 
has an influence in the Arbitration Centre, definitely, it will not be attractive. Then, why 
would people come, if they know that Government has a very serious influence in the 
centre? We are very mindful for that. That is why, during the proposal, I have 
personally conveyed it to the proposed Chairperson and the members that 
Government will stay at arm's length distance.  We will maintain it.  We will not come 
near you because we know the moment, the authority of the Centre is diluted by the 
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Government's intervention, it will lose its credibility. Today, you can't hide anything.  
We don't want our Centre, which is the centre of national importance to be like this.  
After Parliament takes a decision, the sanctity of the Centre has to be maintained.  
That is why, I can assure this august House that the authority, the independent 
credibility of the India International Arbitration Centre will not be compromised. We are 
very mindful of that particular matter.  

 Now, I would like to come to some of the basic things which most of the hon. 
Members have raised during the debate. My request is that I will not be able to 
respond to each Member because that will become very lengthy, but I would like to 
summarize as to what is the advantage of having an institutionalized mechanism, that 
means, institutionalized arbitration. It will have a pre-determined arbitration 
procedure, which will be laid down by the Centre only.  There will be updated rules in 
sync with the latest developments.  An efficient panel of Arbitrators and professional 
support will come up. There will be world-class well-built infrastructure.  Also, this 
will help in creating and enhancing the level of the situation in 'Ease of Doing 
Business'. It is because we are talking about ease of living.  Ease of living will come 
when there is a prosperity in the society, and when there is 'Ease of Doing Business' 
atmosphere, definitely, it will lead to the prosperity. Earlier, Sir, as regards the 
enforcement of contract, I am talking about the past and the present comparison, the 
World Bank Report states that India takes as much as 1,445 days to resolve a dispute 
and 31 per cent of the claim value for dispute resolution is spent during the process.  
These are some of the realties which we have to be very mindful.  I have personally 
interacted with the hon. Judges of the Supreme Court, and to some extent, with the 
High Courts also.  Without the support of the Judiciary, this effort will remain half-
hearted.  We are very clear. The Judiciary has also to understand as to what the 
Legislature has gone through and what is our objective.  Our objective is very clear.    
I am happy to inform that the Indian Judiciary has, on many occasions, have already 
displayed and they have already come forward to ensure that alternative dispute 
resolution mechanisms in India is successful and arbitration must become robust.  
Otherwise, if the courts are not supportive of our cause, then our efforts will fail or 
they will almost be half-hearted.  There are certain bottlenecks and certain problems 
which are in existence in our country. There is a lack of credible arbitral institution.  
Although we have so many arbitration centres in India of which I have the list--I am 
sorry, I am not criticizing them, I am not terming them--but they are not considered 
as credible institutions by different agencies or different bodies. There are 
misconceptions relating to institutional arbitration and, of course, there was a lack of 
Government support. Sir, legislative support was lacking, which we are fulfilling 
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today.  That is why I am so grateful to this august House that while we are discussing 
this serious and important matter, we are also saying that we are united in this effort.  
We are definitely united. The problem is in ad hoc arbitration; mainly, in that, the 
proceedings get delayed. That is the main problem in ad hoc practice, which we 
have. Again, I am very sorry to say that the arbitrators are not treated as professionals 
or they are not looked upon as professionals. I am sorry to say again that the awards 
are not of high quality. If the arbitral awards are not of high quality, then there are 
negative comments from the Judiciary. Then, definitely, there is a question of 
credibility which comes before us. That is why the arbitral awards must stand the 
scrutiny of the law. If we see things rationally, we should say, "Okay, the arbitral 
award is of good quality." Sir, there are many more things. I do not need go at 
length.  Of course, I have many points in hand, but I am just taking advantage of your 
patient hearing. Some of the hon. Members raised certain questions as to what 
output the Indian courts are giving, naming of the High Courts, etc.  Of course, 
today's matter is related to arbitration and renaming of the New Delhi International 
Arbitration Centre, but I can assure you that in this Government, presently, under the 
leadership of Modiji, the budgetary allocation, the proactive support to Judiciary is 
very well-known. No court in India can say that they are wanting the support of 
Government of India, especially, for infrastructure. Most of the pending cases are in 
the lower courts.  The Supreme Court has close to 70,000 cases. On that too also I 
have made certain remarks in a very, very good gesture to the hon. Supreme Court 
that it take up those cases which are relevant and which are appropriate for the 
Supreme Court to take up. If the Supreme Court of India starts hearing bail 
applications, if the Supreme Court of India starts hearing all frivolous PILs, it will 
definitely cause a lot of extra burden on the hon. court itself because the Supreme 
Court, by and large, is treated as a constitutional court.  I have personally conveyed 
this message to the hon. Chief Justice and other Judges of the Supreme Court that 
we will be with the Supreme Court, we will be with the courts of India, we will always 
be there to ensure that the independence of Judiciary is not tinkered with. We will 
always protect the independence of Judiciary and also strengthen the Judiciary. But 
when we talk about the pending cases which is touching five crores, definitely, the 
people will ask the question to the Law Minister. Many questions come in the 
Parliament as to why so many cases are pending. If you see, more than 4,25,00,000 
cases are pending in the lower courts where the Government of India has a stake. We 
give money, support to create better infrastructure. But we have to also ask the 
Judiciary to ensure that the deserving people are given justice and unnecessary 
burden should also be taken care of so that they don't cause disturbances when the 
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court is functioning or the court is discharging its duties. The main duty of the court is 
to give justice; they are the arbitrators, they are the people who are going to deliver 
justice. But, I have always very openly stated that judgment or justice can be given on 
the ground also.  It is not that you deliver from the court rooms alone. You can go out 
to the fields. Judges can also go out of the court room and deliver justice. That is the 
way; we are talking about the mobile courts, Lok Adalats. We are going to the field.  I 
have personally gone to many places along with the Chief Justice of a High Court to 
ensure that the Lower Court Judges delivering justice on the ground. I am extremely 
delighted that I have seen many instances. So, people get excited, some people get 
emotional that without requiring to go to the courts, the courts have come to their 
doorsteps. That is called justice at the doorstep of the people. So, Sir, Government 
will do everything, but when we talk about holidays being obtained by the Judges, 
how much output a particular High Court or a particular Judge delivers, these are the 
matters definitely which concern every citizen of this country. Not only the hon. 
Members of this House but also every citizen of this country deserve to know as to 
why so many pending cases are there in our country. But, at the same time, I will 
ensure that from the Government of India's side, we will do everything to reduce the 
pendency. Now, to reduce the pendency, a series of steps have been taken, a 
number of initiatives have been started which I am not going to explain now because 
today it is not the subject. I referred this since the hon. Members have raised these 
queries. About the naming of Madras High Court as Tamil Nadu High Court; today 
hon. Member of Parliament from Lok Sabha met me and requested Bombay High 
Court to be named as Maharashtra High Court; Allahabad High Court to be named as 
Uttar Pradesh High Court; because those are the name of the cities; likewise, about 
Calcutta High Court also.  Sir, some names of the High Courts are named after cities; 
there are some High Courts which are named after the States; so there are variations 
and I will definitely have a discussion with the hon. Chief Justice of India.  Government 
of India is always open to discussion. And, of course, when hon. Members raised this 
question, it is my responsibility to ensure that the suggestions are taken and see how 
far and to what extent we can act. We will definitely take action to see that the 
sentiments of the people are reflected; the hon. Members represent the people.  So, 
when the sentiments of the people are reflected on this august House, it is the 
bounden duty and obligation on the part of Government to respond positively.  So, 
these points are well taken. Why I am not able to give any assurance is because there 
are certain norms.  I have to go through a certain process.  And, before that, if I make 
a statement or assurance in this august House, it may not be appropriate.  Sir, there 
are some of the queries which I have not responded to; rest be assured that your 
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points are registered; my officers have taken a note of those. We will come back, if 
necessary.  I will respond privately or separately. If necessary, I will respond in writing 
also.  But for today, for this small, limited but important Amendment, I am extremely 
grateful to the hon. Members of this august House for unanimously passing this Bill.  
Our friends from the Left, two Members, have opposed it; in words, they have 
opposed it, but in spirit, they have supported it.  So, I consider today's discussion as 
a unanimous one. I thank you very much, Sir, for giving me time. I thank the hon. 
House for a patient hearing.   
 
Ǜी उपसभापित : धन्यवाद माननीय मंतर्ी जी। महज सूचना के िलए डा. जॉन िĤटास का एक 
अमȂडमȂट इस िबल को सेलेक्ट कमेटी को भेजने के िलए था, परंतु उन्हȗने इसे मूव नहीं िकया।  
 
MR. DEPUTY CHAIRMAN: The question is: 
 

"That the New Delhi International Arbitration Centre (Amendment) Bill, 2022, as 
passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  

Clauses 2 to 8 were added to the Bill. 
 

MR. DEPUTY CHAIRMAN:  In Clause 9, there are two Amendments; Amendment 
(No.2) by Dr. V. Sivadasan--who is not present--and Amendment (No. 3) by Shri 
Binoy Viswam. Are you moving it, Shri Binoy Viswam? 
 

CLAUSE 9 - AMENDMENT OF SECTION 15 
 

SHRI BINOY VISWAM (Kerala): Sir, I move: 
 
(No.3) That at page 2, line 27, after the words “resolution mechanism,” the words 
“including conciliation and mediation,” be inserted. 
 

The question was put and the motion was negatived. 
Clause 9 was added to the Bill. 

Clauses 10 to 14 were added to the Bill. 
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MR. DEPUTY CHAIRMAN: In Clause 15, there is one Amendment (No. 1) by Dr. John 
Brittas. He is not present. The Amendment is not moved.  
 

Clause 15 was added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill.  

 
SHRI KIREN RIJIJU: Sir, I move: 
 
  That the Bill be passed. 
 

The question was put and the motion was adopted. 
 

MR. DEPUTY CHAIRMAN: Now, we shall take up Special Mentions. Dr. Prashant 
Nanda, please.   

 
 

SPECIAL MENTIONS - Contd. 
 

Need for setting up a 'Craft Village' at Sukhuapada, Lalitagiri in Odisha 
 

DR. PRASHANTA NANDA (Odisha): Lalitagiri-Sukhuapada area is famous for Stone 
Carving Cluster, which falls in the Buddhist Circuit. The Lalitagiri of Cuttack district 
and Sukhuapada of Jajpur district are adjacent to each other and is emerging as a 
tourist place with focus on Lalitagiri Museum set up by Archaeological Survey of India. 

A detailed proposal has been submitted by Odisha State Cooperative 
Handicrafts Corporation Ltd. (UTKALIKA) to DC (Handicrafts), Government of India, 
to set up a Crafts Village at Sukhuapada and a Common Facility Centre (CFC) at 
Lalitagiri. DC (Handicrafts) may consider for sanction of Crafts Village proposal. 

I urge the Minister of Textiles to provide financial assistance for establishment 
of Craft Village at Sukhuapada and Lalitagiri of Odisha. Thank you. 

 
DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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MR. DEPUTY CHAIRMAN: Now, Shri G.C. Chandrashekhar is not present; Shri 
Elamaram Kareem is not present; Shri M. Mohamed Abdulla is not present; Shri H.D. 
Devegowda is not present. Shri Sanjay Singh, please. 
 
Need for food security for all and extensive measures including enhanced allocation 

to fight malnutrition in the country 
 

Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली) : मान्यवर, ग्लोबल हंगर िरपोटर्, 2022 के 
अनुसार भारत मȂ भखुमरी की िÎथित अत्यंत गंभीर और अिधकाशं देशȗ से बदतर हो गई है। गत 8 
वषș के दौरान भारत 116 देशȗ के 'वैिÌवक भखुमरी सूचकाकं' मȂ 55वȂ Îथान से िफसलता हुआ 
107वȂ Îथान पर पहँुच गया है। वहीं राÍटर्ीय पिरवार ÎवाÎथ्य सवȃक्षण-5 के अनुसार देश मȂ पाचँ वषर् 
से कम उĦ के लगभग एक-ितहाई बच्चे कुपोिषत हȅ। मिहला और बाल िवकास मंतर्ालय की मानȂ, 
तो अक्टूबर, 2021 तक कुपोिषत बच्चȗ की सखं्या 33 लाख से अिधक थी। राÍटर्ीय पिरवार ÎवाÎथ्य 
सवȃक्षण-4 के अनुसार देश मȂ पाचँ साल से कम उĦ के हर िदन लगभग 4,500 बच्चे भखू और 
कुपोषण के कारण मर जाते हȅ, जबिक अकेले भखू के कारण हर साल तीन लाख से अिधक बच्चȗ 
की मौतȂ होती हȅ। देश मȂ लगभग 19 करोड़ लोग हर रात खाली पेट सोने को मजबरू हȅ। 
 महोदय, आंगनवाड़ी जैसी योजनाओं से िमलने वाले पोषण के िवÎतार के बजाय सरकार 
ने आंगनवाड़ी पिरयोजना के बजट मȂ भी वषर् 2014-15 की तुलना मȂ 38 फीसदी कटौती की है।  
 अत: आपके माध्यम से सरकार से िनवेदन है िक वह मानवीय सवंेदनाओं को ध्यान मȂ 
रखते हुए देश मȂ सभी के िलए खाǏ सुरक्षा एवं कुपोषण से लड़ाई हेतु Ëयापक Ģबधं एवं िवǄ 
ससंाधन उपलÅध कराने तथा इस के्षतर् मȂ हो रहे ĥÍटाचार पर रोक लगाने की कृपा करे। 
 
DR. JOHN BRITTAS (Kerala):   Sir, I associate myself with the Special Mention made 
by the hon. Member. 
 
MR. DEPUTY CHAIRMAN:  Thank you. The House stands adjourned to meet at 1100 
hours on Thursday, the 15th December, 2022. 
 

The House then adjourned at fifty-six minutes past five of the clock  
till eleven of the clock on Thursday, the 15th December, 2022. 
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